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Y ai1akha 9, 1908 (Saka) 

The Lok Sabha mtt at 

El1v,111 of tlta Clock. 

[Mil. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS 

re111lish 1 

Settln1 up of cement plants In Bihar
and Mabarasb.tra 

*846. DR. G. S. RAJHANS : Will
th• M!nister of INDUSTRY be pleased to 
state: 

(a) whether the Cement Corporation
of India proposes to set up shortly aom.! 
of its projects in diff crcnt parts of the 
country; 

(b) if so, details of the projects likeJy
to be set up; 

(c) whether there is any proposal to
11t up cement plants in Bibar and Mahara­
shtra durina the Seventh Five Year Plan 
period; and 

(d) tr so, when and if not, the reasons
therefore 1

THB MINISTBR OF STATE IN THE 
DEPAllTMBNT OP INDUSTRIAL 
DEVELOPMENT (SHR.I M. ARUNACH· 
At:AM): (a) to (d) Due to r4aources­
comtraiDt, Cement ·Corroration or India 
docs not propose to take up any new 
cetnent plants In all)' part or tbe country 

includioa Bibar and Maharashtra durin1 
tbo Seventh Five Year Plan pcrJod. Ita 
Seventh Plan programme provides only 
for the compJet.ion of 'One aoin•' achemea 
and modernisation and technoloaical UPlf· 
adation of some of its e,cistiaa plants, Ita 
one mi.Ilion tonne Tandur Cement Plant 
in Andhra Pradesh is likely to be commia­
sioned in June, 1986.

Dll� G. S. RAJHANS : We are fm· 
porting cement which means that there is 
a shortage of cement. In view of th11 
fact. will be hon. Minister re-consider bis 
decision and set up a cement plant in 
Bibar where there is no dearth of limes• 
tone and coal ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI) : 
The hon. Member will be happy to know 
that we have noc imported cement and we 
have not provided any foreign exchange in 
the Budget for import of cement, because 
already the cement prices are coming down 
and about 33 milli_on tonnes of cement has 
been produced up.to March, 1986. As far 
as increase in capacity is concerned, aJ. 
ready we have about 44 minion tonnes of 
capacity which has been commissioned. 
We hope that by the end of the Seventh 
PJan the capacity incrcas, will lead to pro­
duction of cement upto SO minion tonnes 
or even more. As far as construction of 
cement plant in Bihar is concerned, it is 
not only the Cement Corporation but also 
the private' sector and the joint sector 
which can set up cement plants. Already 
we have given a expansion Industrial Hcen• 
cc to Sonc Valley .Portland Cement for 
Japla Palamau for a capacity of 3. 30.000 
tonnes. 

DR. o. s. RAJHANS : Sir, tho ce-
ment plants of Rohtas Industry is one of 
the best plants in Asia. It is closed for 
quite some time. wm the hon. Minister 
consider ta kina it over ? And alao tbe 
Japla plant. 
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SHIU NAllAYAN DATT TIWAR.I: 
Sir, even tbo\llh I wilt require notice for 
aJviq a detailed anawer to this question 
but I woul'd, in 1aeral, like to menti.on it 
to the hon. Member that llo1lta1 .ia a part 
ol a packaae or mHls. Tbere is a compJu 
·efmltls. Not ·only cement, b,ut · they are
manufacturing textile, sugar, vanaspati,
i,��r a.n4'. c,th,o, thiDIJ. So .• �JI this p•c·
·�aje' i• tieJoa CQD&ide�ed as a wbolc by the
'lihar Gov�rrim�ot.

.. Mil. SPE1\KER : You al.so wa.nt to .;111ite 1t ·a packqe :d�I. 

SHI.I NAI\AYAN· DATT TtWAR·I: 
if I could, Sir. But the. subject matter is 
under intensive consultations between the 
1'i�e ... Ministr)', the Jtibar Government, 
t�• ��Jal iutiUdions and also tbe 
�r .of the. mills. 

SHRJ Y. S. MAHAJAN : .Sit, the 
re;oty •�Y•. :tbe.� cert�io. mills are 10� to 
l,e uParaded and modernised and. produc­
tion is bein1 Increased. But there are some 
,aood ·.ltdtl: wbicb are working much below 
cap&�t,,y. Has tile hon. Minister taken 
Mt'·, ••P• to see .that capacity utitisation is 
iac...-1? 

SHIU N�RAYAN DArt'T TIWARI: 
\Cea. The. main constraint bas been the 
IM:k: ·of power supply in State of · Karna­
take,, Tamil ·:Nadu and Bibar also. This 
ha,d,ceo ooc or the major reasons. The 
.,tepa tlat are boin1 taken are : The Cor­
lJOMtion is inttaJfioa. DO Sets totalling 
16i8,�MW in ive units. namely, Mandhar, 
Jturkunta, Akeltara. Naya1aon and Char­
klai Dadri :to meet the normal power shor­
taao to. tu .extent of 30 to 40 ,per cent. It 
ls •110 plan.Md to instal more diesel ·gene­
rMiDI sets. Also, effurts are being ·made 
to ·att more supplr of coal from Ooa 1 
la4ia, Liroitod. Makttial handling studies 
-,. · .l,eea coadu�d by the National 
X.du*iel Deve)er,rneat Corporation. 
Otbet major patamet.en, viz., to improve 
tbe management control, cost controJ� pro­
duction plaonina. maintenance manage-
·Mat, flUllity control. inve·ntory control
1..,, •tao bcdaa taken to augment produc­
· ,1oa.

'·SHIU C. M'ADHA'.V 'REDDY : . Sir.
tlle quatt·o11 relates to ,be CCI. I would

like to know · the names of all on-aoina 
projects which are goina to be taken up 
in the Seventh Five Yeal' Plan. I would 
,also like· to �now whether there is any 
excess capacity already created for the 
manufacture of cement and whether th� 
Government of India has already restrict· 
cd further Jicensing of this industry. 

SHRI NARAYAN DATT TIWARI: 
Sir, the on-going projects are : Tandur, 
which I have mentioned in my main 
answer. This is a one million tonne plant 
which is coming up at Tandur, in Andhra 
Pradesh. · Then is the Nayagaon Expan­
sion with split location grinding units at 
Delhi and. Bhatinda. This is also a cm� 
million tonne per a·nnum pJant. It is in 
the advanced stage of impl-cmentation at

NayaBaon, Mandsaur District. Only their 
grinding pJant in Delhi is under consider· 
ation & Rs. 173 crores worth of estimates 
are. going to be proposed for the consi· 
deration of the Public Investment Board. 
The sih. and environment factors are under 
c6nsideration for this Delhi unit. Another 
expansion proposal concerns Yerraguntla 
in Distrkt Cuddapah of Andhra Pradesh. 
This is also a one million tonne plant. 
Then is the Damodar Cement and Slag 
Limited. Jt is a joint venture with West 
Bengal Industrial Developmant Corpora­
tion. It is proposed that a slag granula· 
tion plant at Burnpu 1 � District Butdwan 
be set up under this projec. t. Then. the 
Mandbar Conversion and Expansion plant 
.•. ( lnterrupllons> 

MR. SPEAKER : My God ! Tms is a 
Jong list. Put it on the Table of the 
House. 

SHRI NARAYAN DATT TIWARI: 
I will .put it on the Table of the House. 

{ Transl at Ion) 

SHRI RAJ KUMAR RAI : The hon. 
Minister has informed that due to resource 
constraint, they will baye no objection if 
n.� pi:;ojocts are started in the private 
sector. I would like to mention t�( if 
the people who. hav.o received train�n1 in 
hilb 1eclmoJosY al;,road and have appl�d 
to. the.. Fiiaaiico Corporation. a�d whose 
caaea are· peadiq witl,- the Fi�11cc, .. Mi�is­
ter, are permitted to set up new cement 



f~ctorie~, tbe country w'!uld ~tart pttinl 
hith quality cement at as. 30 or 35 p,et 
bal. Therefore, I would Uke to know 
w"bether th~ ,bon. Minister prop,Qses· to set 
up such new cement factQrio,s in t~e pri. 
vate sector? I sbail suhmit a list of such 
f.c~ories to the Finance M~Dister. ~ 'be vo 
ill my mind, Sipaoja and Sanati wb.i~h ,re 
in Maharashtra ... 

MR. SPEAKER: All right. YO,U have 
made your point. Let him reply, yo1,l 
have liven suggestions. 

SHRI NARAYAN DATT TIWARI: 
Sir, as regards the desire of the hoo. Mem-
ber that assistance should be provided to 
set up cement units in the private sector, 
I would like to mention that we shaH 
accept all such suggestions and this has 
been our effort in the past too. I 
shall be grateful if the hon. Member 
could give me complete details about San .. 
ali to which he has just now referred. 

MR. SPEAKER : Vishnu Modi. 

SHRI VISHNU MODI: Mr.. Spea-
ker, Sir, the C C.1. was to set up a 
cement plant in Bundi, Rajasthan, with a 
capacity of one mil1ion tonnes. It is due 
to thlS plant that the Ministry of Railways 
have taken up the work of laying metre 
gauge railway line from Bundi to Cbittor .. 
garh. The approval to this railway Hne 
was given mainly due to likelihood of 
setting up a cement plant of C.C.I. with a 
capacity of one million tonnes. Just now 
tbe hon. Minh.ter has informed that 
there is no mention of Bundi in the Seven-
t~ Five Year Plan. I would like to know 
whether the Government are going to set 
up a one million tonne cement plant of 
the C.C. [. in the Seventh Five Year 
Plan 1 

SHRI NARAYAN DATT TIWARI: 
I am very sorry to say that due to resource 
constraints. it is not possible for us to 
consider this project during the Sev.entb 
Plan. But the name of Bundi is certainly 
tber,8J;ld as,soon as tbe resourc~ are 
available, we shaH make efi"prt.s fQf 8uQ~i 
also. . 

PeUult 08 or Rhert by Pap,et M tn, 
in M~~~,a Ptad •• 

*14.. DR. PkAllHAT KUNAA 

M~ ." 
).f~$..~. Win 'tat· Ni1li •• 1e of 
INOUSTa¥ _ ........ ' to .. ,. :, 

(It) w~ethe" Go,ern~ ~r.' aw,~ 
of the pollution of w_or ~l ~." q5 
and Hasdo river by certaia Paper Milia ia 
MadPH,P ... 4ull; Ind 

(b) if so, tbe details theroof IDd tbe 
stepS, bej. t.,en'" Go~.t te, pre-
vent this poUutiO.l1 ? 

[English} 

THE MINISTER 'OF STATB tN nra 
DEPARTMEN~ OF INDLTS~~JAL 
DEVELOPMENT (SHl'll M. AR.UNA. 
CHALAM): (a) and (b) Acc:ordio. ti 
the information made availabl~ b,y. t~. 
Government of Madhya Pradesh. the colo-
ured treated- efflucnts of Brooke BoDd 
Mill does pollute the river Arapa il~ lb. 
District Bilaspur. The consent liven 10 
the industry bas beeD cancelled and tta, 
case is pending with tho Appellate Autho. 
rity. The iqdu$t~y bas been advised to 
utilise the treated effluents for irri,ation 
purposes in gtead . of diScbaraj,DB it 'in10 
ri'\'er Arapa. The coloured tre.ate~ 6«JuooU, 
of Madhya Sharat Paper MlIl is bCilli 
discharged into river Hasdeo. The Iud .... 
try bas been advised to run and maintl~D 
their effluents treatrftent plant properly. 
They hav~ been advised to Q'se was~ w~I(~r 
on land for irrigation. 

MR. SPEAKER: Wby not orc.ter , 
Why only advise? Order tbem to d9 it. 

THE MINISTER OF INDUStR~ 
(SHRI NARAYAN DATT TIWARI): 
Yes, Sir. 

DR. PRAl1HAT KUMAIt. MlSa.~ : 
Mr. Speaker, Sir, that wa. ",hat I wu 
loina to lay. yau· are a Krishi Pandit. 
I would· liko to sa, lbat tllo offJ" .. or 
tb.e factory which, are AOUudaa the, ri'fItI; 
water contain biah perc~Dta8e of obl .. i •• , 
and caustic soda. Tberefore, throuah )'ouf 
1. would"Jike to HOW tho .... ,,9( pltotl 
whiob caa be ifl .... ed' Witb ... .... 
.ad it j. utId· for, irriaUioD .... WJR '_~ 
ita .eet OD the fortilitl off .... , ~ 



, SHay NARAYAN DATT TIWARI: 
I have a sreat reaatd and respect' for the 
wiadOJD of tbe bon. Member and his know. 
I,dle of tbat area. He must be . knowins 
better about that area ••• 

,MR. SrEAKER: Have his remarks 
pincbed you 1 

SHRI NARAYAN DATT TIWA11: 
No, Sit. He has a sweet voice. 

SHIU RAM SINGH Y ADAV : When 
tbe hone Speaker bas liven orders, they 
Ibould be carric,d out. 

MR. SPEAKER: Ram Singhji, haven't 
you beard that old saying. 

lEn,lI,h} 

There j. no reason why not to do but 
to do ot die! 

[Trtlll$lQttonJ 

SHRI NARAYAN DATT TIWARI: 
Sir, as I said in the very firlJt line of my 
reply, this work has to be done by the 
Madhya Pradesh Government and what. 
ever informati on has been given here is 
baled on tbe information supplied by the 
Stato Government. Sir, your kind obser-
vation and remarks as wen as the sugges-
tion liven by tbe hon. Member will also 
be forwarded to the Madhya Pradesh Go-
vernment for immediate action. 

DR. PRABHAT KUMAR MISHRA : 
Sir. my socond supplementary is that ... 

[English} 

Mit. SPEAKER: There is nothing 
more. 

LletDet for ceramic fattory at Yaaam 
10 Aadbr. Predes h 

-849. SHItI C. JANGA REDDY : 
Will the Minister of INDUSTRY be plea .. 
sed to state : 

(a) whether Government have grant. 
ed licence for a ceramic factory at Yanam 
.ear ltaktnada in Andbra Pradesh with 
'''''' c,UI:boratie.,; 

(b) It '0, the particular. of the major' 
partners; 

(c) particulars of tbe .chief co.sultant 
for this factory; and 

(d) whotber Government are COD'~ 
derin. any altornative proposal for some 
different place ? 

THE MINISTER Of STATB IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) Yes, Sir. MIs. ROleney 
Ceramics Limited have becn ,rantod aD 
industrial licence for setting up a ceramtc 
tile p1ant at Yanam in the Union Territory 
of Pondicherry (near Kakinda in Andbra 
Pradesh). 

(b) The Indian Company and tbe 
foreign collaborator MIs. Welko Industrial, 
SPA Italy are the two major partners hold-
ing 75% and 25% equity respectively in 
the paid up capital of tbe Company. 

(c) The Company have not applied 
till date for the engagement of a roreiaD 
chief consultant. 

(d) No such proposal has been rece-
ived by Government from the Company. 

[Tranl/ation] 

SHRI C. JANGA REDDY: Mr. 
Speaker, Sir, in reply to part (c) of my 
question, the hone Minister has .t.ated that 
the company has not applied to-date for 
the engagement of a (oreigD chief consul. 
tant. But I did not ask this. What 1 had 
asked was: 

[Engll,hj 

"Particulars of the Chief cODlulant for 
this, ractary". 

[Transltllion J 
'.\ 

It reveals his luilty cOD.cience. Why 
do they want to entrust the eDtir. work to 
an Italian firm; why do tbey waDt to set 
up this factory, in collaboratioD with tbis 
Italian firm? Havo tbey tried to Iud out 
whether technical CODlultlat in title leld ie 
Ivailable ia India or eot,"011 ...... 1. 

" 



iad.1')' in out ,co,antry is Cluiet advanced' 
Our 'wcbnolosy itt this ,industry can be 
compared' favourably with the ,advanced, 
couotties of·tbe world, Why then the 
,Qovernment wan.t to cotaborate with a 
foreill1 company by giving them 75 per 
c 'nt shares~ because as stated in the reply, 
the equity of the foreign company would 
be 75 per cent whereas that of the Indian 
Company was only 2S per cent? 

SHill C. MADHA V REDDI : This 
is not possible .. how a foreign company 
can ho1d equity of more than 2S per 
cent. 

[English] 

SHltl C. JANGA REDDY; It says: 
"The Indian Company and the 

foreign collaborator MIS. 
Welko Industriale, SPA Jtaly 
are the two major partners 
holding 750/0 and 250/0 equity 
respectively in the paid up 
capita) of the company:' 
(lnterrllpriolls) 

Now I shall come to you for training. 
SHRI SAIFUDDIN CHOUDHARY: 

You ask why this discrimination? 

SHRI C. JANGA REDDY: I want to 
know what was the need of giving them 
even 2S per cent? 

[English] 

SHRI M. ARUNACHALAM: The 
company bas not yet applied, till date, for 
the engagement of foreign chief consultant. 
However, there is a standard clause in the 
foreign collaboration agreement forbidding 
the engagement of foreign consultant. It' 
foreign consultancy is considered unavoid .. 
able. an Indian consultancy firm should 
neverthless be tbe prime consultant. 

[TrlJltllation] 

SHill C. JANGA REDDY: My 
qUestion was very specific. In part (c) of 
my question" I had asked as to what were 
the particulars of tbe cbier consultant of 
tbis ractory. This is what it. implies and 1 
wallt to know why are we insistiq on 
bvift, collaboration with Italy since, 1980 

'tI., ' 

a.nd wbat ''is the techllical knowhow with 
them. for wh,i.ch we have to eater' into 
collaboration with them and whether'that 
J: llowl1oW has not been' developed 80 tat in 
our eouDtry? 

THE MINISTER. OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): Sir. 
so far as the desire of the bon. Member 
that we shOUld make more and more use 
of tbe indigenous technology developed 
in our own. country is concerned, I 
welcome it but this firm ot I taly is known 
for its high techno)otlY the \forld over and 
is particularly famous for the manu-
facture of slazed tiles the world over. 
Based on their technology, savini 
of energy upto ~O to 40 per cent 
cap be had and wbereas doubJe furnace 
is needed in other techniques, only 
one furnace would be enough under tbis 
techniq uc. Therefore, keeping in view 
tbe new technoloaY, tbey havt' been liven 
25 percent equity. 

[EIIgJish} 

Production and import of crude for 
oil refineries 

-SSI. SHRI AMARSINH RATHA· 
WA : Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state. 

(a) the requirement of crude oil for 
tbe refineries in the country annually ; 

(b) the estimate of produotion 01 
crude oil in the country to feed the 
refineries; and 

(c) the quantity of crude oil imported 
annual1y to meet the gap? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR. SINGH): (a) Tbe estimated 
requirement of the crude oil in 1986-87 
is 44.94 million tonnes. 

(b)' The estimated production of crud. 
oil in 1'986-87 is 30.21 million tODO •• 

(c) Import requirements of crude oil 
for 198.6-87' is estimated to be IS.6 minioo 
toftne8~ 



[.4',..11.1011_1 
SHRI AMAR SINGH RATHAWA: 

Mr. Speaker. Sir. tbrouab you, I wou.lc;t 
lib to know what prosrammes have be_a 
formulated for the Seventh Five Year PJao 
to moet the iDcrcaling ,demand aDd coalu" 
mpti,on of pctro\eum products? 

Mil. SPEAKER: The hon, Minister 
has already given this information. The 
Minister was asked to furnish the 
figures which he bas done. What more do 
you want to kD£,W? Will the hon. Minister 
Ute to give some more inforltlation? 

SHRJ CHANDRA SHEKHAR 
SINGH : I have stated the factual posi. 
tion. 
[En,lIsh] 

MR. SPEAKER: Statistics have boon 
liven to you. 

[Translation} 

SHRI CHANDRA SHEKHAR 
SINGH: I have already given the figures 
about the information the hon, Member 
wanted to have. Two-pronged efforts are 
being ma~ to bridge the gap between the 
production and the requirement. We are 
ta·king some stepe to contain the demand 
and we are also making efforts to steps' up 
production. MallY steps are being taken 
in this directioD. These include 
eoteriJlS into collaborations with 
other countries for the enhancement 
of the production and for exploiting the 
recovery system. Meetings wtih foreign 
oil companies are also being arranged. All 
these efforts are aimed at steppin" up pro-
duction. 

[ E1I,il.\'h) 

MR. SPEAKER: It has a1ready been 
done 10 many, times. This lbas been answe. 
red so many times. Nothinl more. 

SHRt MURLI OHORA: The bon. 
Minister said that in 1986.87, we will im-
port. 15.6 million tonoe$ of crude oit In 
view of tho r.ct that there is a docrease in 
the oil prices in the world where the price 
h .. IC)Q' down to as mucb as 10 dollars. 
how, much lorei&D ucla ... Goverameat of 
ladi. wlll •• vo and whether the Gov.ro-

mlDt 'M, C8Ilsideri.RI tq conserve oi~ iQ "~ 
counu, and ,.,Iore it whoa tho priQltI 'IP 
up1 

Mil. &>PEA/KBlt : They arc tryina to 
do it. 

SHRI CHAN·DRA SHEKHA:R. 
SINGH : The answer to the ,latter part of 
the question is neBadve. There is DO 
attemPt not to produce and conserve and 
import, because we are already faced with 
baJance of payment difficulty but as far as 
tbe question what we are going to save 
because of the faJUng price at internation .. 
allevel of crude oil is concerned, we have 
been able to save to the tune of Rs. 133 
crores in the first quarter of this calendar 
year JaDuary-March and we are making 
purchases almost on spot prices although 
we are in eonsuttation and disoussion with 
different countries wbich export oil to us 
and we are trying to get arrangements 
made on spot prices or market-related 
prices. 

SHRI AMAL DATTA: FrOJn time to 
time, the Petroleum Conservation Organi-
sations have given a lot of suggestions as 10 
bow to decelerate the increasing consum-
ption of petroleum in this country. I 
believe the Government has not taken any 
steps pursuant to this recommendations. If 
that is not correct, will the hon. Minister 
kindly tell us what steps have been taken 
to conserve use of petroleum or decrease 
the use of petroleum? 

SHIll CHA.NDRA SHEKHAR 
SINGH: I fully appreciate the hon. 
Member's concern to decelerate the growth 
in demand in petroleum products aDd I 
ha ye already stated on the floor of the 
House that we ar.e trying to evolve a pack. 
age of measures to bring abollt a compre-
hensive stt.let)' to coDtain this growtb~ 

I had already beld two meetings of all 
tho S~cretarjes of the Mlnisteries concern-
ed and final meetioa Dlay be heJd in the 
n~xt month. I hope we shall be able to 10 
to th~ Cabinet to 84't its sanctiQD tor tbo 
p.rgject aDel ther.by _ect overall eco~~ 
au itt. tile. use 01 petroJe,um prfod~cls jll tbe 
CO\IDtry. (/II'.rru,liotu) 



M.odern temaololJ. fo, aOD .. con,eotloi\l.l 
eDer8' 

*853. SHRI CHINTAMANI JENA: 
'Will the Mioistor of 'f!NfiR·O'Y be 

pleased to state : 

(a) whether some foreian countries 
have offered modern technology (or pro-
duction of i non-conventional energy in our 
country; 

(b) if so, the reaction of Government 
on this issue: 

(c) whiCh countries have offered such 
modern technology ; and 

(d) which are the systems for e8:Ch 
such technology offered and the conditions 
attached therewith? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) :(a) No, Sir. 

(b) to (d) Does not arjse. 

SHRI CHINTAMANI JENA: Sir, 
may I know wheth~r it is a fact that the 
countries like USSR, USA, UK and 
Denmark ale the pioneers in the produc-
tion of non.conventiotlal energy; If so~ 

may' know whether the USSR bas 
developed a very economical and cheaper 
model of wind-mill i.e. Eagle which is very 
easily operated and also very eoonomical? 
Such type of model-wind mills call be in-
stalled. in our cougtry specially when our 
country fuBy depends' on the agricultural sec 
tor. 75 per cent of our population is enga· 
ged in agricultural operation and tlu;se wi. 
ttdmilJs, if instaJIo~ in rural areas. the far. 
mers can easily operate and it will be very 
economical. May I know whether the 
Government will think ,in' ~hat line to set 
up such type of mode) wind miUs in our 
country? 

SHR( VA8:ANT SATHB: 'We &I'O,aJ. 
ready, setting up wind-mill fIrm. 00 the 
coastal side of our copptry~ Two WID~· 
miU ·farms~ODdI at T .. ttcoriQ;. ad, one,i. 
Oujarat- Aavo already boo. IUc~.fQJy 
workin,. Tbree more wind-milia are pro-

14 

posed and lay t~obnol~ay tbat caD belp 
us to put improved or better wJnd';'mt11. 
will always, be welcom.. We are Ilw.YI OD 
tbe Jook out • We are, ourseJvos.' 4tvclqp. 
iDa thHe windmiUs. This sUllestion would 
be most welcome. But we do D.Ot have 
offer from' any country mentioned by the 
hoo. Member of any new techno)olY in 
this regard. But we are, ourselves, on 01. 
Jook out ~nd developing technology not 
Q.o)y in tlte field of wind-miJi but all non. 
conventional sources of encrsy. We ko,ow 
tbis is very Important for tbe country. 

SKal CHrNTAMANI J.ENA! Sir, 
my, lecoDCi MlPJIJM1entary is weether, it is 
a fact that 'a survey was conducted by the 
lJ. N. who had opined that whattyer the 
energy we are setting now.a-days from 
wind-mills, it can be 16 times more than 
tbat. So, in that context, mirY I .ew 
from the hon. Ministor whether ,any pro-
gramme has been made to speed up tbe 
setting ,up of su.eh wind·mills in the rural 
areas. Why I am .sayina this ii, in all. 400 
wind-mills have boon sot up in our oountry. 
So, wiU the Hon'b-Ie M·inister has any 
proaramme to ,expedite it? 

SHRI VASANT SATHE: We know 
the great potential of wind in the country 
and We would like to expedite it fully. 
But it depends upon the force, velocity of 
the wind available and what can be best 
used for g.enerating energy; we will deft .. 
nitely keep this in mind. We have a big 
programme of Using wind·mill energy in 
the country. 

SHRI G. G. SWELL: I would like 
to know whether anywhere in the country 
we have experimented with magneto hydro 
dynamics and, jf S0, where, witb what 
results and what are the calculated econo-
mics. 

SURI VASA-NT SATHE: On MMD, 
a piJot plant is being experimented itt our 
oou.ntry. That technology is modern 
and it heJps direct conversion 'fr()m ·coal to 
energy ••• 

SHRI o. G. SWELL: Where? 
SHRI VASANT SATH'E: I do .ot 

kdOW where. I wut try to lot tbe d •• Us 
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. ,.od pais theM on to ,tb6 hon.. Membol:. Is 

. It iD yeab.laya ? 

SHlU O. O. SWELL: You are the 
.Miuistor lor Brt'ersy. 

SHill VASANT SATHE: I will find 
out and let the information. The' pilot 
plant bas been set up in Tiruchirappal1i. 
Tamil Nadu •. 

SHRI EDUARDO FALEIRO: Deve-
lopment of non-conventional. sources of 
enerlY is a national priority. We have 
agreements for exchange of science and 
tecbnolosy with many countries in the 
world -a very larse Dumber of countries. 
In furtherance of these Agreements we have 
Joint Commissions on science and techno .. 
JOIY. Now the procedure in these Joint 
Commissions is that the country, India or 
t.he otber country, each one of them, sub .. 
mits those matters on which they would 
like to have cooperation. I would like to 
know, in view of the Jarge number of these 
Joint Commissions, in vie N of the fact 
that it is open to this country to submit 
the item on which they would like to ha ve 
cooperation and in view of the fact that 
non-conventional sources of energy are a 
national priority, why this question of 
cooperation in non-conventionaJ sources 
of energy bas not been taken up by any of 
the Joint Commissions on science and 
technology. 

SHRI VASANT SATHE: As far as 
science and technology is concerned, as I 
said, the Department of Non-conventional 
Energy Sources is developing on all fields 
of non-convcntional sources of energy the 
technology indigenously and wherever we 
find that technology is available, we take 
action. It is a question of country-to-
country when you say that discussions in 
Joint Commissions are held. Uptifl now, 
ao country bas come forward or has shown . 
any intorest, but we have gone to various 
countries to find out technologjes like 
Denmark for wind-mill and to other 
countries. and we take the best wherever 
it ia available. 

(Translation] 

SHRJMATI USHA THAKKAR: Mr. 
Speaker. Sir, I wourd like to know whether 

any attention. is beinl . paid to barn ... the 
tidal wave energy? 

[En,llsh] 

SHRI VASANT SATHE : That is 
also under consideration. 

LIcences ror postal agencle. 

*854. SHRI MULLAPPALLY 
RAMACHANDRAN: 

Will the Minister of COMMUNI. 
CATIONS be pleased to state: 

(a) whether licences for postal agen-
cies now being given to private parties are 
granted only to war-widows, handicapped. 
ex-servicemen and Scheduled Castes/Tribes 
alone; 

(b) if not, what are the categories 
of pi!rsons eligible for the same; and 

(c) how many private agencies have 
been appointed in the State of Kerala ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) No. Sir. 

(b) The scheme of licenced Postal 
Agents provides for grant of licenses to 
companies registered under Indian Com-
panies Act, sole proprjetorship firms, 
partnership concerns or to individuals, 
prefer!nce being given to charitable insti-
tutions, women's associations or co-opera .. 
tives, war widows and physically handi-
capped persons. Licences arc at prescnt 
being isc;ued mainly to institUtions, associa. 
tiOlls, societies and other SOCially useful 
agencies. 

(c) So far, 23 licensed postal aaents 
have been appointed in Kerala State. 

SHRI MULLAPPALLY RAMA-
CHANDRAN: The answer givon by tbe 
Minister mak.es it specifically clear that the 
licences are at present beiDa issued maiDly 
to institu.tioDS, associations, societies and 
otb er sociaJJy us·.ful alcDcies. But I 



· koow of •• 'VOtal Instances ia;i Korala where 
c.rtaia prJvato individuals bave boen liveD 
these Israele. and tbey do Dot come under 
any of tbese categories. As far as my 
information Joes, some of these aaencies 
,et an amount of Rs. 10,000 to Rs. 15.000 
per mensem as commlSSlon. If a depart-
mental employee is entrusted with this 
function, I am sure that the departmental 
expenses will Dot exceed Rs. 2.090 per 
month. In this connection may I know 
from the bon. Minister whetber the deci-
sion to 80 in for privatisation in postal 
services ha~ been a policy decision or is it 
a deviation from the policy adopted in the 
Department over the years, that is, 
Communication Department, which is the 
second larlest public utility service in our 
country. 

SHRI RAM NIWAS MIRDHA: It 
is true that in some States when the scheme 
had just been sent to our officers, some 
Jndividua1s were appointed; but most of 
them are indivjduals who are handicapped 
and persons of tbat nature. (Interruption6) 
I do Dot deny that firstly people were 
appointed. When we came to know about 
it we again sent around the circular saying 
that preference should be given, as I said, 
to the associations and charitable institu-
tion~ and things like that. 

" There are only 23 licensed/postal agents 
in the whole StatQ of Kerala. There can 
Dot be large number of individuals who 
bave been given-may be a couple of stray 
cases as the Hon. Member hilS in view. 
So. it is Dot a very alarming situation as 
it has been made out. This scheme has 
been, tried in a very experimental way. It 
is a new scheme. This has been thought 
of for a Ions time. There is no question 
of privatising our services. 

On the one hand we have ban on tbe 
creation of posts and opening of post offices 
and on the other tbere is' a tremendous 
demand particularly in the urban areas 
where new 8Ad new colonies are coming 
UP. new areas are opening up and we have 
Dot beeo able to provide any service to 
tbem. So. it was with tbis end in view 
that this scheme was thou,ht of and we 
are tryiDI to see whether wo can solve the 
problem of expansion of postal nrvices in 
tbi, particular maDDer. 

We also came to know tbat IOQM 
person." are . earning a lot of mOlle, •. ' Not 
many cases, just ooe or two stray ca .... 
Here a.ain, we have revised Our commb. 
sion to make it more" realistic. I will 
inform tbe House through you Sir, tbat. 
commisson of 3% is paid on postagc stalllps 
and stationery purcbased by the asent. 
from the post office in the course of a day. 
The rate is being reduced t~ 1.SOA, 011 
purchases made in excess of :'~a. t(J(J()/. 
during a day. There is a certain commia-
sion for registered letters. So, with thi. 
new rates of commission, there i. no 
question of anyone acttin, RI. 10000/-
or so. 

SHRI MULLAPPALLY RAMA. 
CHANDRAN : Hundreds of RTP emp-
loyees "are serving the Communication 
Department for the last six or seven year. 

,continuously' on temporary basis. These 
R TP emp10yees are highly educated, quali. 
fied and they have been employed In tho 
service on mertis Unfortunately, due to 
ban on the appointment in the Department, 
there is a lot of frustration. So also, som. 
sense of insecurity is mounting in their 
minds. In this connection D1ay I know 
from the Hon. Minister as to why does 
not the Government consider appointiol 
these RTP employees in the Department 
on permanent basis to pelform the functions 
that are being already delegated to private 
agencies. 

SHRI RAM NIWAS MIRDHA: In 
suitable· cases it is we'come if they want to 
come and take t he agencies. The experience 
is that people will certainly use tbem Uke 
this. But absorption of all the R TPs is a 
very long standinn problem. This does 
not arise out of this question; but since it 
has been raised, with your permissioo, I 
can say that wo are keen that at least a 
substantial portion of. the RTPs should "be 
absorbed. They have been in the service. 
they are doing good work and our Depart-
ment ;s greatly helped by them. But 
because of tbe ban, we have not been able 
to convince tbe Finance ~ini$try to what 
extent they will let us absorb them. W. 
"are still in correspondence with tbem. I 
hav.! taken up this personaUy with the 
Finance Mi·oister and we are tryina to lad 
some way. If Dot all, at least lome POr:tiOli 
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·:It ONt'HMl)i;I 

·.,h ... TPs',,:ue -'>'~bd ob'· pftmaDt llt ":" .... . 
. IIIlftMATt a£BT~' 'tdtJEHgJEB : 
.Mair I ' ctn .. ··· your' ~itelltion to "the 'tact 
IIlIftl-l'uf·comlillfrom my ccoititueuey-' 
OI'~leffWfPbsted 'wj'ttdn ~30 ldni; bas taken 
~ aYs to' cOme. 

Mit. Sl'.eAXtn(: This does not 'have 
aitttbffl. '"0 do~·wttb tbls quenion~ 

SRRl.~TI' Gm;T~ MtJIIC'HERJE!: 
I _uta·.e to nbW w'bether the ban 'on 
t""~~t.mnt .•• 

MR.. SPEAKER: This is an indivi-
... case abet tllil ~Oes nt)t pertain to this 
",08'. ' 

( I", ~'r 11'/1110",) 

SHItI·MAn GEETA MUKHEIUFE: 
I .. ..,utd··~,to know Whether'by this ban 
08 '·r~, stwpJcfon is beiDI created 
•• ':th CoIWMl'DleatioD D~iirtment tbat it 
.. ", __ fly a' pteJeae 'or pHtlllsation of 
dW ~ftioatton "8erviCe. 

Mg. SP'l!A~EJt': Madam, this is 
JthJwvent. -Mr. ShAraer Diabe. 

9RJfI BA5Ubf!B ACHAR'IA: This 
fllIKW1an 1'Ddlvldtrlt' jcal~,.S1r~ 

. MR. SP'EAKER: But this does not 
pertain to this question. 

f I" tewlIJIfItm, ~ 

,~I BASUDBB ACHA'R.IA: It ts 
......... In. to ptiv.atiaatima Sir .. 

, " 

SHalMATI GEETA .NUItHER1EE"· 
ik.·1 ba.ve put • QatSfion. .. 

, SI!DtI' "S~fFUM§lAN ' atfJWDfIAtltV : 
Tb., MidlStdf. rhotild' . reply to' tfiia 
'qUettJoo. 

Mr.,'S~)\KEIt·: I will':a:JJow anot1ltr 
qUeStion to SbrimttU Geet. "MulCber}te.· 
E'veb anowing 'a Shott Notice Qttejtion~ I 
witfnot mind, 1 .am -not a\'erse to bavitts 
any discussion. 

SHRI SA1FU'DBIN CHOWDHAftY': 
So, be will allow a Short Notice' QuestiOn. 

SHRI S'HARAD DIOBE : The 
scbeme ·of giving Ucence to p'osta:1 agents 
is a geod seht;tne and preference is "being 
given ~o Cbat,Itable Institutions, Women's-
Ass'odi&fions. Co-operatives, War widows 
and PbysicaJJy ibandicapped persons. How-
ever. in the cities like Bombay, tbese 
people cannot take advantage of this good 
scheme because of the accommodation 
pr~bJem aDd unl~9s accommodation is 
made avai-Jab'Ie to these pebl'Je, to whom 
preference should be gi"en. they win be 

, unable to 'fake ad:vantage of ·this. There-
fore, .J would 1ike fo know whetber the 
Oovernme!lt win consider hel ping these 
pe~le 'in putf;ng up sta "Is on th-e foot-
pa'tbs· witb 'the coo.,eration of the Bombay 
Municipal Corp;ora tion or the State 
Government so that really the'se people 
can take advantage' of this 'Iood scheme, 

SHft1 RAM NIWAS MJRDHA: 
Perbaps one of the reasons why We' have 
taken U'l') this scheme is that it ye'u want 
to open a post 'office 'in the cities, the rent 
tiler. is very blah. So, -one or the requite-
me!rts il) -the scheme is that he gets commis-
sion 'fot doirJ, tbe wor,k and sales, etc. aftd 
be also provides his own accommodatkm. 
He has to keep it open for th'fce bedrs. 
So, this is doe df the pad of tbe con6itions 
that an agent shooJd fttFfil, that is, he 
should provide the accommoda tion where 
the _eithbours ·could 10 ,for postal .tamps. 
stationery, etc. As reaards the aUII.tion 
",ardial' tile st.11t ,on ltbe foot-patin, if the 
M1IDicipa. Cotporation comes fOt'WUd to 

.. help, we will oertain·.y consider that. 

SHill SURESH KURU-P: 1 waGt, ,to 
koow fJOm the haa.. Mimst .. waat .edfic 
)c:Jlta ,\.re _rUlted t. the ,postal alto" aad 
wMtller the Ge"ftnment' intend. f.e ,WiDd 
up ~ of ,the -esistiol: pest 0'" _d 
entrust that job to .. pottal aeeat •. , 



'S'HKI RAM N'IWAS MIKDHA fTbree 
duties~"ate entrusted to tbem. One is sal. 0' pO'tal stamps a.ad stationery. Tho 
otber is bookina of registered letters and 
the third is clearance of Jetter boxes ins-
talled in the premises. There is. no ques-
tion of closing any of the edsting post 
offices and gIving them to these agents. 
Closing of' the existing post offices is 
completely a different matter. It aoes on 
from ·time to time. But there is no link 
between the tw.o. 

Import of Oxyf,drineb), companies In 
vloJatioD .of Jad •• trial Ueen ees 

·855. SHRI VISHNU MODI: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether it!s a fact that certain 
Drug Companies have iOlported Oxyfedrine 
in violation Ol~ conditions of Industrial 
licences: 

(b) whether any such instances have 
. come to the notice of his Ministry; an4 

(c) if so, the action taken by his 
Ministry against t.he companies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO·CHEMICALS (SHRI R. K. JAr· 
CHANDRA SINGH): (a) and (b) MIs. 
German Remedies had been importing bulk 
drug Oxyfedrine in violation of the condi-
tions of industrial licence. 

(C) The company has been issued a 
show cause notice for the revocation of the 
industrial lioence. 

(Tr4 rtslationj , 

SHRI VISHNU MODI: Mr. Speaker, 
Sirt I would like to draw your attention 
to Question No. 344 which was replied to 
in this House on 14th August, 1984. In 
reply to that questi9n the. hone Minister 
bad stated tllat German Remedies bad 
been issued a licence. . This is a company 
which manufactures drugs. There was a 
specific condition in their. industrial licence 
that the company would not irPport this 
drus alId that DO r~r,ian e"cha",e would 
be liven fOr . that. But OD l~tb AuaUlt, 
1984, tho hon. Minister had aated daa~ 

. 4~"'" ..•... 
tho CO •. paD), was importilll ft. Ga' .tM 
o~ . .'~~~4 \!., .ro ; Jlai~p •.. ',.D. ",~~.~,\t&I­
aD~:' ot ~':'Io. qur" ifDl?~~ts '~, i9~~~'" 
a~d on tl'e ~tber .. ha~d. sUPh ~.~a;9.~IB''' 
., •. i mportj D'. i~ in ViQJflt(OD of tll.,lt i;*"JM.-
tri,al Jicenee., And npw. \!e ,a~e r~'. 
a rep,Iy tbat a sbow cause, notice bas twitD 
issued. i. wO\Jld Uke to know . 'trom tht 
lion~ M~ttis~er, \!taen 't~i~ ',h~w ,~~~,sO.:·'~9.ti" 
was, ~slled ~l,ld whether be . ~as .J.~U""'I~D 
o~der sim.uJataneousJy to, tho ~lPef.~. 
tfollt-r . 0" I~po.rts and BX,p()rt8' ~o '(CM' 
imports rorthwIth ? ' 

{English] 

SHRI R. K. JAICHANDRA ~QH : 
'Sir, it is true that MIs. German Remodlet 
wCJ"~ giv,en an t8d"'t'~, J'~.Q~e to pro-
d!Jce/m,allur~~ure oXiC,drine forQlU1atMtJl 
with the conditio,n· tbat, .. Qulk o&&,Ctd •• 
wo~d be man ... fac~ur.d w4tbJq, a . '"'_ 
of two years. Tbi, was one of the CQIl'" 
tions Jaid down in tho. };;Qd""tr~al u..~. 
that is, within a pertod ,of two y'e~ ... 'tM' 
should prodw;e ~u'k. dru" OxYfed.r.ipo,. 

As I have said, they have violated tbi. 
provision and it is because of this viol •• 
tion, that we consulted that Law Ministr,' 
whetber or not we could issue a show 
cause notice for revocation, of its IIceoce. 
In 1984 this came to tbe notice of ,the', 
Ministry and we immedjatcJy~· had a COil .. ' 
ultation with the Legal,AffaiR Department';. 
Since it was a vory complex question, It· 
took one and a half years to two years for 
discussion between the Ministry of Indu-
stry and. the Lelal Affairs Depar·tntetU .. 
It wal only in 1986 tbat ftnally tbe MIIlI-
stry of Law agreed that it was a violation 
of one .of tbe conditioDS in the ladustda'I' 
licence .. Ja March 1986, we issued a .how 
cause notice. Beside. that, wbile waitin'i 

ror tbis. ,we have tak.en some actio.d.· We 
have written to the eels to stop' it. I.-
port trom outtide India. W-e baw also 
taken anotber a.top by disallowi.,. eXt,. 
ion to tbe Manaaiol Director of GerlUB 
Remedi •• , . ,Nri .Von. on. tbe, OtODDIl.od. 
at;i9A~ofl'JP.,e.dicr. DtJ)"rt~ot.i """'ltil. 
n.9w ull4er t"',,;-.wne .. jaiIUY, "~M"'" 
ot.,l.d_tty:,. til, D"Partmlld 01: .. ' .. 1: .... 
J)6,velp_t. 
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SHRI VISHNU MODI: Mr. Speaker, 
Sir. you . have listened to the reply given 
by tbe hOD •. Minister. It took them Ii 
years 'to decide whether it was a case .of 
violation or not and whether. a show 
cause notice could be served or not. At 
tbe same time, I would like to know 
whether they imported the' drug at a 
hi.her price from thei~ princi pa I ? They 
had imported it at a much h~gher price than 
what was prevailing in the inlernatiollal 
market. They did so because they were to 
transfer the money. I want to know 
whether the hon. Minister is aware of it 
and if so, the reasons therefor? 

[English] 

SHRI R.K. JAICHANDRA SINGH: 
Tbe difficulty is that this particular drug 
iJ being manufactured only by one com-
pany in the world. Whether they purchase 
tbe drug from their principal company or 
.nothet company it is very difficult to find 
out.· We have tried to find out, but since 
it is manufactured only by one company, 
we are not in a position to find out. 

SH~I P. KOLANDAIVELU : Oxyfe-
drine and other life saving drugs are being 
produced according to the licence being 
issued by the Central Government. If there 
i_ any violation, you are taking action. I 
appreciate the Government for action 
taken against soine of the companies. At 
the same time, I would like to bring it to 
the notice of the Government that the 
Indian Drugs and Ph.armaceuticals Ltd. at 
Madras bas been closed sine die, and 
four thousand employees are out of job. 
This is a company whice is managed by 
the Central Government and they arc 
producing cheapest drugs used for the 
poor and down-trodden. I would like . to know whether. any action has been 
taken by the Government in order to 
open the factory and give employment to 
four thousand employees. . 

SHRI R. K. JAICHANDRA SINGH: 
Though this question would need a sep-
arate notice. I can inform the hon. 
Member that we are taking up the pre-
paration of rehabilitation plan' of an the 
lye dru, Compauics under the Ministry 

or Industry t includiftl IDPL. R.ePOrt. 
about some of them have already b.een 
submitted. The report about IDPL J. 
expected D~xt month. J have liven them 
the deadline of 1st June. We expect that 
the report . on the ·complete rebabUitatio·D 
would come some time in June and I can 
assure the hon Member tbat the IDPL 
Madras would not be cYosed down. 

Compulsory 1 DspectioD of eooklaaa •• 
connection. to ensure •• fel, 

*856, SHRIMATI KISHORI SINHA: 
SHRI JAGANNATH 
PATTNAIK: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) whether Government propose to 
provide for compulsory inspection of 
cooking gas connections to ensure safety 
of women who happen to be the victims of 
gas explosions in kitchens; . 

(b) whether gas distributors have train-
ed people to install and check iaS· conn. 
ections; 

(c) whether several distributors em-
ploy iJliterate personnel to distribute 
cylinders and connect these although they 
have no training in safety measures; and 

(d) if so, the steps proposed to be 
taken to correct the present system? 

THE MINISTER OF STATE Of 
THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) No, Sir. 

(b) to (d) LPG distributors of the oil 
marketing companies are under instru· 
ctions to ensure that deJiverymen and 
mechanics employed by tbem are ade-
quately trained to do tbeir Job in a laf. 
and compet~nt manner. 

SHRIMATI KISHO)tI SINHA: Mr. 
Speaker Sir, I wC?uld like to know from 
the bon. Minister whether tb. GOV.fD-
ment bave any arraDI.ment to check 



whether t.be instructions of the Govern-
ment have been carried, out or not. 

saRI CHANDRA SHEKHAR 
SINGH: There is regular checking to 
ensure that the instructions given by, the 
Government a~d Oil Compa,~ies are ad-
hered to. Distributors are obliged. under 
the agreement. to maintain trained me .. 
chanics for installation work and repair 
work and make a~ailable free technical 
advice to the customers', The training 
has to be of'standard,) laid down by the 
marketing companies. The companies 
'also conduct training courses for th':m 
and there are regular checks to see that 
these mechanics are trained to get the 
desired standards. 

SHRIMATI KISHORI SINHA: I 
would like to know whether the Govern-
ment has received aoy complainl~ that the 
pin-type valve cylinders are un-;afe be-
cause,the pin tends to come off, leading 
to leakage. At the same time, I would 
also like to know from (he hon. 'Minister 
whether the Government are aware that 
sub-standard LPG cylinders are in cir-
culation and whether [S [ (f ndian Stand-
ards Institution) marking is compulsory 
for the LPG cylinders. ,If not. does the 
Government propose to make it com-
pulsory so as to prevenl hectllh hazards? 

SHRI C,HANDRA SHEKHAR 
SINGH: Sir, with the introduction of 
self-closing valve5 and click"on regu'atofS, 
it is now very simple and easy for house. 
wives to connect the LPG cylinders to the 
stoves. As far as the question whether 
lSI standards ure being adhered to or not 
is concerned, the LPG cylinders are pro-
cured by the oil companies from the 
cyhnder-manufacturing units after the 
quality of the cylinders is appro, ed by 
the lSI and the Chief ControJler of the 
Explosives. In the bottling plant also, 
Le. at the filling end, care is taken to see 
that lSI standard cylinders are utilised. 
Also, the cylinders are given a water, bath 
to detect any leakage. By these methods, 
we are trying to ensure that these aed .. 
dents do not occur. But it has been seen 
that accidents bave occurred because of 
careless handling and bad maintenance at 
the end of the customers. I would like to 
inform the House that Government is 

considering the constitution of a CO.mml-
ttce beaded by a leadins public ftaute to 
fook into this question 10 all its aspecta 
and suggest measures t'o ensure that these 
accidents are minimised and the most 
rigorous standards are adhered 'to. 

(Interruptions) 

Safeguard io P.lmyr. tap ping oceupatl,. ' 

*857. SHRI N. DENNIS: Will tho 
Minister of INDUSTRY be pleased to 
state : 

(a) the steps .aken by Government to 
safeguard the Palmyra tapping occupation 
from deterioration; and 

(b) whether Government wouJd come 
, forward t (i protect'the persons' engaged in 
Palmyra jaggery production and connect-
ed subsidiary occupatipns with subsidies 
and loans for, purchasing utensils and fir ... 
wood for the same? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM) : (a) and (b) A statement ia 
given below •. 

Statement 

(a) and (b) Khadi and ViJlage Indus-
tries Commission encourages artisans en-
gaged in Palmyra Tapping occuption to 
torm Co-opera tives and Federations. It 
provides them financial assistance on 
concessional term~ such as for Capital Ex~ 
penditure ror tooJs, equipment machines, 
worksheds, etc. 1 t also provides them 
Working Capital for production and sale 
as per the prescribed norms. This also 
covers expenditure on ,firewood. Tho 
loan paid for working capita) are repaya" 
ble ill S years whereas capital expenditure 
loans arc r~payable in SilO years depend. 
ing upon the nature or assets. Tbe Joans 
carry interest at 4% only. 

The product. of tbis industry are 0.0-
joyins exemption from income.t.~. and 
excise. KVle also provides Sbare Capl-
lai Loans to the artisans and members of 
the societies to enhance tbeir ,borrowina 
power apart from provirun. capital lot-
mation Joans to re,iltertd i .. tJtud •••• 



'Ia. lOme ,cases •. ' assistance, ,i. also I liVeD 
4Jrectly t,o i~viduaJs. ' 

, _.,."bave alto "been' tabn ·for unde,-
taltt .... eaea'fch and development j:n this 
iuduatry., JC. VIC has set up' PMm'· P,roducts 
R.csearcb Institute in~ M'adras where train-
ina facilities arc provided to the artisans, 
"1'>.or8 aad·, other wesors. 

SH'Il1 N. DBNNIS : It is a tradi-
tiona" 'rural industry providing emp~oymeDt 
and 'income witl;lout investment. This 
todustry is facing declining trend and 
,,..408lly perishing due to its hazardous 
nature and lack of encouragement and 
patronaae by the Government of India. 
rhus those who depend on the industry 
Jive below the poverty line. If this 
iftdustry perishes, the consequenoes would 
be croation of several socio-economic 
problems and if developed, it would solve 
maDY problems. May I know whether a 
separate Board or Commission would be 
constituted specially for the development 
and production of palmyra products and 
for the solution of socio-ocoGomic 
problems of those who are engaaed in tbis 
Industry? What is the total financial 
assistance disbursed to the artisans 
anDually and the number of beneficiaries 
thereon? 

SHaI M. ARUNACHALAM: I 
totally didlree with the bon. Member 
when. be says that l,he industry is declinin,. 
The production during the Fifth PJan 'w"s 
worth Rs. 19.85' crores aiid oll1plo~ment 
3.72 lakhs. In the Sixth Plan it has 
l:acteased to. Rs. 4O.S3 crores and 6.25 
lakh employment. In the Seventh Plan it 
i. estimated tbat there will be a production 
worth Rs. 63 crores and 7 Jakh employ-
ment. As rar as formulation of a separate 
~mmjssion is concerned. we have DO 
proposal at hand. Recently we have 
received a representation from wor.kers of 
manufacturing units in Tamil Nadu. We 
bave referred the matter to the Khadi 
and Villa,. J odustries Commission for. its 
~menta. A decision will be taken after 
recetvinl the comments from. tb.eDl. 

SllRl N ... DeNNIS : Pal~,.ra products 
.... ftW ... leavOl .nd,·Qthet •. palmyra ... pro-
~»pta. have tremeDCloUI, exporl .potODliali. 

tiet. Thy", "ve: to 1:, Ito :AWQtet*f ,.w4b 
enhanced !1~'lI8, ' •• idi~s. ' '4<ItW' .... t. 
firewood and by implementing beneficial 
nMta8ures Ulle bou$ill, • .peDsion aDd ,cash 
benefit ..ello' m ... ures to the· victims of 
accidents. May I know whether 10al 
term polici,cs would be evolved, fo~ the 
do'velopment Qf tbis iDdustry and palm,,"a 
workers. 'The hon. ,Minister has •• id 
about the research work. ,May I know 
the details of the research work and the 
result achieved thereon ?, Will the research 
be conducted for preservation of neora, 
jagery and, other palmy,ra products and to 
produce dwarf varieties of trees as in the 
CMO of coconut ? 

SHRI M. ARUNACHALA:M: A 
research institute of K VI C is functioning 
at' Madras. A number of rosearch pro-
grammes are being undertaken in this 
Institute-for example, to improve the 
recovery of sugar from palm syrup, soft 
dr4n,ks fr·om, palm syrup, otc. To remove 
the dr.udsery involved in palmyra tree 
climbing, an improvised mechanical deVice 
has been ,fabricated by the Institute. 

MR. SPEAKER : The Question Hour 
is over. 

MR. SPEAKER : There is a short 
notico q,ue&tion. Dr. Datta Samant-not 
present. 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

A.I.teDce to' Stat. for IDfr •• t.pactare 
, l.cIUUe. to ·dt.triet eourts 

·847 •. SHRI ATAUR RAHMAN : 
Will tbe' Minister of LAW A,NIl) JUSTICE 
be pleased: to at ate : 

(a) wtt .. ber Goveramont are aware of 
the inadequacy of infrastructure for di~t .. 
riel' ,400ft! in tbe States Uk., Additional 
~iltrict: aod, Subordinate' Courts, colll'truc-
tlon of court buiJdi np and, residential 
q taarttl'l for Judicial-efficers of ,those courts; 
and 



, 'VAJSA~{t.f(UKA) 
'1,\ ~ , 

" mE MINrsTSt OF 'ST:i\ tB 'TM THE 
MfNtstRv, OF' 'LAW' ANt)' 'USl1CS' 
(sWrtl ,1.' 'a • .BH~RnWAJ): (a) and (b) 
A\tminisf'ta'don or justice in' Diitdct and 
subordinate Courts primarHy COQcerns the 
State Governments and as, such infrast-
ructure like Additional District and 
Subordinate Courts. construction 0' Court 

buildinp and residential qulrfttl to 
luclk;i.l otioN. it pro\'ided by" t .... ' III 
additi.. &b. Central OoverDmeit ba. 
liven finaDcial assistancc by way of ... ant.~' 
in ... id. oDder &RiOlo 2750f,tllo,CoftllkudoD 
,as rec.ommeadod by tile Sevenlh Binaaee 
Commission during 1919-84 for uPII'Jldatio. 
of standards of judicial administration. 
Stetcm .. t',$IlowiQ •• dmUs ",.tv_ boJow. 

St. te .. CHIt 

J. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14, 

15. 

Rel.ase of arant. as reeocmnt1tded by the 7H"iFillaDce Commis&ion wriQl 1979.84 
for upgradation' of ~standards of judicial ,.dmini&tratioD. 

Name of the' Stato ' Tota' amount Approval given for 
re1eas.d based --_ ..................... --.._ __ 
on' the 'recom- Setting Construe- Construe .. 
meudalions of up of tiOil of don .of 
the 7e1i l Finance A-dditi- court bull· Reside". 
Commission onal di.p tiat q . .uar-
(RI. h~ 'Jakhs) COu"s terse 

(No.) (No.) (No.) 

Andhra Pradeeh 83.97 19 19 19 
Assam 16S.'2~ 41 41 41 

Bihar 481.88 1'33 133 133 

' Himachal Pradesh 7.82 2 2 2 

Jammu ;& Kashmir 3.92 2 

KOIa)a 5.34 1 1 1 

Madhya Pradesh 3'5:83 7 7 7 

Mani.pur 27.37 7 S , 
Napland . 70.00 - 700 ViUaae 

court 
buildings 

Orissa 92.88 21 21 21 

Rajasthan 202A6 48 48 48' 

Tamil Nadu' 15.64 4 2 2 

Tripura 66'*&6 12 11 11 

Uttar Pradesh ' 591.78 132 132 132 

WOStB __ " 124.42 29 60 6G 
............. 1 ..................... 

1982.00 4.58 482 482 
+ 
700 

Vltfare COlltt 
Bddfap 
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(Tranl/atlon) 

Puads 'or up.nslon of rur~1 electrl-
fteatlon In bUl regions of U.P. 

-ISO. SHRI HARISH RAWAT 
Will tbe Minister of, ENERGY be pleased 
to state: 

(a) whether different criteria are 
adopted by the 'Rural Electrification 
Corporation for allocation of funds for 
per km. expansion of electricity line for 
rural electrification in the pJains and hill 
regions of the country; 

(b) if so, the details thereof; 

(c) whether the U.P. State Electricity 
Board earmarks the same amounts for per 
km. expansion of electricity line for rural 
electrification in hill regions of the State, 
which have been recognised as a specific 
leographical unit even by the Planning 
Commission, as is spent by it on electri-
fication of viJ1ages in the plains; and 

(d) if so, the steps proposed by r 
Government to remove this anomaly? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) The 
Rural Electrification Corporation has 
prescribed a uniform criterion for alloca-
tion of funds for per kilometer extension 
of electricity line for rural electrification 
In the plains and hill regions of the 
country, except in the case of Uttar 
Pradesh. 

(b) For Uttar Pradesh. the compara·' 
tive cost data adopted by REC for the 
year 1985·86 in respect of 11 KV Jines for 
expansion of electricity in tbe plains is in 
the raDgc of Rs, 18000-36000 per kilometer 
and in the bills in the range of Rs. 50000. 
74000 per kilometer, depending upon the 
size of conductor used etc. 

(c) No, .sir. 
(d) Does not arise. 

lacl.strlal development aDd modernisation 
01 i ...... trle. 

·852. SHRI BANW ARI LAL 
BAIR.WA: Will the Minister of INDUS· 
Ta Y be pleased to stat, : 

I, 

(a) the number of countries wherefrom 
cooperation is Hkely to b~ rortbcomiol for' 
the industrial development and moderni. 
sation of all the in~':lstries in the Cou8try; 
and 

(d) the names of the indu.stries propo-
sed to be modernised in Rajasthan and tb, 
estimated amount to be spent OD this 
programme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM): (a) and (b) The initiative 
for the selection of the technology for 
modernisation and development is Jeft to 
the Indian entrepreneurs. They explore 
the alternative sources of technology, 
make a techno-economic analysis of the 
proposed foreign collaboration and seJect 
the foreign collaborator whose offer suits 
them best. Government has laid down 
the foreign collaboration guidelines which 
permit co"operation with various countries 
for technology up.gradation and industrial 
development. Every proposal for a (oreign 
col1aboration needs Government approval. 

[ Ellgli.rh] 

Petro·chemi ca I complex in Madhya 
Pradesh 

*858. SHRI PRATAP BHANU 
SHARMA: Wjll the Minister of INDUS-
TR Y be pleased to state : 

(a) whether it is a fact that Govern-
ment of Madhya Pradesh have submitted 
a proposaJ for setting up a Petro-chemic al 
complex based on natura) gas through HDJ 
pipeline in M adbya Pradesh; and 

(b) if so, the present position of this 
proposal? 

THE MI.NISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI) : 
(a) No, Sir. 

(b) Does not arise. 
Tenders for projects of neY'eli lIanite 

Corporation Ltd. ' 

$859. DR. V. VENKATESH: 
SHRY H.N. NANJE GOWDA: 

Will the Minister of ENERGY be 
pleased to ~tatc : 



-,'/I; ... ·.~ ..... *.~.· " 
~).~ ~~~~,~'" 

" yo' AI,Ar,al..:, J6ft,-:,~.;f1:J..~) 
.. '·.""'~'i"~·';f.f~. 

(.)·,,~be total Bamb.r ;Qf alo;~al ted.tS 
iDVi·ted, ~y tbe Neyve1t uantte· COJ.:,p~r~~~~." 
Lfmlt.d •.. ~eyvell, dudOl tho last. fC)~r ycars 
with lpocilQ requirements . for macblnery 
IDd . "uipmcntl in variQQ$.· projef;ts for 
olpaJ1.i~D etc~; . 

(b) the bids received from di1fereat 
oversea. ,ora.nisations either w.itb ,or with .. 
out IudiaD collaborators; 

(c) how many such ten4ers h.ve since., 
boeD finali~ed; and . 

(d) if so. the facts thereof and action' 
proposed to be taken to expedite the 
p,rocess or finalisation and completion of 
on-Ioing projects of Neyveli Lignite 
Corporation Limited? 

THB MINISTER OF ENERGY 
(SHRI V ASANT S~ THE): (a) 23 Global 
Tenders have been invited by Neyveli 
Lignite Corporation Limited. 

(b) 106 bids with 33 number of foreign 
collaborations with or without Indian 
collaborators have been received. 

(c) and (d) Of the above 23 tender 
cases, 16 have been finalised and most of 

S. No. Name of the Project 

1 2 

Projects already functionIng 

1. Dhuvaran Gas Turbine Project 

2. U ran Gas Turbine Project 

3., Lakw. (Phase I) 

4. Na~tUP 

,. Mobile ,Oa. Turbine 

froJt.ct •. ~p~,".~ t~ .. be .et up : 

6. Kawas· 

7. Auraly. 

. , 

tbe r .. _iainl casea 'are in an. adplced 
'stilt 'or .prQ.p •• ~~." ~'os~t mp~llO(luJ ... " 
beiDi dODO at. variou, JovfJ. t~l oQsur.~ that 
the on-loin. projeot. are completed OR 
tim'o. . 

Stlt • ., lIP of ... • .. Md , • ., ... project. 

.860~ ,SHRI MOHANBHAI 'PATEL: 
Will the Minister of, BNEJ,q Y bo plc,1Id 
to state: 

(a) th.e numher or aas.based, power 
projects functioning In . the CouDtry, their 
location and the .production ~apacity; 

(b) whether tbere is aoy proposal to 
establish mote gas-based power projfScts. 
in the country during the Seventh Pive, 
Year Plan; and 

(c) if so, the details thereof? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) to Cc) 
Details of the gas-based pow,er projects 
which a,re functioni.ng and which are pro .. 
posed to be set up during tb~ Seventh 
Plan are given below : 

Location 

3 

Gujarat 

Maharasbtra 

Assam 

Assat;n 

Assam 

Qujarat 

U,P. 

Capacity 
in MW 

4 

54 

672 

45 

ILS 
21 



. 
( 1., "z. 

,~ , , ,'Xatla",uri 
10. 'ltamprll 
11. Lat"a (PhalO I. 4th Unit) 
IZ. Lak •• (Phasc II) 

lJ. Baramura 

"OPO,,'1 tor a.. I,Ddaltr.a. ar."th 
[eelltre. bJ Kenla 

-"1. SHIU VAICICOM PURUSHO. 
THAMAN: 
,aop. P. I, KUIlIEN : 

Will )the Minister of INDUSTR Y be '1 ..... to at at. : 

(a) whether Government of Kerala un ,ubmitted proposal. to develop new 
facluatrfal Jfowth centrel al Instructed by 
VDloI Government; and 

(b) If '0, the details thereof? 

THB MINISTBR. OP INDUSTRY 
(SHltl NARAYAN DATT TIWAR.I): 
(a) aad (b) A ~ propOlal bas been received 
from tbe Government of ICera)a ror appro. 
val 0' .rowth centre in Vemom village of 
WYBle! diltrict, one ot tho two fNo_ 
1.4uatry Districts~ in tho State. 

Pr.cedar. for reeo,er, of IlIe.al 
...... t •• ad. b, .rl, compaala 

'.162- SHIU DHARAM PAL SINGH 
YA)~llt : Will the Minister of INDUS. 
Til Y be pleased, to atate : 

(a) whether hi. Ministry hal laid down 
Jlocacurt for tbe recovery of ille,a) bene-
ttt made by the drUl companies; aDd 

(b) It 50, the details thereof' 

THB MINISTEl\ OF INDUSTRY 
(SHlU NAllAYAN DATT nWAItI): (a) 
aad (b) Panar.ph 17 (1) of the Droas 
(frIcea Control) Order, 1979 .poci.8es the 
IltuatiODt uader whicb mODey can be reco· 
vered from the drua complldea UDder the 
arua PdceI EquallsatiOl1 ACCOUDt. For tlle 
purpoM .f teCoveriDa the amout' detaUs 
., I.,.,u/Pfoc.rt.oats of 1>1lJIc dr .... art 

• , ,'~ ,> I 

""t •• ~~'''' ' !C':" , 

a 
Assam 
, Rajastha'll 
Assam 
Assam 
Tripura 

280 
3 

15 
60 
10 

caUed for from tbe manufacturers. invol. 
ces relating to purchases/procurements and 
consumption etc. are verified. Thereafter, 
set off's, if any, claimed by the company 
are verified and only then the recoverable 
amount is ascertained. The process is 
time consuming. However, the process of 
recovery against various formulators and 
manufacturers of bulk drugs is on in acc-
ordanco with the due procedure of law. 

[TranI/at/Oil) 

WorklDg 01 gifts sebemes 

*863. SHRI NARENDRA BUDA· 
NIA : Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether the Department of Com-
pany Affairs has arrived of the conclu .. 
sion that gifts schemes are against the, 
interests of tbe consumers; 

(b) if so, the details thereof; 

(c) how the interests of tbe consumers 
are being safeguarded against su~h scbe-
mes launched by various companies and 
in vOlue at present; and 

(d) the action being taken against the 
offender companies '1 

THB MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI) : (a) 
and (b) All gift schemes IDay not be agai. 
nst the interests of consumers, Onty 'sucb 
of the aift scbemes as arc "unfair trade 
practice." witbjn tbe 'meaninl of sub·cla .. 
use (a, of clause (3) of Section.'1 36 A of 
tbe MRTP Act are aalmat tbe interests 
of consumers. 

(0) aDd (<1) The interests of CODlumet. 
,are beiDa aafquarded ,by MB. TP Commi· 
.,10ll by ,Dfor~iJJ" provisio.s of ScotiOD • 



, ", 

it . •.• ~iM.·~~·· 
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136 A, ' 'J2A','" 8;~)" '121'" , of , M,aTP 
Act~ If' ,lift' Jelle_es , 1aUD~.c1" "b,' 
C()mp&nies/parties ,are" fOUDd' "'pt.Jul .. ' 
cail t() public i,nterest. the Coos,missloll 
pas.ea, order. in terms' or Section 36 D. of 
()f Mfap Act. Any violation of ,the ' said 
orders passed by the Commission is puni. 
shable under Sectio1l 48 C of the Act. 

(Enlli,h) . 

Expert com mlttte 0. funetJOD 181 of 
State 'ElectrlcltJ Boards 

*864. SHRI V. TULSIRAM·: 
SHaI P. M. SA YEan : Will 

the Minister or ENERGY be p1eased to 
state: 

(a) whether the Chairman, Advisory 
Board on Eaersy, has recommended. .0 
Government to appoint a hiah powered 
committee to study the functioning or the 
State Electricity Boards in tbe country; 

(b) if so, whether Government are 
considerin& to ~ppoint such a committee; 
and 

(c) if so, the time by which the Commi. 
ttee is expected to be set up together with 
the terms and conditions thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) The Advisory 
Board Oil Energy has suggested the appo-
intme:1t of a:J expert committee to exa-
mine lh~ working of the State Electricity 
Board •. 

(b) The \\Iorking of State Electricity 
Boards has been studied in detail by $eV. 
eral bodies and measures to s:trenathen 
them arc being implemented. 

(c) Does not arise. 

Pro duet'OD of PeDleJlJia 

·865. SHllt K. P. SINGH DBO: 
Will the Minist'er Of INDUSTRY be plea-
sed to atate : 

<a> the total production of PeDicllliD 
in the. country durin. 1982.13 and 19M. 
85; ,,' 

(b) tilt reason,·for 'an ia ,ro'act1oDj 

, ~), .,hat.a tbe total pstod.tioD.: ~. . 
.... 4 ,ce".t)" Of~PeJdcfUD III Ibe ' ..... 
.It, •• ".t wa. t,b. PI~~ ~ 
dOll ,f Hce.,ed capacity dmf_" 1,. ... $; 

. aDd' " . 

(d) what ,il the poUe)' tor' ·frtIh ',. ... 
, •• IOD for thla ._atll' ""&II 7 

THB MINISTER OF I:NDUSTl\Y 
(SHRl NARAYAN ·DATT TIWAlU)1 
(a) Tho total productiol1 of PIIloiltiIM. II 
the COUl1try durtaa1982-83 aDd 1914-85 WII 
of tho order or 3'8.37 MMU aDel 221 •• 
MMU retpectiveJy. 

(b) The reasons for lall in the produc. 
don . aro markotiaa cODstraint. aDd tlCllao-
loaical 'problems in HAL aDd IOPL ... 
power abort." in Standard Pbarmacovti-
eals. 

(c) Tbe total aDDual )feen .. " cap.cd., 
or Pencillin in tbo country i8 631.00 MMU. 

• I 

The percentAl' or productiOD of toe •• 
licensed capacity durio, 1914-85 ,,&. 
34.70%. 

(d) Under present Drul PoJicy maD" 
fa~turo of Penicillin is resorved for publ·. 
sector uDdortaki.ala. 

Maauladare of duplicate eI.ctrlc 
f ... 0 f popular br .... 

-866. SHR.I M. I.AGHUMA 
REDDY: Will the Minister of INDUS. 
T.R. Y be pleaaed to state : 

(a) whether Govemment bave recel-
ved complaint. _flllt IOmo unit. .mug. 
filcturinl duplicate electric fan. of populu 
brand, at Rampura .. Haasapuri Road, Td 
Napr, Delhi; 

(b) whether any action has .0 fat btu 
takC.D to "YO tbe custOO2era from tid. 
duplicatioD; 

, (0) tho m...... propoled to . M 
tat.., aaaiDit such . IDAIlulaotudlll ,alea' 
aDd the cODeeraed lo~1 ponce ollctn 'I 

. THB MlNlSTBlt Of INDUSTRY 
(SHIll NAIlAYAN DATT TlWAllO t' (a) 
No. 'Sir.· . .. . 

(It) •• d (0) »0 .'" ... , 



I, _~t,.f •• e' ct.paale •• , Arob> 
810S:, $141t1 : CHANDRA ,XISltOIlB 

I PAtHAR. :' Wnl the Minister or INDUS-
Til Y 'be pleased to state : 

(a) whether attention of Government 
has been drawn to reports about boycott 

"of 1C)11l0 companies by tbe All India Orga-
, 'Dil.deJD 'of Chemists 'and Dru88ists and 
I itS'COD8tituent associat:ons; 

, (b) tbe reasons for the boycott; and 

(c) if trade margin is the bone of con· 
tention, whether Governm.ent propose to 
,fix ·tbe trade margins statutorily so that 
. DO boycott takes place and consumers are 
Dot put to avoidable inconvenience? 

THE MINISTER OF STATE IN 
THB DEPARTMENT OF CHEMICALS 
AND PETR.O·CHEMICALS (SHRI R.K. 
JAICHANDRA SINGH): (a) Yes, Sir. 

(b) and (c) The main reasons behind 
luch instances of boycott is tbe dispute 
between the manufacturers and the distri-
butors on the issue of trade.margin., There 
is already a provision in Paraaraph 24 of 
tbe Drup (Prices Contro1) Order, 1979 
for ro.u]ati"s trade margins. 

Quality of coal lopplied to NTPC 
Shaktl Nagar t Kota 

8106. SHRI BASUDEB ACHARIA: 
Will tbe Minister of ENERGY be pleased 
to state: 

<a> whother coal produced at 1ayant 
.. Project of Central Coalfields Limited now 
Northern Coalfields Limited is supplied to 
National Thermal Power Corporation. 
'Sblkti 'Nasar, Kota for use in thermal 
power station only; 

(b)' wbether stones arc picked up Crom 
coal beforo it is crushed into small pieces 
10 II" boilers from damage: 

(c) whether removal of stones before 
crusbiq. bas. been st.opped by JaYlnt 
mao.lement as they 'have thrown contract 
workers out of job and "ruo-of.the-mine 
... 1" il hioa,dlrec&ly IIDt to coal bandlin, 

plant 'for c~ushiDI.' ai-fdanprm, " th.·.· 't'" 
mal power boners; 

(d) whether N~dioDal Thermal ;Power 
Corporation, Sbakti N_iar 'bas' many . a 
time c'omplained about the bid quanty of 
coal; and 

(e) if so, whether Government propose 
to ensure good quality coal to' National 
Thermal Power Corporation by -aettinl 
stones picked at wharf wall shii~1 as be-
fore; and if not, reasons therefor '1 

THB MINISTER OF ENERGY 
(SHRI VASA NT SATHE) : (a) Yes ·Sir. 

(b), (d) and (e) The coal seam at 
Jayant is rree from any stone band. How. 
ever, oceassio'nally when any geologieal 
disturbances are rilet with, the' stobe 'is 
separated by mechanical means' so that 
coal free from stone goes to the etUstier. 
As such coal free from extraneous matter 
is being supplied to NTPC. Since the CHP 
at Jayant had started functionirta. despatch 
from wbarful has been abolished. 

(c) The company management at Jay· 
ant bas never engaged any alency for 'the 
picking up of stones. It was, in fact, OD 
the request of NTPC that some contract 
. labour were engaged 'for breaking up of 
coal to (-)4" size for relieving the pre-
ssure on their crusher. This was disconti. 
nued as the coal handling plant of' Nor-
thern CoalfieJds Limited at Jayant had 
started functioning. Further, as the coal 
seam at Jayant is free from any &tone band 
the "run-or-mine coal't is always directly 
fed to the crusher and, as such, the ques-
tion of endangering the thermal power 
boiler does not arise. 

Use of forelill trad e mark by Elcort., 
Maratl.ad D.C.M. 

8107. SHItI ANANDA PATIiAK: 
Will tbe Minister 6f INDUSTRY be .~~. 
sed to state : 

<a) whether It I. '8' faCt it\at :ibe colla-
'bOratioll . agreemeli'ts . or 'B.eb'ri. "th 
Yamaba, Maruti with Suzuki and DtM 
with Toyota have a clause tbat DO loRlp 
md.:J .... t twftJ;,:_,·Uti4; 



(brit' so,' how'tbey' , are'" tlsiOI it arid 
'what' actIon' Government ·are 'takiriJ api ... 
Dst'tbem; , 

'(c) whether it is also a fact that Wes-
ten, 'Cosmic. Onida, Crown etc. have a 
similar clause on foreign tr~de marks and 
are not using the foreign trade marks; 
and 

(d) if so, whether this is due to the 
clause being enforced by the Electronics 
Department '1 

tHE MINiSTER OF STATE J'N 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA .. 

'CHALAM) : (a) Yes, Sir. 

(b) Escorts-Yamaha, DCM· Toyota 
and Maruti·Suzuki are not foreign owned 
trade names. These are hybrid names and 
are being used by some Indian Compa-
nies. 

(c) and (d) As per Industrial and 
Licensing Policy for the manufacture of 
T. V. Sets, use of Foreign Brand names is 
not alloved in the manufacture and sa1e of 
T.V. sets, Weston, Cosmic. Onida etc. 
have not been allowed Foreign Collabor. 
ation for the manufacture of T. V. sets. 

Effect of Newsprint Price Hike on Press 

8108. SHRI PI YUS TIRAKY: Win 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether it is a fact that massive 
price increase allowed for indigenous news-
print is going to affect the newspaper in .. 
dustry very serious1y; 

(b) whether Government propose to 
control the Press indirectly as per the 
media controlled by Government; 

, (c) if so, the reasons thereof; and 

(d) the measures Government are 
loina to pitrs,j'e, financially or otherwise to 
keep the freo role of the press unhampered 
ill our coatl7? 

, TH'B MINIS1BR OP,STATe INTR'B 
DEPARTMENT OF, INDUSTRIAL 
DEVE,L'OPMENT ' (SHRt M. AI.UNA-
CHALAM):(.)The Central Governtnentltla~ 
allowed. the pric,e of newsprint' to be raised 
by an amount found reasonable by a BUre-
au of Industrial Costs & Pl Ices' study" keep-
ing in' the view tbe reJevant factors. :'tbe 
price of newsprint is just one element 1n 
the total cost of a newspaper. Tbe priCe 
rise bas taken place after a period of 
about ,20 months. 

(b) and (c) No, Sir. In fact, the 
Government. owned media also enjoy" pro-
fessional auti)Oomy in the discharge of the 
duties cast 0 1 them. 

(d) There is no proposal to extend the 
scope of the faciJities presently bela., pro-
vided to the Press. as tbe Government is 
committed t) the growth of a ftee and 
unsubsidiesd Press. 

Scheme for allowing Bba rat He •• , 
Electricals Ltd. to 'borrow 'rOm 'oter-

natIonal" market 

8109. SHRI K. PRADHANI: Will 
the Minister of INDUSTRY be pleased 
to state ~ 

(a) whether Government propose to 
allow the Bharat Heavy Electricals Limi. 
ted (BHEL) to borrow from the Intttt. 
national market so that this company· can 
offer credit linked packages for supply or 
power equipment in the country as well 
as in foreign countries ; 

(b) if so, the broad outlines of this 
scheme; and 

(c) how far it will go in the Bbarat 
Heavy Electricals Ltd. competiDI with 
foreian firms, while tendering for contracts 
for supply of power equipment to domes-
tic and foreigh proJects? 

THE'MINISTER. OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DBVEL,OPMENT (SHaI M. AR.UNA ... 
CHALAM): <a> Government balvo Dot 
tak.en any decision allowioa' BHBL . to 
borrow from the International market. 

(b) acd (0) Do Dot adae. 
t 



_orld .. ,r .,aro-electrlc pro~ •• 

8110. :SHRI ANAN'f A , PRASAD 
SBTHI' ': ,'Win the 'Minister, of B'NBaGY 
be pleased to, state: 

,(a) WIlether mo.t of the bydro-electric 
projects in the COUD try are sbowiuJ poor, 
performaDce vis-a-vis thermal power pro· 
j~." •. 

(b) if 10, tbe causes thereor; 

(c) which are the ,projects so affected; 

(d) tbe remedial steps Government 
bave taken to improve tb~ situation; an<i 

(0) the amount of funds provided for 
completion of these projects duriol the 
Seventh Plvo Year Plan? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) : (a) 
and (b) Generally, the hydro-
electric projects take a longer time for 
completion than the thermal power pro-
jects OD account' of various reasons which 
include complex nature of ,eoloaiea) pro-

hlttDl, ,re.otealll of' : tb. 'site,,: ~lfB~uJ.ti. ' 
ill :acqailtioa, of lal1., rebabiJitaijoD ," of 
people 'whoso Jaods ar,' acquired, ext~D8i. 
vc civil work. aDd obtainiDI clearance 
from ODvironmJutal arlll •• 

(c) Tbe on-80iDI projects whl~b have 
beon delayed by over five years and are 
DOW taraetted for commissioniDI duril18 
Seventh Plan are indicated in t'he state-
ment liven' below. 

(d) Tbe need for timely completion of 
projects is beinl constantly emphasised 
on atato authorities. Extensive moni toring 
of the projects is also being done by 
Central Electricity Authority to ensure 
timely completitioD of hydel projects. Help 
I. rendered to the State authorities in 
overeomiD8 the constraints, throusb site 
vistl and review meetings by the Senior 
Officers of the Central Electricity Autho-
rity. The problems regarding clearance 
from environmental anale is also taken up 
with the concerned departments. ' 

(e) The information is given in the 
annexure referred to in part (e) above. 

State.ent 

Detail. or Hydro Electric Projects under construction which are likely to be com mis. 
Roned durin8 the 7th Plan period which are delayed by over S years. 

II. Name 0 f the ProJect 
No. wlt,h capatit, (MW) 

1 

CENTRAL SECTOR 
1. Salal 

NORTHERN REGION 
Himachal Pr.deall 

1. Andhra 
2. R,oDltoq 

WESTBRN REGION 

G.Jarat 
1. 'llkai LBC 
2. lCadaDa PSS 

""'raslatn 
1. nnari 

2 

(3 X lIS) 

(3 XS.60) 

(4xO.5) 

(2x2.') 
(2xfiO) 

(Ix") 

7the Plan oatla, 
(R •• In crorh) 

3 

117.00 

13.26 
6.96 

2.20 
41.7S 

',57' 



1, '" 2 3 

c •• o. (M~P./M"'ruktr.) 
1. Peach ' (2 X 80) $.7.1 

SOUTHERN a8GJON ' 

'.'Ila 
1. Idamalayar 

Tamil Nadu 

(21( 37.5) N.A. 

1. Kadamparai 
Z. Lower Mettur 

(4 X 100) 

(4x2XU) 

35.77 

43.23 

EASTERN REGION 
Orissa 

1. Upper Kolab (3 X 80) 44.00 

West Be,,11 

1. Ramman St. II (SX 12.5) 33.00 

Voluntary retirement scheme in Public 
Sedor Underfaklnp 

SIll. SHRI KALI PRASAD 
PANDEY: Will tbe Minister of 
INDUSTR Y be pJeased to state 
whether Government propose to allow 
voluntary retirement schemes applicable 
on uniform basis for employees of all the 
Public Sector Undertakings as has been 
done in tbe Steel Authority of India 
Limited? 

THB MINISTER OF STATE IN THB 
DEPARTMENT' OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CHA LAM): No such propos,) is under 
consideration of Government at present. 
FalJlr e 0' Public Sector Ualt. to 

preleDt aeeou at. Ja nile 

8112. SHRIMATI D. K. BHAN· 
DARI : Will the Minister (Jf INDUSTRY 
be pleased to state: 

(a) whether it is a 'fact that a number 
of public sector unit. have laned to pro. 
sent thofr account. in tim, I. stipulated; 
and 

(1)) it: so, raedial It.,. t.k.. iA tJai. 
ro,ari1? 

THB MINISTE.R OF STATE IN 
THE DEPARTMENT OF INDUSTR.IAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CHALAM) : (a) Yes Sir. there have been 
delays in some cases. 

(b) The Public Enterprises have been 
advised by their Administrative Ministries/ 
Departments as wen as by the Bureau of 
Public Enterprises to keep appropriate 
time schedules so that the accounts are 
finalised, audited, adopted in the Annual 
General McetiDI and placed before the 
Parliament within tho prescribed time 
limits •. The Bures u of Public Enterprises 
bave a180 advIsed Administrative Minjs-
tries/Departments to ensure that thore i. 
DO deJay in the fin.lisation 01 accounts ot 
the enterprises under their administrative 
control and tbe placement of· anoual 
reports before the ParUament. 

Pr.,'&I •• of domestIc confedlo .. e. 
Da.Inth,.r ,lllaae la AlcI.atD 

8113. SHRI MANORANJAN 
BHAICTA : Will the Minister or 
ENBl'tGY be p .. lta$ed to state : 

(.) whtther rural. electrification ot t_ 
eotire ~.tllpur vJJ!qo in MiUI. A8c1.~ 
...... 'beta completed' ; 



" 
(b) 'if~, tbe total .Dumber of domes~' 

tic. couDeetions provided in that village; 
anel 

(c) whe,tbo.r the villagers demanded 
more connections in that village; if so, the 
action taken to meet their demands? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) : (a) No. Sir. 

(b) So for 1 S Domestic connections 
have been provided in Dashrathpur village 
in Middle Andaman. 

(c) As per information received from 
Andaman & Nicobar Authorities, two 
more applications for new service connec-
tions have been received recenUy, which 
are under process. 

Delimitation of CODstitueo des 

8114. SHRI MURLIDHAR MANE: 
Will the Minister of LAW AND JUSTI CB 
be, pleased to state : 

(a) the largest parliamentary consti-
tuency in the country based on popula. 
tion; 

(b) the smallest parliamentary consti. 
tuency based on population in the same 
State; 

(c) the steps Government propose to 
take to reduce such huge dIfferences in 
populatton of various parliamentary con-
stituencies; and 

(d) whether some laws are proposed to 
be enacted to enable the Election Commiss-
ion to roduce such disparities in consti. 
tuencies1 

THB MINISTER OF ST ATE IN 
THB MINISTRY OF LAW AND 
JUSTICE (SHRI H. R. BHARDW ~J) : . 
Bombay North East Parliamentary 
Co~itueDC)' .in. the State of Maharashtra .. 
10,82,419; , 

(b) Rajapur Parliamentary Constitu. 
ency in the same Siate-o,12,19S. 

(c) Bod (d). Fresh delimitation of 
~oPltlt~eDcies on the b.sia of t~ la'O&$ 

census and othor factors like miar.doll, 
urbanisati OD, in dustrialisa tiOD, chaDlOl 
in adminis trative boundarios~ etc. mar~ 
redross the imb.,lance in the size 01 
constituencies. :R.~garding the &.teps con-
cerning fresh delimitation. attention Is 
invited to the reply given to Uastarred 
Question No. 2.5 dated 23,7.1985. 

Pending applicatIons for marketloK 
of new drugs 

8115. KU-MARI PUSHPA DEVI: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) the number of applications for 
marketing of new drugs pending with his 
Ministry and for how much period; 

(b) the names of the drugs for which 
these applications are pending; and 

(c) the reasons therefor and when a 
decision on them is likely to be finalised? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CHEMICALS 
AND PETRO·CHEMICALS (SHRI 
R. K. JAICHANDRA S.INGH) : 
(a) Permission for nlarketing new 
drugs is granted under the Drugs and 
Cosmetics Act, 1940 and the rules made 
thereunder. This Act an:! the Rules are 
administered by the Ministry of Hea1th 
and Family Welfare. According to infor-
mation received from that Ministry clini. 
cal reports in respect ()f 12 new bulk 
drugs have becn submitted by the manu-
facturers but marketing permission in 
respect of these drugs would be accorded 
after comp1eting the necessary formalities 
in dua course. 

(b) It would not be proper to furnish 
the names of the new drug for which the 
applications are pending unless the Drul 
Controller (India) takes a decision on the 
reports of clinical trials that llave been 
submitted. 

(c) Decision on these 12 applications 
would .be taken by the Ministry of ~ea'th 
after compJeting necessary fO.rmalities. 
MonitoriDg .ad e,aluatlon task b, 

B~r~ •• of PtlbUe EntofprJs,.: 
8}16, SaRJ MANIK RBD~Y; Will· 



8· ,,,,,,,"'' MtW" 

tbe ,MiDistor of INDUSTRY be ,pleasod 
to .t~t. :. 

(I) wbothor tbo stat!' in Bureau of 
Public EDtcrprisol his becn declared sur-
plus; , 

(b) if' so, tbe dO.taiJs thereof and the 
rcaSODa thoreof; , 

(c) whether it is a fact that the Bureau 
of Public Bnterprisos was doing monito-
rinl and evaluation task which will now 
suffer; and . 

"(d) wbether it is also a fact that many 
public sector units were never or seldom 
monitored and evaluated' 'leadina to their 
failure? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF INDUSTRIAL DEVE .. 
LOPMENT(SHRI M. ARUNACHALAM): 
In accordance with the decision taken 
by Government, Bureau of Public Enter-
prises (BPE)bas recently been restructured. 
In the revised set up, BPS will perform 
its basic role in laying guidolines in the 
fields of personnel policy and training, 
wale policy, performance indicators, 
work: norms, etc. It will also act as a 
nodal point for collection and maintenan-
ce of information with regard to public 
sector enterprises. Consequently, three 
Divisions of BPB, viz., the produc-
tion Division. the Construction Division 
and the investments Consultancy and 
Research Division, have been wound up 
w.e.f. 14.3.86 resulting in reduction in 
staff strenatb from 262 to 159. The staff 
declared surplus have either been repat-
riated to their parent organisations or" 
their services have been placed at tbe 
disposal of the Surplus Cell, as per rules, 
for redeployment olsewhere. 

BPB's role in regard to monitoriOI 
and evaluation of perfprmance of public 
enterprises has boen &ready reduced in 
the context or theso respo'Qsibilities devo-
Ivta8 on the Ministry of Programme 
Implementatioa. Monitorina and evalua. 
tlou of performance of public sector 
ulldortakiqs will not bo adversely a1fected 
on acgount of restructuriDI of BPB 18 ,the 
.... iJ beina dODO .by tho coacemed 
.-upiltrttivo Mi~i'JritJ •• w~ll 'as by tilt 

'it to' 

Miafstry 01 Pro,ramme Ims>J.meatatJoD,. 
It is u·ot correct to say tbat many· p,ubJic 
sector units' were never or seldom mODi:' 
toted or evaluated leadinl to their lallur •• 
Monitoring and evalUation is an 00-801Dl 
function on the part of administrative 
Ministries and performance of an eDter~ 
prise depends on several factoh,. both 
internal and c&terna). 

Proto"type development aad trala II, 
c •• tre at Hyd era bad 

8111. SHRI' S. PALAKONDRA. 
YUDU : Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether Union Government have 
approved the proposal sent by the Gover-
nment of Andhra Pradesh to set up a 
Proto-type Development and TrafniD' 
Centre for Electronics at Kushaiguda, By. 
derabad in Andhra Pradesh; 

(b) if so, the details of the proposal; 
and " 

(c) whether it has been incuJded in the 
Seventh Five Year pJan and the reaSOD, 
for the delay in setting up of tbe 
proposed P. D.T.C. ? 

THE MINISTER OF STATa IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNACH-
ALAM) :No such proposal has been rece-
ived trom the Government of Andhra 
Pradesb. However, the Government of 
India are considering a proposal of Natio-
nal SroaU Industries Corporation (NSIC) 
for setting up a Prototype Development 
and Training Centre for Electronic. at 
Hyderabad. 

(b) The proposal of NSIC cnvisages 
settin, up of a PDTC in EJectronics at 
Hydc~abad 'with a financIal outlay 01 
Rs. 4.34 crores. The Centre win produce 
electronic components and special purpose-
machines for electronics industry and will 
also provido training. besides extcadin. 
Common F,aciJity Services to SnlaU Scale 
Units in the field of eleotronics.· , ~t 

(0) Ih is bas not btOD i'Dc:ruded 111 .h. 
S:f,Y'~lh riv~ Year,rlap.; : 1be ",r.pot., 42' 



I!JUC ba~, b.oa~ r""",t.,· the, PI .... 
~._ .-110 -." I'vited .. 'hilt a. 
til,,.. ,,*-, .. "4, Dw;n~, 01 siuiaa" p,oposaAa 
_c1,'t~ .vo14 4upliG.tioa· it would'be, d, ... 
ra\),1J . it·.a; view QIa tbQ -various . proposals i, 
_~Q .1& a ,,Qleeti., to be conveaod by the 
bt."hQ",t of B!4ctroalca. 

'ropo •• 1 to f.edaee '.port.oI d r .... 
" 

811'., SaRI HARIHAR SOREN 
wnl the Mhlistor C?fI~lJSTRY be plea .. 
led to state : 

(a) t.he Da~el of tbe countries where' 
froID 'Government are illlPortina drua~; 

'(b) the total worth of drugs imported' 
from dilf'crent countries during the last 
three year,; and 

(c) ",hether Government have, any 
proposal to reduce the imp.ort and in.c-
rease tho domestic prod ucfion of drugs ? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF CHEMICALS AND 
PETRO·CHEMlCA,LS (SHRI R. K. JAI-
CHANDRA, SINGH): (a) Government 
a~os Dot senerally import dEUiS. The 
Unports are mostly effocted by the.' 
pharmaceutical industry from a large num-
ber of cou.ntdes jnclu(;Un& Japal), China, 
JJuJ,l&.ary, Italy, Spain, France, HoUand, 
WClt 'Qmnany. U.K. 

(b) The total worth of bulk drugs and 
fbrmulations imported during 1982-83, 
1983 .. 84 and 1984-85 was as under: 

1982·83 

l~ 

1984-85 

... 

(c) Yes. Sir. 

••• Rs. 120.96 crores 

Rs. 126.48 crores 

Rs. 188.57 crores 

tel.tra. ..I.taDce lor 1.8tlllatlo n of 
.. blol~' pIa atl 10 Ori •• a 

·81a SHRIMATI JAYANn PAT. 
NADe.: Will tbe Minister of ENERGY 
be;.pleated ,to·atate the central asSista.Dce 
aiven to Or·l&sa -for tbe installation of 
bio-au pla,Dts 10 lar ? 

THB ·MINISTER, Op,' ENBR:GY 
~(8tfa1 !VWBANT SAlTHB): 'A t:otJl"I\Jm 

.. ..J .......... _ ... _.:..' .fIIt 
,~IJ ............ , N 

'of lao 247~61 'lakhs.has ·been rel'e •• ed·:tb 
the State Government of Orissa duriq tbe 
periOd 1981-82 to 198!·86 under the Natio-

. naJ Project for Biogas Developmen.t. 
Another sum of Rs. 13.26 lakbs was relea-
sed to Orissa from 1982 .. 83' to 1984·85 for 
Community/Institutional Biogas plants. 

Supply of water to NTPC 'from Hasdeo 
Bango Dam 

8121. S'HRI MAH;ENDRA SING,H·: 
Will .. he Minister of ENERGY be pleased 
to state: 

(a) whether there is any ~ommitment 
for supply of water to National Thermal 
Power Corporation from Hasdeo Bango 
Dam; 

(b) whether Madhya Pradesh State is 
in a position to complete the dam for 
s'uppJy of water as committed; 

- (c) the efforts Mad hya Pradesh Go-
vernment have made to complete the dam 
for water supply to National Thermal 
Power Corporation and other thermal pro-
jects; and 

(d) whether the delay is due to shor. 
tage oi funds and if so, what steps have 
been taken to meet the shortage of funds 1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) The Govern-
ment of Madhya Pradesh had con~rmed 
in J977 and in 1981, that water require-
ments of the Korba Super Therma) Power 
Stat jon (STPS) of the National Thermal 
Power Corporation (NTPC) would be r;net 
by suitab,y regulating the dis(.:h~rge from 
the Bango Dam. 

(b) to (d) The progress of construc-
tion of the Bango Dam is reported to be 
slow OJ} account of shortage of funds. 
The Gov.rn.ment ·of M.adbys Pradesh had 
allocated Rs. 13 crores fo·r tbis put~.: in, 
1985-86·and have indicated that; sh.QuWl 
ad.qua,t~ funds become available, durirla 
1986-87 t it would bo' :POssible to bliiQI tho 
Dam to 3l~ 'metres· by June 1987 to moe, 
thf>~wat'r·l".~emeQt of It be .~rpa;Srrp.s •. 
Coav.ct. ';Ior cout'1tSllins Earth (a~. 
MMOIlati' dam. have!' been fiaalised '.8,.. 
.,1;.1 • .,1. Pl!08r"s 011' laU me'bloPk'4~' 1'a, 
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State Oov,rnmcnt haw.' betn advi.od to 
,.We 'provi$loD ' . of adquate. lunds for 
cO'Qatr~c.tion of the Dam. . 

Setting up of pbblic leMor 'a'dJts fa 
Andbr. Prad'lh 

·8122. SHRI' C. SAMBU: Will the 
M;nister of INDUSTR Y 'be pleased to 
state : 

(a) the total"number of Central pub .. 
lie sector units in the country; 

(b) the number of such units located 
in Andhra Pradesh; 

(c) whether any proposal to set up 
more such public units in Andhra Pradesh 
is under consideration or the Union 
Government; and 

(d) if so, the detai,)s of the proposal 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CHALAM) : ~a) and (b) There were 217 
Central Public Enterprises as on 31.3.1985 
excluding Insurance Companies, Banking 
and Financial Institutions. 12 of these 
enterprises are situated in Andhra"Pradesb 
having. thejr rogisteree offices there. 

(c) and (d) The desision regarding 
location of Central public sector enter-
prises are taken by the Government on 
broad techno-economic considerations and 
it cannot be pre-determined on a state-wise 
basis. 

Allocation of funds to .mall scale indu.-
try for production'of 'syntbetic fibres • 
8123. . SHRI R. M. BHOYE: Will 

the Minister of INDUSTRY be pleased to 
state : 

. 
(a) whether there is any. proposal 

under the consideration of Government 
to allocate funds to SmaU' Scale Industry 
for the production of syntbetic fibre under 
the liberalised JicensiDI policy; and 

. (b) if so, tho dotails tlioroof? 

. THE MtNtlTlM. lOP' HA1'B JM':~HS 
DS"'AtttMENT 'op 'CHl:n,fICJALI' IlN'& 
PETROCHBMICALS (SHRI R. K..IAI. 
CHA*RA S'rNGH): (a) No; IIr. 

, (b) 'Docs -Dot an ... 

Botti. Deek. la a.kerr tedaaol.., ... , ·"etIa. 
8124. 58.1 NAl\SINO IURY~WA. 

NSf: Win the Minister of INDUSTRY 
be'pleased to state the action takeD by th. 
UDfon Government to remove tho bottle. 
necks in' Ba'nty TcehooJoJ)' and ProdcWts 
viz. difficulties itl "ltOeurila raw ma"~ll 
of the reqldr.d quality, Don ... " .. ilabiUfy· ... 
standard machiaory, ioadequat.' trainipi 
facilities and the hiah COlt of material 
etc. ? 

THE MINISTER'O'F STATE IN TitS 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM): There is no shortage of raw 
materials and the main raw materials lu,b 
as maida, yeast, shorteniDIS otc, are _'"'-
available at reasonable prices. There are 
about 50 small and medium scale units 
engaged to the manufactute of dlfflrent 
types of' bakery equipments in· tit. oou*,. 
There are enough technical institutions ·&0 
train young nlcn and women in baker), 
technoloay. 

There cannot, therefore, be aaid to 
exist any major bottlenecks which im,.. 
the growth of bakery industries. 

Pm.etioa .ad .bor .... of qalni •• 
8125. SHRIMATI USHA VERMA: 

Will the Minister of INDUSTRY be plea-
sod to state : 

(a) whether it is a fact that quinio' 
salts are not available in the country; 

(b) jf so, the reasons'theM(or; 

(c) tho ,total production 'of 4tUtll., 
an4 it,. salts dUriJlI tit. last .. tbru .. ,.8. 
,tar-wI,"; 

(4) w,heth.r lMt.l. Ill, fbtM., ... 
baNd· Oft qu$iee aad ite salts ' ..... ·mat • 
kClt04 fA the oOUDtrr, u4 . , 



(e) if 10, tho names of the formula-
tiODS atonpith tbe price fixed for each? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CHEMICALS 
AND PETRO.CHEMICALS (SHRI R.K. 
JAICHANDRA SINGH) : (a) No. Sir. 

(b) Does not :arise. 

(c) No shortage of Quinine and its 

salts, which are produced by tbe Stat. 
Government factories, haa becnl' reported. 
In fact. "accordiDI to the informati OD .vai", 
lable, the production bad increased from 
5558 kg. in 1982·83 to 7300 ka. in 1983.84 
and 8120 kg. 'in 1984-8S. 

(d) Yes, Sir. 

, (e) A statement giviDg the names of 
the formulations and tbeir leader prices .a 

, fixed by the Government is given below. 

Statement 

SI. 
'No. 

1. 

2. 

3. 

Name of the formulations 
alODlwith composition 

Quinine DI-Hcl. Injection 
0.3 am/mI. 

Quinine DI-Hcl. Injection 
0.6 am./2 ml. 

Quinine DI-Hcl. Injection 
0.3 gm./ml. 

Poll ey regarding clinical trials fo r infro .. 
ductlon of new drull 

8126. SHRI LAKSHMAN MALLICK: 
Will the Minister of INDUSTRY be plea-
I,d to state : 

(a) which are the new drugs for which 
clinical trials were conducted in the coun-
try and the drugs approved for marketing 
during the last three years; 

(b) which are the companies that 
have been given licences to import/manu. 
taeture those in the country; and 

(c) whether Government propose to 
change their policy to encourage clinical 
trials in the country Cor the introduction 
of Dew drugs l' 

THE,MINISTER. OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO .. CHEMICALS (SHRI R. K. JAI-
CHANDRA ,SINGH) : (a) Approval 
of Dew drup is granted under the Drugs &. 
Cosmetic Act and the rules thereunder 
which are administered by the Ministry of 
Health and Family Welfare. According to 
till latormatioD reeeived from that Minis ... 

Pack size Leader price 

SO Amps x 1 rol. 40.09 

10 Ampsx2 mI. 16.34 

10 Ampsx2 mt. 19.67 

try, 41 drugs have been cleared for marke-
. ting in the country during 1984, 198' and 

upto 28th .February, 1986 and their names 
are given in the Statement given below. 
Out of tbese, 34 drugs have been approved 
on the basis of clinical trials carried out 
in the c.ountry. The remaining d~ugs 
have not undergone clinical trials in the 
Country. They are either anti·cancer drugs 
or life saving drugs whjch have been app-
roved for marketing in the country on 
the basis of the advice given by the experts 
consulted in the 'respective fields. 

(b) To the extent inCormation is 
available, out of the 41 drugs referred to 
in reply to part (a) of the question indust-
rial approvals ha ve been issued in respect 
of the followins six" bulk druls :_ 

(i) Ranitidine 
(U) AtocIa), 

(iii) Tabramycin 
(Iv) Diclofrenale Sodium 
(V) BeeampiciUin 

(Iv) Captoprii. 

(c) Thero .is no sueb propOial at 
pres.nt. 



Sl. 
No. 

1 

1. 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

10. 

11. 
12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 
23. 

24. 

2S. 

2'. 

Statemetat 

List of new drug cleared for marketing -duriog the period 1984 to-date. 

Name of the Drug 

2 

Sept opal Deads & Chains 

TimoIol Maleate 

Flurazepan 

TinazoJine Bulk 

Praziquantel 

Aminoglutcthimide Tablets 

Nimustine Hel 

Carboquonc 

Etomidate 

Cinnarizine 

Mianserin Hel. 

Isosorbide Mononitrate 

Netilmicin Sulphate 

Ranitidine 

Hydrocortisone 17 Rutyrate 

Mexiletine Hel. 

AtonoloI 

Specdnoycin Hel. 

Tobramycin 

Monensin Sodium 

Cefazolin Sodium 

Diclofenac Sodium 
Nadolol 

Testosterone U ndecanoat. 
Dextranomer 

Serratio ~'tid •••• 

Pharmacological ClaeaificatioD 

3 

Bone & soft tissue iDfectioas. 

Blaucomo. 

Hypnotic. 

Nasal decongestant 

N earocysticerocolis 

Anti.cancer. 

Anti-cancer. 

Anti-cancer. 

Anaesthetic agcnt. 

Anti-histaminic. 

Anti.Depressant. 

Cardiac drug. 

Amionglycoside antioibtfc, 

Anti-ulcer. 

Topica) ~orticostero;d. 

Atiti-errbythmic a,cnt. 

Ant; .. hyperteosive aaent. 

Anti .. conorrheal agent. 

Antibiotic 

Aoccidiosis (Vet.) 

Antiliotic. 

Anti.inflammatory alent. 

Anti-hypertensive alent. 

Oral andro.an. 

Alcers " Burna. 

Oral • ..,. •• 



1 

27. 

28. 
29. 

30. 

31. 

32. 

33. 

34 .. 

35. 

36. 
37. 

38. 

39. 

40. 

41. 

2 . 

Bleomycin Oil Suspension 

Ciclopirex OJ.mine 

Becampicillin 

Captopril 

Ivermectin 

NieergoJine 

Amoxapine 

Purified Chickan 
Embryo Cell (PCEC) 
Tissue Culture Rabies 
Vaccine. 

Benserazide HeI, 
(To be used in combinatioa 
with Levodopa only) 

Acebutolol Hydrochloride 

Atricurium Dibesylatc Injection 

Culprostance Inj. 

Amoscanate 

Satranidazole 

Centbucridinc 

S.T.D. meters tampered with by stalf 

8127. SHRI R. S. MANE: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the steps taken by Government 
to ensure that STD meters are not tam-
pered with by staff; 

(b) whether any action has been 
taken all over India in 1986 to reduce 
such tampering with meters, leading to un-
fair blllinS Qf subscribers; 

(c) the technical gadgets utilised to 
prevent tampering with phone and meters 
at the excbanae Jevel; 

(d) whether Government are aware 

3 

Anti.cancer. 

Anti.tuDlal. 

AntibiotiC 

Anti-bypertensive asent. 

Anthelmjn~ic (Vet). 

Peripheral Vasedilator 

Anti.depressant. 

Rabies Vaccine. 

Parkinsonism 

Anti-hypertensive agent. 

Muscle relaxant. 

Abertificiant. 

Anti-amoebic. 

Anthelmintic. 

Local anaesthetic. 

that such tampering is generally taking 
place after working hours; 

(e) what steps have been taken to 
ensure that zonal officers visit exchanges 
on surprise visits after office hours; and 

(f) whether any such policy exists 
presently ? ' 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMU-
NICATIONS AND MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS 
MIRDHA): (a) to (f) No separate STD 
meters arc provided and question of their 
tampering docs not arise. STD calls arc 
recorded OD the s·ubscribers meters prov id· 
ed for recordina local calls. The details 



'I 
ofprevenHtil vigHance measures taken to 
detect and curb misuse of STD facility are 
as fonows : 

(i) All meters are sealed. 

(ii) . Meter rooms are kept locke. 
under the charge of a J. E. and 
entry to meter room is restricted. 

(iii) Subscribers telephone meters are 
checked regularly and fortnightly 
individual meter readings are re-
corded Any unusual variation 
in the calling pattern is review-
ed. 

(iv) Surprise visits, inspections by 
vigilance staff of meter . room and 
main distribution frame room arc 
undertaken. 

(v) Entry to metering room and MDP 
,I room has been banned 10 unau .. 

thorised persons to avoid possi. 
bility of d1sconnecting the meter. 
ing -wires. 

[Trollslation) 

CompJa ints against ofti'cers of DUEL 

8128. DR. A. K. PATBL: Will the 
Minister of INDUSTRY be pJeased to 
state : 

(a) the number of complaints con-
cerning theft, corruption and ecoomic offe-
nces in different units of Dba·rat Heavy 
Electrlcals Ltd. recci.ved during the lait 
three years and duriDg tbe current year. 
year-wise and unit-wise; and 

(b) the number of officers and otber 
staff found ,Oilty and the action taken 
aaainst them ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CtlALAM) : (a) and (b) The information 
is being collected and wi'll be laid on the 
TabJe of tbe House. 

(English) 

Price s of two·whe cler. 

8129. DR. B.L. SHAILESH: Will the 
Minister of INDUSTRY be pJeased to 
state : 

(a) the ex.factory prices of various 
makes of two-wheeler scooters manufactured 
by Bajaj, Lohia Machines, Andhra Pradesh 
'Scooters and otbers; and 

(b) the steps which Government pro--
pose to take to cut down the present 
heavy over-heads and incidentals includod 
in the overall manufacturing cost partioul. 
arly the administrative. cbarges 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (S·HRI M. ARUN4-
CHALAM) : (a) A statement is given 
below. 

(b) The Government sanctions. higher 
capacities -to existing manufacture·ra· under 
re-endorsement schemes, by way of sub .. 
stantial expansion etc. to encourage better 
economies of scale. 

Statement 

Namo of the company 

1 

Bajaj . Auto Ltd. 

Model 

2 

·Bajaj Super 

Bajaj Cub 
'13ajaj Cll~ta~ ~ 

Ex-factory price 
(excluding excise 

duty) 

3 

6,490.00 

6,410.00 
>, ,I' 

6,730.00 
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Lohia Machiue. Ltd. Vespa XE 10,911.18 

Vespa ISO 9,685.16 

Vespa 150 DZ 10.992.01 
\ 

ADdbra Pradesh Vespa PL 170 8,200.00 
Scooter. Ltd. 

Maharashtra Scooters Prj,. 6.440.00 
Ltd. 

Scooterc; India Ltd. Vijai Super 7,335.00 
Lambretta Cento 5,825.00 

Automobile Products Lamby ISO 6,650.00 
of India Ltd. 

Lamby Polo ISO 7,250.00 

CJOIIDI of branch post otBces in Hima cbs I 
Pradesh 

8130. PROF. NARAIN CHAND 
.PAllASHAR: Will the Minister of COM .. 
MUNICATIONS be pleased to state: 

(a) whether a number of Branch Post 
Office. which are under-going loss are 
proposed to be closed in Himacbal Pradesh 
duriol the year 1986-87; 

(b) if so, tho details of these Branch 
Post Offices. Division·wise, including the 
amount of Joss during the past year and 
tbe projected loss for the current year; 

(c) whether the Himachal Pradesh 
Government bas offered to pay the NRC 
(Don-refundable c()ntribution) and reQue-
sted the Postal authorities Dot to close 
down any office; 

(d) if so, whether Government pro-
pose to reconsider the decision and, ensure 
that no Branch Post Office is closed in 
view of the utility for the rural areas and 
the offe~ of the State Government in this 
regard; and 

(e) the likely date by which suitab Ie 
instructions would be issued in this re-
gard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
R.AM NIW AS MIRDHA): (a) Clclurc 
of some branch post offices as indicated in 
reply to part' (b) of the question durinl 
1986·87 was contemplated. 

. (b) Division .. wise information Is as 
under: 

Name of Divn. No. of Branch Post Offices Amount of Joss 
Cbamba 2 Rs. 1,061.77 
Dbarmsala 20 It 56,193.77 

Dehra .. 
" 41,675.34 

Hamirpur 10 H 48,99,,76 
Solan 28 " 1,70,4'3.'7 
Mandi 33 tJ 91,754.81 
Sbiml. 41 It 1,02,973.74 



", ".,,,,'''.~ 

The amount of Joss includes past 
,ear aad project,d Joss in .o1tte calo •. 

(c) Ves Sir. 

(d) Yes Sir. 
(0) IUltructioos have already been 

bsued. 

IChadi au d Village Jndu·stries let up 
ID Orllsa 

8131. SHRI ANADI CHARAN DAS : 
Will tbe Minister of INDUSTRY be pleased 
to state the number of KhadJ/villa·ge! 
indiv1dual industries set up with K VIC aidl 
finance/Joan, district·wise in Orissa 
during the last two years with amount 
spent? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM): The information is being 
collected. 

Temporary telephone connections i 0 
Calcutta 

8132. SHRI ATISH CHANDR.A 
SINHA; Will the Minister of COMMUNI. 
CATIONS be pleased to state: 

(a) the total number of telephones 
(temporary) sanctioned and installed during 
the period of October to December, 1985 
in different exchanges of Calcutta Tele-
phone under the administrative jurisdic-
tion/charge of the Area Managers South 
and Central; 

(b) whether most of the telephones 
were given for a period of six months each 
and even after installation of such connec .. 
tions most of them remained unserviceable 
to the respective subscribers; 

(c) if so, whether a few subscribers 
have since represented to extend the period 
of six months by the period for which their 
respective telephones remained unservice-
able or dead or inoperative; and 

(d) if so. the facts thereof and the 
steps beina contemplated to extend the 
benefit of furtb.r period for which their 
telephones romained dead or inoperative? 

tHB MiNISTSR Of STATE Oft THE 

MINISTRY .OF COMMUNICATIONS 
AND ·MLNISTER 6~ STATS·'·IN TSB 
MINl$tay OF. HOMB AFPAIRS (BBIlI 
RAM NIWAS, MIRDHA) : (a) The totu~ 
number of temporary telephones sanctiollccI 
and installed durinS tbe period of October, 
1985 to December 1985 in di1Jcrent ex-
changcs under Area Manaaors. South and 
Central of Calcutta TeJephones at, ,Iv •• .' 
below: 

Sane- I ... 
tiObed taUed 

Area Manager 49 49 
(South) 

Area Manager 23 27 
(Central) 

(b) Most of the telephones were Ilv.' 
for six months each. Faults of different 
ty'pes occurred on some of the above men. 
tioned telephones after installation which 
were rectified. 

(c) and (d) Does not ariso in vi.w 
of reply to part (b) above. 

Nationalisi ng drug industry 

8133. DR. SUDHIR ROY: Will 
the Minister of INDUSTRY be pleased to, 
state : 

(a) whether 70 per cent of the dru .. 
sold in India should be banned as thou 
aro spurious and harmful; 

(b) whether Oovernment are think. 
ing in terms of nationaIisin& tbf) drl1l 
industry; 

(c) if so the details of the prnpO!\d 
nationalisation; and . 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEfvl'lCALS AND 
PETRO-CHEMICALS (SHRI R. K.. Jllt.~ 

, C:HANDRA SINGH): <8> an" '(b)' N'O, 
SIr. 

(c) Does not arise.' 

(d) NationaJisation or the drul '[ad"s-
t cy is Dot a vi"blc preposition. 
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liM. IM .. I P.R.S. VBNK.ATESAN : 
.ill tbe MIDi,ter of INDUSTRY be pleased 
C~ ltate :, 

. ,(a) whcthe~ it is a fact that a Dumber 
of ad·TB proparatioDs are Dot availabJe 
ill tile eouDtry; 

(b) whether It is a fact that prcpara-
tioDl baeed on Thiacetazone, Streptomycin, 
J.oDicothsic Acid Hydrazide. Sodium Salt 
of para AmiDO Sa1icyclic Acid, para Amino 
Sallcyclic Acid are uled for tbo treatment 
otT.B.; 

(c) whether there is a short.ac of all 
tJiaose medicluos in the country and the 
.allle are beiDl sold at premium; and 

(4) If 10, tbe action taken in this 
reprd , 

THE MINISTER OF STAT!! IN THE 
DI!PAJtTMBNT OF CHEMICALS AND 
pn .. O-CHEMICALS (SHkI R.K. JAI. 
CHANDRA SINGH): (a) No. Sir. 

(b) Vea. Sir. 

(c) aDd (d) No lenora 1 shortage of t'. medicines referred to have been 
~rted. Ther. are DO reports or the sale 
of theM mediciaos at prices hiaher than the 
»ric- Ix«1 by the Govcrnmeat under the 
Dra,p (prices Coatrol) Order. 1979. MIs. 
Nut Limited are, however, selling PAS 
lIMed fonnulatioDS 8' the prices alJowed 
to them by the Delhi Hiab Court throuah 
ill jud,eDlont dated tbe 17th December, 
1.... A apocial Leave Petition bas been 
lied by tbe Government in the Supreme 
Court or India •• aiDst the judacment of 
J)tJ.hi RiCh Court. 

MI •• ie. postal bap 'rom Air SorU DI 
OfIIee, Coehla 

813$. SHaI T. BASHEER: Will the 
Mbd.t. of COMMUNICATIONS be 
pl...s to Itate ; 

(a) Whether It il a fact that recently some 
poat.l IDa1l baa. were found missjDI from 
Ait SorU. Ofllo., Cochin; 

(.) If ••• tbe detalla tbtroof; 

I 
(C) Whether ·Government have' con~ 

d'ucted any enquiry regarding tbe missins 
of mail bags; and 

(d) if so. the details of action taken 
in the matter ? 

. THE MINISTER O,F STATE OF THE 
l\1INISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA): (a) and (b) 
Nine registered packet bag~ containing 
registered articles have been reported lost 
after despatch from Air-Sorting Office, 
Cocbin to different stations. 

(c) Yes, Sir~ 

(d) The loss stands reported to the 
police for investigation. 

Production of Metronidazole by IDPL 

8136. SHRI HARI KRISHNA 
SHASTRI: Will the Minister ·of 
INDUSTRY be pJeased to state: 

(a) whether Indian Drugs and Pharma-
ceuticals Limited is licensed to produce 
Metronidazole; 

(b) if so, the licensed and installed 
capacity of Indian Drugs and Pharmaceuti· 
cals Limited for this drug and its produc-
tion during the last three years, year-wise; 
and 

(c) the esthnated requirement of this' 
drug for 1986-87 ? 

THE IV{lNlSTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS (SHRI R. K. IAI. 
CHANDRA SINGH): (a) Yes, Sir. 

(b) The information is as under : 

Licensed 

30 

Ins-
taUed 

30 

(In tonnes) 
Produc-
tion 

1983-84 1984-85 1984-8S 

0.30 0.43 0.40 

(c) 330 tonnes. 



I.,ort 01.,.. o·b.ase fot productloa 01 
Etltohepazla e Citrate. 

8137. SHRI SHANT} DHARIWAL: 
Will the Minister of INDUSTR. Y be pleased 
to state: 

(a> whether it is a fact that certain 
companies imported the penultimate known 
as syno·basc for tbe production of Ethobe-
pazine Citrate; 

(b) jf so, whether the elF price at 
which this penultimate was imported wa, 
higher than the elF price of the drug; 
and 

(c) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS (SHRI R. K. JAI .. 
CHANDRA SINGH): (a) MIs. Wyeth 
Labs. are now reportedly producing the 
drug Ethoheptazine Citrate from basic 'slage 
only. 

(b) and (c) Does not arise. 

Requirment of Trimetitoprim and Sulpha 
Methazo)c a nd Production by IDPL 

8138. SHRI D.P. JADEJA : Will the 
Minister of INDUSTRY be pleased to 
state : 

(a) the estimated requirement of 
Trimethoprim and Sulpha Methazole for 
1986-87; 

(b) the total production of each of 
these two drugs in the country during tbe 
Jast two years; year-wise; 

(c) the percentage of IDPL produc-
tion to total production year-wise during 
the last two years; and 

(d) the reasons fO.r non-utilisation of 
capacity by IDPL ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF, CHEMICALS AND 
PETRO·CHEMICALS. (SHRI R. K.. 
JAICHANDRA SINGH) : (a) The 7th 
Five Year Plan Warkins Group 0.0 Drup 
and Pharmaceutical have· eatimat,.d ~. 
requirement of Trimetboprim (TMP) and 

SuJpha..methoxazoJe (SMX) dtJriq J91U7 
a. uader: . , 

(i) Trimetboprim (TNP) - 125 t 
(ii) Sulphamethouzole (SMX) 471 T 

(b) The production of th_ 'bldk 
drup in the oraanisod sector durfq lb. 
last 2 years, ,earwi,., is as under : 

Name of the 
bulk drul 

(i) TMP 

(ii) SMX 

Productio. 
(To •• ) 

1"3-14 1 ..... 1$ 

61.31 

37S.9~ 

46.53 

539.01 

(c) IDPL'a perccntaae of product.ioa 
to total production of Trimetboprim 
(TMP) and Sulpbameth xazole (SMX> 
duriog th~ years 1983-84 and 1984 .. 85 ie as 
under: 

Year 

1983·84 
1984-85 

TMP 

6% 
5.4% 

SMX 
3.7% 

1.6% 

(d) The production of Trimetbopritl 
by IDPL was more than the Ucen'" 
capacity. Production of Sulphamothaxa. 
zoIc was limited to demand. 

Bench of Mural H~.b COD,t at 
Madarat 

8139. SHRI N. DENNIS: Will tM 
Minister of LAW AND JUSTICE bJ 
pleasod to state whether Government 
propose to set up a Bench of the Madra 
High Court at Madurai to reduct the 
pendina cases in the Madra. Hip Court , 

THE MINISTER OF STATE IN THI 
MINISTRY OF LAW AND JUSTIca 
(SHRI H.R. BHAllDWAJ.): The matter 
of establishment of a Bencb of tbe Madrat 
Hip . Court at Madurai is eDaaaiDI .... 
attention of tbe Goveramellt 01 I~ 

UNot lor .... bra .. a ... 

8140. SHill ANANDA PATRa: 
Will the Miai.ter of INDUSTRY .. 
pleased to .'$. i 



W,JU,If ... ",,,,,, 

. <a> "beth. i~ ..is a r~ct that Gov"r.n. 
mont have taken a decision that no {Qreisn 
brand name will be allowed to be used 
fp~ (;ologr aod black and white, Television 
sets; 

(b) if so, tbe reasons for such a 
policy;' ,and 

(c) tbe reasons why such a policy is 
not applicable to all the goods manufac .. 
tvied aDd sold in India ? 

THE MINISTER OF STATE IN THE 
. DEPARTMENT OF INDUSTRIAL 
DBVELOPMENT (SHRI M. ARUNA-
CH~LAM): (a) Yes, Sir. As per indus .. 
trial policy for TV receivers, use of 
fordan brand names is not allowed 
ill the manufacture and sale of TV 

. receivers, both Black a nd White and 
Colour. 

(b) This is because foreign brand 
names are likely to distort consumer 
preference and place the TV sets with 
local brand names at a disadvantage. ° 

(c) As a Jenera) policy t foreign brand 
names are not allowed for use on products 
for internal sale, although there is no 
objection 'to their use on products to be 
'.~ported. A condition to this effect is 
accordingly incorporated in ail approvals 
for foreign collaboration. 

De,e,opmeot of eDe.gy from non-COD-
'feotlooal sources 10 Mabarashtra 

8141. SHRI PRAKASH V. P ATIL : 
SHRI R.S. MANE: 

Will the Minister of ENERGY be 
pleated to state : 

(a) the allocation made under the 
Seventh Plan for development of energy 
from the Don-conventional sources; 

(b) what would be sub-alJocation for 
the State of Mabarashtra; 

(c) whether the Union Government 
tb,mselv~s have fotqlulatcd any scheme 
'or eoverina more areas in Maharashtra 
'~orin, the Stventh Plan; and 

(d) if so, the dehlils thereof? 

THE MINISTER OF ENERGY 
(SHRt VASANT SATHE) : <a) to (d) 
iunds for the developm~nt of eoel"lY 
from non.conventional source. in the 
State Sector are allocated by the Plannina 
Commission to each State separately. The 
allocation made to the State of'Maba-
rashtra in this sec·tor by tho Planniaa 
Commission is Rs. 4.17 crores for the 
Seventh Five Year Plan. So far as the 
Department of Non .. Conventlonat EnerlY 
Sources is concerned. funds are al10cated 
to each State on an annual basis dopen .. 
ding on the target for various schemes 
and a vailabUity of funds. The Depart. 
ment of Non-Conventional Energy Sources 
also funds a large number of R&D and 
Demonstration prOjects in various institu-
tions existing in the different States. The 
schemes for development of energy from 
non-con\'entional sources are sponsoredl 
initiated by the Centra1 Government and 
are operated by the States in the areas 
which are generalJy chosen by them. The 
total allocation available to the Deptt. of 
Non-Conventional Energy Sources under 
the Seventh Five Year Plan for promotion 
of schemes on non-conventional e.otrjY 
sources is Rs. 412.35 crores. Physical 
and financial outlays and targets for the 
all States, including Maharasbtra, are fixed 
on a year to year basis. The programmes 
are generalJy implemented throughouOt the 
State. 

Opening of pew post 0 ffices in rural 
area. of Ori 81. 

8142. SHRI SOMNATH RATH : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the number of POit offices to be 
opened during the Seventh Plan in rural 
areas of Orissa; 

(b) the programme of the Government 
for the year 1986-87; 

(c) the target of the Govornment for 
the Sixth Plan to open post offices in 
rural areas of Orissa; and 

(d) whether the tar.t YlIS ruUy 
achieved: jf not, the reason foroth • • ame ? 



THE MINISTER OF STATE OF, TIiE 
MINISTR.Y OF COMMUNICATIONS 
AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
«SHRI RAM NIWAS MJRDHA): (a) 
and (b) Having regardjng to the extensive 
coverage already achieved, there are no 
proposals at present to open new post 
offices in Orissa or other Circles during 
1986 ... 87 or during tbe Seventh Plan period. 
Tbis position also takes into account the 
current ban on creation of posts. 

(c) 455 new rural post offices were 
proposed to be opened during the Sixth 
Five Year PJan. 

(d) No, Sir. Out of 455, only 377 
post offices were opened, the ban on 
creation of new posts having come into 
effect in January, 1984. 

Crisis in TUagar II Paper Mills 

8143. SHRI NARAYAN CHOUDEY= 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government are aware of 
tbe acute crisis in the Titagarh Paper 
Mills; 

(b) the reasons of the present crisis; 

(c) whefher Government have received 
any memorandum in this regard; 

(d) whether Government propose to 
institute an enquiry by tbe C.B.I. or other-
wise to al:lcertain reasons for tbis crisis; 

(e) the steps being taken for the 
revival and rehabilitation of the company; 
and 

(f) the percentage of share of this 
Company control1ed by Government ? 

THE MINISTER OF STc.~ TE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
O~ALAM) : (a) MIs. Titagarh Paper 
M.lls Company Ltd. has been incurring 
Josses sj,nce 1981·&2 and its total loss as 
on 31.3.85 is Rs. 23 crores which is 

. expected to go up to Rs. 32 crores by 
3 J .3.86. The Company has reported that 

prod,uction operatioD in Unit No. 2 in 
West Be.Dsal is closed' since September, 
1985 and that Unit No. t in West Bensal 
is under lock out since November, 1985, 

(b) The main reasons for tbe Qriais 
faced by tbe industry are very old plant 
and machinery I excess labour complement, 
high CO$t and inadequate availability or 
raw material, management deficiency aAd 
labour problems. 

(c) Representations have been received 
from Worker's Unions alleging mismanage-
ment, inefficiency, faHures and misdeeds 
on the part of the management of the 
Company. 

(d) The reasons for the present crISIS 
hav~ been given in reply to part (b) of the 
question. There is no proposal to institute 
an enquiry by C.B.I. into these matters. 

(c) The Financial Institutions ar.e 
engaged in working out the modalities for 
revival and rehabilitation of the Company. 

(f) About 62.66% of the equity of 
the Company is held by Government" 
Financial Institutions and Nationalised 
Banks. 

Noo .. fjxation of price of Ethoheptazine 
Citrate 

8144. SHRI SARFARAZ AHMAD: 
wm the Minister of INDUSTRY be 
pleased to state : 

(a) whether Ethoheptazine Citrate 
faUs under Drugs Price Control Order 
1979; 

(b) if so, whether his Ministry did Dot 
fix the price of this drug; and 

(c) if'so, the reasons thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CHBMICI\LS 
AND PETRO·CHEMICALS (SHRI R.X. 
JAICHANDRA SINGH): (a) No, Sir. 

(b) and (c) Do: not arise. 



Sttttl_1 up of LPG bottJlng plaat I 

8145. SHRIMATI MADHUREE 
SINGH: Win the Ministe.r of PETItO· 
LEUM AND NATURAL GAS be pleased 
to sta·te : 

(a) whether tbere is any proposal to 
set up one LPG bottling plant every 
quarter duting the coming years; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b) LPG 
bottling plants with a total additional 
capacity oj 0.7 million tonnes per annum 
are being set up at various locations in the 
country at an estimated cost of Rs. 846 
crores under the LPG Phase III project. 
These plants will come up in a phased 
manner by March, 1988. 

Involvement of workers in management 
of public sector units 

8146. SHRI P.R. KUMARAMAN-
GALAM: Will the Minister of INDUS .. 
TRY be pleased to state: 

(a) whether workers are proposed to 
be involved in monitoring tbe working of 
public sector units to ensure improved 
productivity through peaceful and harmo-
nious working relationships and healthy 
envIronment; 

(b) :f so, the details thereof; 

(c) whether this will form part and .. 
parcel of Government strategy to involve 
workers in sharing responsibility in 
management; and 

(d) if so~ the details of the scheme 
l)roposed to achieve these objectives 1 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (d) The Government 
had introd ueed a scheme in 1983 providing 
ror workers' participation at shop lloor J 

plant and Board level. The Resolution 
lNo. L. S~11/1/83 .. JJcsk I (B)l was notified 

in the Oazettee of India Extraordinary 
dated 30tb December, 1983. 

Extra cbarles for home deliver), 0 I 
LPG cylh*ders 

8147. PROF. NIRMALA KUMARI 
SHAKT A WAT : Will the Minister of 
PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) whether there is any proposal 
under consideration for extra charges for 
home delivery service of LPG cylinders; 
and. 

(b) jf so, the reason s thereof and amo-
unt proposed to be so cbarged ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI CHAN-
DRA SHEKHAR SINGH) (a) and (b) 
The Government reviews from time to 
time the quantum of deal ers commission. 
The structure of the dealens' commission 
includes delivery charges also as an 
element. 

Assets tak cn over by M ctropoUtan 
Telephone Corp oration from Tel ecom m-

unicatio~ Department 

8148. SHRI MOOL CHAND DAGA : 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the value of assets taken over by 
the Metropolitan Tel"phone Corporation 
from Telecommunications Department 
and rate of interest for payments towards 
the same; 

(b) how the share of revenue earnings 
has been settled for Trunk Calls and STD 
calls (i) between both Metropolitan Cities 
(Ii) each Metropolitan City and other s18 .. 
tions in the country towards use of enr .. 
oute Government equipment; 

(c) whether Long Distance Telecomm. 
unications equipment of tbe Telecommu-
nications Regional Circle within Metropo-
litan Cities also stands transferred to the 
Telephone Corporation; and 

(0) if so, the details of take over: jf 
Dot. the realODS thereof? 
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THB MINISTER. OF STATE OP 
THB MINISTRY OF COMMUNICA=-
TIONS AND MINISTER OF STATE 
IN THE MINISTR Y OF HOME 
AFFAIRS: (SHR.I RAM NIWAS MIR .. 
DHA) (8) The value of physical assets of 
Bombay and Delhi Telephones tran·sferred 
to the new Corporation is estimated to be 
of the order of Rs. 1200 crores. Tho. ex~ 
act figure win be worked out after final.· 
sation of accounts for 1985";86. 

Out of this Rs. 600 crotes will be trea-
ted as equity and the renlainder as loao. 
The rate of interest for such loans is fixed 
by the Government from time to ti~e. At 
present this is 13% to 14% dependmg on 
the period of loan. 

(b) The e,\act formula for sharins of 
revenue between the Department of Tele-
communications and the Mahanagar TeJe-
phone Nigam will be determined in due 
course in respect of Telephone Traffic ori-
ginating from the network under the con-
trol of Mahanagar Telephone Nigam under 
direction from the Government of 
India. 

Pending the evolution of this formula, 
the sharing of revenue on the above acco-
unt wiJl be apporti oned in tbe rati.o as 
shown below:· 

Percentage of share of 
Mahanagar Department of 
Telephone Te1ecommunj~ 
Nigaln. cations. 

s. T. D. SO~b 50% 
CaJIs 

Trunk 50% 50% 
Calls 

(c) No, Sir. 

(d) Does not arise. 

Closing down of dJ,lsloa. 10 postal 
elrele. 

8149. SHRI GURUDAS KAMAT: 
Will the Minister of COMMUNICA. 
TIONS be pleased to state: 

ment bA'vO' taken fl decision to close down 
some divisions in different postal cjrcles 
in' the country; and 

(b) if so. the details thereof together 
with reasons for taking such a decisions? 

THE MINISTER OF STATE OF 
THE MINISTRY OF .COMMUNICA. 
TIONS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS: 
(SHRI RAM NIW AS MIRDHA) : (a) and 
(b) It is a fact that a decision has been 
taken to abolish sub-standard Postal Divi-
sion al1 over the country_ In aU 14 sub .. 
standard Divisions are to be abolished in 
two phases. Seven sub-standa,rd Divisions 
have already been abolished in the first 
pbase with effect from 31.12 85. These 
Divisions were west Krishana, Chirala and 
Srikalahasti in Andhra Pradesh. West 
Cbamparan in Bihar, Y adgiri in Karnataka, 
Jind in North Western Circle and Orai in 
Uttar Pradesh Postal Circles. The remain-
ing Divis!ons will be apoJished in the se-
cond phase. The sub-standard Posta) Divi .. 
sions have to be abolished as these are 
not justified as per the departmental 
standards. 

Consequent upon a decision to retain 
only those Extra Departmental Sub Post 
Offices (EDSO)with a work1oad of 4 hours 
or more, a number of EDSOs which had 
been earlier upgraded solely on account 
of their having PCO(Public Call Office 
Facility) in accordance with the orders 
then existing, were downgraded as Extra 
Departmental Branch Post offices(EDBOs). 
This resulted in some reduction in the 
workload of thq,se Postal. Divisions in 
which a large .number of EDSOs bad been 
downgraded as the. coefficient for calcu-
Jating the workload of an EDDO for com-
puting the workload of a Posta! Division, 
is only one-tenth of an EDSO. Thus a 
few Postal Divisions aU over the country 
(14 in aU) were no longer justi~ed as pcr 
the workload norms. It is these substan-
dard Divisions which have been ordered 
to be abolished. 

CODSllmptioD of power in K eral. 

8150. SHRI K .. MOHANDAS : Will 
the Minister of E}iIlEltGY be ploased to 
state; 



<a> the per capita consumption of po .. 
wer ia Korala; . 

.(b) how does it compare with the nati-
onal increase; 

(c) whether it has been growing over 
tbe years and 'if SO.t the details; 

(d) what is the anticipated growth in 
per capita . conSlln1ption of power in 
Kera·la'during tbe Seventh Plan; and 

(e) bow is it going to be met? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) and (b) 
The per capita consumption of power in 
Kerala has been in the range of 112 04 
Kwh during 1980 ... 81 to 130.51 I(wh in 
1984 .. 85 (provisional). The per capita 
consumption of power on all-India basis 
has been in the range of 130.34.169.51 
Kwh durin'g the same period. 

(c) The per capita consumption of 
power Keeala increased from 112 04 Kwh 
in 1980.81 to 130.51 Kwh in 1984·85. 

(d) The anticipated growth in per 
capita consumption of power in Kerala 
during the Seventh Plan is about 12%. 

(e) A capacity addition of 530 M\V is 
envisaged in Kerala during the Seventh 
Plan perIod. The State would also rece-
ive its share of power from Central Sector 
P·rojects in the Southern Region. Besides, 
action bas been initiated on other meas-
ures in order to reduce the gap bet ween 
demand and supply. 

[Translation) 

Electrification of II Dauthoris ed colo-
nies of Delhi 

8151. SHRI RAM PUJAN PATEL: 
Win the Minister of ENERGY be pleased 
to state: 

(a) whether Government have held 
out a promise to electrify villages under 
the 2OwPoint Programme; 

(b) if so, th~ details thereof; 

(e) whother Oovernm~nt have not yet 

been able to make available electricity to 
unauthorised cO'lonies in Delhi; 

(d) if so, the the reaSODS therefor; 

(e).whetht"r Government propose to 
make available electrcity to sucb colonies 
in the near future; and 

(f) if so, by what time and if not, tho 
reasons therefor ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) and (b) 
Under 20 Point Programme, high prionty 
is being accorded to achieve cent per cent 
electrification of villages as speedtly as 
possible. 

(c) to (f) DFSU bas intimated that it 
is not poss; ble f{)r them to undertake ele-
ctrification of the unauthorised colonies 
unless these are regut arised by the con-
cerned agency. 

[Ellglish] 

Rivival of sick industries in Bihar 

8152. SHRI C. P. THAKUR: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) the steps Government are taking to 
revive 14000 sick industries in Bihar after 
the enactment of tbe Sick Industrial Com-
panies (Special Provisions) Act. 1925; 
and 

(b) the steps being taken to revive 
Rohtas Gr04P of Industries? 

THE MINISTER OF ST A TE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVBLOPMENT (SHRI M. ARUNA-
CHALAM) : (a) The Sick Industrial Com-
panies (Special Provisions) Act, 1985, bas 
not yet come into force. 

(b) A viability study of Rohtas Indus-
tries Limited has recently been undertaken 
by a teanl consisting of the representa-
tives of concerned banks and financial 
institutions and the Government of Bihar 
to consider feasibHitiy of revival of tbe 
und ert4lkiQ8. . 
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Aet_ ... IIlft· ...... uf.cturer. ora,safe, 
elMtrlc; .,,1I •• ce. 

8153. SHltI IC.S. !tAO : Will the 
MiDiater of INDUSTR. Y ,be pleased to 
atate : 

(a) whether Government propose to 
take strict action against manufacturers of 
inetftcienf and unsafe electric appliances; 
and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM) : (a) Yes, Sir. 

(b) Government of India has promul .. 
gated an order caUed Household Electrical 
Appliances (Quality Control) Order, 1981 
effective from 12 the November, 1981. As 
per the Order, manufacture, store for sale, 
sale or distribution of 40 selected House-
hold Electrical Appliances which are not 
in conformity with the relevant Indian 
Standard SpecificaHon, are prohibited. 
Those who violate the otder could be 
punished under Essential Commodities Act, 
1955. 

Ligbtiag arranaeme nts on road. Dear 
Delbl Border 

8154. SHRI BHARAT SINGH : WHI 
tbe Minister of ENERGY be pJeased to 
state : 

(a) whether inspite of heavy traffic, 
there is no road Uaht 00 the road from 
Nangloi to Dbansa Border, from Nangloi 
to Tikri Border and from Ohevra turning 
to Narela; and 

(b) whether accident. and ~ase of loot-
ing etc. have increased in tbe absence of 
road Ii,bts and if so, tbe tim! by wbich 
road Usht is likely to be p'rovidod tbere ? 

THB MtNISTBR. OF ENERGY 
(SHR.I VASANT SATHB): Ca) and (b) At 
presont. thore is no . street Jiabtina 'OD the 
road, from Nan,loi to Dbaasa Bord'r, 
from NaDSloj to Tikri 89rder aad from 

Ghevr. tumiD, to Narcla, PWD, n.lhi 
Adm~istratJo.o bas requested DBSV' I. 
providlna atrOtt lightina on th, road bot-
weOD NaDIJol, aDd Tjkri Bordo,. .oBit1 
<:an take up the work only after Delhi 
Administration makes lull paymeat, Nor-
ma)1y, it would take about 6 mox.tb. to 
complete the work from the date of COlD-
meocement. No reque&t has boen receiv.d 
by DESU ,for providillg street Ugbtina· on 
the other two roads from any agency. 

There bas been no increase in the 
incidents of cases of accidents and Jootiq; 
on these road~ in 1985 as compar'ed to 
1984. 

Repr •• entatidD relard ID8 mi.illaaaae-
ment io Bllarat Coking Coal Ltd. 

8155. SHRI HANNAN MOLLAH: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether Government have received 
any representation dated 6th December. 
1985 from Bharat Coking Coal Sta1f 
Coordination, Dhanbad regarding misman-
agement in Bharat Coking Coal Limited, 
a subsidiary of Coal India Limited; 

(b) if so, details thereof; 

(c) the reaction of Government ther.-
to; 

. (d) the steps taken by Government if 
any, in this regard; and 

(e) if not, the reasons for the delay? 

THE MINISTER OF BNERGY 
(SHRI VASANT SATHE) : (a) Yes Sir. 

(b) It bas bee·D sta ted in' the represon-
tation that inspite of the existence of' 
Quality Control Department in BCCL, tbe 
consumers are Bot gettiol the pro~er 
quality of coal and that substantial dodue .. 
ti ons havo been made' by the· C9D.WlleI'l 
from the bills of DCCL on quality consi-
derations; resulting in huge Joss to DCCL. 

(c) to (0) Cioverament bave laid. arNt 
empbMi& Oll t .. e· mad·nteQsulct Qf profCf 
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quaUty of coal. As tar as deductions 
are CODOItDt4, BCCL have iDl'ormed that 

, tIae de4UCtiODS were made mostly by 
Power Housea, Steel Plants aDd otber 
'Oovt. Vadenakinas. BCCL have .110 in-
formed dtlt the doductloJll made by the 
Power H<Hlses prior to February/March, 
INS were unilateral, since thore bact beon 
DO joillt I8mpJ.IDI aarcement bet weeD the 
Powor Houles and BCCL durio. that per-
iod. ,Ill order to sottle these disputed 
cl.la, both Power Houses and Coal Com-
,ames have been asked to conduct 
mutual negotiations, failinl which by 
arbitration. DCCL bave also informed tbat 
tbe deductions made by the Steel Plants 
had already been settled upto 1984-85 
_Del approximately It$. 22 erora have alre-
ady been reimbuned to BCCL by tbe Steel 
PIIDtS. 

".. 

After the slgnina of the aareement 
betweeb Power Houses and Coal Compa-
nf.s, joint sampling is being done re,uJar)y: 
,ad the arade. of coal are revised by the 
coal companies Wherever found necess .. ary. 

Estlse d.fy 00 tracks aad busel 

'1156. SHkIMAn OBETA MUlCH. 
ERJI!E : Will tbe Minister of INDUSTRY 
be pleased to state : 

(a) whether it is a fact that tbe incre-
aMd exci.e duty OD trucks and buses and 
OD .pare partl win raise tbe prices o( 
popular models or trueks and buses; 

(b) if so, the extent 01 increase in 
the excise duty on trocks and bus chassis 
.ad also for the body built trucks and 
b\Jses; and 

(c) what is its impact Oll the prices " Or t bose items? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF INDUSTRIAL 
PEVELOPMBNT (SHRI M. ARUNA-
CHALAM): <a> Yes. Sif, 

(b) and (c) Excise duty on bu. and 
truck cpu. has boca raisod by 4.2S%. 
Tile ,x~i" \lut1 (lQ bod, b~ndinl b •• 

been made . specific at the rate, of R.1~4.0001 
per truek aDd Rs. 8,000/- por bus body. 

CO ...... ptiOD of petrol III different sta-
lDeat. ·01 ecoDo.le aetlvlt, 

81S7. SHRI BALASAHEB VIKHE 
P A TIL: Will the Minister of PETRO. 
LEUM AND NATURAL GAS be pleased 
to state: 

<a> whether Govt.rnment have mado 
any assessment to find out the consump-
tion of petrol in different segments of 
economic activity; 

(b) if so. the details tbereof; 

(c) whether reduction in consumption 
of petroJ is contemplated in each of the~e 
sectors without curtailing the economIc 
activity; and 

(d) if so, plans drawn up in this 
regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b) Although 
no detailed market survey has been carried 
out to ass~ss the consumption of petr~] 
separately in different segments of economIc 
activity, the tentative assessment is .'hat 
the consumption of petro) is almost entIrely 
by automobiles, i.e. 2-wheelers, ~.wheelers 
and 4 .. wheelers in the transportation sector. 
A very small quantity of petrol may be 
put to other miscellaneous uses such as 
cleanina, portable senerators, etc. 

(c) and (d) Yes, Sir. Whilo petrol 
will continue to be avaiJabJe on 'ree saJo 
basis, measures for its conservation art 
Ninl takeD, like economy in non-plan 
expenditure, ellcouraainl manufact~re of 
fuel eftieient vehicles and conductIng of 
'save fuel' clinics, where talks 00 petrol 
conservation are liven, supported by audio 
visual aids sucb as films and (distribution 
of) printed literature, living conservation 
tips for Icooterists and motorists. Besides 
this, conservatjoD . of petrol ia proP8,ated 
tbroqh pross campaian, AIR. It TV $~:~ts, 
hor.rdiDls .ad partiCipation in exhibltJ"" 
.,QiJ fJir'~ 
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8158. . SHRI llAJ K.UMAR. aAI: 
Will the Minister ot INDUSTR. Y be pleased 
to .tlte : 

<a) whether commercial "ehiele indus-
try will face a crisis 81 a result ot increase 
in the excise duties proposed in the Central 
bu4.et; 

(b) if so, how Government propose 
to help the vehicle industry; and 

(c) bow Government propose to con-
trol the vehicle prices ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUST8.IAL 
DEVELOPMENT (SHlU M. ARUNA-
CHALAM): (8) Whereas there could be 
consequential effect of excise duties, the 
performance of commercial vebicles industry 
is dependent on a number of factors. 

(b) and (c) Sufficient capacity has been 
licensed in this sector to senerate adequate 
competItions so that vehicles are available 
at reasonable prices. Following measures 
have been taken by the Government to 
stimulate the demand for n1cdium and 
heavy commercia! vehicles: 

1. A vailability of credit to State and 
Municipal l'cansport Undertakings under 
IDBl's SIU oiscountiol system has becn 
enhaoced. 

2. The condition of 10% marlin money 
for State and Municipal Transport Under-
lakin,s bas been waived for a fixed period. 

3. Period of Loan repayment in cue 
or small operators enhanced from 4-S years 
till 3().6-1986. 

4. Ceiling on number of National 
Permits for freiabt carriers bas been 
lifted. 

Feel ue b, Tata Electric: Co. Lid. 

8160. SHItI D. B. PATIL: Will the 
;Minist,r of BMERG Y be pleased to state : 

(a) wbether the proposal of the Tata 
-IJ"trig Compu)' Limited to" establith a 

"," t ... . "rI",It· ....... " 
plaIt. to ...... rat. 500. M. W. ia JIoIDbay 
W'S ·uDcdollf4 OA tJae coDditioa that· 0111, 
coal would be uMd u fueJ; 

(b) .bftber tbe rata Electric Com--
paDr .ubmlttocl I revlsod fuel patteI'D .Ja 
Auaust 1983 ut.iDl to use 735 comae. 01 
coal instead of 6000 tODDes, aDd 1400 tODDtI 
of ••• per cia)'; 

(c) wbetber tbe Tata EIec:ttJc Co .. 
pallt HS been permitted. to do 10; 

(d) if 10, from where .as is suppJitd 
to tbe Tata BJoctric Company aDd tbe 
quantity Igpplied per day; aDd 

(0) the cost of product jon per unit 
of eJectricity aenorated by this plaat ? 

THE MINISTER OF ENERGY (SH.R1 
VASAN r SATtlE): (a) The Trombay 
Unit 5 (1 x 500 MW) or Mis. Tata Electric; 
Companies (T.B.(.;.) was sanctioned in 
Auaust , 1977 on tbc baSIS of coal beiDi 
used. as primary fuel; however. the boiler 
was destloed on multi-fuet firilll .)'at_ 
for usiOi 011/8a8, in addition to coal. The 
Trombay UOJt b (1 X 500 MW). sanctioned 
in J UDC.. 19M woUld be op"rated OD • ." 
L,StiS/fucl od. 

(b) MIs. T.E.C. forwarded, in Jul, 
1983, tbe ~nvirODmeutaj Impact S,a,cmCD~ 
for Trombay Un.t·6 wbicb lave tAre. 
lCenarlOs with dJt!cront {uej patterns. On. 
of tbe confi&uratlons was based on usc of 
7J' tonnes of Fuel Oil eqUivalent or coal 
per day in Unit Sand 1400 tonne. per da, 
ollas In Un,ts 1. l. 4 aad ,. 

(c) Mis. T.E.C. requested, in Decem-
ber, .1~8S. for permw;oD to operalO Um' 
No. ,5 00. aas/rotinot)' residual fuel. iD 
addition to coal. to meet tbo demand 
roquat.moAts ot tho s),st«n. No ObJICUOIl 
wa. conveyed 10 use la./tetJooty residUa! 
fuol, as aDd waca a vai.abte., 

(d) The asso;iattd PI, . produced itt 
tbe 1Iomba), ~b oil delds. I, oela, IUPPUecl 
for Unit ~o •. :; oaUy on a faU-bactt .~ 
.·t~m ~Il. Uraa Terminal, a(cer 1Il"~ 

. pnorit, requircalOllts.· Th, aver... 'I.'" 
"'1 of pl.· .upphocl to. tht Com,.., .... 



.. ' ~ 
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" Wrlltn "4,,,.,4" ~PP.lL 29, 19'6 "',In." .4"..;' 

lt74mUUoa cubic mete,rs per day (mmcmd) 
in 1984.85 and "0.70 mmcmd ,durinl April, 
1985 to Pebruary, 1986. 

(0) Mis., T.E.C. have iotim,ated that 
the cost of production of electricity sene-
ratc:~ varies between S8 and 67 paise per 
u,oit. 

Step. to curb monopol,in Srooter 
productioa industrl 

8161. SaRI CHIRANJI LAL 
SHARMA: Will the Minister of INDUS-
Til y, be pleased to state : 

Ca) whet.ber it is a fact that monopoly 
houses in India control the scooter' produc-
t,ioD industry; 

(b) whether it is also a fact that these 
bouses are being encouraged by Govern-
ment; and '. (c) if so, whether it is proposed to 
take steps to curb their monopoly in order 
to allow fair competition to improve both 
quality and quantity in the production of 
'Scooters ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (c) No, Sir. Govern-
ment have licensed sufficient capacity and 
foreign collaboration for various makes of 
two-wheelers, generating a situation in the 
market where two-wheelers are likeJy to be 
freely available at competitive prices. 
Broadcategorisation of motorised two-
wheelers industry and other policy measures 
are directed, inter-alia. towards inducting 
fair competition in this industry. 

Improper storage of ra. material by 
Hindu,stan Newsprint Ltd., Kersls 

8162. SHRI SURESH KURUP: 
Will the Minlster of lNDUSTRY be pleased 
to state: 

(a) whetber it is a fact that a large 
quantity of Eucalyptus wood. the main raw 
material for producing newsprint has been 
rendered u!eless in Hindustan Newsprint 

"Ll.d., Kerala due to improper storaae 
"ci~~iu, an4 rDOq:"uso of tbe sanlc' in ,.c; 

(b) if 80, tbe :ea'timated 4Uaatity 
rendered useless and tbe approximate value 
thereof; and 

(c) the steps proposed to be takon 
to prevent recurrence of such incidents ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM): (a> to (c) ,The procurement 
or eucalyptus wood in Hindustan News-
print Ltd. started in J 981 based on the 
scbeduled commencement of production or 
cbemi.mechanicaJ pulp by April, 1982. 
The wood procured was properly stacked 
and there was no Jack of storage facilities. 
However, on account of labour unrest 
during July to November, 1982, and severe 
power cuts durins December 1982 to 
January. 1984.. production in the cbemi-
mechanical pulping pJant could not be 
stabilised earlier than tbe year 1985-86. 
In" view or this, the pulping quality of 
about 10 000 tonnes out of about 1.11 lakh 
tonnes of eucalyptus wood procured upto 
March, 1984 was affected. The Company 
is making every effort to ensure that the 
recurrence of such Josses is avoided. 

Lapses in Coal India Limited 

816:\. SHRI K. RAMAMURTHY: 
Will the Minister of ENERGY Le pleased 
to state: 

(a) whether several accounti ng lapses 
in Coal India Limited have been pointed 
out by the Auditors of the company; 
and 

(b) if so, the action taken against 
those responsible for misrepresentation of 
company's workjng results? 

THE MINISTER OF ENERGY 
(SHRI V AS ANT SATHE): <a) and (b) 
The accounts of Coal India Limited were 
certified by Auditors as having shown a 
true and fair view. No serious lapses 
wore pointed out 'in the Accounts apart 
rrom tbeir obse"ation of routine ,nature, 
replics to which were annexed with the 
published accounts. 

As there 'was no mllreprf.eatatioa, _d. 



, 
VAJSAJ;IfA;.',:g.,1M r ••• A) , 

in tbe·,lnucla' :accouts·'a, •• dited,·by die 
Auditotl t ,eo actloD lI.last ;any iadividu.l 
OIl this score was called for. 

Vie of Westlalld Helicopten b, ONOC 

81644 SHRI BANWARI LAL PURO. 
HIT: 
SHR.I RAJ K.UMAR RAI : 

SMRJMATI KIS'HORI SI·NHA : 
SHRI AMAR ROYPRA· 
DHAN: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
"ate: 

(a) whether the Oil a~d Na~ural Gaa 
Commission has expressed Its serious con-
cern about tbe economics of operation of 
Westland Helicopters; and 

(b) if so, to what extent th~ Westland 
helicopters will meet tbe requirement of 
ONGC? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDkA 
SHEKHAR SINGH): (a) The cost of 
operation of Douphin and Westland heli-
copters has not yet been finalised by the 
Helicopter Corporation of India. 

(b) Westland Helicopters meet the 
reqUirements of ONGC. 

Anclllar), uolts of Central Coal· 
field s Limited 

8165. SHRI V. S. KRISHN-A I~BR : 
Will the Minister of ENEROY be pleased 
to state: 

(a) the number 0" ancillary units of 
Central Coalfi·elds Limited; 

(b) whether these ancillary units are 
5tarviDI for orders and have become Ilck; 
lnel 

(c) the reatOlls for not &iv·ina orders' 
to these ,neUlalY units ? 

TH!t MINl$tE. OF' I~,~GY 
(SHlI V ASANT IATRa): <a> to (0) 

Preto.t',. theM '8e 31 r.eJJuJar 'ncit., 
ullit. 'ill die €eat,.1 Coa:lfie14. Limit_. 
Betides, "S aadUary units aro under dlffe-
reD.t staaes of- development. 

The company started In ancillary 
development prosramme in 1979. An 
"!l1dJgcoouS and Ancillary Development 
Ccl .. 

t 
was· set up for the purpose. The 

thrust of the prOltamme has been to pro-
motte anciJJary units (or manufacturlna 
maintcnlnce spares required by Central 
Coalfields Limited. Such items have beca 
identified and orders are being placed on 
aacillary units for their sUPply. The units 
arc aSSisted by tbe Company in a number 
of ways so that they are abJe to take fuJI 
advantale of the aneillalisation pro-
Ifamme. The position of orders placed is 
as below: 
_ ... _--,.-._----...... 

Ycar Value 01 orders 

(8) 198J·82 As. 2.50 lakhs 
(b) 1982-83 Rs. 65.00 lakhs 

(c~ 1983·84 Rs. 101.35 lalth! 

(d) 1984 .. 85 Rs. 163.59 Jakhs 

(e) 1985·86 Rs. 203.45 Jakhs 
~ -- .. ---.~.---..... .--, ... ~---.",-- .. ,--. - ..... ,..._- .. _- .. _-... _ .. -----_ .. _-. 

Indira Saro".r Hyftl Project 

8166. DR. PHULRENU GURA : 
Will the Minister of ENERGY be pleased 
to state: 

(8) whether houses of a larao number 
of Adivasls will be demolished for ludJra 
Sarowar Hydel Project ill. Madhya 
Pradesh; 

(b) if so, the steps taken .t,o rehabili .. 
tate thom; aDd 

(c) bow much motley is allotted.per 
family? 

THE NINISlBR OF BNERGY 
(SHill V AB«·NT SATHS): (a) .... {b) 
Ie .11. 11tl '''.11es or witicb '!%. are 
Adiva'ia.,· Nquiftd to be ...... nt ... 



under t,be Indira Sarovar Hydro·electric 
Project in Madbya Pradesh. No houses or 
hutments will be demolisbed until 
fun development of new settle. 
ment area is completed. In addition to 
payment of full. componsation as per rate 
fixed ,by the Rebabili,tation Commit teo 
appointed by the State Government each 
Adivais family will be provided a PUCCI 
house in the new settlement area, 5 ac~es 
of developed agricultural .. Jand, free train-
in, in vocational and technical trade skills 
etc. 

(c) Apart from compensation on 
account of acquisition of land and pro-
perty, Rs. 20,000 is allotted per family. 

Domestic enerl), conslimpti on in Northern 
Reaion 

8167. DR. T. KALPANA nEVI: Will 
the Minister of ENERGY be pleased to 
state : 

<a) whether a study on rural domes-
tic energy consumption in Northern Re. 
aion has been completed by the National 
Council of Applied Economic Research, 
New Delhi; and 

(b) if so, salient points thereof jndi-
catins whether similar information is avai-
lable in respect of Andhra Pradesh? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) and (b) 
Yes, Sir. The study encompassed about 
14,400 rural housebolds spread over five 
North Indian States. It looked at various 
aspects such as energy use and land hold-
ina size; energy use and per capita income; 
and, enerIY collection modes. The study 
covered all major fuels and end-uses. It 
mainly Jives energy use In average terms 
..rather than at a villale level. The report 
shows considerable variation in cDorgy 
cODBumptioD amongst households situated 
in bills, plaiDs and deserts of the" Northern 
Rosion. 

Severa) village-Jevel studies on rural 
en,raY consumption bave also been carried 
o\l,t In respect of Andhra Pradesh. 

Eltetf·. Co •• I.loat
• • reCOlD" "1,110,. 

.1 polftleal carbs .ft Ita. 0 f pabUc •• tta 

8168. SHRI D. N. REDDY: Will 
the MiDister of LAW AND JUSTlCB b. 
pleased to state : 

(a) whether Election Commission has 
sugcsted political curbs OD public unit 
staff, iDcludinl units such al LIC on tbe 
basis of similar curbs under ess' R ulcs; 
and 

(b) if so, the action proposed to be 
taken by Government. 

THE MINIstER OF STATE IN THIi 
MINISTRY OF LAW AND JUSTICE 
(SRRI H. R. BHARDWAJ): (a) Yes, 
Sir. 

(b) The' proposal forms part of tb. 
set of proposals on electoral reforms re-
commended by the Election Commission 
and is under consideration. 

Ptodl81 case in Supreme Coart! aDd Hiah 
Courts after ItttiuK up of administrative 

trlbDDal1 

8169. SHRI CHITTA MAHATA : 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) to what extent the High Courts and 
the Supreme Court have been relieved 
from filina the writs, appeals and civil mat-
ters after constitutins the administrative 
tribunals in various States to decide the 
case of the Central Government em· 
ployees; and 

(b) the remedial measures Govern-
ment propose to tako to provide quick 
disposal of the pending cases keepio8 In 
view the larae number of cases still pend. 
ina in the Hiah Court and the Supreme 
Court? 

THE MINIST'BR OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. ll. BHARDWAJ): The pen .. 
dency has been reduced to the extent of 
6201 calos witta the aettin, up of Central 
Administrative Tribunal from' 1.11.1985 
and transfer of cases from BiBb Courts 
and tbeir Subordinate Court. to Bencb •• 



of TribUllat upto 31,3.t986,. There is DO 
transfer of cases from Supreme Courts to 
t&te Tribunal a$ tho Supreme Court co"tl .. 
DUiS to have the power to entertain writ 
petitioDs and· Special Leave 'Petitions in 
respect of .er~jce matters of Ceutral Gove. 
rnment Bmployees under Article 32 and 
136 of the Constitution. 

(b) Steps taken to red uce pendency 
of cases in Supreme Court &nQ Hisb 
Courts are given in tbe attached State. 
ment. 

S!atemeot 

Steps takeD from tlDle to time to reduce 
pendency 

The {oHowing steps have been taken 
in recent years to reduce pendency in the 
Supreme Court and High Courts: .. 

1. Elimination of arrears in all the Co-
urts has been discussed in tbe Con-
ference of Chief Justices,Chicf Mini-
sters and Law Ministers of States 
held on 31st August-1st Septem. 
ber, 1985 and the Resolutions of 
the Conference have been commend. 
ed to Hiab Courts and State Gover-
ments. 

2. The Code of Civil Procedure was 
amended In 1916 to abolish Letters 
Patent Appeals from jadaement of 
Sinale Judge of the High Court in 
Second Appeal (vide section 100 A). 

3. The Code of Criminal Procedure bas-
ed on the recommendations of the 
Law Commission was enacted in 
1973. 

4. Tbe Judae stren,th of the Supreme 
Court has been raised from 13 to 
17., excluding. the Chief Justice with 
effect from 31.12.1977 by amondina 
the Supreme Court (Number of Jud-
ges) Act, 1956. 

5. The sanctioned strength of the 
Hip Court JudiO. bas been increa-
sed from 351 'jn March 1977 to 431 
on 1st April, 1986. 

6. The Supreme Court bas also takon 
t~. f9lJowin, m"s~f"; , 

(1) Priority is liven tp certain 
matters;. 

(Ji) Miscellaneous matters arc 
fixed daily; 

(iii) Writ Petitions with Iden-
tical question are Jtouped 
together and batches rUDD-
ina from SO to 100 matters 
are listed together for hea-
ring; 

(iv) Other matters involving 
identical questions are 
also identified from time 
to time and put together 
and efforts are made to 
see that such groups arc 
disposed of early; 

(v) The Supreme Court 
Rules were revised in 1966 
providing for printing of 
records under its own 
sltpervision. As that was 
also taking quite some 
time, tbe Court, of late, 
has started wherever possi-
ble, dispensing with the 
preparation of records, 
and hearing the appeals 
on Special Leave Paper-
Book itself; after the par .. 
ties have filed their eoun-
ter-affidavits and affidavits 
in reply; 

(vi) To save tbe Courfs time, 
Honourable the Chief 
Justice of India is taking 
mentioning after court's 
hours, which were previou .. 
sly taking at least about 
one hour; 

(vii) In Criminal Appeals, Cou-
nseJ for the appelJant is 
required to file cyclostylcd 
records to' save time in 
getting it printed.. so that 
tbe matters could be heard 
early; 

(viii) The Supreme Coud Rules 
have beOQ amended em .. 
powerin, HOD ~ble J:ud., 
lp (:b~mbers ~Dd tho , , . 



ROIistrar te di.pose of 
certain types of matters 
which were previoully 
b.inllislod in tbo Court. 
This, has been to save tbe 
Court's time. 

(ix) Specialb,ed bonches are 
constituted to list particu. 
lar type of matters 
r.elatiDi to that 

,branch or law in which 
the Hon'ble Judges cons· 
tituting tbe Specialised 
Bencb are experts. This 
enable the Specialised 
Bench to dispose of such 
matters expeditously. 

(x) 'The Hon'blc the Chief 
Justice of India bas 
~ecently directed that 
the Couos". io each 
matter 'must file written 
arguments,if the arsuments 
are to take more than five 
hours on each side. The 
oral arguments on each 
side are now restricted to 
fh e hours unless the court 
feels that more time is to 
be given to the counsel, 
in which case a maximunl 
of ten hours are given for 
oral arguments 10 each 
side. The length of oral 
arauments by counsel of 
both the sides have thus 
been curtailed which resu-
lts in tbe quick disposal 
of matters. 

7. Apart from the above, certain 
Hilb Courts ar;! taking the follow-
ina steps for ensuring b~tter disposal 
of cases; 

(a) Cases invo)vjng common ques-
tions ate beina grouped by 
several High Courts; 

(b) Matters fixed for hearins by 
siving short returnable dates; 

(c) Diapensin& with printing of 
records; 

(d) Expeditia. and ,ivlllJ prioritr 

to ,matters undor ~.rtaiD Acts. 

8. The rocomm.adatious cOD:taiDCNl aD 
tbe 79tb roport I,of the Law Cocamit. 
siOll haye beeD examined. As ,actiGn 
on majority of the reeommeadatioas 
is to be takeD by the State Govem-
meuts and Hiah Courtt, these have 
been sent to them alona with the 
view. of the Union Gover.ment 
and they have been requested to 
take recessary action. 

9. The Government have constituted 
an informal Committee of 3 Chi.f' 
Justices to examine tho problem of 
arrears in High Courts and suggest 
remedial measures. 

10. The Government have entrusted to 
the Law Comlnission the Study 01 
the judical system to introduce 
necessary reforms. The terms of 
reference are :-

(a) The need for decentralisation 
of the system of administration 
of justice by :-

(i) establishing, extending and 
strengthening in rural 
areas the institution of 
Nyaya Panchayats or 
other mechanisms (or reso-
Ivina disputes; 

(ii) Sotting up a system of 
participatory justice with 
defined jurisdiction and 
powers in suitable areas 
-and centres; 

(iii) establishing other tiers or 
systems within tbe judicia) 
hierarchy to reduce the 
volume of work in the 
Supreme Court and the 
Hiab Courts. 

(b) The matter for which Tribunals 
(excludiol Service Tribunals) 
as envisaged in Part XIV·A of 
the Constitution need to be 
establisbed expeditiously and 
various aspecta ,fciat,ed to their 
"1t,,lj.bmfDt ~Dd woddn,. 
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(0) Tho procedural Jaws wi:th a 
'. vi., ".ondly' to di,pollna of 
,cue. expeditiously, elimlnatlDI 
u_tctaal'7 ·Jiti.atioD, dela)s 
ill hearta, of cases 'a ad re .. 
form. in proctdutes and 
procedural Jaws aDd parti .. 
cularly to deviliog procedures 
."rapri.te to ' tbo forums 
_vi.aed in items (a) (i) and 
(a) (fi). 

(d) Tbe method of appointments 
to subordinato courts/subor .. 
di Bate judiciary. 

Ce) The training' of judical officers. 

«( ) The role of the legal profession 
in strengthening the' system of 
administrati on of justice. 

(g) The desirability of formulation 
of tbe Dorms wbicb the Oovern-
ment and the public sector 
undertakings should follow in 
the settlement of disputes in-
cluding a rcvitw of the present 
system for conduct of liti,ation 
on behalf of the Government 
and such undertakings. 

(h) The cost of .litigation with a 
view to lessening the burden 00 
the litigants. 

(i) Formation of al'! All India Judi· 
cial Service. 

and 
(j) Such other matters as the 

Commission considers proper 
or necessary for the purposes 
aroresaid or as may be referred 
to·jt from time to time by the 
Government. 

Sar.,)' or ,waterfall. . .ad . streams la 
Ma*'Par 'or:II"el ,ewer 

8170. SPlRl N. TOMBI SINGH: 
Will tbe Minister of ENERGY be pleased 
to state: 

(8) whether any Central survey bas 
been made to find out tb~f different pere-
nial ",atotl.IlI -Pd' wAter strAma itl ,Nfani· 
pur wbleh Ire Clpitit •. of "D •• tiD, b)'~cJ 

power tbrough installation of sman ,ene-
ratiDI"Wiits DOW beilll manara,ctut~ by 
BHEL; 

(b) if so, the de.tails thereof; and 

(c) what Central assistance is made 
avaHable to tbe State (or undertakinas 
sucb projects and how much bas beOD 
earmarked for such 'projects in tho 
Seventh Plan 1 

THE MINISTER OF, ENBRGY 
(SHRI V ASANT SATHE): (a) and (b) 
The Central Electricity Authority is pre .. 
sently conducting studies on re-assessment 
of the hydro.electric poten'tiaJ of tbe coun. 
try. This study which would cover iden-
tification of sites with power output of 
2·3 MW continuOlis and above would also 
cover possible sites in the State of MAnj. 
pur. The re"assessment study is currently 
under progress., 

(c) Central assistance is given in tbe 
form of block assistance for the State 
Plan as a whole and not for any specific 
sector/projects. 

Demand for raising price of 
Molasses. 

8171. SHRI V. SOBHANADREI!S. 
WARA RAO: Will the Minister of INDU-
STR Y be pleased to state : 

(a) whether the present price of Rs. 
6O/-per tonne of vaccum pan factory 
molasses fixed as early as in 1975, is not 
even covering the cost of storage, hand-
ling and pumping expenses in the sUlar 
factories; 

(b) whether the national Federation 
of Cooperative Sugar Factories Ltd. at itl 
meeting held on 31 December, 1985, bas 
urged Government to fix a reasonabJe 
price for molasses keepio& in view tbe ac. 
tual.expend!ture incurred by factories and 
the inJernationaJ prices of molasses. 

(c) whether open market prices or 
k?andsari molasses is Dearly two times 
N,abee than cofttrolled 'rices,. of vaceum 
paa, luaar faoto.,y· molasse.; and ' 

(d) if so, the rtaction or Govornment 
.thereto? 



THE MINISTER OF STATE IN THE 
DBPARTMBNT OF CHBMICALS AND 
PETItO.CHEMICALS (SHRI R. K. JAI. 
CHANDR.A SINGH) : <a> The pric:cs of 
molasses were fixed on the basis of a cost 
stud, 00 alcobol and molasses done by 
tbe Bureau of Industrial Costs Ind Pricc$ 
at a level that is considered reasonable. 

(b) Such a demand was made by the 
National Federation of Cooperative SUlar 
Factories in tbe meetinl of Central Mola-
ases Board on 22.2.1986. 

(c) and (d) The prices of molasses, 
prepared by open I.'an process are expec. 
ted to be higher than those of molassos, 
prepared by Vaccum Pan process since 
tbe former has hisher fermentable suaar 
content, 

A •• I.t.a~e to famUJcl whose lauel I. 
acquired for .ettlDg up public sector 

project. 

1172. PROF. RAMKRISHNA' 
MORE: Will the Minister of INDUSTRY 
be pJeased to state : 

(I.) whether it is a fact that the pub-
lic sector undertakings will no longer offer 
employment to tbe persoDs/families whose 
Jaftd is acquired for lettinl up their pro-
Jects and instead the affected persons/fami-
lies 'Would be persuaded to ta,ke up other 
occupations such as poultry, farminl, ani-
mal husbandry etc; 

r (b) if so, the reasons for a chanle in "the 
policy practice ot offerinl omployment to 
tbe persons/families whose land is acqui. 
red by the public sector undertakin,s; 
and 

(e) the yard-stick, If any, laid down In 
determining the financial assistance/loan 
to be given to the persons/families, wbose 
land is acquired for takin. up other occu-
patioDs? 

THE MINISTER OF, STAT! IN 
THE DEPARTMENT OF INDUSTR.IAL 
DEVELOPMENT (SHRI M. ARUNA· 
C}lA~AM) : (a) Yes, Sir. 

(b) and (~) Tit. ll\ain re.SOll for the 

1.00 

cbange in the policy il to luard al_inst 
the contingency of ovennannins of the 
enterprises and to see that tbe public sec-
tor enterprIses arc operated at commer-
cially viable level ~nd arc able to lencrate 
adequate interna1 resources. With a view 
to providing tbe dispossessed families with 
alternative means of livelihood, tbey would 
be encouraaed to take to useful avocations 
like poultry, farming, animal husbandry 
etc. No yardstick has been' Jaid down to 
determine thc financial assistance/loans to 
be liven to the persons/families whose land 
is acquired. Each such case will depend 
upon the prevailing circumstances which 
will be assessed generally by the concer-
ned State Governments and the project 
authorities. 

Perml •• on to Mis. Borroughs Welcome 
Ltd. for foreign collaboratIon wltb 1\1/1. 

Nlke Incorporat ed, U.S.A. 

8173. SHRI K. P. UNNIKRISHNAN : 
Win the Minister of INDUSTRY be plea-
sed to state: 

(a) whether it is a fact that a multi. 
national in the J)harmaceutical industry, 
M Is. Borroughs Welcome Ltd. has sought 
permisson ror foreign collaboration with 
MIS. Nike Incorporated, U.S.A. for manu-
facture of Fports shoes and sports 
apparels; 

(b) whether the proposal involves Jump' 
sum payment and royalty and permission 
to use foreign brand name; 

(c) whether foreign collaboration has 
been cleared by hi.~ Ministry and such pay-
ments p. rmitted; and . 

(d) if so, the details thereof? 

THE ,MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM) : Yes, Sir. But DO specific 
l)ermission to use foreign brand names 
was sought. 

(c) and (d) MIs. Burrou,bs Welcome 
Ltd. have been ,ranted permission for 
foreiln collaboration with M /1. Nike of 
USf\ for tlle ~anuf'"ctur~ of sports &\10" 



10.1 

and sports apparels. subject to the condi. 
tion that 50% or the product will be ex-
ported. The approval eQvisages payment 
of • 7,50,000 as technical know-bow fee, 
and royalty @ 5% for , years, subjoct , to 
the standard conditions. According to the 
standard conditions, foreign brand names 
arc not allowed for usc on the· products 
for internal sales althouab there is no 
objection to tbeir use on products to be 
exported. 

Exploration or ge o·tberDlal potential 

8174. SHRI P. NAMOY AL: Will 
the Minister of ENERGY be pleased to 
atate : 

(a) whether borin& experiment for ex .. 
ploration of Geo-thermal potentials is 
beina carried out in different parIs of the 
country with special reference to Jammu 
& Kashmir and if so, the names of the 
States and the locations thereof; 

(b) whether such experiments are 
being carried out in Puga and Chihuma-
thang Valley of Ladakh for the last many· 
years; 

(c) if so, the results achieved so far 
and quantum of power likely to be gene-
rated from each hole bored ,so far; and 

(d) the steps taken for follow up 
action thereon? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE) : (a) Explo-
ratory drilling (boring) for aSlessina Geo-
thermal potential is in progress in the 
Puga Valley in Ladakh, J&K, Alaknanda 
ValJey in Uttar Pradesh, Beas Valley in 
Himachal Pradesh and Tattapani in Dis-
trict Sarluja, Madhya Pradesh. 

(b) to (d) Exploration carried out in 
PUla and Chumatbang has established 
that Puga Valley could be promisins 
from power generation point of view. The 
exploration at PUBa is in proaress. The 
feasibility of power generation and the 
quantum of power likcly to be ,cn.rated 
USina aeo-therm,al potential in PUla 
Valley can be assessed on completion of 
the exploratory drilliD8 and well teatina. 
In the meantime, .eo-thermal eDorlY of 
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fluids from lome of tb. shallow bore holes 
drilled at PUla and Chum.than. is bet •• 
used lor spac. beatiDI of hutment, aDd 
batbiDI purposes at PUla. and Chu-
mathana_ 

Ma BtI'.ct",. of Tel.,... olle I •• tr. 
.e at. b,l .. laa Tele p Itoae 

Jad •• frl •• 

8176. SHRI SRIBALLAV PAMI. 
GRAHl : Will tho Minister of COMM-
UNICATIONS be pleased to stat. : 

<a> the details reJardin. the types and 
tbo number of telephone instruments and 
other equipments manufactur.d by tb. 
Indian Telephone Industries (ITI) aDd 
other iJidustries for u •• in tbe COuntry 
durinl the last thrt. years; 

(b) whether Government have mad. 
any assessment reaardinl the requirements; 
11' so, to what extent the production· of 
these items is far below tbe requirement; 
and 

(c) what steps h"ve been taken to 
increase tb, production of these items. 
includiDI the oponina of new factories 
with their location etc., if any? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA. 
TIONS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME. AFFAIRS 
(SHRI RAM NIW AS MIRDHA) : (8) 
indian Telephone Industries (1 TI) Limited 
has been manufacturina a wide variety of 
telecommunication equipment includiQI 
telephone instruments. The total pro .. 
duction of telephone instruments by I. T.I. 
durinl tbo last tbree yeara bas been aa 
follows: 

5.85,441 DOS, 

6.3J ,890 nos. 

1984-85 6,37,798 nos. 

I. T .1. bas so rar been the oaJy major 
manufacturer of telephone instruments. 

(b) The production of ordilWY type 
l,lephqD. JpttrUIDfDt, ha. beOD Idequa'f. 



Writ"" ,;.~", 
Tho produc;tiol') ot Platt, instruQ\~Gts h"s 
~wev.r, bCfD below tbc requir'm.eDts~ 

(c) ITI is enhancing its capaeity for 
manufacture of telephone jnst,romeot. 
including plan instruments to 1 million 
Nos. ,per annum with updated technology. 
To meet the future . d~tl);aQd, Government 
have issued letters of intent to 49 other 
units in State/Private Sectors at locations 
sp~,a~ out aU over tile country • 

Sbortrall betweeo demand and avail. , 
ablll t, of power i 0 d IfI'er eat zones 

and in Gujarat 

8.78. SHRI AHMED M. PATEL: 
Will tb. Minister of ENERG Y be pleased 
to state: 

<a) whether Government have made 
adequate provision to me~t the power 
demand in the next five years considering 
that the development of a State through 
industries (and irrigation depends heavily 
on power supply; 

(b) if not, the expected shortfall bet-
wee,n demand and availability of, pO,wet in 
ditrerent zones of the country in general 
and Gujarat State in particular; 

(c) the steps Government intend to 
take to cover s\lch shortfall so that the 
dovelopment may not suffer; 

(d) whether P.anning Commission has 
cleared and provided funds for the power 
aenotation/transmission projects proposed 
by Gujarat State; and 

(e) if not, the names of the schemes 
that are held up for want of sanction or 
funda'1 

_----------... o--,-.. -,-,,", ... 
Schemes 

1. Gandbinagar TPS Extn. Unit 
(1 X 120 MW) 

TH:B MINISTER OF EliPRiO,¥ 
(SHill VASANT SATHE): ,(.) 'TM 
Sove.-th FJve Year PI'an IDVJ".,S aft ,0. .• 
Jay of' about, as. 3.~273 Qror~s' for / tb~ 
Powel Soot or towards. cap"city ad4litfon. 
transmi$sion and distribu;tioa ~'t 
rural eJoctfificatioQ. etc. A qHeIt)' 
l\d4ition of 22,24S MW i. ODvisllod :4utioa 
the Seventb Plan, period. 

(b) The power posi,tion in dUrQrent· 
resions of the country and in Oujarat 
State by the cad of the Sevoatb Plan 
period is given below :-

Region 

Northern 

Western 
Southern 

Eastern 

Energy surpl~sl 
(Deficit) (%) 

(6.7) 

1.7 
(17.9) 

1.6 

North-Eastern 42.8 

(13.6) Gujarat 

(c) In' order to reduce the gap bet-
ween demand and avaiJabiUty, a number 
of measures have been initiated. Tbese 
include expeditious commissioning of pro-
jects, taking up short gestatipn projects,' 
improvement in the Plant Load Factor of 
thermal p1ants, reduction in transmission 
and distribution Josses, energy conser .. 
vation, etc. 

(d) ~ild (e) The followiDg leneration 
schemes in Gujarat are await10a invest-
ment approval in the PJannina Commi-
ssion :-

Estimated cost 
(Rs. crores) 

103.88 

2. Kutch Lignite Extn. (1 X 70 MW) 69.25 

3.33 3. Panam CaJ),al Bod Power House 
(2 Xl MW) 

4. Utran Thermal Power Station 
replacetm.Dt unit (2 x 120 MW) 

112.42: 



, nex,hwa\h Dl •• , GMt.j_" • ,I,ump-
....... 'DI'.lai~. ,or J. •• ".14 .. cr.,.,,: , IQr','" """,.,*",,41 ... :tt.. abov .......... 4 
Sabarmati repla(;,e.eat u.,it (1 ~,110:UW.) 
No transmission scheme in Ouj.r.t is 
..... tiIl. inY .. tme~t approval in, the 
Planoi,.. Commis.ioa. 

• 
a ........ t of~I:._t ' ..... , JOW,r "aD' I,loek ,ar. at Talolter, 

8179. SHRI R.ADHAKANTA DIGAL: 
Witl the Minister of B'NE~O Y be pleased 
to state: 

<a> whether coal available at the 
Thermal Power Plant stock yard at Tal. 
cher· i. very Inadequate to meet the· re-
quirement of the plant; 

(b) if so, the' steps taken' to make re-
lular supply of adequate quantum or coal 
to me.t tbe requirement of coal in that 
plant; and 

(c) the details thereof? 

THE ~tINISTER OF ENEBrGY 
(SHRI V ASANT SATHE) :" (a) While 
coal stocks at the Talcher Thermal Power 
Plant have been low, the req1:1ir.~eDts of 
the Plant are, by and large, boinS fully 
met. 

(b) and (c) The steps taken to re-
gularly supply adequ_.te quan,t~ties of co;a.l 
to the power pJant includ~ providio, 
additional bunkerage and adequate cru. 
shins capacity at the supply end, reno-
vation and augmentation of the belt can .. 
vc)'~r. Iystom. UD~ tbe. R.41l0~io.. and 
~9do~~~ .. \ion. scbe~ of tbe :fower 
PI.at, and off-take of part qU&A~jt¥. of 
c~l. by ~o,d. 

De..-. for t.,O ..... M 0(. Blaqi"er., 
area In Bombay r ....... _ 

CorporatloB 

8180. SHRI S. O. OHOLAp·: WiD 
tb. MinIster of COMMUNICATIONS be 
pi ..... ' to state, : 

• 
(a> wbether It is a fact that Bltaykl.r 

area wa. part of· Bombay Teleph .. 
CJ ... I. upto February, 1986; 

(b).wbt*ber IlMJiDdcr area i. ex-
cl~~,p "t~,·'D'.b' creat01l 10tIba;, 
T.lopf,1on., CQfPorat~qnj 

(c) wbether people have reqpested to 
include it in Bombay Telephone Corpor-
ation; 

(d) If so, the action taken by Govefn-
meftt is this' .ro,.rd ? 

THE MINISTER OF STATB OP 
THE MINISTRY OF COMMUNI-
CATIONS AND ~INI$TER Of: S,,{ATB 
IN THE MINISTR", OF HOMS .c\Ff'-
AIRS (SHRI RAM NIWAS. MIB.DH~): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) Yes, Sir. 

(d) It has been decided not to incl~ 
Bba)'~der in the area of operatiua 01 
of Mahan.r TeJephone NieJlIl, 
Bombay, as the jlUisdi.cti:oo 01 the 
NiaaQl, ,is limited in Bombay to, tbe Muoj-
cipal Cotpotations of Bombay, New 
B.QQlbay 80.4 Thallc. 

E.taWAQ.eat of EleetroBic Tel,.pJa ... 
Exct. .. es I. And,bra Pr ...... 

S181 .. , SHill O. &BOOPA THY : Will 
the Minister of COMMUNICADONS 
b, pJea"d to state : 

(a) the number of new telephone con-
nections proposed tp be given du,'" J9I6. 
87 in Hyderabad and other towns in 
ADd~a Pradesh;, and 

('b) . the· number of Elecuoalc Tele. 
phone Exchanges proposed to be estabUsh .. 
ed in, Andbra Pradesh dur.i ... 198W' ? 

THE MINISTER OF SrATB'OP TMB 
MINISTR.Y OF COMMUNICATIONS 
AND ,MINI81'S. OF' STAYS IN, THB 
MINISfRY OP :H,OM8, APPAIRS (S •• 'I 
IlAM,i'NIWMMIROHA): (I) n. .... 

'lMk' of .... teJ .... ODe·.o.~Loa. pro~ 
to be at'IeD: "duria. 1916-.7; in H,."'d 
aad otINr toWilI ja, ,A.dbr. PH .... · .. 
4.080 •• d 1.000 rttpoctivtJ)'. 



(b) There is a proposal to set oae 
largo and 4 small Electronic Telepbono 
Exchaoles in Andhra Pradesh duriol 
1986.81. 

Amount .Uoated for de,e)op.ent of Blo .. 
G.,ln Kerala 

8182. PROF. K. V. THOMAS: Will 
the _fdinister of ENERGY be pleased to 
atate : 

<a) the amount allotted to Keral. for 
bio-gas development for tbe period 1983-84, 
1984 .. 85 and 1985-86; and 

(b) whether the allotted amount has 
been completely utilized ? 

THE MINISTER OF ENERGY 
(SHRl VASANT S'ATHE): (a) and (b) 
During 1983 .. 84, 1984 .. 85 and 1985-86, sums, 
of Rs. 5.90 lakhs, Rs. 37.80 lakhs and RI. 
91.03 lakhs respectively were released to 
the State Government of Kerala under 
the National Project for Biogas Develop-
ment. The State Government bas so far 
submitted accounts totalling up to a sum 
of about Rs. 73.50 lakhs. Under a sepa-
rate scheme for setting up community and 
institutional biogas plants, a project was 
sanctioned to Kerala at an estimated cost 
of Rs. 1..28 lakhs in J 985-86. A sum or 
RI. 30001 was released as advance for 
which utilisation certificate has not been 
received so far. 

[Trans/at ion] 

TraDsportation of coal from Botero open 
mines to KaraaJi Coal WashlDI Plant In 

Girldlh by gross transport ',Item 

8183. SHRI KALI PRASAD PAN. 
DEY: Will the Minister of ENERGY be 
pleased to state : . 

(a) .whether the Cross Country Trans .. • 
port System Project of Central Coalfi·elds 
Limited (C. C. L.) whicb was approved in 
1911 to transport coal from Bokaro open 
miD.s to Karsali Coal Washing Plant in 
district Giridib has not yet been oomplet-
od; 

iM 

(b) if so, the reasons for delay ib this 
reaard and the increase in the cost or the 
project as qainst the oriainal estimates as 
• result of this delay; Ind 

(c) the time by which the Cross 
Country System will start operatins? 

THE MINISTER OF ENERGY 
(SRRI VASANT SATHE) :.(1) to (elYes, 
Sir. A scheme for Cross Country Trans .. 
port Systom was approved by Coal India 
Limited for an investment of Rupees 2.06 
crores. This project is under implementa. 
tion and it is expected to be completed by 
AUlult, 1986. The delay in execution 
was due to various factors like delayed 
supply of bolt conveyor and also due to 
tocbnical re-examination of the scheme 
before implementation in view of its re-
aUgnment aloDI the embankment or the 
Darnodar rivor. The total cost of t h. 
project, when completed has been estimat .. 
ed as Rupees 3.50 crores. 

lEntll'h) 

In,eltlDel!l of .Mouat or deposits for 
Vespa XE Seooter by. MI •. Lobla 

Ma cblDe. Ltd. 

8184. SHRI SOMJIBHAI DAMOR : 
Will tbe Minister of I NDUSTR Y be pleas-
ed to refer to the reply liven to Starred 
Question No. 500 on 1.4.1986 re-
gardina investment of amount conccted by 
MIs Lohia Machines Ltd., Kanpur alainst 
booldo8 of Vespa XE Scooters and 
state : 

(8) tho names or nationalised banksl 
l?ublic sector undertakings with which the 
amouats have been deposited by MIs. 
Lohia Maabines Ltd. indicating the amount 
i~ each case, tho date of deposit, the pe-
rIod of deposit and the interest so rar 
received from them; 

(b) tbe amount invested in. Unit 
Trust of India; 

(c) whether it is a fact thllt Qlores.of 
rupees bave been deposited with J. K. 
Group of Industries aD inte.rest basis by 

. MIs_ Lobi" Machine, Ltd; and 

(4) tho detailt in each cae. jodie.tia, 
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the total amount liven to each iAdustry 
with name, rate of inte.reat cbar,ed, date 
trom whicb liven, period of deposit and 
I oterest receiv~d. year-wise ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM): (a) A statement sbowiDI 
the position of deposits pla~ed with the 
nationalised banks and public sector com· 

paniel al OD 31.12.1985 is given below. 

(b) As per tac informatiop furai.bo4 
by tbe company the amouDt invested ill 
tbo Unit Trust of India as on 31.12.1985 
was RI. 11.47 crore. 

(c) No. Sir. 

(d) Does net arise. 
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'~ .. u Ill: t."le'·" EIIfD·jNI .... 1IIti 11ft. 
, ...... ..., A_et.tldt.t {iiiI'd' eta ....... 

dnl'.' dd.cit1e" 
8185. map JAI PRAKASH AGAR,· 

WAL: WHJ the M1~istot (Jf lNDlVStRy 
be pleased to state : 

(a> whether tile rOWld·table b)t the 
European Manaaement Forum aad the 
A~oci.ation of Iodian En~.eerinl klduatry 
was recenHy organised in New' Delhi; 

(b) if so, the major conclusions arriv-' 
cd at there; and 

(\:) tbe reaction of Gov,mm.nt tb4Jte· 
to? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF iNDUSTRIA,L 
DEVELOPMENT (SHRI M. ARUNA-

. CHALAM') : (8) :yes Sir. Suoh meeting 
was heJd on 24th and 25 March, )9,86~ 

(b) and (c) The n1eeting was privati 
and was not sponsored by Government, 
though Ministers and Government Offi. 
cials participated in the nletting to explain 
Indias industrial, fistal and, tl1ld~ policies 
to the foreipn industri81i~ts and busibess-
men gathered tbere. No formal COdclu-
sions were, arrived .'t the' meelin. wtiich 
were communicated' to the Government. 

' ...... &aH lDearr .. ,., .. pro ...... • 1 
t.'ep~o.e •• r.Jce In Delia'., .... , QI-
e.tta .Iid Mldr •• 

. 81&8. saki sdMNATH c:RA1T2a. 
mE: Witl tIN 'Minfatcr ot COMMUNI. 
CAnON8-1Se pi_icc! to It .. te: ., 

(4) tHe oxrtendfhlre meortel'tor ittt&1-
rdvomeDf df fb'e 'tctJeptiOhe siMb, add/tit 
exi>'ftsit1lr, fblnof in the: cities 01 Dlltif. 
Bombay, Calcutta aDd Madras' diaH.' 
tbe Sixth Plan period with y_r.wisl break 
U]r, attd . 

(b) tbe proposed expenditure (or tb, 
said purposes durin, tb. S .... tb' PJan 
period ? 

.. .. 
THE MINISTER. OF STATE OP T'gS 

M'INISTR:¥ OF CGMMtJNK.:*1NO,MS 
AND MINIS'PBa OF Sl'ATE IN THB 
MINISTRY OF HOMB AFFAIR.S (SHRI 
R'AM NitWA'S' M'tRDHAi: (a) a'bd! (b) 
The telecommubib'atiob; l'ltrtworit or tbW 
entire country operates ai aD I irttcwrat¥cJ:· 
network. Therefore, expenditure incurred 
by anyone administrative uDjt will hel,p 
irtll'roverri~bt,of' te1eeommbrlicatfod services/ 
expatisfoo'riot drilY of that admibistntli« 
unit bu,t also'of tile; network as .·wbole .. ne ydarWiae' expdnditure ittcutcrtt durin,: 
6tb Plan in Delhi, Bombay, Calcittta: .tid' 
Madras tor imProvement of telecommuni. 
cadon servicew expandod of tetecommun'i-
cation network is liven below: 

Year 1980·Rl 1981-82 1982·83 1983·84 1984·85 Total 

Total 63.8 121.8 161.6 

-(rounded oft"to nearest 10 laths). 

Allotments have s6 'far beeh Jllade for 
tht y'ear 1985.;86 for tbe 7th Plan fbr' Delhi, 
Bombay, Calcutta and Madras it is' R$~ 
237 crores (rounded off to near.st 10 
laths). 

M ........ ' t61.~ea.e 011 .,or.le c • .,aI,lt, 

8181. SH~I' YI:JI\Y'~ N; PWl'IL : Wilt 
tlte' 'Yhtlltfr-iof'PBTItOLE"M( AND NA~' 
TUaAL GAS' be· ,_,,«1' to "Att~; 

(8().8'> 

R$. in croro.). 

203.9 231~8 782." 

<a) the measures Government pro-
pose to take 'to imprbvo th' .mOi.DCY and 
increase'tb. capacity 0(011 stor.,,, fact. 
UUes; 

(b) wh'etll.r OovernmeDt pro~oi.' to 
'aeittt' a",~e&al' Ot"X~lU to study'tti''''9Ifei'd 
or u~_butt 'nor_ 'of 01J aa" prevaJene 
ill' aclvatlc.r coUhtff.. of 8'UfO'" aid' 
A1tMtca; 'ltad" 



. '1 ~ ... ""111,,, .4",.,." 

'(c) it so, the steps beina contemplat-
ed in that'direction ? 

THE MINISTER. OF STATE OP THE 
MINISTRY.OF PBTR,OLBUM AND 
NA~RA~ GAS (SHRI CHANDRA 
SHEKHAR SINGH): <a> Construction 
of additional crude tankage was taken up 
ill the 6th Plan. To meetltthe operational 
requirements product tankage is also being 
increased. 

(b) There is no such proposal at pre-
•• nt. 

(c) Feasibility in regard to develop .. 
ment of underground storage ,is being 

·audiod. 

• OptillUlDl Datural p_ sapply prolr.~me by 
011 ladla Limited 

81-&8. SHRI K. V. SHANKARA 
GOWDA: Will tbe Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to atate : 

,<a> whether Oil India Ltd. has chalk-
ed out an optimum natural aas supply 
proaramme to reduce the flaring of an 
aSlOciated las in Upper Assam to the bare 
minimum; 

(b) if so, the details of the prog-
ramme; 

(c) to what extent the Oil India will 
produce gas after this new programme;and 

(d) to what extent the shortage of 
.ps will be reduced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI 
CHANDRA SHEKHAR SINGH) : 
(a) Yes, Sir. 

(b) In the Eastern R.egion, associated, gas 
is beiDI ftared primarily because of lack 
Gf demand and failure of consumers to lift 
the committed offtake. In view of this, 
steps are beina taken to jdentlfy new fall-
batk use~s and to .ver-commit aas, supply. 
80 tbat in ease of any slippages in the use 
of .~S by committed users flatin. can be 
avoidid. Recently OIL have committed 

a,",out 1 .. 00 inillion eubic metres of au per 
day to CBA for their propOsed lasbuccl 
power station at Katbalsuri. To racilitate 
supply of this additional quantity, OIL 
propose to create sufficient .torale faciUtiea 
for the excess las. Tbese facilities are ex-
pected to be completed in 1983. 

(c) and (d) After the above scheme is 
completed, from 1988-89 onwards, it is 
expected that OIL win produce about 4.5 
miJlion cubic metres of las per day. This 
would be sufficient to meet the commit-
ments already made . 

Esport of Sandal"ood, Cardamom. Cio-
namon aDd Vetiver oil. aad 'orellD eseb-

anle earned thereby 

8189. SHRIMATI SHEILA DIKSHIT : 
Will the Minister of INDUSTRY be pleas-
ed to state: 

<a> the total quantities of sandalwood, 
cardamom, cinnamon and ",ether (Khus) 
oils being extracted in the country per 
annum; 

(b) the main centres for such extrac-
tion; 

(c) tbe present process of extraction, 
and whether Government are considering 
any proposal (or modernising the system 
for better results; and 

(d) the quantity exported and the 
amount of foreign exchange earned there-
by ? . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO·CHEMICALS (SHRI R. K. JAI-
CHANDRA SINGH): <a) and (b) Most 
of the essential oils are being produced in . 
the Small Scale Sector and no authentic 
record on their extraction is avaiJable. 
Sandalwood is mostly found in Tamilnadu 
and KarDataka and Vetlver is mostly culti. 
vated in Kerala and the swamps of North 
India. 

. (c) The extraction or the above essen- ' 
tial oils are40ne using both volatile and 
non.volatile solvents. Government has' set 
up a Committee for Development aad 
~stablishment ,of Pe#'ume Industry (E •• ft-
t1al OiJ) which hu recommended way. 
Ind m .. ~. ,for ,mort ptocJultiOD. 



(d) 'As per available data in 
tbe tbree years 1978-79,' 1919-80 
aDd 1980.81 the exports of CinnamOD 
Lea', Sandatwood and Vetiver Oil •• were 
of a value of Rs. 364.4 lakbS, Ra. 345.7 
laths and Ra. ,265.5 lakhs respec-
tively. Separate 6,ures for Cardamom oil 
are Dot availab Ie. The total exports how-
ever, for all essential oils durina 1983.84 
and 1984-85 were 797.6 lakhs and 734.1 
lakhs respectively. 

STD faeilities ill Orin. 

8190. SHRI BR-AlA MOHAN MO-
HANTY : Will the Minister of COMMU. 
NIC ATIONS ~ pleased to state : 

(a) which of the towns of Orissa are 
inter-connected with STD facilities; 

(b) which of the Urban Centres are 
scheduled to be provided with S. T.D. faei-
littes during thc Seventh Plan; and 

(e) whether during tbe first year of 
the Seventh Plan any new S. T,'D. facilities 
have been provided in Orissa and the 
details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF:1HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA): <a> STD ser-
vice is available to eisht towns of Orissa 
viz., (1) Ba1asorc (2) Bcrhampur (3) Dhu-
bancsbwar (4) Chowdwar (5) Cuttack 
(6) Paradeep (7) Puri and (8) Rourkela. 
STD connections available on point.to 
point basis are as given below : 

1. Cuttack-Bhubaneshwar,' 

2. Berhampur-Cuttaek 

3. Berahmpur-Bhuballesbwar 

4. Paradeep-Bhubaneshwar 

S. Puri-Bbubaneshwar. 

6. Puri-Cuttack. 
,7. Cbowdwarr-Bbubaneshwar 

8. Chowdwar-Berhampur 

9. Bhubanesbwar-Balasore 

10 addition, BbubaD.sbwlr, Chow4war 

Cuttack ,alld Rourke)a arc con_octed to 
tbe TruDk Automatic Bxeban,e, Cal. 
c;:utta. 

(b), FolJowi.oa Urban Centres in 
Orissa are scbeduled to be provided with 
STD facilities during the Seventh PJan 
period. 

1. Bhadrak 2. Bolansir l. Baral8th 
4. Bbawanipatna S. Baripada 6. Chatar-
pur 7. Dhcnkanal 8" Jharsulud,,9. Keon-
jhar 10. Koraput 11. PhuJbani 12. Sam. 
balpur 13. SUDder,arb 

(c) Yes, Sir. Point .. to-point STD 
bas been provided between BaJasore and 
Bhubancshwar. 

Under-utilisation of capacity by BHEL 

~191. SHRI ' Y ASHW ANTRAO 
GADAK.H PATIL: WiJl the Minister 
of INDUSTR Y be pJeased to state : I 

(a) whether Dbarat Heavy Electricals 
Ltd. will have under-utilisation of capacity 
for the manufacture of thermal and hydel 
power sets in coming years; 

(b) the details of capacity booked 
against orders 'from Indian users and 
abroad; and 

(c) tbe surplus capacity and details of 
plans for diversification of production 
capacity 1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): <a> to (c) Based on firm 
orders received as on 31.3.1986, the capa-
city utilisation of BHEL for the Seventh 
Plan period would be 59% (or thermal 
and 32% for hydro sets. Product diver-
sification and strengthening of sorvices 
and spares supply ba ve been taken up by 
Bbarat Heavy ElectricaJs. Limited. for 
improvins capacity utilisation. 

Mathur COID.lttee 08 .UoeatioD of ., 
kerO"Dt to.B •• te. and Valo. Territor", 

8192. . SHR.I SHANT ARAM NAIK : 
Win tbe Milliater of PETROLEUM AND 
HATUIlAL GAS b. pI_sed to ,. ... t. : 



.. io, ~. t: .,1,,.,, A",."", 

(a), whetber the U DtoD Government 
had appointed a 'ono-man Co~ to 
advise Government on tbe matter of prin-
ciples to be followed in makinl Kerosene 
allocations to various States and Union 
Torritories; 

(b) whother the Committee has sub .. 
mitted its report; 

(c) if so, whether a copy thereof will 
be llid"on tbe Table of the House; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THB MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b) Yes, 
Sir. 

(c) and (d) -No, Sir. Reports of 
Committees, which are appointed to 
advise Government on specific issues of 
day-to .. day nature, are not normally laid 
on the Table of Parliament. 

Transmission losses 

&193. SHRl' MUHIRAM SA:I'KJA: 
W~ll the Minister of ENERGY be pleased 
to state: 

(a) whether due to high transmission 
losses and failure to bring about an inte-
lI'ated operation of the regional grids and 
relatively low (PLF) plant load factor, the 
tarFt of power generation during the 
Si.ub Five Year Plan could not· be 
achieved; and 

(c) if so, the concrete steps taken so 
rar in this dir~ctjon to achieve the target 
in, the Seventh Five Year Plan? 

THB MINISTER OF ENERGY 
(SHIt.J VASANT SATHE): (a) Durio. 
Sixth Plan period. 6~58t 180 millioo units 
of power were generated as against the 
tarlet of 6,61.990 million units. As such. 
tiF 'ohi.wment was 99.52% of the. tarsot. 

. Tbeuab lo~ plant load faetor~of thennal 
stations of some Electricity Boards 
af{eQt:.cI tbcdr,gcmera:tion. the' transmil.ion 
l~ ... ,ancf, r.toR~I,grid 4)pe~atioal by and 
Jlrae di4 not afFec;t the power senoranoo. 

(b) Ie order to improve dYe p.tf'or~ 
manc:e of tII.rmal, power statieDl.' • 
number of mea lures bave hooD taun 
il1chKlial ~-

<a> Assistanco to State Electricity 
Boards/power _dons for 
uad~iag pIa at bcttermcat 
prolJl'am~. 

(b) Assisting State Electricity Boards/ 
power stations in procurement of 
requisite: quality and 4u811tity of 
coal and also spare - parts from 
indi&enous and fOl'eign ,sources. 

(c) Visit of Task Force and Roving 
Teams to identify weak areas 
requirina impr.ovement and pre-
paration of time bound program-
mes for rectification. 

(d) Trainins of ensineers and opera. 
tion and maintenance personnel. . 

(e) Implementation of a centrally 
sponsored renovation and moder-
n~sation scheme covering 32 
tbermal stations, with Central 
loan assistance totalling Rs. 500 
crores. 

Canadian alsistBDce for ,~e,eJopmeDt 
of Coal and PO'fer sectors 

8194. SHRI MOHO. MAHFOOZ 
ALI KHAN: Will the Minister of 
ENERGY be pleased to state: 

(a) whether the Canadian Government 
have offered assistance for the'develop. 
ment of coal and power sectors in the 
country; 

(b) if so, whether any decision has 
been taken by the Union Government in 
the mattcr if SOt the dotails of the terms 
and conditions agreed upon for Canadian 
assistance ·In the coal and power sectors; 
and' 

(c) its likely impact on fbI' indipoous' 
pubJic sector undertakina BHEL whicb, has 
created sufficient capacity and cntered into 
tecbDoloaical .areemeet with leacHna-
eleetrical equipment manufacturers in the 
worJd:t/ 



THE MINISTER· OP 
(SHRI' VASA~NT "SA11IB) 
Sir. . 

ENSltGY 
(8)" ·Yoes. 

(b) and (c) Oifma received from tbe 
Caaadf._ OI'Janisations for tbe \4eveJop-
ment of tbe Coal and Power Sectors arc 
as .uDder : 

Coal: An offer bas been received , 
fnom· MIs. Met-Chem, Canada for the 
development of Rajrnahal OCP to a capa-
city ~r 10 Million Tonnes pet year on a 
performance guarantee basis. The offer 
is under examination. 

Pow~r: Be.sides the on-going projects, 
Ca,nadian organisations have evinced 
interest in setting up additional power 
generating capacity in India. No formal 
agreement regarding such as'sistance, the 
total capacity to b~ instal1ed, and the 
sites has been reached so far for any 
specific project. 

Telepbone Iysfem in Calcutta 

8195. SHRI PRIY A RANJAN DAS 
MUNSI: Will the Minister of COMMU-
NICATIONS be pleased to state,: 

(a) whether Calcutta Telephone 
Authority bas requested the Union 
Government for more modern equipments, 
technical staff and resources to improve 
the telephone system at Calcutta; 

(b) if so, the steps' proposed to be 
taken by Government in tbis regard; 
and 

(c) if not, the reasons tberefor ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA· 
TIONS AND MINISTER OF STATE IN 
THB MINISTRY OF HOME AFFAIRS 
(SHRI. RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) and (cl Tbo requi.rement of funds 
for executiQl" the full project., works out 
to about Ra. 250 crotos. out of which 
about Rs. 80 crores only could be provi-
ded in: the Rs. 4010. crore appr."ed jtb 
plio outlay for ~be T~lecoQl~ Departmont. 

'42 

Addf.t4nat fuDds alloCation ,,,"Wly lor 
tll •. CalC" JmproveM.at· Projett souabt 
·for . by the ~Depa!1mo.Dt, ba vo Dot been 
accept. by' the GovernmeDt. "co 
within the' limit,ed resc>utoes plaCe. with 
this Department all eWorts will be made to 
expedite tbe· ProJects already on hand and 
to improve (he Telecom. Servioes at 
Calcutta. 

[Trans/ation] 

Peopl'e' .• ~o.llUatioo in mobllbJDI 
. resources to pro,lde telepboae 

C08Hettoo. 

8196. SHRI KUNWAR RAM: Win 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether any scheme has been 
formulated to obtain people's cooperation 
to mobilise suffici-ent resources with a view ; 
to providing telephone connection~ as per 
the demand of the people therefor; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COM MU·NICA. 
TJONS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME. AFFAIRS 
(SHRI RAM NIWAS MIROHA): (a) 
A scheme to obtain people's co-opera·tion 
to mobilise resources by floating bODds in 
the open market for development' of 
Telecommunication services is under 
consideration. 

(b) Details are still beina worked 
out. 

[English 1 

Direct dia1liq facility to Kanjramket.m 
exchange wi th Trivandrltftl 

8197. SHRI A. CHARLES: Will tbe 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whethor there is a pro.posfll to 
provide d'irect dialling facility to Kan .. 
jramkulam exchaDse with Trivandrl1m; and 

(b) it SO, .be st.ge at wbfcb t·)tc·11lattor 
Itlad. ? 
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THE 'MINISTER OF STATE OF 
THE MINISTRY Of COMMUNICA-
TIONS AND MINISTER "'OF STATE IN 
THE MINISTRY OF HOME AfFAIRS 
(SRaI R.AM NIWAS MIR.DHA): <a> 
No, Sir. 

(b) Does not arise. 

[Translation) 

LPG crllDder manuractarlDI uDlts 

8198. SHRI DILEEP SINGH 
BHURIA: Will the Minister of PET-
ROLEUM AND NATURAL GAS be 
pleased to state : 

(a> the number" of factories manufac-
turing LPG cylinders in the country; 

(b) the State .. wise details regarding the 
number of cylinders for which orders are 
placed with the cylinder manufacturers 
during a year by oil companies; 

(c) whether Government have any 
proposal to give priority to factories in 
notified backward, adivasl and No. Indus-
try areas in the matter of placement of 
orders for manufacturing cylinders; and 

(d) the circumstances under which 
orders for supply or cylinders are not 
beiol placed whb the companies which 
have been given Hcences to manufacture 
LPG cylinders 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI 
CHANDRA SHEKHAR SINGH): (a) 
Durin8 1985.86, S3 units were manufactu-
rina LPG cylinders for the oil marketing 
companies. 

(b) A statement is given below. 

(c) No, Sir. 

(d) Unit for manufacture of LPG 
~1iDders do Dot require a licence under 
tbe Industries (Development and ROlula-
tion) Act, 1951 and need only registration 
with DGTD/State Directorates or Indus-
tries. SUl'pJr orde~s fer t!le req\lir~~t, 

dud. 1986·87 have bOOD place.·b)' the 
oU DllrkotiDI compauiOl on 7·1 uDlts, 

1. 

2. 
3. 

4. 

S. 
6. 

7. 
8. 

9. 

10. 
11. 

12. 

13. 

14. 

15. 

16. 

17. 

Name of the 
State 
• 

State.eat 

Andhra Prades" 

Assam 

. Bihar 

Delhi 

Gujarat 

Haryana 

J &K 

Karnataka. 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

[English] 

(Fiaurea in 
Lakhs) 

Orders placed 
durinl 1985·86 

17.20 

0.10 

0.48 

0.18 

1.04 

6.'7 

0.70 

2.97 

0.10 

1.00 

967 

0.98 

1.20 

2.48 

3.S1 

4.27 

0.86 

53.71 

Retail outlet. of petrol, diesel aDd LPG 
In Moradabad DI.trlct 

8199. SHRI HAFIZ MOHD. 
SIDDJQ: Will the Minister of PETRO-
LEUM AND NAT,URAL GAS be pleased 
to state: 

(a) how many retail outlets ot petroll 
diesel operate in Moradabad district of 
Uttar Pradesh; 



more outlets to meet the needs 01 the 
people and tbe rarmers; 

(c) bow many LPG agencies have 
boon sanctioned in the above said district 
10 rar; 

(d) whether there is any proposal to 
further auament their strength in order to 
meet tbe needs of the people rc~idin& in 
that district; and 

(e) if so, the action proposed to be 
taken in this regard ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM AND 
NATUR.AL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Presently, there 
are S9 Retail Outlet (Petrol/Djesel) dealer-
ships incJuding one utility pump in opera-
tion in M oradabad District. 

(b) Yes, Sir. New Retail Outlets 
are opened in the country, including in , 
Moradabad, subject to fconomic viability 
and the volume-distance norms. 

(c) Presently, there are 7 LPG distri-
butorships in operation in Moradabad 
District. 

(d) Yes, Sir. 

(e) Four new LPG distributorships 
are proposed, distributors for two have 
been selected and the seJection process 
procedure is under way for the remaining 
two .. 

Ener., con.enatioD In Madras Refineries 

8200. SHRI P. KOLANDAIVELU : 
WUJ the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there is an . urgent need 
for reduced dependence on imported oil, 
especially lubricants; 

(b) if so. the steps taken by Govern-
mOllt in this reaard; and 

(t) the specific measures contemplated 
for encray conservation 81 'ar as' Madras 
"~Jleries i. cOllcernod ill order tp tfd\lce 

depondence OD importod lubricants Wbea 
it is available in the CODotry 1. 

THE.MINISTBR OF STATE OF THB 
. MINIST.llY OF PETROLEUM AND 

NATURAL GAS· (SHRI CHANDllA 
SHEKHAR SINGH): (a) and (b) To 
reduce the dependence on imported oil 
especially lubricants, variou$ steps art 
'being taken which. include increase' In 
indigenous crude production, increase in 
refining capacity, increase in lube produc. 
tion' capacity and promotion of conserva-
tion. Conservation of lubricants is' 
achieved through introduction or lubricants 
with longer life and re-refining of used 
oils •. 

(c) Madras Refinery is implementing 
three schemes for conservation of .energy. 
These include provision of oU skimmers, 
conversion of cone roof tanks to Boatin. 
roof and insta nation of economisers. 

Delicensfng of industries 

8201. SHRI AMAR ROYPRA. 
DHAN: Will the Minister of INDUS. 
TRY be pleased to state : 

(a) whether it is a fact that Govern .. 
.ment had delicensed some industries in 
.1985; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether the deJicensing of indus-
tries in the country is in consonance with 
the industrial policy of Government; 

(d) if so, the details thereof; and 

(c) if not, the reasons for delicensin. 
of industries in tbe country? 

THE MINISTER OF STATE IN TH~ 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA.. . 
CHALAM): (a) and (b), The deUcen-
sins of iudustries is considered in respect 
of industries where there is prima facie 
need for further capacity. keeping jn view 

\ a five year perspective; industries which 
relate to capital goods and arc on Open 
GeDoral Licence; and which bave been 
notified under Section 22 A of the Mono. 
poli08 llcstrlctivo a~.4 Tr.do Pra,'iees ' 



A~. 19$ _of natioaaL importance, tile.' 
items beiq' of" tl1aaa. cODIWUpticm. ,par" 
cularJy tbose of inttro.t to lowor and 
mWNe i~O~_'l'~OU~.l. tlae.ill_tt*. which 
bl\~4' .P'~l pp.lQiliJit. ud wh.c. tho, 
iD4J1Alriet l ipyol~~ tdah teehnolot,· or 
~"re tlJI ~h,Q,~lo8Y is, chanaioJ,l very 
rastll " 

B~ on. th~ "bQv.e ~ontioned .. ctiteria. 
25 ~rOA<!. c.teaori_ of industries and, 82, 
bul~. dr~ls ,nP, form~Jadons were: dclieen~ 
8e41f.~r N~.NaI:R "Qf;!,PB&A cOPl~ni.a 
in Marqb/Jun&; 1985. La~r: in. January. 
19$6. ao~, m~r~ in4p,~jea. weto, deltccnu:d 
in ~:v\~~ o~ ~;aT:P/PBaA CQml).J\ies for 
Jocations in Centrally declared backward 
areas. 

(c) y,~" Sir. 

(d) T. (";U~eOlipl of., induttric&, is, 
done in accor.dance wjtb., the exempt jon 
provisions of Section 29 'Q of the., Indus-
tries (Development &, ReaulatioD) Act, 
1951. 

(e) Does not arise.. 

Als.staDce from United States for 
ttlecomDlunlc.t~o. network, 

8202. SHRt SATYENDRA NARA-
YAN SINHA: Will th,e, MJnister of 
COMMUNICATIONS be pJe~~d to, 
state : 

<a> whether United States bas agreed 
to provide assistance in telecomm~nication 
network and in technology to make cost 
effective and reJiabJe telecommUDicatjo~ in 
this country.; 

(b) wllet)~or fot:mer\ S4na,.qr Ch'4rJes 
Percy bad a mectina 'with bim in this 
connection; aDd ; , 

(c) , if. so, the deta~ll thereof? 

. THE ¥INIS1:~R OE ST~';l'~ OF, 
T~B MIN~ST~y OF COt4MllNI~A-. 
TION$ AND, MINJSrl;~ OF SI:A~B,l~" 
TH~ MINISTRY Of. HPM~"AJ'RA,'U 
(SijRr R~M NIW~S, MJR~H~,:. (a) 
The QS qove!~mepl h,yc. sh9wP:" i~h~rpa, 
to ~r:~;vi~~, &orvic.es ~ or AmCU'i~., CoM¥.~ 
tantS, "'.~ tq,f\n~e.,P\J.~f_ of Q,S.egtMp,. .. 
m~nt. a~d,.,.eryjc,~~ I thf~!-1.b t;~M'~ ~kf 

(c) Does Dot arise in view of repJy to 
(b) above. 

Approval of price of PrOl.lVOD eapn leI, 

8203. SHR1- SUBHASH Y ADAV : 
Will tbe Minister of INDUSTfl>Y, be 
pleased· to refer to the reply liven to' 
Unstarred Question No. 4265' on 17, 
December, 1985 regardina' sale of proxivon 
capsuJes without price approval and 
state: 

(a) whether tbe price of the proxivoD 
cap,&Qles ha,s since, been ,ot approved from 
GC),v~rnment; and 

(b) if not, the. action taken against, 
the. ma~ufacturers of this dr.ug for sellina 
it at a very high price ? 

~HE MINISTER OF STATE IN THE 
DEP ARTMENT OF CHEMICALS AND 
P~TRO·CHEMJCALS (SHR'I R. K. JAJ. 
CHANDRA SINGH) : (a) and (b) 
The price of Proxivon capsules produced 
by MIs. Panama Labs. pvt. Ltd. has since 
been fixed. 

[ Translation] 

Exploration of new sources of 
energy 

82P4. S.H~I R. P. SUMAN.: WHI the 
MiJ;\j~~r of ENERGY be pleased to 
state: 

(a) whether keepio'g in view the req-
uirc,ment Qf. tb<;~ countr,y, new. sources, of 
energy are being explored; and 

(b) if so, the· details thereof, ar\d the 
time by, which tbis. work is likely to be 
completed '1 

T,HB MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a> Yes, 
Sir. 

(b) As a result of intensive R&D acti-
vities, and, d,e~~~~t~.,~ioo prQ.lFamPl~s 
take~, u~Jn. v~~us a,~ea, of ,no~-cq~~~'l 
tjo~a!.. ene~1Y 6o~r~~, ~. n'A1,b" of t~"" 
nolOlie~ have already btell devtlopo« 



" 

wb1cb b.v, btea fOQn4 ,toc;dtni~Uy fea.i. 
blo for yanous applications iaciudiAi . .,n-
oration, ot' electrioity. Large scale Exton-
dOD Pro,rammes such as National Pro-
Irllrdme 'bb Bi~as DcweJdthdnt, .NattJonal 
Programme of Improved Cbulba aad So-
lar Thermal Extension . Programmes have 
'been 1Jtunclred tbro .... out the "CoDatfY and 
are beiDa expanded to the exttent tbat 
financial resources permit. These are 
.lrK4), provi"dioa a:nd aaViIll onet" for 
laths of ' ,indivIduAls and .a 'D'Umbdr dfinrti-
tutloDS througout the country. Solar 
photovo)taic systems have been' developed 
and are being increasingly deployed for 
electrifying remote vi JJ ages and other 
sma'lJ power needs. A programme, for 
utilisation of wind energy for pumping and 
electricity generation is being imp'lem'ented. 
There wind-farms for large scale electri· 
city production have been set up and 'this 
capacity is being expanded. Projects rela-
ting to pro.duction, conversion aud utilisa-
tion of biomass have reached the exten-
sion stage and biomass gasifiers for elect-
ric power production have also started to 
be commercialised. A number of energy 
self-sufficient villages have been set 
up and a programme initiated for a 
tarae number of villages, wbere eneray for 
coC)king, Jighting and other needs of the 
entire village could be pr )vided by .locally 
avajlable non-conventional sources' of 
energy. 

R&D activities have been intensjfied 
further to red uce the cost and improve 
efficiency of renewable enerlY systems. 

[English] 

Expolration of SoJar thermal powei' 

820'~. D~. K.O. ADIYOOl : Will the 
Minister of ENERGY be pleased to 
Itlte : 

(a) tb~ 'propositi for the current "tttn 
period for cost sharmg with those Who 
save eonventional fuel by their large acaJe 
exploration of Solar tbermal power; 
and 

(b) tb~ tler'it$ or the 'scheme .'nd areas 
,.lWttld for the .tnt ? 

THE: ,M.tNlSTEI. OF 'ENBllGY 
,SHIt,1 VI\SANl; SATHE): (a> ad '~b) 

150 , ' 

,ODd., .. , t'lle COlt _riDa pre,r8llVDI·_. 
heaters, air beaters. desaNtI.tien ., ....... 
timber kilns. cook~rs, and dryers aro beiDa 
iastaned in tbe country. The cost .bar", 
iu, ''by "()o¥ernmeat 'for dIose 'sy~~d,d1s' is 
as JiveD below : 

R~ .. l$O/J_* 
'tsi~". 

(2) Otber lo1l't 'tlettrlal .Ysteri1~s 
installed on 

(a) Central Government 
oW'nedlandl 10Q.% 
bai1(iinls, pubfic crusts. 
'educatiODa) 10 ftitUtions, 
cbarftabl~ an'd 'relili:C)us 

bodies. 

(b)' State G'overnmeot land 
bui'ldinss. coo'peradve 
autonomous bod'ies. 75% 

(c) Government public sector 
enteiprises. 50% 

(d) Water Ibeatina sys'tem:for 
domestic use }; 50% 

" -(subject to tbe 
maximum of lts. X)oo.) 

(e) Private hldustrial com-
mercial ,units 33 .. 1/3% 

(f) Solar desalination systems 
in viUa,e backward areas. JOO% 

<g) solar dryers for aarieultural 
produce for a,riculturaJ 
farms/rice miJls and indivi· 
dual farmers. ,SO% 

rTf1I1I,lat i 0'11) 

Sballd.ra Telephone Exchaa,l' 

8206. SHRl TElA SINbH DAR.DI : 
SHill BALW,.NT SINOH RAM· 
OOWALIA: 

wiu'Ui. Minister of COMM:UNICA .. 
tIONS be pleased to state: 

. (a) ,whlth~ it is. a fa';t titat t«aha-
nijar T~It)~llob' NI*:a'l\\ is 11o't .t_kla' tht 



responsibility ,of' running the Shabdara 
Telephone Excbanae; 

, (b) if so, tbe details in this regard; 

(c) whether it is also a fact that this 
Nigam is also not taking the responsibility 
of running t be vaflOUS telephone exchanges 
iD the east of Delhi which were earlier 
beiDI operated from Delhi; and 

(d) if so, the 'reasons therefor? 

THE MINISTER OF STATE OF 
THB MINISTRY OF COMMUNICA-
TIONS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFA .. 
IRS (SHRI RAM NIW AS MIRDHA): 
<a) and (b) The jurisdiction of the 
Mahanagar Telephone Nigam in Delhi is 
confined to the Union Territory of Delhi. 
There were four exchange codes serving 

. Shahdara area, namely 20, 86, 11 and 24. 
Th. Shahdara East Exchanges with codes 
20 and 86 falls outside the Union Terri-
tory of Delhi. Hence this exchange has 
been transferred to U.P. Telecom. Circle 
trom th.! old Delhi Telephone system. On 
the other hand, Sbahdara and Lakshmi 
Nagar Exchanges with codes 21 and 24 
fall within Union Territory of Delhi and 
hence remain part of Mahanagar Tele-
phone Nigam. 

(c) and (d) Similar to. the case of 
Shahdara East exchange given above, the 
other exchanges located outside the Uni. 
on T~rritory of Delhi have also been exclu-
ted from the jurisdiction of the Mahanagar 
Telephone Nigam. 

(English) 

World Bank loan for eycle power 
project 

8207. SHRI K. RAMACHANORA 
REDDY: 
PRoOF. NIRMALA KUMARI 
SHAKTAWAT: 

Win th~ Minister of ENERGY be ple-
ased to state : 

(a) whether World Bank has granted a 
Joan of 48S miUiotl doll~rs for. the com-
pbled "ele pow.r project to .. rve tb. 

n~eds of the Northern and Western -reslons 
ot the eOuDtlY;, " , 

(b) the terms and conditions 9f the 
loan; and 

(c) tbe' pJaces where these plaDts are 
likely to be located? 

THE MINISTER OF ENERGY 
, (SHRI V ASANT SATHE): (a) Yes, 
Sir. 

(b) The Joan will be on the standard 
terms and conditions appUcable to IBRD 
loans,_ The Joan is repayable in 20 
years, including five years of grace, and 
carries a variable rate of interest, which is 
presently 8.5 per cent. 

(C) The plants are proposed to be loca-
ted at Kawas (Oujarat), Auraiya (U.P.) 
and Anta (Rajasthan) . 

Requiremeat or licence for settiog 
up dellcensed industries by MRTP 

companiel 

8208. SHRI SALAHUDDIN : Will the 
Minister of INDUSTRY be pleased to 
state : 

(8) whether it is a fact that tbe 
Department of Company Affairs \ ide its 
notification No. 65 (E), dated 21.2.1986 
has ex em pted al1 industries as mentioned 
in the Ministry of Industry's Press N~te 
NO.6, dated 30.1.1986. from the provisions 
of sections 21 0

' and 22 of the MItTP 
Act; 

(b) whether MRTP companies, desi-
orus of taking advantage of these. two 
notifications, are still required to make an 
industria1 licence application 0 UDder lOR 
Act even though they have been deUcen-
sed and exempted under the MRTP Act; 
and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
t>BVELOPMENT (SHltl M. ARUNA-
tHALAM) : The notification of lilt Feb,. 
ual')'~ 1986 issued b)' the o.plrtmeat of' 



Company Affairs exemptl from, the ope-
radoD of Sections 21 aDd '22 of the Mil TP 
Act, jater aUa 'the 2' industriet deUcense4 
for llon.MR.TP/FERA companies throulft' 
DepartmeDt of IDdustrial Development, 
Prea Note No.7 of 16th M'arch. 198'. 
The industries mentloued\"in the Press 
Note No.6 of 30th January, J986 are a1-' 
ready exempted from Sections 21 and'" 22 
of the MIlTP Act vide Deparunen, of 
Company Affairs notification· dated 22nd 
May, 1985. '.i 

(b) and (c) Government .' 'had vid. 
Dopartment of Industrial Developntent 
notification dated 31st March. 1986 deli':' ' , 
ceased certain industries for MRTP/FERA 
companies subject to certain conditions. 
In respect of these induatri"s, MRTP com-
panies are nOl required to make an appli-
cation under lOR Act for grant of indus-
trial licence. 

L iceftliftl policy for VCR and vcr 
for Joiat ,eatore. 

1209. SHRI Y. S. MAHAJAN 
Will the Minister of INDUSTRY b: 
pleased to state: 

(a) the Government's licensing policy 
in respect of the joint ventures in the 
field of manufacture of VCR and VCP; 

(b) whether Non-residen.t Indians have 
to invest/initially or upto complete indi .. 
genisation in such schemes; and 

(c) whether Government prefer foreign 
research and development participation to 
toreiari ~apital ? 

,TflB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. AaUNA-
CHALAM) : (a) to (0) Composite' 'appli. 
cations ;n the field of tbe ,malluracturo of' 

, I j. 

VCR ud VCPa were invited f.rom' parties 
prepared to commit sizeable Ulvea,meata 
for suitabJe vertical inte.ra tion wl(b aD 
acco'erated pbased manufactqriQl pro.ra-
mme and which haw, the requisito in.buitt 
capacity to keep pace with the chanaia, 
. techno)oIY. The applications received'in 
response to the Prell Note issued will be 
considered OD merits" The policy (0110-
wed in this re.ard does not make all)' dis. 
tinction between, Non .. resident IndiaDI 
and others. 

1.lue of .peel.1 C o ..... or.tl'. Po.-
til St ... ,. d.rID.1986. 

8210. SYED SHAHABUDDIN,: Will 
the Minister oj COMMUNICATIONS be 
pleased to state : 

(8) approvaJ proaramme for the jssue 
of special or commemorative stamps durin. 
,1986; 

(b) the proposals or ,uuestions under 
consideration; and 

(c) the proposals er SUlsestlont r.-
jected? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN 

. 'THE MINISTRY OF HOME AFFAI~S 
!SHRJ RAM NIW AS MIRDHA): <a> 
The tenative programme for iasue of 
commemorative/special stamps durin, 1986 
is aiven jn the Statement-l aiven belgw_ 

(b) The list of proposals or Sll,.,.· 
tions under consideration fs Jiven in the 
statement.II .iven below. 

(c) The list of proposals or luaeltioDI 
rejected is liven in the statement .. III' Jlvell 
below. 

State.elt-I-
Tentative Programme for issue of Commemorative/Special Posta., Stlmp.' 
During the 'year 1~86, 

SI. No. "'Date or Release Subject 

2 3 
, .,,~_ .. ~. " ".' n'"",,:',, ',~: ,,'~~':':' ',:: .. ' .. ,,~ ':".:~ , :_.:, ',; ,," ~,'" It.r' I"" • ,-'~' • ",... :"" H ~,:"I I."'", ./'!I' 

Naval Dockyard Bomba,' 
-:,' '",.,: ,.:..,.. ,. ".: :,," ". ~ ..... ' . 

1. 11.1.1"6 



I. 
9. 

10.11. 

12. 

13. 
14. 

r~. 

16. 

17. 

18·19 •. 

20-21. 

al. 

26. 

27-28. 

29, 

30. 

31. 

32·35. 

2 

ilt2.t_ 
1~.-2.1t86 

18.1.1986 

22.2.1986 

,13.3.1986 

12.4.1986 

31.05\ 1'986 

'14:'~1_' . 
14.8.1~6 

14.8.1986 

114.8.198~ 

20.8.1986 

8.9.1986 

1.10.1986 

14.11.1986 

date to be decided 

., 

" 

" 

" 
" . , 

I14pBX.'S6 

INS VID~MT 

76tb ADBivetSH, of ~driai ·Pest 
, th Trienaale·)ndia.86 

'Obaitanya Mmal1rabbu 

,Mayo Collcac, Ajmer 

World €up F O(K 'Batl 198fi 

Bhimsen Sacba'r 

Veer Surendat Sai 

8tlaarmal Oopa 

Alluri Situam Raju 

Eye Donati on 

Swami SivltlaMia 

Wild Life 

Children's Da~/UNICEF 
(Child Development and Survival) 

International Year of Peace 

Asian/South Asian Games 

f100 Years of GDO Madras buildina (on UPU I 
World Post Day) 

Lionism 

12Sth Anniversary of Indian Police 

Tansen 

kbejadi Tree/Forests 

Black Buck/BuU of NalPur/Cattie Fair 

India 1919 (il1cludina the tftemse of ~!Jth\aDI 
Postal ServiCefi) 

N .B. Date and month is yet to be decided in riapeet of is.ues for which date of 
release not indicated. 

StatemeDt·II 

List of propGsa)s or sugosUonl uDder con.lderation as Oft dat. 

1. Indo .. US Space Venture 

2. Dr. S.ifuddin JC.lteblu 



~ 

3... Jcd. a .• Ul:\l~ BlIJ-j J Ul.blDdu 

4. Mabaraj Saini 

S. CeDteDary 01 BCDlal National Chamber of Commeroe .t, IlldUltry 

6. Diwan Hall 

7. Indian Breads of DOlI 

8. Mahavir Jayauti 

9. Dr. Sir Mobd. Iqbal 

10. Harchand Singh Longowal 

SI. No. 

1 

1. 

2. 

3. 

5. 

6. 

7. 

S. 
9. 

10. 

11. 

12. 

13. 

1 •• , 

15. 

16. 

17. 

18. 

19. 

20. 

State.eat-III 
List of proposals or suucstions rejected 

Proposal 

2 

J ambeswar ji 

Ansuyaben Sarabhai· 

Mantea_, Venkata B.aju 

Gaoaadbar Rao Desbpande 

Mahar~ja Ganga Siqhji 

T. V. Kapali Sastriar 

Lion Melvyn Jones 

Lala Hanumant Sabay 

Dr. B\Jrtula kama IC:riSbo8 Rao 

Makben Lal Chaturvedi 

Mu~bi An~eriji, 

Martyrs from KbejadJj (Distt. Jodhpur) 

M. ML GopiD&tb,KMiraj 

Ja~fl\ S~.,rsb~~h 

Pandit Sun(lerlaJ 

Balde¥. •• mji· M1rdha 

Swami 1("&oaM 
Pandit Din Day.lu 

Dr. Jobn Rich,drlOl1. 



1 

21. 

22. 

24. 

2'. 
26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

~3. 

44. 

45. 

46. 

47. 

48. 

49. 

SO, 

51. 

2 

Madapati HaDumantba Rao 

Pratap Singh Guleria 

Sr·j Sri Thakur Anukul Chandra 

Amar Singh Rathore 

M. O. P. Iyenger 

Sir S. S. Bhatoagar 

Prof. Mariadas Rutnasamy 

Ramcsh Chbaya 

Dr. Y. S. Parmar 

T. K. Madhavan 

Pt. Mukut Behari lal Bhar$hva 

Salar J ung .. I II 
• 

Dr. S K. Sinha 

Dwijendralal Roy 

Hooahly Mohsin ColJegc . 

1(0 

Govind Vallabh Pant Krishi Evem Praudyogik Vishwa-
Vidyalya 

Central Board o(Irrigation and Power 

Belgian Embassy BuiJdin. 

Centenary of D. A. V. Movement 

Inter-governmental Oceanographic Commission of UNESCO 

VIIth International Congress of AcarololY 

Asjan Productivity Organisation 

Bhagwan Mahakaleshwar Temple (M. P.) 

Bahai's Temple, New Delhi 

Dbaram Rejeshwar Temple~ &, Caves Mandsoor (M.P.) 

Institution of awards like Krishi Pandlt, Udyan Pandit •. best 
Mahila MandaI etc. 

Nagpur Mahavidyalaya (Morris CoUcae) 

St. Antony's Higher Secondary School, Thanjavur 

Opium 'FJower 

Jai Satambh, Mandsoor (M. P.) 

Caves of P~ladunlar, ~~Ddsoor (M. P.) 
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'2. 
53. 

2 

. National Hishways 

Anand BbavaD 

54. Forest and Forest InhabUants 

55. 

56. 

57. 

58. 

Silver Jubilee of the Shippi~, Corporation of India Ltd. 

Kamlapatji Singhania 

Sir Soraoji Pochkhanawala 

Pt. Shreepad Damodar Satawalekar 

La Martinere School 59. 

60. 

61. 

62. 

All India Heart Foundation, New Delhi. 

(Tranl/ation] 

Kendriya Hindi Sanstbao. Agra. 

Namdhari Movement (66 Kura Martyrs) 

[ElIglish] 

Consultation wi th State Eleetrici t, Boards 
for Increasing coal prices 

821t. SHRIMATI YIDYAWATI 
CHATURVEDI: Will the Minister of 
ENERGY be pleased to state whether the 
Union Government propose to consult 
State Elecricity Boards and other power 
generating authorities before increasing 
the coal prices which affect power genera-
tion projects directly ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): No, Sir. 
However, coal prices have been revised 
takin, into account its impact on various 
coal consumins sectors such as Power, 
Steel, Railways etc. 

Composition of NDPDC prepar1ft8 Dew 
drug Policy 

8212. SHRI N. VENKATA RAT. 
NAM: Will the Minister of IN "'USTRY 
be pleased to state' the composition of tho 
NDPDC (National Drugs and Pharma-
ceuticals Development Council) committee 
that prepared our New DruB Policy :and 
how maoy of thom are from produceu' 
sections? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CHBMICALS 
AND PETRO.CHEMICALS «SRRI R.K. 
JAICHANDRA SINGH): The composi-
tion of the National Drugs ,& Pharmaceu .. 
ticals Development Council (NDPDC) 
under the erstwhile Ministry of Chemicals 
and Fertilizers is given in the Statement 
given below. There were four representa-
tives of the Industry Associations. 

Statement 

Constitution of the National Drugs &, Pharmaceuticals Development Council 

1. Minister for Chemicals and Fertilizers 

2. ·Mftrister of State in the 

3. Secretary, Chemicals and Fertilizers Ministry of 
Chemicals and Fertilizers 

4. :Director General of H .. Jtla Sorvices, 
Minlatr1 of H .. lth. 

Chairman 

Vice.Chairman 

Member 

Member 
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5. Drus ControlJer, Membe,' 
Ministry of Health. 

6. Sbrj Krisban Mohan Bhamidipati, Member 
Member of Parliament from 
Rajya Sabba. 

7. Sbri Mahendra Prasad, Member 
Member of Parliament, 
Lok Sabba. 

S. Chairman, Member 
Indian Council of Medical Research. 

9. Prof. Sharma, Member 
Department of Chemicals TecbnololY, 
Bombay University, Bombay. 

10. Dr. Nam Joshi, Member 
Specialist in Indigenous Medicines, 
Bombay, 

11. Director, Member 
Central Dru& Research Institutl, 
Lucknow. 

12. President, Member 
Indian Medical Association, 
Delhi. 

13. Presi,den t. Member 
Orga'nisation of Pharmaceutical 
Producers of India, 
Bombay. 

14. President, Member 
Indian Drua Manufacturers 
Association, Bombay. 

15. Shri Jaamoban Sinab Kochhar, Member 
AU India Small Scale DruB 
Manufacturers Association, 
Delhi. 

16- Mana.ioB Director, Member 
Hindustan Antibiotics Limited, 
Poona. 

17. President, M~mhtr 
All India OraanisaticD of Cbemiats 
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J I. Dr. B. B. Gaitode. 
New Delhi. 

19. Shri Raja Kulkarni, 
Labour Leader, 
Bombay. 

20. Dr. M.D. Ballal, 
Chitf Cardiololist, Silver 
Jubiles Cardiac, 
Rehabilitation & Research Centre 
Project Sadar, NalPur. 

21. Shri Yasbodban Kale, 
Chartered Accountant. 
Bombay. 

22. Secretary, DGTO. 

23. Cbai~man, 

Export Promotion Council, 
Bombay. 

2~. Joint Secretary and Development 
Commissioner (Drugs), 
Ministry of Chemicals & Fertilizers 

2S. Joint Secretary (Druss) 
Ministry of Chemicals & Fertilizers. 

J oint venture with Vietnam on loil 
ex plora tfo n 

8213. SHRI SRIKANTA DATT.A 
NARASIMHARAJA VADIYAR: Wi)) 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether GoverDm~nt have estab-
lished joint ventures o~'~" oil exploration 
with Vietnam; 

(b) if so, since when; and 

(c) the details of the oil exploration 
programme undertaken or proposed to be' 
undertaken jointly by India and Vietnam? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHR.I CHAND. 
M SHEKHAR SINGH) : (a) to (c) 

2 

Member 

Member 

Member 

Member 

Member 
Member 

Member 

Member Secretary 

Governments of India and Vietnam have 
agreed to consider the possibilities of 
cooperation for expJoration of hydro" 
carbons in V iernam. 

LleeD~e for produdioD of P.T.A. to 
MI •. Rellaoce lodustrlel Limited 

8214. SH·RI RAM SWAROOP RAM: 
Will tbe Minister of INDUSTRY be 
pleased to state : 

Ca) whether Reljanc~ Industries Ltd. is 
the only Polyester producer, whicb has 
heeD granted licences for a PTA plant and 
also MEG plant, both raw materiaJ. for 

· Polyester; 

(b) if se, the steps Government pro-
pose to take to avoid such monopolistic 
.ituatlOD which i. d.ttimental to pubJi~ 
i.ot.r,.ti 



if1. 
(c) whether Retianee is the only 

Company which has been granted licences 
for producing LAB, MEG, PTA, HDPE, 
PVC and' several other petrochemical 
articles; and 

(d) if so, what are the raw materials 
for these articles and from which sources 
tbese will be obtained and in case they 
have to be imported what will be the 
aDnual outgo of foreign exchange? 

THE MINISTER OF STATE OF 
THE MI~ISTRY OF CHEMICALS AND 
PETRO·CHEMICALS (SHRI R. K. JAI· 
CHANDRA SINGH): (a) and (b) MIs 
Reliance Industries Ltd. at present hold 
an industrial licence for the manufacture 
of PTA and a letter of intent for manu-
facture of MEG, DMT and PTA are 
alternative raw·materials and these raw-
materials are used in combination with 
MEG for manufacture of Polyester. 
Besides MIs. Reliance Industries Ltd., 

letters of intent/industrial licences bave 
been issued to other· parties also for 
manufacturo of PTA" DMT Yd, MEO .. as 
is given in the Statement alven below. 

The applications of MIs. Reliance 
Industries Ltd. for manufacture- of '1' A 
and MEG were also. CDAliduat UDder the 
MRTP Act, 1969 before Let.ters of Intont 
were issued. 

(c) Letters of Intent/Industrial Licences 
have been issued to others also besides 
MIs. Reliance Industries Ltd'. for the 
ma·nuf~ture of LAB, MiBG, P1iA, HDPE, 
PVC, as in tbo statemoDt attached. 

(d) The raw materials for eacb item of 
manufacture are different and the outgo 
of foreipn exchange will depend upon the 
indigenous availability of tbe raw-mate .. 
rials, the quantity mequire4. to be imPGt::ted 
and the c.Lf. prices prevailing at the tIme 
of imports. 

Statement 
--,------~--------------------------------S). No. Name of the Party 

1 2 

1. MIs. Indian Petrochemicals Corpn. Ltd. 

~. MIs. Bongaigaon :Refinery and 
Petrochemicals Limited 

3. MIs. Bombay Dyeing & Manufacturing 
Company Limited 

4. Mis. J.K. Synthetics Limited 

S. MIs. Reliance Industries Li~,it.d 

6. MIs. Praoohiya Industrial and J nvest .. 
ment Corporation .of U.P. Ltd. 

Item of 
manufacture 

3 

DMT 
MEG 

PVC 

LAB 

DMT 

DMT 

D.MT 

PTA 
MEG 

PVC 

HDPE 
LAB 
PTA 

Capacity 
(tODDesJaDoum) 

4 

40,000 

20,000 
55,OC'\) 

43,500 

45,000 

60,,000 

4,000 

7S,000 
40,()()() 

l~OO.OOO 

SO~OO8 

'0,000 

1,'0,000 
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7. M/s. Nationa.l Organic Che~:ca1 MEG 12~OOO 

Jdldu.s~riel. L~mitod PVC 20.000 
8. M1s. u. R. GJycols Limited MBG :ao,~ 

9. MIs. Haldia Petrochemicals Ltd. M'EO 27~()o(l 

ROPE 55,000 
10. M/s. Maharashtra Gas Craaker Compl.x ·MSO 50;000; 

LIl.DP,B1!HDPB 1,15,000 

11. M/s. Shri Ram Chemicals Limited P\lC 60,000 
12. M/s. Chemicals & Plastics India· Ltd. PVC 20,000 
13. M/s. Ahmedabad Manufact.urins and PVC 20,000 

Calico Printirg Co. Limited 
14. M/s. PJas.tic Resins &, Chemicals Ltd. PVC 12,000 
15. M/s. Tamil Nadu Petro Proclucts Ltd. LAB so, 000 
16. M/s. PoJyolefins Industries Limited 

Upgradation or Post Oftlces in Patb-
__ tbitt.· dletliat of Ker"., 

8215. SHRI K. KUNJAMBU: WiIJ 
the Minister of COMMUNICATIONS. be 
pleased to state: 

(a) the number. of. Post Offices up-
araded in the Pathanamthitta District of 
KeraJa during the Sixth Five VOir P·lan; 

(b) tbe number and names of Post 
Offices going to be upgraded durina the 
Sc\enth Five Year Plan; 

(.c) t·be number' of Post Officos runc-
donin, in rental buildings; 

(d) whether Government have, a plan 
to coutrllct its own buildiDIS ill tho 
disttict and taJuk headquartolJs; and. 

(e) if so, the details thereof? 

TliS MINISTER OF STATE OF 
THE MINISTRY Of COMMUNICA. 
TIONS AND MlNISTER OF SrATE IN 
THE MINISTRY OF HOMB AFFAIRS 
(~Hal RAM NIWAS MUl.QJM): (a.) 3S 
Poa OJBcoa io. PatllaaamtJuata district of 
K~ra1a weco upgraded dud.. tlac Si.xtb 
Five Year Pian. 

(b) Tbere are no proposaJ& at pr~ 
to uPar#4,· Post Offices ba~, ~&rd, to 
tb. ban 011 cr,ation of new potts. 

HDP,E 50,000 

(c) The Dumber of post offices fune .. 
tioning in rented buildioiS is 1266; 

(d) and (e) Yes, Sir. Subject to. _va,il. 
ability of land and resources and other 
related factor.s, oOQStruotion, of bUildipas 
in Kerala Circle is proposed to be taken 
up in 1986-87. However, the actual. pro-
jects' to be taken up Circle-wise has not 
yet been finalised. 

·ltetreru~"'eDt of eDJpk)feee. i'D IDdiaD 
THepiaoDt lad .... ies 

8216. SHRI V. S. VIJAYAR.AP¥A-
VAN: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(8) whetber a large numher or emplo-
yees of Indian Tolepoone Industries arc 
facina tbe threat of retronchlHot as a 
result of tbe pbasMg out of the cross bar 
and straw bar production in the next three 
years; and 

(b) if SQ, t he details thereof "Dd th. 
action plan being formulated to abtorb 
these workers 7 

THB MlNlSTSR OF STATE OJ;' TH'B 
MIbllSTlty ElF COM:MUNk'::ATIONS 
AND ,MINISTER. OF·STATB IN 'FHB 
MINISTRY OF HOME AFFAIRS (SHRl 
UM ~WAS. MIR.tlHA): (a) and (b) 
Some ·o( U. _'Ie.y .. will'" ·""red' 
surplus iA BaopJor. Complea ..... i. "'-



course of Seventh Five Year Il 1an, as a 
result of phasing out of Crossbar and 
Strowger Switching equipment under 
production there, A proposal has been 
mooted to the Board of Directors of 
Indian Telephone Industries Ltd. (ITI) 
for setting up manufacturinl capacity of 5 
lakb lines of Digital Electronic Switching 
Equipment per annum at Banaalore with 
a view to absorbina bulk of the surplus 
employees, The proposal awaits approval 
by the Board of D.rectors of ITI. 

Sellinl up refineriel b.,ed on su pply 
of crude oil from NarimaDam and 

Ko,lIkaJapaJ in Ta mil Nadu 

8217. SHRI M. MAHALINGAM 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact tbat hig~ 
quality crude oil has been found by 011 
and Natural Gas Commission at N· 
arimanarn and Kovilkalapal in Mannarkudi 
Taluk, Tanjore District, Tamil Nadu; 

(b) if so, the details thereof; 

(c) the progress made so far; 

(d) whether it is also a fact that 
factories connected with refinina crude oil 
etc. are being started at N 8gapattinam, 
Thiruthuraipoondi, Mannarkudi and 
Tbiruvarur in Tanjore District in Tamil 
Nadu; and 

(e) if so, the details thereof 'I 
• 

THE MINI'iTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yes, Sir. 

(b) Wen Narimanam-I produced 21S· 
325 barrels of oil a longwi' h 82OC .. I0,OOOM8 
of gas through 12/64" choke during initial 
testing. 

Well Kovilkallapal .. l produced oil at 
about 27 barrels per day alongwith 2J ,000 
cubic metre of gas through 1/ .. " choke 
during initial testing .. 

(c) Well Narimanam·I has since been 
put OD Early Production System. At 
lC.ovilkallapal," 2 more wells were drilled 

out of which one is on production testing 
and the other proved dry. 

(d) and (e) There is DO proposal to 
set up a refinery in Tanjore District durin" 
the 7th Five Year Plan. 

Manufa CluriDa c~p.citJ 01 M/~. "IDetle 
Eoefne.eriol Lilli lted aod ,iolatlon, 

thereof 

8218. DR. O. S. RAJHANS: Will 
the Minister of INDUSTR Y be pleased to 
state: 

(a) when MIs. Kinetic Enaineerinl 
Limited, PUDe was aranted licence to 
manufacture mopeds in the country; 

(b) what is the existiD& manufacturina 
capacity of tbe industry; 

I 

(c) whether any violations have been 
detected by Government in regard to 
misutilisation of licensed capacity by the 
firm; and 

(d) the details thereof and the action 
taken by Government in this reaard ? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) MIs. Kinetic Enginee-
ring Limited was originally registered With 
DOTD in 1971 for the manufacture of 
mopeds. In 1979 they were granted a 
CO B licence for a capacity of 24,000 Nos • 
of mopeds per annum. The party is 
presently holding an Industrial Licence 
for the manufacture of 2,00,000 Nos. of 
motorised two-wheelers upto 3S0cc engine 
capacity. 

(b) A capacity of about 44 lakhs Nos. 
per annum bas been approved for the 
manufacture of two-wheelers. 

(c) and (d) The company was registe. 
red in November. 1978 as an undertaking 
to which provisions of Section 20(b) (i) of 
MRTP Act, 1969 were applicable (i.e. as 
a dominant undertakin8) and has since 
been de-registered w.e,f. September, 1983. 
When the company was a MR. TP Com-
pany. tb. Company was round to ~.V. 
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violated Section 21 of the MRTP Act, 
1969 as it expanded its capacity for the 
manufacture of mopeds without prior 
approval. As a consequence the company 
and 'tbe Directors of the company were 
issued a show cause notice in March, 
1982. However t after considerinl the 

submissions made by the company. it was 
decided in December t 1982 Dot to prose· 
cute the company for the violation and 
the company was let otT with a severe 
warning. 

Spedal Courts for fraud and 
corruption cOlDplalat •• 

8219. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister 
of LAW AND JUSTICE be pleased to 
state : 

(a) whether special courts have been 
set up in all the States to receive and 
enquire into complaints of fraud and 
corruption; 

(b) whether, units of antj-cprruption 
bureau are functioning in all the States; 
and 

Statement 

(c) how many complaints of fraud 
aDd corruption have been lodged by anti· 
corruption bureau in Kerala during the 
last two years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHARDWAJ): (a) to (e) 
U oder the Criminal Procedure Code, 
courts of Magistrates and Sessions deal 
with offences under Indian Penal Code 
and other State and Central enactments. 
Courts are eaimarked by States to deal 
with the above offences and no consulta-
tion with Central Government is necessary 
in this regard. The co urls set up in 
consultation with Central Government to 
deal with offences under certain Central 
Acts are given in the Statement given 
b~Jow. Setting up of courts exclusively 
to deal with cases investigated by Central 
Bureau of Investigation is engaging the 
attention of the Central Government. 
Information relating to units of anti-
corruption bureau and the number of 
complaints of fraud and corruption 10dged 
by anti.corruption bureau in Kerala is not 
available, as, such information is not 
monitored, 

S. No. State/UT Place No. of Courts 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

Andhra Pradesh 
Bihar 

Karnataka 

Kerala 

Maharashtra 

Madhya Pradesh 

Orissa 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

De1hi 

Hyderabad 
M uzaft'arpur 

BangaJore 

Eroakulam 

Bombay 

Indore 

Cuttack 

Jaipur 

Madras 2 

Madurai 1 

Allahabad 

Delhi 

1 
1 

1 

2 

3 

1 
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Employm,at to laDeI losers by B. C. C. L. 

8220. SHRI BASUDBB ACHARlA : 
Will the Minister of ENERGY be pleas~d 
to state 

(a) whether Bharat Coking Coal 
Limited bas tixed norms of two acm for 
livinl employment to land losers; 

(b) wbetlJer due to this policy poor 
peasants were being evicted witbout giving 
any compensatory livelihood or employ-
ment; and 

(c) if so, the reasons therefor? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE) : (a) The Coal 
Companies were earHer offering employ-
ment to land losers at the rate of one em-
ployment ror every 2 acres of irrigated 
or 3 acres of non-irriga ted land acquired 
for the Company, in accordance with the 
procedure prescribed for the purpose. In 
additidn, those who lost their dwelling 
houses as a result of land acquisftion were 
also being given house sites (0.01 to 0.02 
hectare) and a lump sum grant of Rs. 7S0. 
However, in terms of present policy of 
Govt., the practice of offering emp)oy-
ment to those whose land is acquired for 
public sector projects has since been dis. 
continued with effect from 3.2.86 in accor-
dance with the guidelines prescribed in 
BPE's Circular No. 15/13/84-BPE (C) 
dated 3rd February. 1986. 

(b) and (c) No, Sir. The land losers 
are entitled to cash compensation for their 
acquired lands in accordance with the' 
provisions of law. 

Joint inspeetion by representafives of 
Mlalatr, and State Drug Authorities be-

fore graaCs or maoufacturiall licence 

8221. KUMARI PUSHPA DE VI : 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether the representative~of his 
Ministry aJoDgwith the representative of 
State Drug Authorities make joint inspec. 
tion before grant of manufacturina licence 
to dru, companies; 

(b) whether it is a fact t.hat a ,Dumber 
of licences were iallled'to dru, compe'Dios 
wbich did not -posseH quality .coatrot 
"cfltt~s; and 

(c) if'so, the reasons theroof? 

THE -MINiSTER OF STATE IN THE 
--D8PARITMENT OF CHEMICALS AND 
PETRO.CHEMICALS '(SHRI R. K";JAI-
CHANDRA SINGH): (a) No. Sir. 

(b) and (c) The Drugs and Cosmetics 
Act and'the 'rules under which manufac-
turing licences 8~e iS8used, is administered 
by the Ministry of Health and 
Family Welfare. Relevant information 
would be collected from that Ministry and 
laid on the table of tbe House. 

Re,;ew of MRTP Act 

8222. SHRI C. SAMBU: Will the 
Minister of INDUSTRY be plea-sed to 
state : 

(a) whether Government propose to 
review the 'M onopoJies and Restrietive 
Trade Practices Act (MR TP) and allow 
industries to increase their production cap-
acity; and 

(b) if so, the details of the proposal 
and the reasons for reviewing the MRTP 
Act? 

." THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM): (a) and (b) The M.R.T.P. 
A'ct does not prohibit ~industries from 
increasing theIr production capacity. 

Proposal to appoint Gove rnment la"yerl 
by A adaman Md Nlcobar A.mlal.tratlon 

8223. SHRI MANORANJAN ;BHA. 
KTA : Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(8) whether it is a fact that a large 
number of cases are lying in the High 
Court of Calcutta against Government 
and the Andaman ·aRd NicGbar Adminis-
tration is finding it difficult to deal with 
thele .;.,,8 elfe~tivoJy boca\Jse GOVen11ll at 
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lawyers have to be appointed t~rou8h the 
office of tbe Mioistry at Calcutta; 

(b) whether the AndamaD • and Nico-
bar Administration has proposed to his 
Ministry for permission to maintain a 
panel of their own; 

(c) if so, the'details of the proposal; 
and 

(d) the action proposed to be taken 
by Government in this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND JUS. 
TICE (SHRI H. R. BHARDWAJ): (a) 
There are approximately 250 nlatters of 
the Andaman and Nicobar Administration 
pending with the Calcutta lIigh Court. 
Most or them are service matters and are 
being transferred to t he Central Administ-
rative Tribunal, Calcutta Bench, wh~re 
three panel counsel are looking after all 
service matters of Central Government 
Departments, including the Andaman and 
Nicobar Administration. The dIfficulties 
if any, faced by the Andaman and 
Nicobar Administration will be sorted 
out in consultation with the concerned 
authorities. 

(b) to (d) It is a fact that Andaman 
and Nicobar Administration has proposed 
to this Ministry for permission to ma;ntain 
a panel of their own; and the proposal is 
being examined. 

Power stations in Andaman and Nicobar 
hlaDds 

8224. SHRI MANORANJAN BHA-
KTA : Will the Minister of ENERGY be 
pleased to state: 

(a) ,how many power stations in 
Andaman and Nicobar Islands arc runn-
ing under-staffed; and 

(b) the details and reasons thereof; 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) 
aDd (b) The information is being coHeeled 
and will b~ laiq on tll~ T4\b1e of the 
flous,~ 

lad ... trialisatioD of AodamaD and NJcoba, 
Islands 

8225. SHRI MANO&ANJAN BHA-
KT A: Will the Minister of I NDUSTR Y 
be pJeased to state : 

(a) whether any study has' been con-
ducted for industrialisation of the Union 
Territory of Andaman and Nicobar is-
Jands; 

(b) jf so, the salient features thereof; 

(c) if not, whether Government pro .. 
pose to conduct a study for the industrial 
development of the Islands considering the 
Jarge increase in unemployment in the 
island; 

(d) whether Government are aware 
of the problems of the existing industries in 
Andaman and Nicobar Islands; 

(e) if so. the salient features thereof; 
and 

(f) the remedial steps proposed to 
be taken in that regard? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENr (SHRI M. ARUNA-
CHALAM): (a) to (c) Yes, Sir. A 
Team of senior officers had visited Anda .. 
man & Nicobar ISlands in 1982 with a 
view to recommend measures for accelerat .. 
ing the pace of industrialisation of the 
Islands. The recommendations incJuded 
inl er-alia preserving the ecology or the 
area; utilising renewabJe resources such as 
timber, hydroelectric pONer, tidal power 
etc; exploiting the untapped resources of 
the ocean such as marine, fishery and care-
fu) tapping of the timber resources; prpvi .. 
<\ing an economy ·which would be comp-
Jementary to the national needs would fur-
ther strengthen the national economy. 

(d) to (f) Yes, Sir. The problems of in-
dustrialisation include loeational disadvan-
tages of 319 big and small islands and ina-
dequate infrastructure like power f skilled 
man-power, transport, limited demand of 
industrial products etc. The remedial 
steps include establishment of a District 
llldustries Centre under '110 CentraJly.spOD 
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. t:sored .: tebeme; . setUog up of i' ~BtaDch 
Small Industries'Service Iastitute to pro-
vide te~hno...economic consultancy and 
training to' entrepreneurs; declaration of 
the Union Territory' of Andaman & Nito-
bar Islands as backward area under 
Category C A' for fiscal concessions. 
subsidieS' etc;';" approval . for letting up the 
-Industries PrOt1lotiOtl &, Investment·, Cor-
poration fot the 'Islands and . enhanced 
outlay for small industries for the Seventh 
Plan. The National Small Industries 
Corporation, New Delhi have also set up 
a field office at Port Blair. 

FlnfuR up of'IC'lolelln' Karftst .. ka Higb 
Court 

8226. DR. V. VENKATESH: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the steps taken to fill up the 
vacancies of Judges in the Higb Court of 
Xarna'aka; 

(b) whether it is a fact that the 
recommendations made in this regard by 
Government of Karnataka have not been 
considered; 

(c) if so, the reasons therefor; and 

(d) the steps being contemplated by 
the Union Qovernment in this regard? 

THE ,MINISTER 'OF STATE IN 
THE MINISTRY OF LAW AND 
JUSTICE (SHRI H. R. BHARDWAJ): 
(a) to (d) Recommendations made by the 
Government of Karnataka ror filling up of 
the vacancies of Judges in the Karnataka 
High Court are engaging the atten tion or 
the Government of India. 

Espantloo of 'Ne,,,ell Llinite Mines, 
Thermal Power tapaettle. aDd Brique~ 

, tiDI Plant 

8227. SHRI C. JANGA REDDY: 
Will the Minister of ENERGY be pleased 
to s'tate : 

(a) whether there is any proposal to 
expand the existing capacity of'NeyveJi 
J.,ianite Mines, 'Thermal power capacities 
BDd Briquettiol 'Plant irr tbe Seventh' Five 
Year Plan; and 
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(b) if so, tbe details th'treof; 

THE MINISTER OF ENERGY. 
(SHRI VASANT ,SATHE) : (a) and (b) 
Schemes to expand the Second Lignite 
Mine from 4.7 million t-onnes to 10.5 

, million tonnes per annum capacity and the 
Second Thermal Power Stati"on from 630 
MW to 1470 MW were sanctioned by 
Government in February, 1983 and work 
on these schemes in 10 progress. 

The feasibility reports submitted by 
Neyveli Lignite Corporation for opening a 
third lignite m;ne of 11.00 million tonnes 
per annum capacity linked with a third 
thermal power station of 1500 MW (3x500 
MW). expansion of first ]ignite mine from 
6.5 mi1lioQ tonnes to 10.5 million tonnes 
per annum and a briquetting & coking 
plant of 4 lakh tonnes per annllm capacity 
are under consideration of the Govern-
ment but due to resource constraints it bas 
not been found possibJe to accommodate 
any of these new schemes/projects in the 
Seventh Ptan period. 

[Trant/arion} 

Production of spare parts of Maruti Cars 
II' 

8228. SHRI BANWARI LAL BAI-
RWA: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether manufacturers of Maruti 
cars have raised the prices of cars and 
abandoned the ~roduction of spare parts 
also as a result of which India will have to 
depend on Japan completely in the matter 
of Maruri cars and also suffa financial 
loss; 

(b) whether Gvvernment propose to 
make, or are making such arrangements 
under which we get foreign cooperation, 
but we have not to depend completely on 
foreign countries; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DE'PARTMENT OF INDUSTRIAL 
DEV£lli·OPMENT (SHRI M. ARUNA. 
CHALAM): (8) to (c) Maruti UdYOB 
Ltd. wbo revised upward tbe car pdces in 



. . 
181 Writum d .... "· VAJSAfCaA 9, 1905,(S..4KA) 1~2 

March 1986 will continue to make availa-
ble the s.pare ,parts., Government have· 
approved a phased manufacturing pr~· 
gramme which aims at 95% indigenisation 
by fifth year to a void dependence on 
imports. 

[English) 

Expansion or Chombala automatic tele· 
phone exchange 10 CaJicut 

8229. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
COMMUNICATIONS be pleased to 
state : 

(a) whether there is any proposal to 
expand the line capacity of the ChombaJa 
Auto Telephone E"change in Calicut 
district in Kerala; 

MINISTRY OF HOME AFFAIRS (SHRI 
RAM" NIWAS· 'MlRDH'A)': (a) No,' Sir. 

(b) There are 83 applicallts on the 
waiting ,Ust at present· in Chombala 
exchana~; 

(c) There is no proposal. under con-
sideration to construct a permanent build-
ing,. {or . (;hombala I( cxohanae~ . 

Commie.lonf·DK of thermal plant. 

8230. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
ENERGY be pleased to state: 

(a) the number of thermal plants that 
have. been comissioned durin, 1985,,86 and 
their respective locations and capacity; 

(b) whether these th~rmal units have 
(b) how many apphcants are there on . achieved the target set for them durina the 

the waitiDi list at the Chombala e~change; first year .of functioning; and ",. 
and 

(c) whether a permanent building wHI 
be constructed for housing the Chombafa 
exchange? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE' 

(c) if not, the reasons thereof '/ 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) to (c) 
The desired information in respect of coal 
based thermal units commissioned during 
the year 1985 .. 86 is given in the statement 
given .below. 

Statement 

S1. 
No. 

1. 

[.2. 

Coal based thermal units commissioned . during 1985-86 

Name of the 
thermal pJants 
and capacity 

PanipfJ,t Unit·3 
(110 MW) . 

Anpara A,Unlt·l 
(210 MW) 

Location 

Haryana 

tJ.P. 

Generation 
during 85-86 
Target Actual 

(Figure in MU) 

30 7 

-

Reasons for 
nOD-achieve· 
ment of Tar-

get 

Failure. of Gene-
rator. Transfo,: ... 
mer Non .. readi. 
ness . of Coolinl ' 
Tow.r. etc.: 
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1 2 3 

3. Wanakbori Unit .. 4 Gujarat 
(210 MW) 

4. Korba West Unit .. 4 M.P. 
(210 MW) 

5. Chandrapur Unft-3 Maharashtra 

6. Chandrapur Unil-4 Maharashtra 
(210 MW) 

7. Raichur Unit-2 Karnataka 
(210 MW) 

8. Neyveli Second Mine N.L.C. 
Cut Unit-3 
(210 MW) 

9. ' Ko)aghat U nit-2 West Bengal 
(2]0 MW) 

10. Muzaffarpur Un!t-2 Bihar 
(110 MW) 

11. Bokaro 'B' Unital D.V.C. 
(210 MW) 

12. Duragapur Project West Beneal 
Ltd. Unit-6 
(110 MW) 

13. Farakka Unital N.T.P.C. 

14. Patratu Unit-IO Bihar 
(110 MW) 

Cost of prodoctio n of po\'Ver from hyde), 
thfrmal and nneiear po~er plants 

8231. SHRI MULLAPPALLY RAMA· 
CHANDRAN: Will the Minister of 
ENERGY be p1eased to state: 

(a) the ratio between the cost or 
llroduction and respective output. from 
Hydel, Therma) and Nuclear Power Plants 
Ja the oeuutr)'; and 

4 5 6 

100 Delay in unit 
commissionina 
etc. 

200 90 Problem with 
BHEL equipment 

etc. 

200 1 Delay in Unit 
commlssloninl 

etc. 

. (b) the percentage of electricity gene-
rated in India (rom Nuclear Power Reac-
tors? 

THE MtNISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) The 
cost of production of power varies from 
State to State and from station to station 
on account of the followinS factors: 

(i) Cepital, ~Q.t.r til' project: 



(ii) Age of the plant; 

(iii.) Capacity utilisation; 

(iv) Type of station whether peaking· 
or base load; 

. (v) Operation and Maintenance 
expenses; and 

(vi) Establishment costs etc. 

Cost of production from hydro-elect;. ic 
and thermal power stations in' 1983 .. 84 
in respect of 15 State Electricity Boards, 

accounts of whlth arc availablo art Biven 
in tbe Statemoat liven below. Present 
tariff lor, saJe of power from Atomic Power 
Stations to the Electricity Boards is in 
tbe raoge of 35·40· paise per unit. The 
total power seneration in 1983·84 in Utili-
ties was 149,956 MU cOJQprisin. 49,842 
MU from hydro. 86.622 MU from 
thermal and 3492 MU from nuclear 
power stations. 

(b) The power ,enerated ftom Nu. 
clear Plants was 2.93% of the total power 
generation during 1985·86. 

State~ent 

Sl. 
No. 

Cost of generation (Hydro and Thermal) during ]983.84 

State Electricity 
Boards 

Cost of Generation 
-----........ -.-.._--
Thermal 
Power 

Hydro 
Power 

--------------------------------------------------------
1. 

2. 

3. 

4. 

S. 
6. 
7. 

8. 

9 

10. 

11. 

12. 

13. 

14. 

lS. 

Andhra Pradesh 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Karnataka* 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan. 

Tamil Nadu 

Uttar Pradesh 

West 'Bengal 

33.55 

48.01 

38 .• 5 

77.59 

31.57 

.w.37 

22.69 

51.1 

34.80 

70.S' 

S6.2" 

30.37 

6.79 

33.15 

6.56 

8.22 

11.68 

6.32 

8.13 

8.98 

S.84 

6.93 

5.80 

1.45 

1',08 

17.40 

30.29 

-Based on 1982 .. 83 accounts. Tb. accounts for 1913 ... 8'" have Bot :yet beed .•• U... .' 



Se.UBI D'P ~I ,reaDerleSfbYh ,rftat. 
compaa'" 

8232. SAR.I R.' M, BHOYE: Win 1 

the'; Minister of PETR OLBUM " AND 
NATURAL GAS be pJeased to state 

(a) whether permissiGn· has been, , 
given to some private sector companies,to 
set up oil refineries in the country; and, 

(b) jf so. the places in which these 
refinories are proposed to be ,sct up alonl' 
with names of such private oompanic$'? 

THE MINISTER OF STATE' OF 
THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) No, Sir. 

(b) Does not arise. 

iolar baled energy units in A ndhr. 
Pradesh 

8233' SHRI C. SAMBU: Will the 
Minister of ENERGY be pleased to 
state: 

(a) tae total number of Solar based 
en.rlY power units established in Andhra, 
Pradesh; 

(b) whether there are any proposals, 
to set up more such units in other places 
in Andhra Pradesh; and 

(c) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c) Under 
a project taken up by the Department of, 
Non-Conventional Energy Sources, an 
experimental solar thermal power genera-
tion unit (22 KWe capacity) is being 
instaned in a village near Hyderabad. A 
Bolar photovoltaic power plant of 7.30 
KW peak capacity already set up in the 
aame villase is powering 33 street lights, 
a community TV unit and three pumps. 
A further 63 villages have been provided 
with solar photovoltaic street liahtina 
units. 34 solar photovoltaic pumping 
uoits and three community }jabtiDa/TV .. 
units have also been supplied for installa-
'ioG in differcnt locations iu Andbra 

Pradesh. This prOJUm .. :, is contiQ,uiDs 
and tbe locations for jostanation of 
additional units· arc ,beioa ideatitied by· tbe . 
State agencies. 

. ,Request for .etlioa.p, t .. 1a..bated. indus-
tries ia Aadbr. Pr. delb 

8234. SHRI C. SAMBU: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether GoverODlent of Andhra· . 
PradC$,l\. bavc',souaht Union GovernmeDt~s 
apPlPval Jor establish~nl .•. salt .. based ,iDdus-, 
tries along the coastal belt of Andhra 
Pradesh; 

,(b) whether, there is any proposal to 
estabUsh salt-based industries in the t ntire 
coastal belt of the country; and 

(c) if 80, tb. details thereof and 
Government's reaction thereon? 

THE MINISTBR OF STATE IN 
THE DEPARTMENT OF CHEMICALS 
AND PETRO.CHEMICALS (SHRI R.K. 
JA!CHANDRA SINGH): (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

De,elopment· of 00" aas Buto math: 
aaaly.l. aDd monitorial equipment 

by DHEL reaeardl·'CeJltre at 
Hyderabad 

8235. SHRI:. ,C. SAM·Bll: WiJI the 
Minister of INDUSTRY be pleased to 
state : 

(a) whether it is a fact that the 
research centro of the Bharat Heavy 
EI~ctrical. Ltd. at Hydera,bad has deve-
loped flow aas automatic analysis and 
monitorina equipmcQt. 

(b) whether it is .also 'a '"act that, this 
equipment will be useful to the thermal 
power stations, fertilizer plants and petro. 
chemical plants; and. 

(c) if so, the details of the research 
and 'tbe equjpmea~ 1 
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THBi-MI'NI'STsa OF ISTA,TS·lIN :THE 
DEPAR~MENT,Ofi ,INDUST·RJAIJ DBVE-
l~OPME'NT(SHRI' M~ "AR1dNACMALAM): 
(a) "BHEL G'ofl'Ol'ate "Rese81'cb" Deve. 

,',topment Division at 'Hydel'abact ,haa 4eve-
I }oped a prototype ,unit or oa-Uno ftuo; i sas 
, analyser. 

(b) Yes, Sir. 

(c) The online' flue 'gas analyser is 
based on the chromotographic principle 
and it gives a digital output of the percen-
tage of carbondioxide in the flue gas. 

The equipment consists of : 

(i) Gas, 'sample cleanin, and purging 
system. 

(ii) Gas analyser. 

(iii) Electron;c processor and percen .. 
tage indicator. 

, Criteria for undertaking cost aC(,()Uhting 

of iadustry 

8236. DR. B. L. SHAILESH: Will 
the Minister of INDUSTRY be pleased to 
refer to the reply given to Unstarred 
question No. 4168 on 25th March, 1986 
regarding compulsory cost accountin& for 
major industries and state: 

(a) the norms or cr·iterja which are 
fa ken into consideration while deciding 
upon the undertaking of cost lccounting 
oft.any particular industry; and 

(b) under wh~t circumstances these 
are invoked and cost-accounting, under-
taken 1 

THE MINISTER OF STATE IN THE 
,DEPARTMENT OF INDUSTRIAL 

DEVELOPMENT (SHRI M. ARUNACH-
ALAM): (a) .and (b) vyhHe no specific 
crete ria is provided in the Companies Act 
for selection of il'ldustrics for the purpose 
of prescribing. cost accounting record rules 
,under section 209 (1) (d) of the Companies 
Act. 1956, the criteria gencraUy taken into 
consideration for selection of industries 
for Pl'eac:ribiag cost ac:couotbJ.'·re~rd rules 
,'~n4.r .eedon·209 <I> (d) of tile C()mpanies 

Act,'; 1956" includes, inter alia, the 
(,:' followina : 

(i) whether the industry to be ·covered 
IS consumer oriented; 

f 

(ii) whether the industry is ptoducin, 
an essential industrial raw-mate-
rial whjch is the mainstay of tbe 
consuming industrJes; 

(iii) whether the industry is .u~. 
which is yieldina very high marain 
of profits; and 

(iv) whether the product manufac-
tured by the industry is on. 
which tends to be monopolistic 
i.e. whether production IS con-
trolled by a single producer and 
likely to affect consumer pricing. 

Opeoing of Dew post offices, telegraph 
offices and telephone exchange, in 

Uttar Pradesh 

8237. DR. B.L. SHAILESH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the new post offices, telegraph 
offices and te1ephone exchanges proposed 
to be opened in the Eastern Districts or 
Uttar Pradesh during 1986 .. 87; 

(b) the places where the existinl 
telephone exchanges are proposed to be 
modernised and S.T.D. facilities provided 
within and outside Uttar Pradesh; and 

(c) the places where digital telephone 
exchanges will be introduced in Uttar 
Pradesh during 1986 87 ? 

THE MINISTER OF STAT~ Of' 
THE MINISTRY OF COMMU-
NICATIONS AND MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFPAIRS '(SHRI RAM NIWAS 
MIRDHA): (a) There are no proposals 
at present to open new post offices in 
U.P. Circle during 1986·87. SmaH Rural 
Telepbone Exchanges at twelve pJaces, 
subject to re'quisite demand beinl regtste.red 
at l each place are .proposed to be opened 
i» Uttar p,._desb . durin, 1986-R7. ·In 
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additioD, two Departmental Telearaph 
Otfices at Bahraicb and BarabaDki are 
proposed to be opened durinl the year 
1986-87. 

(b) There is a proponl to modernise 
ten Telephone Exchanges during 1986-87 
as indicated below subject to availability 
of equipment. 

(1) Fatehpur (2) Gazipur (3) Lalitpur 
(4) Pauri (5) Pitbora,arh (6) Orai (7) 
SuJtanpur (8) Banda (9) Raoikhet (10) 
Maunath Bhanjan. 

,Sl. 1-9 

Sl. 10 

proposed to be replaced 
by Electronic Exchange. 

CBM to be converted 
to MAX. II S-rD facility 
is likely to be provided 
at Mathura, Etah and 
Bijnore during the year 
1986-87. 

(cl There is no proposal to install 
Digital Telephone Exchange at any place 
in . Uttar Pradesh during 1986-87. 

Ofttce of Chairman Emeritus in 
Companies 

823i. DR.B.L. SHAILESH Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government have at any 
stage considered the legality, ~tjlity and 
sanctity of the office of Chairman Emeritlls 
created by certain companies outside the 
ambit of the Companies Act, 1956 ; 

(b) if so, their assessment of tbe 
situation; and 

(c) if not, the roasons therefor? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (c), Some instances of 
persons being designated as Cbairman 
Emeritus in some public companies had 
come to notice. On eXlminatCon, it 
ilppeare(J 'ha~ tbere w~s f19 viol~tiop Qf 

any provision of the Companies Act 19S() 
in tbose cases. However, the appointment 
of a maDaaiDa director, who1etime director 
or manaser, by whatever name called, or 
a part-time dire..:tor in recei pt of remunera-
tion and/or perquisites in a public com-
pany or in a private company, which is 
a subsidiary of a pubJic company, would 
require approval of Central Government 
under Sections 269, 309/198 and 387/888 of 
tbe Com'panics Act, 1956 

InltallatioD of Dhislon Junctions/circait. 
In Dbaram •• la Telegraph Ealioeeriol 

Division 

8239. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) what are the target dates for the 
installation of new/additional junctionsl 
circuits between (i) Nadaun~Hamjrpur, 

(ii) Gagret.Una, \ (iii) Hamirpur-Una 
(iv) Hamirpur.Dharamsala (v) Cbintpurni. 
Gagret and (vi) Sri Naina Devi-Bilaspur 
in Dharamsala Telegraph· Engineerina 
Division in Himachal Pradesh; 

(b) whether the instaIJation work OD 
these junctions has been taken in band; 
and 

(c) the latest progress made in each 
case? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA· 
TIONS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS: 
(SHRI RAM NIW AS MIRDHA) : (a) The 
target ror the instalJation of direct JUDe-
tions/trunk circuits between the various 
stations are given below: 

(i) Nadauo-Hamirpur: One trunk 
circuit is already working between 
N adaun and Hamirpur. Another 
trunk circuit is justified for which 
necessary estimate has been sanc-
tioned. The additional trunk 
circuit is likely to be provided 
during 1986-87. 

(ii) Galr"t- Una: No direct trunk 
Cif~Q~' if WQr~ip, ~tWte" tbeso 
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Itatioas. One trunk circuit is 
justified for which necessary e~~i. 
mate bas beon sanctioned.' The 
new trunk circuit is likely to be 
provided during 1986·87. 

(iU) HaDllrpar-Ual : One direct trunk 
circuit is working between these 
stations. Additional trunk circuit, 
is not justified. 

(iv) Hamirpur.Dharamsala Three 
direct trunk circuits are already 
working betweeu these stations. 
No additional trunk circuits are 
justified. 

(v) Cblotpurni .. Gagret Chintpurni 
is a small automatic exchange of 
99 lines capacity an~ is parented 
to Dehra Trunk exchange. . No 
direct trunk circuit is working 
between Chintpurni and Gagret. 
One direct trunk circuit is Justified 
for which estimate bas been sanc-
tioned. This trunk circuit is 
likely to be commissioned during 
1986·87. 

(vi) Sri NaiDa Devi-Bilaspur: Sri 
Naina Devi is a small automatic 
exchange of 25 lines capacity and 
is parented to Anandpur Sahib 
Manual exchange. No direct 
trunk circuit is working between 
Sri Naina Devi and Bilaspur. To 
provide this direct trunk circuit a 
survey was carried out but there 
is no line of sight between these 
exchanges. Now this trunk cir-
cuit is proposed to be built up on 
Sri Naina Devi.Nangal-Chaodi. 
garh-Bilaspur route. This trunk 
circuit will be provided after 
commissioning of a Radio system 
(VHF) between Sri Naina Devi 
and Nanga1. A Radio system 
(UHF) is under commissioning 
between Nangal and Chandigarh. 
A UHF system is already work. 
ing between Cbandigarh-Bilaspur. 
The target for commissioning of 
a direct trunk circuit between 
Sri Naina Devi and BiJaspur 
depends upon the availability and 
commissioning of the Radio 
system (VHF) betweell Sri Nabla 
P~vi aQd Nans.l, 

(b) The installation 'Work wherever 
required for tbe above junctions, haa Bo't 
yet been, taken in hand. 

(c) Not applicable in view of reply at 
(a) and (b) above. 

CIOIial of Ea.t Barish. Post Ofti~e 
allder South Calcutta DJy'.Joa 

8240. SHRI BASUDEB ACHA.RIA : 
Will the Minister of COMMUNICA. 
TIONS be pleased to state: 

(a) whether it is a fact that an order 
has been issued to close down East Barisha 
Post Office under S6uth Calcutta Division; 

(b) whether it is also a fact that there 
is a proposal to close down other Post 
Offices in the area; and 

(c) if so, the reasons thereof 'f 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir., 

(b) No, Sir, not at present, 

(c) Does not arise. 

Supply or spurious spare parts by 
Mis. Jessop &. Co. Ltd. 

8241. SHRI BASUDEB ACHARIA : 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether a case of alleged supply 
of spurious spare parts for Model 8JO, 
Wt. 8/10 tonnes Road Rollers by MIs. 
Jessop & Co. Ltd. (Government of India 
undertaking) and their distributor Mis. 
Greaves Cotton & Co. Ltd.,' New DeJhi 
to. various Government Departments bas 
been brought to the notice of Govern-
ment; 

(b) whether Mis. Greaves Cotton & 
Co. Ltd. are still supplying to various 
Government Departments such alleged 
spurious parts; 

(c) whC'ther any kind of investisatioQ • 
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b.aa-been conducted into the above com-
ptaint; and 

(d) if so, the nature of such investi-
latioD aDd if not, the roaSODS for not 
conductinl any investigation ? 

THE MINISTER. OF STATE IN THE 
DEPAR.TMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) A complaint was received 
by the Government tbat although road 
rollers model 810 (weight 8-10 ~onnes) 
were manufactured by Jessop & Co. Ltd., 
Calcutta. spare parts for the above equip-
ments were beiDg m8J1ufactured by. MIs. 
New Riahtway Machine Tool Co., New 
Delhi without any patent or licence eitber 
from Jessop or from the Government. It 
wal furtber alleged that tbese spares were 
beina marketed by MIs. Greaves Cotton 
&. Company. 

(b) From November 1985 the DGS&D 
rate contract for spare parts for 
Jeaop'. 8·10 road rollers have been taken 
directly in the name of Jessop & Company 
and alainst orders received from various 
Government Departments supplies are 
beina made by Jessops directly and for 
spare parts of Jessop road rollers, Greaves 
COttOD is no more actina as distributors. 

(c) and (d) The matter has been 
100ked into by Jessop &. Company. It 
was found that MIs. New Rightway 
Machine Tool Company have been receiv-
iD, occasional orders for over 8/10 years 
from MIs. Greave. Cotton & Company 
Limited for the manufacture of certain 
spare for fitment to road roners on the, 
basis of samples previded to them by Mis. 
Greaves Cotton & Company Limited, but 
at no staae tbes, were marked as Jessop's 
products. 

R",lsioD 01 production tarlet for Se,eDtb 
Plan period by pubUc sectf)r 

undertaklDSI 

8242. 'SHRIMATI JAYANTI PAT· 
NAIK: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether the production target of 
al1 the manufacturing public sector under-
takings of the Department of Industrial 
Development has been revised for the 
Seventh Five Year Plan and higher target 
has been fixed; 

(b) if so, the number of public sector 
undertakings expected to achieve profit 
during 1985-86; and 

(c) the target of production fixed for 
each pubJic sector unit in 1986 .. 87 and also 
in the Seventh Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM): (a) Yes, Sir. Higher targets 
for the terminal year of the Seventh Plan 
have been projected by a few undertakings 
which were earlier ~ part of the Depart-
ment of Industrial Devc]opm:nt. 

(b) The provisional (unaudited) profit 
and loss figures reported by these under-
takings show that four manufacturing 
undertakings have earned profit during 
1985-86. 

(c) A statement indicating the pro-
duction targets of these undertakings for 
the year 1986·87 and the projected targets 
for the terminal year of the 7th Five Year 
Plan is given below. 



S. No. 

1. 

2. 

3. 

4. 

S. 
6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

Statemeat 
Production tarsets of manufacturinJ Public Sector Uadertakioss 

earlier under the Department of Industrial Development 

Name of 
Public Sector 
U ndertakina 

Andrew Yule & Co. 

Bharat Ophthalmic Glass Ltd. 

Hindustan Cables Ltd. 

Hindustan Photo Films Mfg. Co. 

Hindustan Paper Corporation Ltd. 

Illstrumentation Ltd. 

National Instruments Ltd. 

National Bicycle Corporation Ltd. 

Cycle Corporation of India Ltd. 

Cement Corporation of India Ltd. 

National Newsprint & Paper Mills 
Ltd. 

Tyre Corporation of India Ltd, 

Tannery & Footwear Corporation 
Ltd. 

Hindustan Salts Ltd.· ._-_ .. _----_._ ... _-------

1986-87 

6346 

386 

23322 

13000 

18330 

04800 

1342 

700 

1865 

15927 

4828 

2569 

632 

(Rs. in Jakhs) 

7th Plan 
(1989-90) 
(Tentative) 

13051--
4SS 

.. 3301 

20700 

23532 

'500 

1693 

1320 

4250 

28800 

8208 

6124 

1513 

• Hindustan Salts Ltd. is a seasonal industry_ Its accounting year is from Oct-Sept. 
Hence figures not included in the statement . 

•• Based on the assumptio,.that 6 Tea Cos shall merge with AY & CO on 1-4-86. 

Note: National Industrial Development Corporation (NIDC) and Bharat Leather 
C'orporation are Consultancy/Contracting and Non-manufacturing units. 

ShortfAll i b produciloD of Thiacetazone, 
antl-T.B. drug 

8243. SHRI HARI KRISHNA 
SHASTRI: Will the Minister 'Of INDUS-
TRY be pleased to state : 

(a) whether the production of Thia-
cetazone, an anti-TB drug, is going down 
year by year; 

(b) whether Thiacetazone is thl safest 
and an eftective anti·TB drug; 

(c) the total production of this drul 
at the time of announcement of Drul 
Policy, 1978 duriol 1978 and 1979; 

(d) the total production durins 1984 
and 1985; and 

(e) the reasons for the shortfaU of 
production '1 

THE MINISTER OF STATE IN THB 
DEPARTMBNT OF CHEMICALS AND 
PBTRO-CHEMICALS (SHRI It. IC. 
JAICHANDRA SINGH) : <a> Th. 
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production of Thiacetazone bulk drug has 
been fluctuating during the last three 
years. 

(b) Thiacetazone is one of the anti· 
TB drugs used in the country. 

. (c) The total production of Thiace-
tazone in the organised sector during 
1978 .. 79 and 1979 .. 80 was 11.7 and 12.55 
tons respectively. 

(d) and (e) The total production of 
this bulk in the organised sector was 12.40 
tons in 1983·84 and 20,39 tons during 
1984 .. 85, 

Shortfall I n production of Piperazine 

8244. SHRI HARI KRISHNA 
SHASTRI: Will the Minister of INDUS-
TR Y be pleased state: 

(a) whether it is a fact that Piperazine 
and its salts have been classified an essen .. 
tial drug under the Drugs Price Control 
Order, 1979; 

(b) whether the Drug Companies 
which are licensed to 'produce this drug 
have either stopped the production or 
reduced the production c.f this drug; 

(c) the reasons for shortfall of pro-
duction; and 

(d) the steps that have been taken 
by his Ministry in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO .. CHEMICALS (SHRI R. K. JAI-
CHANDRA SlNG~) : (a) Piperazine and 
its salts arc specified in the 1 st Schedule 
to the Drugs (Prices Control) Order, 1979. 
P.iperazine formulations are classified as 
Category II formulations. 

(b) The total production of Piperazine 
and sa1ts was 53.45 tonnes in 1983-84 and 
production in 1984-85 was 28.78 tonnes. 

(c) and (d) No shortage of Piperazine 
rormulations has been reported and a 
number of never Anthelmintic drugs like 
Pyrental Pamoate, MebendazoJe and 
Penbendazole etc. have been introduced 
in the country in the recent years. In 

general, growth in production of bulk drugs 
going into Category JIll formulations has 
been lower than that of other bulk druBs, 
because of the differential mark up under 
the Drugs (Prices Contro]) Order, 1979. 

Parallel postal service rUD. by prhate 
organisatioDS or persoDs 

8245. SHRI JAGA·NNATl"I PATT-
NAIK : Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether it has come to the notice 
of Government that parallel postal services 
are being run in the country by private 
organisations or persons; 

(b) if so, the details in this regard; 
and 

(c) the steps Government have taken 
to curb this practice and prevent the 
private organisations or persons from runn-
ing such services? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA. 
TIONS AND MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAI&S : (SHRI RAM NIWAS MIR-
DHA) (a) Yes, Sir. 

(b) Reports of many such services 
operating in the country have been 
received. 

(c) In some cases prosecution has 
been launched against such organisations 
or persons. As and when such cases 
come to notice, they are reported to the 
police for prosecution under the provisions 
of Indian Post Office Act. Instructions 
have been issued to tighten up supervision 
and take strict action under the law in 
such cases. 

Expansion of Madras Refineries 

8246. SHRI K. PRADHANI: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to ,tate : 

(a) whether the crude refinin, capa-
city of the recently expanded Madras 
Refineries Ltd. (MRL) is beiDI raised 
further; 
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(b) jf so, by bow much and what is 
the debottlenecking programme of this 
Refinery; and 

(c) which are the other refineries 
whose capacity is also being raised during 
1986·87 ? . 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI CHAN· 
DRA SHEKHAR SINGH) (a) No, Sir. 

(b) Does not arise. 

(c) Expansion programmes of Koyali, 
Mathura and Bongaigaon Refineries are 
included in the VIIth Plan. 

LPG connectioDs in Orissa 

8247. SHRI K. PRADHANI: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that Orissa 
Jags behind many other States in the 
matter of LPG connections apart from 
the time-lag involved in the supply of refi-
lls at certain places in the State; and 

(b) if so, the total number of LPG 
connections proposed to be raised to Ori· 
ssa during 1986-87, district-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) As on April 
1, 1986 the LPG customer population in 
Orissa was more than in 13 States/Union 
Territories in the country. While LPG 
refill supplies are met satisfactorily in 
Orissa, occasional backlogs develop owing 
to operational reasons. 

(b) Release of new connections in the 
country including Orissa is made under 
the annual customer enroJment progra-
mme of the oil industry and is determined 
by augmentatioo·in availability of LP.G, 
bottling capacity, transporation and other 
infrastructure (acilities. The 011 indQstry 
bas a plan to enrol around 16 Jakhs. custo-
mers during 1986-87 includina around 
33400 in Orissa. District-wise break up 
haa Dot been finalised. 

PlaRndal performaace of Coal Iadla 
Ltd. 

8248. SHRI K. PRADHANl: Will 
the Minister of ENERGY be pleased to 
state: 

(a) the steps taken to improve the 
financial performance of Coal India Ltd. 
(CIL) in view of the World Bank IikeJy to 
finance some of its coal projects; and ' 

, . (b) the outcome thereof and if not, the 
reasons therefor ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) and (b) 
Several steps have been initiated to im-
prove the financial performance of elL 
which inter-alia, include :-

(i) Better utilization of eXistina 
manpower. 

(ii) Reduction in overtime costs. 

(iii) Pegging down administrative exp· 
enditure. 

(iv) Control of stores costs. 

(v) Savina in power consumption. 

(vi) Stepping up of overburden remo. 
val. 

(vii) Maximising utilization of exis-
ting manpower and equipment. 

The steps taken will yield benefits 
from the current financial year 1986. 
87. 

Place. lilked with S.T.D. in and 
outside Orri.a 

8249. SHRI K. PRADHANI; Will 
the Minister of COMMUNICATIONS be 
pleased to state: . 

(a) tbe places in Orissa where tbe exf. 
sting Telephone Exchanges are likely to be 
upgraded and modernised; and 

(b) tile places likely to be linked with 
S.T.D. facilitiQ both within and outside 
the Stat. of Ori, .. 1 



THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MI~ISTER. OF STATE IN 
THB MINISTRY OF HOME AFFAIRS 
«SHRI RAM NIWAS MIRDHA): <a> 
The informatioa is given in the statement 
given below. 

(b) The places in Orissa likely to 
be provided with STn facilities during 7th 
Plan period subject to availability of swi-
tching and transmission equipment are: 

Statemeat 

Bhadrak 

Baripada 

BoJaD8ir 

Dbenkannal 
Keonjhar 

Pulbani 

Sunderaarb. 

Baraa8rh 

Bhawanipatna 

Chattarpul 

Tharsuguda 

Koraput 

Sambalpur 

Names of the places in Orissa where existing telephone exchanges are proposed 
to be upgraded and modernised durina 7th Plan subject to availability of equipment, 
stores and buildings : 

_._-_._---",,- .. -....... ---_. __ ._-_._-----_ .. __ •.. _.--------_ .. _-----_._-
1. Electronic exchanges proposed at :-

Keonjhar, Koraput, Phulbani, Sunderaarb 
Baripada, Dhenkanal and Chattarpur. 

2. MAX·II type automatic exchaoaes are proposed at : 
.1eypore, Hirakud, BurJa, Jatni, Rayagada 
Vikrampur, Joda, Barbil, Titasarh, 
Bhaja1l8gar, Ta1cher, Bajaganaapure, 
Khurda, Aska, Jaipur Road, Balugaon, 
Kendrapara, Para)akbammdi, RairanlPur, 
Kanlabaji, Kesinga and Nawarrangaur. 

3. Expansion of exchanges at : 
Behranpur, Rourkela Plant, Rourkela Township, BalaS4>re" Paradeep, 
Jharsuguda, Chandwar, Sunabeda, Puri, Bolangir, Bhadrak and 
Bhawanipatna. 

Import and requirem eDt of Vltamla 
B·6 

8250. SHRI D. P. JADEJA : Will the 
Minister of INDUSTRY be pleased to 
state : 

(a) the estimated total requirement 
of the country for Vitamin B6 for 1986· 
87; 

(b) the total production durinB 
1985.86; 

(c) the names of the companies 
which arc licens~d to produce Vitamin Ba 
aloDlwitb licensed capacity ·of each and 
the production of each durins' the last 
taree years, year-wise; 

(d) whether the technology for Vita-
min Be is available in the country; and 

(e) if so, the reasons for import of 
this drug in the country 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO·CHEMICALS (SHRI R. K. JAI· 
CHANDRA SINGH): <a) The 7th . Five 
'Year Plan Working Group on Drugs and 
Pharmac:euticals have estimated tbe de-
mand of Vitamin Bs for 1986-87 as 60 
TODnes. 

(b) and (c:) To the oxtent details are 
availablo, IDPL is produciol Vitamin Be 
in tho or.anised sector. Details are as 
under :-
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PrOduction (rOD Des) 

Lincesed 1982·83 1983·84 1984-85 
Capacity 

30 T 0.99' 1.170 

(d) IDPL has developed the techno-
logy for the production of Vitamin D,_ 

(0) Indigenous production has boen 
inadequate, mainly because or inadequate 
availability of industrial alcohol. 

Closing of Railway Ma iI Sertices 
.eetion, 

8251. SHRI CHINTAMANI JENA: 
Will the Minister of COMMUNICA· 
TIONS be pJeased to state: 

(a) whether some of the Railway 
Mail Service sections in the country were 
closed down from tbe 1st week of March, 
1986; 

(b) if so, the number and names of 
each of such Railway Mail Service sections 
in each post Master General Cir-
cle, and the reasons thereof; 

(c) whether there ate norms to esta .. 
blish or c'ose such RaHway Mail service 
sections, if so, detai 1s thereof; 

(d) whether Government propose to 
reconsider the decision, 

(e) whether Jaleswar Railway Mail 
Service section under Orissa Post Master 
General circle was al~o closed down from 
1st March, 1986; and 

(f) whether there is delay in deli-
very of postal articles and letters etc. af-
ter closure of this Railway Mail Service, if 
so, the action taken by Government for· 
opening of this Railway Mail Service' for 
prompt delivery of dak ? 

A 

THB MINISTER. OF STATE OF 
THE MINISTRY OF COMMUNICATI-
ONS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIR.S 
(SHRI RAM NIWAS MIRDHA): (a) 
to (f) Necessary information is beiDa 
collected and will be laid 012 tbe t .. bl~ or 
lh' )leuse short]y. 

, ' '', ' .. ' 

COlDplala fs (rOID Chandra,.r. Tbermal 
PI.at of D.V.C. regardl. outla, 01 coal 

82~2. SHRI BASUDEV ACHARIA : 
Will the Minister of ENERGY be pleasod 
to state: 

, (a) tho Dumber of compJaints receiv. 
, cd, from the Chandrapura Thermal Plant 

of the Damodar Valley Corporation in 
tho last six months on the quality of coal 
and details thereof; 

(b) ~hether the rejects of the Barora 
Washery under Bharat Coking Coal Limi-
ted were mixed with the coal and suppJied 
and the samples of coal for testing ash 
percentages were changed regularJy in the 
same period; and 

(c) whether Government propose to 
probe into the matter 1 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) to (c) The 
information is being collected and win be 
laid on the table of the House. 

Setting up of pigm ent grade Titanium Dio-
xide Plant at Orissa 

8253. SHRI ANADI CHARAN· 
DAS: 
SHRIMATI JAY ANTI PAT. 
NAIK: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether Government have a pro-
posal to set up a pigment grade Titanium 
Dioxide Plant at Chhatrapur in Ganjam 
district, Orissa~ 

(b) whether the above proposal is 
pending before the Union Government for 
clearance; 

(C) if so, the reasons for the deJay in 
giving clearance to set up the pigment 
srade Titanium Dioxide Plant; and 

(d) the steps taken to expedite the 
jplple1lleDtation 9f tbe ~bove propos.J 1 
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THB MINISTER OF STATE IN 
THE DEPAR.TMENT OF CHeMICALS 
AND PETRO·CHEMICALS (SHRI R.K. 
JAtCHANDllA SINGH): (a) Govern-
metlt bas no proposal to set up a Pigmont 
Grade Titanium Dioxide Plant at Cbhatra. 
pur in District Oclnjam in the State of 
Orissa. H'owevcr, MIs. Reliance Steels 
Limited bas been granted a Letter of Intent , 
for establishing a new industrial under-
takjng at Chhatrapur in District Ganjam 
in the State of Orissa, for the manufac. 
ture of 20,000 tonnes per annum of Tita-
nium Dioxide Pigment (Rutile Grade). 

(b) to (d) Do not arise. 

Escalation in cost 0" coal due to absen. 
teeism aDd overtime 

8254. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of ENERGY 
be pleased to state : 

(a) whether absenteeism, heavy over .. 
time and low productivity have been con .. 
tributing heavily in escalating the cost of 
coal; 

(b) ir so, the figures of absenteeism, 
overtime and low productivity in Coal 
India mines during the last three years, 
year-wise; 

(c) whether with a view to ensure 
that there is no heavy escalation in the 
price of Coal Government propose to 
bring substantial improvement in the afore· 
said three spheres of productivity; and 

(d) if so, the steps proposed in this 
direction '1 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) to (d) 
The absenteeism, overtime and low produ-
tivity to some extent contribute to escala-
tion in the cost of coal among others. 
Durio. 1982.83, 1983 .. 84 and 1984.85 total 
overtime paid by Eastern Coalfields Limit-
ed, Bharat Coking Coal Limited, Central 
Coalfields Limitod, Western Coalfield Limi-
ted and North Eastern Coalfields was of 
tbe order of Rs. 73.S8 croces, Rs. 84.01 ' 
crores and Rs. 100.63 crores respectively. 
Productivity (OMS) in Coal India Limit"d 
has ipcr, .. ed from 0.79 tOQDO in 19&2-

83 to 0.81 tonDes in 1983·84 aDd' 
to 0.87 tODDO in 1984.85. Absenteeism 
in c,oal mines varies from month to month 
and from catelory to cato.ory of 
workers. 

Efforts are being made to red uce over-
time by the coal companies. Productivity 
bas increased and efforts are being made 
to increase it further. For reducing absen-
teeism among the workers, the company 
managements are regularly reviewing the 
position and mea~ures taken in this regard 
include educating the miners/loaders and 
other workers and to enlist the positive 
cooperation of the trade unions in improv-
ing attendance. to take action against the 
workers who unauthorisedly absent them-
selves, to take various welfare and safety 

. measures and to implement them phase 
by phase and to improve the workins 
conditions for workers and gradual im-
provement in their living conditions. 

All ell ment for reducina co st of small 
hyde) units 

8255. SHRIMATI MADHUREE 
SINGH: Will t,he Minister of ENERGY 
be pleased to state : 

(a) whether the potential of small 
hydel units to provide cheap power 
suppJy to rural and remote areas has been 
assessed, if so, the details thereof; Clod 

(b) whether it is al~o proposed to 
develop simple design and construction 
methods to reduce the cost. of these pro. 
jects and if so, the details thereof? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) The 
potential tbat could be exploited through 
small hydro electric units has not been 
fully assessed. However, rough estimates 
place this \,)otential at about 25 Twh per 
annum. 

(b) Yes, Sir. Simple deSigns like trench 
and boulder type weirs for diversion of 
stream flows, simple power house structure 
and standardisation in the generating 
equipment to the extent permitted by site 
conditions are beins a,dopred. An alter-
nate hydro energy t-. centre has also been 
s~t up ill the UD.ive~sitr of :Roo .. ~te ~'th 
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the main objective of dovolopment of ne:v 
technology in the micr.o hyde! fiold. . ThiS 
Centre bas successfully used centrlf~gal 
pumps in reverse direction as turbine, 
goveroorless turbine with micro processor 
control and electronic control. 

DesigD Improvement of tbermal equipment 
b, Bharat Heavy Eleetrieals Ltd. 

8255. SHRI PRATAP BHANU 
SHARMA: Will the Minister of INDU-
STR Y be pleased to state : 

(a) whether it is a fact that the boilers 
and steam turbines manufactured and 
supplied by the Bharat Heavy Electrlcals 
Ltd., units to the various thermal power 
plants during the last few years were 
found defective in design to consume 
Indian coal containing more asb; 

(b) if so, the number of customers 
who made complaints in this regard; and 

(c) the effective steps the Bh~rat 
Heavy Electricals Ltd" has taken to Im-
prove the basic design of these equipmen~s 
as well as to improve the thermal efficI-
ency of those units already supplied? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (c) The basic designs 
of boilers and turbines supplied by BHEL 
have not been found defective. However, 
some power stations have been receiving 
coal inferior to that specified at the design 
stage. The high ash content in such cases 
led to accelerated erosion of some com~ 
poncnts. BHEL have been carrying out 
tbe requisIte modifications. 

ElcalatioD iD cost of Mozaft"arpur power 
plant 

8257. SHRIMATI KISHORI SINHA: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether Government have seen 
reports that the cost of Muzatfarpur power 
plant has lone up by almost 100 per cent 
gge t9 delays; and 

(b) jf so, tbe remedial measures taken 
by Government in this regard ? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (a) The latest 
estimated cost of Muzaffarpur Thermal 
Project is about Rs. 203 crores as against 
the original sanctioned cost of about 
Rs. 84.39 crores. The increase in cost 
cannot be attributed solely to delay in 
project completion. The main reasons 
for increase in the estimated cost and 
delay in commissjoning of the project in-
clude delay in finalisation of turn-key 
contract, delay in completing piling work 
due to unfavourable soil conditions, 
paucity of funds, price escalation etc. 

(b) The need to ensure timely com-
pletion of power projects is being con-
stantly emphasised on State authorities. 
Central Electricity Authority is also 
monitoring the oD-going power projects 
and render.og necessary beJp and advice 
to the State authorities in ,overcoming 
the constraints in the timely cOlnp 'eHon 
of the projects. 

Losses and profits of public sector under-
takings in KeraJa 

8258. SHRI VAKKOM PURUSHO-
THAMAN: Will the Minister of 
INDUSTR Y be pleafcd to state: 

(a) whether Union Government have 
any statistics regarding the losses and 
profits of the public sector undertaking 
in Kerala, which are under his Ministry; 
and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) and (b) HMT has a 
unit in KaJamassery in Kerala. No se-
parate statistics of Profit/loss for this 
unit are separately published. All units 
of HMT had earned an overall profit of 
about Rs. 800 Iakhs (before tax) during 
1985-86. Hindustan Paper Corporation 
has a manufacturing subsidiary viz. MIs. 
Hjndustan Newsprint Ltd. at Me\'eldor, 
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Diatt. Kottayam. It incurred aD eltimated 
los. of Rs. 171 lakhs durin. 1985-86. 
InstrumentatioD Ltd. bas a unit at Pallbat 
in Kerala. Profit (before tax) duriD8 
1985·86 is estimated at Rs. 48.04 lakhs. 

Cleeraac e 01 combination of medlcio es 
wlthoat 101l0"tDI proce' are 

1259. SHRI HAI\I KRISHNA 
SHASTRI: Win the Minister of INDU-
STllY be pleased to state: 

<a> whether it is a fact that any com-
bination of two or more drugs is treated 
al a new drua for marketing permis.sion 
accordina to tbe guidelines issued by his 
Ministry; 

(b) whether the manufacturer' bas to 
comply with all the formaEties mentioned 
in tho luidelines; 

(c) whether any combinations of two 
or morc drugs were cleared for marketing 
without roJlowing the set procedure during 
the last two years; and 

(d) if so, how many 1 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETR.O.CHEMICALS (SHRI R.K. JAI .. 
CHANDRA SINGH)' (a)and (b) Approval 
of new druBs is aranted under the Drugs & 
Cosmetics Act and the rules thereunder 
which are administered by tbe Ministry 
of Health and Family Welfare. Accor-
ding to informatiot;l received from that 
MinistrY. explanation under Rule 30A of 
the Drugs and Cosmetics Rules, although 
covers the various possibilities which 
would constitute a 'new drug" the "Guide-
lines rot Introduction of New Drugs" t 
very olearly mentions what would consti-
tute a new druB, namely (i) a new ~chemi .. , 
cal entity (NCB); (U) a drug which has 
been approved for certain indication by a 
certain route, in a certain dosage regimen, 
but wbich is now proposed to be used for 
another indication, by .another ... foute, or 
in another dosage rellmen; (Ul) , a com-
bination ot two or morc druSs which, 
altboUlh approved individually, are pr 0-
pOled to be combined for the first timo in 

a fixd "ole formuJatioD. The lui dclines 

give the detailed procedure and data re-
quired regarding the safety and efficacy of 
a n~w drug moleculo including otbe.r te-
Quirements such al the status of the dru, 
in otber countries etc. before permission 
i!\ granted to conduct clinical trials' in 
J ndia as well as marketing permission in 
the country. 

(c) and (d) Licences for the manu-
facture and sale of the formuJations are. 
granted by the State Druas Control 
Authorities. This Ministry is not aware 
whether certain permissions were granted 
by them ignoring the set procedure out-
lined in the guidelines. 

ProcfdureJor obtaIning permissfon for 
marketing of Dew drugs or co;nbioatioD 01 

two or more drugs 

8260. SHRI VISHNU MODI: Will the 
Minister of INDUSTRY be pleased to 
state, : 

(a) the procedure for getting permis-
sion for new drugs or combination of two 
or more drugs proposed to be marketed 
for the first time in the country which are 
not being marketed anywhere in the world; 
and 

(b) the formalities required to be 
observed by the manufacturer for obtain-
ing the permission for marketing of such 
drugs or such combination of drugs? 

THE MINISTER OF STATE 
IN THE DEPARTMENT OF CHEMI. 
CALS AND PETRO-CHEMICALS (SHRI 
R. K. J \ICHANDRA SINeH) (a) and 
(b) Approval for new drugs is granted 
under the Drugs & Cosmetics Act and 
the rules thereunder which are, adiminj .. 
stered by the Minist'ry of Health and 
Family Welfare. According to jnformation 
received from that Ministry, the procedure 
for getting permission for new drugs or 
combination of two or more druss pro-
posed to be marketed for the first time 
in the coUntry which are not be-
ing marketed anywhere in the world, is as 
indicated below :-

. (i) The various Rules of the DruBs 
and Cosmetics Act 1lQder which 
import or mapufact\lre ()r a .now 



(Ii) , 

dtug is granted by the Drugs 
Controller (India), who undet 
Rute 21 of tbe Drugs and Cos-
metics Rules is the Jicensing auth-
ority to approve a new drug. 

The variouR situations under which 
a new drug is req'uired to be 
clinically tried in India notwith-
standing whether such a drug is 
already approved in other COUll-
tries. 

(iii) The various formalities and the 
data that are require~ to be sub-
mitted to the concerned authority 
for obtaining permission to carry 
out different phases of clinical 
trials in India. 

(iv) The responsibilities for sponsor lin. 
yestigator involved in clinical 
evaluation of a new drug in the 
country. 

(v) Datu required to be su'Jmltted 
with an applicaLion for obtaining 
permission to carry out clinical 
trial in the country which includes 
chemical ' and pharmaceutical 
inforrr.ation on the drug, animal 
phnrmacology, animal toxicology, 
clinical trial reports form ab.road, 
special studies if any, regulatory 
status of the drug in other coun. 
tries. 

(vi) Guidelines also gives expJanat,ion 
under every classified requirement 
that are to be submitted and out .. 
lines quantitatively and qualita-
tively the extent of data that are 
required.oto be submitted both for 
obtaining permission to carry out 
cl inical.trjaJs among Indian po-
pulation and a]so for obtajning 
marketing p~rmissioD for a new 
dr:ng from the Drugs Control!er 
(India). 

(vii) For clinical trials of a new drus 
in India, the guidelines on the 
desiSD of the study tbat is to be 
approv~ed by the Druas Controller 
(Iodia) have also been men1 iODed 

. to the ,uidelinea. 
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(vlii) The ,uidcJiDCS on tho details of 
animal' toxicity studies tbat are 
required to be poerated bofate 
initiatin. clinical trials ill man, 
have also been ,Iven. 

(bt) The text of the . consent form 
which is required to be sianed by 
the patient/his reJatives lor par-
ticipation in clinical trials bave 
also been aiven in the luideJiool. 

(x) Appendix VII of the Guidelines 
classifies fixed dose combination. 
into 4 ,roups dcpendina on tbe 
nature of combinations. Tbe var-
ious . data that are required to b. 
submitted for each II'OUp ot 
combination for the purpose of 
reaistration is given in the guide-
Jines. 

De,elopment of coir industry '0 KeraJa 

8261. SHRI VAKKOM PURUSHO. 
THAMAN: Will the Minister of INDUS .. 
TRY be pleased to state: 

(a) the amount of fareian exchang_ 
earned by the export of coir yarn and coir 
products in 1985-86; and 

(b) the amount spent by Government 
for the development of coir industry is 
Kerala during t985 .. 86 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DeVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) The amount of t'oreilD 
exchaosc carn~d by the export of COIC 
)'arn and coir 'products in 1985-86 ia 
estimated at Rs. 3L45 lakbs. 

(b) An amount of Rs. 202.36 lakhs 
was released durin. 1985-86 for the deve-
lopment of coir industry as a whole. In 
addition, under a centrally sponsored 
scheme of coopcrativisation of coir indus-
try, an amount of Ra. 25.75 Jakhs was 
also released to the Government of Jeetal. 
for matcbina contribution duriO, 198.5.86. 

D,ve'opm •• t or IUlltrial .atellite tow •• 
lor low-iaco •• Jabour foree 

8262. SHItI D.B. PATIL: Will the 
MiDi.ter of INDUSTR. Y bo pI_sod te 
.tace : 
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(a) whether there is a proposal for 
development of industrial satellite towns 
by Union Government for low-income 
labour force; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM): (a) No, Sir. 

(b) Does not arise. 

Role of public sector In micro-electronics 
computers and bio.tecbDology 

8263. DR. G .S. RAJHANS : Will 
tho Minister of INDUSTRY be pleased to 
state: 

(a) whether the Planning Commission 
has emphasized the need that public 
sector should play a catalystic role in 
some emerging areas like micro .. electronics, 
computers and bio-technology in the 
country; and 

(b) if so,' the reaction of the Public 
Sector Undertakings thereon '! 

THE ~1INISTJ::R OF STATE IN 
THE DEPARTM!::NT OF INDUSTRIAL 
DEVELOPMENT (Si-tRI M. ARUNA-
CHALAM): (a) and (b) In the Seventh 
Five Year Plan, Planning Commission has 
envisaged an important role for the Public 
Sector in the emerging areas like micro· 
electronics, computers and bio-technology 
etc. and the rtactions of Public Under-
takings are favourable." 

[Translation] 

Employment to Indian persons in Soutb 
Eastern COlllfleld., Dila sJlur 

8264. DR. PRABHAT KUMAR 
.MJSHRA : Will the Minister of ENERGY 
be pleased to state: 

(8) tbe total number of persons likely 
to be provided with employment in the 
office of South Eastern Coalfields Limited, 
BUaspur during the year 1986-87; 

(b) whether any poHc)' bas been laid 

down to provide jobs to local uttemployed 
persons; 

(c) whether buse amount is beiDa 
spent (or providing housing a,nd other 
facilities to tbe officers working in the 
Headquarters of South Eastern Coalfields 
Limited; and 

(d) if so, the remedial steps beina 
taken by Government in this regard? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) The 
South Eastern Coalfields Limited BiJaspur 
has been formed by merging Bilaspur 
Division of Western Coalfields Limited 
and Talcher area of Central Coalfie1ds 
Limited. The requirement of additional 
staff for the office of South Eastern Coal-
fields Limited 1986 .. 87 will be met initially 
by transfers from Western CoalfieJds 
Limlted and Central Coalfields Limited. 
Until availability of personnel from Wes-
tern Coalfields Limited/Centra) Coalfields 
Limited is fuJJy estabJished, it is not 
possible to indicate the quantum of fresh 
recruitment that may be necessary. 

(b) The present policy is to requisition 
candidates from local employment 
exchanges and, if necessary, call for 
applications througb newspaper advertise. 
ments. Selection is made by a Selection 
Committee which includes an officer 
nominated by the State Government. 
There is, however, no specific policy to 
employ local unemployed persons; but 
they can always compete along with 
others. 

(c) and (d) Company's own houses 
are yet to be con.;tructed for tbe officers 
of the Headqua~te.rs Office at ·Bilaspur. 
As an . interim measure. residential and 
office accommodation are beina hired at 
rates not exceeding those approved by the 
State Government. Rents are ,determined, 
by a Committee which includes a 
representative of the State Government 
also. 

Tbeft 01 eoal from South E.stern 
Coalfields, BU •• pur 

826S. DR.. PRABHAT KUMAR 
MISHRA: Will tbe Minister 'of ENERGY 
b. pIe.8ed to sta te : 



<a) whether huae quandty of coal is 
stolen from tho coal mines which· tall 
uDdor tbe, South Eastern Coalfields 
Limited, Bitaspur; 

(b) if so, whether the theft has .illee 
been detected; and 

. (c) tbe action taken aaainst the 
perSODS involved in such tbefts ? 

THB MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) During 
1985 ... 86, about 16,'866 tonnes of coal was 
stolen from South Eastern Coalfields 
Limited, of which 16,450 tonnes of coal 
was stolen from Talcber area alone 
between Jagannatb Colliery sidiD, & 
Talcher Railway station over distance or 
about 8 Kms. 

(b) and (c) AU cases of theit are 
invariably reported to the police. So far 
49 cases have been detected, 51 persons 
arrested and nearly 416 tonnes of coal 
recover"d. 

[En&llsh] 

Complaints laaiost officials of Mis 
India D Petrochemlrals Limited, Baroda 

8266. SJIRI C. JANGA REDDY: 
Will the Minister of INDUSTlt Y be 
pleased to state: 

(a) whether Government bave received 
complaints from public and also From 
some Members of Parliamebt a.aintt tbe 
officials of MIs. Indian Petrochemicals 
Limited of Baroda (Gujarat); and 

(b) if so, the tCaotioD of Govornment 
thereto? 

THB MINISTER OF STATE IN 
THE DEPARTMBNT OF CHBMICALS 
AND PETRO·CHBMICALS (SMR.I R .. K. 
JAICHANDRA SINGH>: <a> and (b) 
Yes, Sir. Complaints have been received 
reaardiaa. irroaul.aritics ill the Indian 
Petrochemicals Corporation Limited. In · 
throe cases. tile C~I, Alamedabad 1:'''e-
.red enquiries and these oa... were 0rJ0I0d 
after due iovesd,atioD in CODlultatioJl 
witb tho c..ttat V.jJuc~, CoDUDllIioo 

(eve) by t.be disciplinary authority. Since 
no tiI.lafide WIS Dotlctd. DO further action 
was tauD. However, ·in one case the 
disciplinary authority issued a recordable 
warning to concerned official in consul. 
tation witb eve. 
I Tra"., lot ion] 

Telex lenlees in Almora IDd. Pithora-
larh districts of UUar Pradetb 

8267. SHRI HARISH RAWAt : 
Will the Minister of COMMUNICA. 
TION& be pleased to state: 

(a) whether facility of telex service has 
been provided in Almora and Pithora,arh 
districts of Uttar Pradesh; 

(b) jf not, the reasons therefor; 

Cc) whether there is any proposal to 
provide telex facility at these place. durin. 
the Seventh Five Year Plan; and 

(d) if so, tbe time by which tbis 
facility will be provided there '1 

,TH~B MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIR.S 
(SHRI ItAM NIWAS MIRDHA): (a) 
No Sir. 

(b) There is no demand for Te1ex in 
Almora and Pitboraaarh Districts. 

(c) and (d) There is no proposal at 
present, in view of (b). 

Closi III dow. of P Olt OfBee I 18 Idll 
districts of Uttar ~radelb 

8268. SHRI HARISH RAWAT : 
Will the Min'ister of COMMUNICA-
TIONS be pleased to state: 

(a) whethor Government propose to 
clostl dOWtl lome branch POlt om~ and 
lub Post Otftc'cs in bill district. of· Uttar 
Pradltb OD l'CCO'Ullt of tbeir not beina 
economicaUy viable; 

(b) if so, ,·IN number tbereof 'district-
wi •• ; iftit 



Aft.it! ~,. i.,6" , 

(c) whether Government arc aware 
that tberc is areat discontentmcnt amons 
the people of these baclcward areas aJainst ' 
the proposed step ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA. 
TIONS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIW AS MIRDHAj: (a) 
and (b) One (Jepartmental Sub.post office 
in Debradun Division and one extra 
departmental branch post office in Pitbora-
garh Division may be closed. However, 
no final de:ision in this regard has been 
taken. 

(c) No, Sir. There 'are no reports to' 
that effect. Moreover, since the matter 
is only at the consideration stage and 
concerns only two post offices in a large 
area, there is no occasion for great 
resentment among the people. 

Thermal, bydeJ and atomic power 
generation in U.P. 

8269. SHRI HARISH RAWAT : 
Will the Minister of ENERGY be pleased 
to state: 

(a) the estimate of additiollal power 
(in megawatts) to be generated in Uttar 
Pradesh in the field of thermal, hydel and 
atomic power separately during the Seventh 
Five Year Plan and -'·the nature of assis-
tance proposed to be provided by the 
Union Government to the State Govt., 
for this purpose during this plan period; 

(b) whether this additional power is 
sufficient to meet the power requirement 
of the State; and 

(c) if not, the alternative arrangements 
Government propose to make to make up 
this shortage ? 

, , 
THE MINISTER OF ENERGY 

(SHRI V ASANT SATHE): (a) A total 
capacity addition of 1794 MW comprisins 
304 MW from hydro plants and 1490 MW 
from thermal plants is envisaged dud-D, 
tbe Seventh Plan period in Uttar Pradesh. 
Uttar Pradesh has a share in Sinarauli 
Super Thermal Power Station which i. in 
operation. Tho State will also have share 
ID .om. otbor Central Sector Projectl 

which will set commissioned ciurina the 
SeveDth Plan period. 

(b) Based on the demand assessment 
of the Twelfth Power, Survey t' Uttar 
Pradesh is likeJy to b. deficit in power by 
the eDd of the Seventh Plan period. 

(c) In order to reduce the gap bet-
ween demand and supply, a number of 
measures have been Initiated. These i 1ter-
alia include the setting up of gas-based 
combined cycle pl).er plants in the 
Northern Region, im.proving the perfor- ' 
mance of thermal power plants through 
the renovation and modernisation of power 
stations, and reduction of transmission 
and distribution los~es. 

{Englls"] 

Establishment of cement plants duriDI 
Seventh Plan 

8270. SHRI AMARSINH 
RATHAWA: 
SHRI CHINTAMANI JENA 

Will the Minister of INDUSTRY be plea-
sed to state : 

(8) tbe number of cement plants in 
pubJic sector and in private sector 
functioning in the country and the annual 
production capacity of cement in each of 
those plants; . 

(b) whether it is a fact that most of 
the plants are not functioning properly 
and those are not utilising their full 
capacity t if so, the reasons therefor; 

(c) the number of cement p1ants in 
public sector or in private sectol' ,under 
construction and wben those are likeJy to 
start fUDctionina; 

(d) tbe preseot requirement of cement 
in the country aDDuaHy and the estimated 
production of cement annually; 

(0)' whether there is any proposal to 
establish more cem.nt plants in the 
country in the public Sector during tho 
Seventh Plan period; and' , 

(f) if 10, tb. detalJl'tllereof ? 
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THE' M'lNISTEll OF ST ATS IN THB 
DBPARTMENT OF. INDUSTRIAL 
DEV'ELOl»MENT (SHRI M. ARUNA· 
CHALAM): (a) The position roaardiol 
larae cement units in production as on 
1.4.86 was as follows: 

Number Capacity 

~. Public Sector' 19 
2. Private Sector 62 

, [Translation] 

(lath tODnes 
p.a.) 

78.75 
, 340.45 

Interest rite on deposit. made for 
Tel~pbone COIIDe ction. 

8271. SHRI BANWARI LAL BAl· 
RWA : Will the Minister of COMMUNI· 
CATIONS be pleased to state: 

(a) whether it is a fact that in some 
of the exchanges in Delhi telephone con· 
nections are readily available under OYT 
category whereas telephone connections 
are not available under general and spe-
cial categories~ 

(b) if so, the reasons tber~for; 

(c) the interest paid by Government 
on the money deposited by the registered 
persons and when these rateS of interest 
were prescribed; 

(d) whether Government propose 
to enhance the rates of interest as appli-
cants ha ve to wait for 5 to 10 years for a 
telephone connection; and 

(e) whether there are some p'ersons 
who could not be provided with telephone 
connections even after waiting for 20 
years; if so, the reasons tbereror; 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA. 
TIONS AND MINISTER OF STATB 
IN 'THE MINISTRY OF 'HOME AFF· 
AIRS (SHRI RAM NIWAS MIRDHA): 
(a) Yes, Sir. 

(b) Tolephone conDections under 
'OYT' 'Gop,ra)' aqd ·SpeCi •• cateJoriol 

, are releasod at prescribed,', percentiles 
'which Iro at present 40%. 40% and 200" 
respectively. The demand of telephones 
In 0 YT category in some exchanges 
fa less than in Gon~ral and Speeial cate-
gories. Therefore, telephone connections 
in those ,oxchaoles under OYT' catcaory 
are readily available. 

(c) The advance deposit for new 
telepbone connections carries an interest 
for the period commencing on the date 
of deposit and ending with the date hnm-
ediately procedina the date of installation 
of the telephone connection at tbe same 
rate payable by the State Bank of India 

, on fixed deposits made for a period of 
one year and ,the interest is calculated for 
the completed number of months at the 
rate inroree on the date of deposit. The 
above mentioned rate of interest payable 
has been in effect since 5.9.75. 

(d) No. Sir. 

(e) No, Sir. 

Opening of new teJephon e exchanges 
io Took district Rajasthan. 

8272. SHRI BAN W ARI LAL BAl .. 
RWA: Win the Minister of COMMUNI· 
CATIONS be pleased to state: 

(a) tbe district-wise and category-
wise demand of telephones in Rajastan; " 

(b) whether Government propose to 
open new telephone exchanges to meet 
this demand! and 

(c) jf so, the details thereof and the 
places in Tonk disirict where new tele-
phone exchanges are proposed to be 
opened? 

THE MINISTER· OF STATE OF 
THE MINISTRY OF COMMUNICA· 
TIONS AND MINISTER OF STATE 
IN THE MINISTRY OF HOME AFF .. 
AIRS (SHRl RAM NIWAS. MIRDHA) : 
(a) The District.wise and category"wise 
demand of telephones in Rajasthan as dn 
28.2.1986 i$ given in the statement siven 
below. 

(b) There are proposals to open new 
telephone exchanse$ .nd to expan4 th4t 
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uiat1.na QDes wUr.ver f c aaible to moet ' .1. Aliearb ... ~ liAcs • 
tbe proseQt de_od, Ale pcodina upon tho 
availability ·of resources. 2. Twil . .. ' . 25 IiQo~_ 

U~iara 
It is propoaed in conunis~si,oD 59,100 , 

lloCi (jlf exchaoao equipJDcat (iDc1qdwa 3. Tonk .... 400 IiDea Small 
9200 Jinea at Jaiput) of all tY,P.8 ill vario.us Electronic Ex-
towns of RajasthaD during tile 7th chanae which 
plan. will replace tbe 

It is proposed to open fo.llowinl 
existiDI 300 linea 

(c) Manual excb-
telepb.Qne excbanaes in Tonk District du. aDSe, J'm, tl)e next two years :-

Statemeat 

AnHsure 
Walth •• List for TelephoD~' 

Sl. No. Name ot District O.Y.T. Special General Total 
,-_._-

1 2 3 4 5 6 

1. Ajmcr 40 lIS 2413 2568 

2- Alwar 36 117 979 1132 

3. Banswara 13 39 S2 
4. Barmer 11 67 267 345 

5. Bharatpur 27 34 214 27.5 

6. Bhilwara 87 121 557 765 

7. Bikaner 131 279 964 1374 
8. Bundi 4 8 82 94 

9. Chittotjarh 22 24 146 192 

10. Churu 15 21 195 231 

11. Dbolpur 10 1 26 37 

12. DunlJarpur 1 1 

13. Jaipur 489 1141 10446 12076 

14. Jalorc 1 67 68 

] 5. Jhalwar 4 43 47 
16. Jhunjhunu 1 4 43 48 

17~ Jodbpu.r 135 676 3067 3878 

18. Kota 257 330 2061 26,55 

19. Naaaur 22 21 333 376 
30. p~U 2 ~ ~ ·901 
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--, 
1 

21. 

22. 

23. 

,2 

Sawaimadhopul' 

Sikar 

Jaisalmer 

3 

9 

22 

24. 

25. 

Sirohi 

Sriaanganaga~ 

6 

30 

26. Tonk 

27. Udaipur 

Total 

[E"glish] 

\\'orking or PCOs and telep Jlone 
exchanges in Madbya Pradesh. , 

121 

1494 

8273. SHRI PRATAP BHANU 
SHARMA: Wi)] the Minister of COMM-
NICATIONS be pJeased to state: 

(a) the totat number and names of 
places where new rural public call 
office3 and telephone exchanges 
were opened in Vidisha, Raisen and Sihore 
districts of Madhya Pradesh during the 
Sixth Plan pedod and in 1985-86; 

(b) whether they are working satis .. 
factory; 

(b) if not, how may of them had 
registered complaints regarding the de-
funct system; and 

District 

Vidisha 
Raisen 

Sehore 

Public Telephones 

4 
5 

3 

4 

3 

41 

1 

67 

2 

364 

3483 

5 

75 
. 387 

153 

874 

39 

2252 

26584 

81 

450 

160 

971 

41 

2737 

31561 

6 

(d) the proposed pJan for the year 
1986.87 regarding new . public call offices 
and telephone exchanges ? 

THB MINISTER OF STATE OF 
T.HE MINISTRY OF COMMUNICA. 
TIONS AND MINISTER OF STATE 
IN THE MINISTRY' OF JIOMB AFF-
AIRS (SHRI RAM NIWAS MIRDHA) : 
(a) Th" information is given in the state-
ment given below. 

(b) Yes, Sir. 

(c) Does not arise in view of (b) 
above. 

(d) PJan for opening Public Call 
Offices and Telephone Exchange during 
1986·87 is given below. Opening of ex-
cbanges is subject to requisite demand 
being registered at each place. 

Telephone Exchanges 

2 
2 

1 
--------,"-.-----------" ---- -- -~,- --,_._ 

Statement 

Names of viUages where IDPTs &; Exchanges have been opened during 6th Plan 

Names of Distt. 

1. 

1. Vidisba 

and Year 1985 .. 86. ' 

Opened doriug 6th Plan 
PCOs 
2. 

Exchaoges 
3. 

Opened duri Dg year 1985-86 
PCOs Exchanges 
4. --'5:---'-

------------------~--~--~----1. Satapach Kalan J. Lateri ~i~ 1. Shams had 
2. Tcoada 
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I 
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1. l.aiteD 

S: Muqat" Sarai 
,. ·P.noON 
5. Bhuda 
6, Bbatwar 

t 

7.' Plpalklieda Kalan 
8.' ROlbaD'"'Pipariya 
9,. Sanul "hed. _. 

10. Ahmad 'Napr 
11 ~ . Chirkbe!l" 
12: ' RiiOliY·,"-S6anu· 
13. Masoodpur 
14. Maboo 
15. MiiicSt'i . 
16~ ; B'ietCTi~a'~ 
11. ~b'foHI 
18. Phupcr 
19.": Gbafeta i

' 

20. Sojlla 
21. Unartsi Xahul ' 
22. Siyalpur 
13. 

l t.. .; ,. ' 
Mlrjapur 

24. Kbimk'l6da 
25. Tharra 
26~' At~ri ' KbejaD' 
21. ' P~nchea~ 
28. Layara 
29~.' Bifr&ai" 
30~ Sebol" 
31. Balbamora 
32. Hasua 
33. Bbidwasen 
3~. Abmadpur 
35. Jobad 
36. Laskerpur 

1. ' Sultanpnj 
2. Gadbi 

',' 

3. 'Bankbedt 
4. Modki . 
~. ChaiD,ur 
6. ParwaH;. 
7. 'Boerpur 
8. Cbllldwacl 

1. Oairatsaoj 1. Jatbari 1. Likalpur. 
2. Sultanpur 2. Hardoot 
3. DebPoD' 



1 2 3 4 6 

9. Kharwai 
10. Dlbar.mJiYI 
11. Pemat 
12. Samarapur 
13. Mankpur 
14. ChikJod 
15. Sewasitli 
1~. Dobi 
17. Bania on 
18. Bbainsa 
19. Papda 

20. Jujbarpur 
21. Bamorj 
22. -Chunetia 
23. Kheri 

~. Sebore 1. L~rkui 1. Baktara 1. Ab~.~pur '1. .. ~~~ \ _. 

2. Pilikrar 2. Syampur .2. ~ip1O~ 2. ,A!aIlDld-
pur 

,3. B~nyan 3. R~~U 3. A.d)'~. , J. :J;.l""fab 
4. Ra'Dluraria 4. ¥~l~ .4. :Nip_nia 

S. TUlod 
6. .Ja~asp'~r ~~JAn 

7. JCuJl1ar 
8. Chich 
9. .~~.yat 

.10. ;Jw~~r _ ~hf'l~ 
11. Majar Kuri , 
.12. 'ITjladi?,~ 
.13. Jlltama£ra 
14. Dhoulpur 
.5. :a.ha~,,~ ui 
,16. ,·Xhcdi 
17. ..Bh~r~ach 

r ", t ~ I 

l8. ~~~9 
19. Sar.dat .~r 
20. . ~~"~~~'p'a~r .-r 

I 

lal • .. "ampur 
~ . . r~~~" 



1 2 3 

23. latakheda 
24. Baktal 
25. Hakimabad 
26. Bardbi Kalan 

27. Nipaniya Dham 
Khedi 

28. Khandwa 
29. Jhatki 
30. Khachrod 
31. Bijlone 

32. Gawakheda 
33. Somliya Jadid 
34. Laras Khurd 
35. Sodi 
36. Muravar. 

Modernisation of tc'rphone system 
in Madhya Pradesh 

8274. SHRI PRATAP BHANU 
SHARMA: Will the Minister of COMM-
UNICATIONS be pleasd to ·state : 

(a) whether Go\ernment have any 
plan to modernise the existing tel phone 
system of the fa~t developing industrial 
growth centres of Madhya Pradesh namely, 
Mandideep (Raisen), Pithampur (Dhar) 
and Bijaypur (Guoa) in the near future; 

(b) if so, the details thereof; and 

(c) whether Government of Madhya 
Pradesh and industrialists of these areas 
have submitted some proposals in this 
regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS AND MINISTER OF STATE 
IN THE MINISTRY OF HOME AFF-
AIRS (SHRI RAM NIWAS MIRDHA): 
(a) and (b) The .information is given in 
tbe statement given below. 

(c) Yes, Sir. Some proposals in 
respect of Mllndideep and Pithampur have 
beea received. 

Statement 
1. Maadldeep (Raisen) : Presently it 

is a ISO lines manual exchanae with 122 

4 5 6 

---.... -----.... -.~-~---.-.__._-------------

working connections and 7 in the waiting 
Jist. Due to limited availability of auto-
matic switching equipment there is no pro-
posal under consideration for automati .. 
sation of Mandideep. 

2. Pitahmpur (Dhar) Presently it 
is a 200 Jines manual type exchange with 
91 working connections and 138 in the 
waiting list. Aoother exchange named 
Sagar Kutti in the same area is a 90-lines 
MAX-III automatic type exchange with 48 
working connections and 40 in the waiting 
list. There is no proposal under consi-
deration for instaJiation of medium type 
automatic exchange at Pitbampur 
due to constraints in the availability 
of automatic switching equipment. 

A 20·lines telex exchaQge at Pitham-
pur and an 8 channel carl'ier system 
between Pithampur-Indore has been plan· 
ned for commissioning during 1986.87. 

3. Bijaypur (Guna): At present it 
is a 90 .. 1ines MAX·III type automatic ex-
change with 39 working connections and 
nil on the waiting Jist. There is no pro-
posal for expansion of the exchange for 
want of demand. 

3-Channel system between Bijaypur 
and Guna has been commissioned. 

A satellite Earth Station has also been 
installed for National Fertilizer Limited. 



Parchase or unit. for Gbataprab ha 
Power Houle. Karnataka 

827S. DR. V. VENKA TESH: Will 
the Minister of ENERGY be pleased to 
state: 

(a) whether the purchase of two units 
of 16 MW for the Ghataprabha Power 
House' has been much delayed due to 
want of proper sanction from the Union 
Government; 

(b) whether several representations 
have been made to the Union Govern-
ment by the Government of Karnataka in 
this regard; 

(c) if so. the details thereof; and 

(d) when and to whom the order of 
purchase is likely to be given? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) to (d) 
The issue of procuremen 1 of generating 
equipment for Ghatapl'abha Power House 
(2 X 16 MW) in Karnataka has already 
been considered and the Karnataka State 
authorities have been advised in Septem-
ber, 1985 to place orders on MIs SHEL. 
The above decision has also been reiter-
ated personally during discussions with 
the Karnataka authorities. 

Setting up of mi.i cemeat pia ats 

8276. SRRI MOHANBHAI PATEL 
Will tbe Minister of INDUSTRY be 
pleased to state : 

(a) the' number of mini cement pJants 
functioning in each State at present and 
the total productiQD of cement produced 
in mini cement plants in the country 
during 1985; 

(b) tbe number of applications recei-
ved from each State Government for 
approval for issuing licences for establi-
shing new mini cement plants in the 
country during 1985 and tbe aetion taken 
by Government to clear those appli. 
cations; 

(c) whether it is a fact that many mini 
cement plants which had been sanctioned 
earlier, have not been started yet; and 

(d) jf so, their number State-wise and 
. the action taken by Government in this 
regard? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (d) A statement 
giving the required information is liven 
below. 

Statement 

(a) 

Dctails of mini cement plants in production 

State 

1 

Andhra Pradesh 

Bihar 

Gujarat 

Jammu & Kashmir 

Karnataka 

Madhya Ptadesh 

No. of mini cement plants 
in production 

2 

9 

1 

11 

1 

6 

6 
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,4 , 

1 ~ 

Qqp.ja 1 

R.ajasthan 3 

.Tamil jN.su 2 

Uttar Pra,4eab 1 
I : , I' I ~~ t ";; -

Total 42 

Mini cement plants produced 7.09 ~akh tOQDOS C)( ~~.cAt .~qdN : 1 ~5. 
, ',' \ ,,' ~ ~ , " , .,. ~ {I 

(b) No applications were rccci,vod from tbe State Government durio. 1985 for iIo' 

settinl i up of mini' cement plants.' AppJi~tion were. bowever, received ,fronl private 
",r til' r' :. 

entrepreneurs. Details or sucb applications a~d tho di,p,?saJ liven to tbose appJica. 
,tiODS arc shown, below : 

(I) Applications for the KraDt of ladu.trlal LlceDce. : . 

State 

Andhra Pradesh 

Assam 

Gujarat 

Madhya Pradesh 

Maharasbtra 
Moabalaya 

,Orissa 

Rajaatban 

Tamil Nadu 

Uttar Pradesh 

Total 

No. of applications 

received 

7 

,3 

2 

1 

1 
1 

1 

1 

1 

1 

19 

•• Actvlee4 to leek DGTD roailtratloa. 

L"ttQrs of 
IDt~,~t. 

j~.~~d 

2 

1 

1 

--

1 

iRcjected 

~ 

2 

1 

1 

1 

1 

1 

1 

1·· 
14 
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(II) .(ppll eat,Io •• for "II,.ttatl. w • .-1loTD : 

siaic,U. t'. - ~, " "'''', .. "",-

No. of appJlcatioDi No. of No. of 
,', 

lor reaistratioD application. appUcationl 
roceivt4 r~i.t.re4 rejected 

.. ' ~.;, " '.. , . 

Aodhra Pradesh 8 2 6 
" 

Alsam 12 ·5 7 

Karnataka 10 7 3 

Madhya Pradesh , 2 4 

Rajasthan 7 2 5 

Tainn Nadu'- 8' S 3 
I., 

Mabarasbtra 3 l' 2 
, ;:. I." Orissa 2 1 1 

Uttar Pradesh 3 3 
Gujar_t' 2 2 

Pondieherry 2 1 1 
t ... ' I 

MeabaJaya 2 2 

Total' 65 28 37 

" I...} '~'" ~ to ( :' of \,' '.1 I _" ~ ~ '" ,,: .• ' • , ,.' , ,j 

(c) and (d) The detai~s of Industrial approval. etc. accorded for the leUina up of 
mini cement pJants which are under implementation 8S on 31.3.1986 are given below :_ 

1 

Assam 
',i , 

Blhat 

Ouj.rat 
Himachal Pradesh 

Jammu'"'' Kash~ir 
Katnalik~' , 
MihtttMblt' i 

Mldb1. Pradfl~ 

Indbst"nal 
Licences 

2 

S 

1 

1 

Letters 
of Intent 

3 

4 

6 

I' 

3 

1 

8 

J 

DGTD 
:aelistration 

4 

39 

13 

6 

IS 

16 

10 

26 

3 

37 

Total 

47 
19 

7 

23 

18 

10. 

38' 

.. 
~9 

ij-
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1 

Melbala,. 

Orissa 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Pondicherry 

Total 

2 

1 

1 

18 

3 

2 

2 

2 

2 

32 

4 'S 

":---

3 5 

5 8 

11 14 

11 11 

4 6 

3 3 

202 252 

The approvals 'accorded are time bound and the enterpreneurs are expected to 
commission production within the time limits specified therein. Implementation of the 
approvals is monitored with reference to these time limits. Special reviews are also 
conducted to assess the progress made and to cancel/revoke approvals whe're adequate 
progress bas not been made by the enterpreneurs in the implementation. Extensions 
are given in deserving cases. 

Expansion of PulicunDoo Telephone 
Exchange in Alleppy District, 

Kerala 

8277. SHRI VAKKOM PURU-
SHOTHAMAN : Will the Minister of 
COMMUNICATIONS be pleased to' 
state : 

(a) whether there is any proposal 
pending with Government for the expan-
sion of 'Pulincunnoo' Telephone Exchage 
in Alleppey District of Kerala; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI. 
CATIONS AND MINISTER OF STATE 
IN THE MINISTRY OF HOME AFF-
AIRS (SHRI RAM NIWAS MIRDHA) : 
(a) No, Sir. 

(b) Does not arise in view of (a) 
above. 

Espanslon of Harippad Telepbone 
EscbaD Ie (Ker.Ia) 

8278. SHRI VAKKOM PURU· 
SH OTHAMAN: Will the Minister of 
COMMUNICATIONS be pleased to 
state : 

(8) whether there is aD)' proposal foJ' 

the expansion of Harippad Exchange in 
ThiruvaUa Sub-division of Kerala; and 

(b) whether STD facilities are pro-
posed to be arranged in Harippad Ex-
change during the Seventh Plan period? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI-
CATIONS AND MINISTER OF STATE 
IN THE MINISTRY OF HOME AFF. 
AIRS (SHRI RAM NIWAS MIRDHA) : 
(a) Yes, Sir. There is a proposal to ex-
pand the Harippad exchange in Thiruvatla 
Sub.Division of Kerala during 7th Plan 
period. 

(b) No, Sir. 

Installation of platform in Bay of 
BengaJoD Andhra Pradesh 

coast 

8279. SHRI V. TULSIRAM : Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether an offshore drilling plat-
form in the Heera Offshore oiJfield bas 
been dedicated to t he nation recently; 

(b) if so, the annual prcduction of oil 
expected by this platform; 

(c) wbe~her there is a proposal under 
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tbe eODtid.ratioll of ao,e~.t to in-
.tall a similar platform III· _.: Bay of 
BoD,al on tbe Coast of Alldira Pradesh; 
aDd 

(d) if so, the detaila thereof and if not, 
the reaSODS .theretor ? 

THE MINISTER OF STATB OF THE 
MINISTRY OP PETROLEUM AND 
NATUR.AL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : <a> Yes, Sir. 

(b) About 1.2S million tODnes . per 
annum. 

(c) and (d) No, Sir. Exploration in 
offshore Andhra is still in exploratory 
stale. 

SettiDI up LPG pllats ill GuJarat 
aa d A ndhra Pradesh 

8280. SHRI V. TULSIRAM: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(8) whether it is a fact that a Rupees 
nine-crore LPG plant has been opened in 
Gujarat recently ; 

(b) if so, the annual LPG supply 
capacity of the plant ; 

(c) the extent to which. foreign ex-
chanle will be saved ; 

(d) whether there is any proposal 
under consideration to set up similar 
plaots in Andhra Pradesh; and 

(e) if so, the detail thereot and if not, 
the reasons therefor ? 

THB MINISTER OF STATE OF THE 
MINISTR.Y OF PETROLEUM AND 
NATURAL GAS (SHill CHANDRA 
SHBKHAR. SINGH): <a) Yes, Sir, at 
Anklesbwar. . 

(b) About 48000 tODnes per annum. 

(e) Abollt RS. l~ croros per aqUIQ. 

. (d) to (0) Not at prescnt, because 
further exploratioD bas to be done to 
eltabH.h adequato reserves of natura) 
aas. 

World Baak loa. aDd IDA tredlt for 
cemeat project. aad It. share to 

Aad.r. Pradesh 

8281. SHIll V. TULSIRAM : 
SHRI v. SOBHANADREES. 
WARA RAO: 

SHRI BHATTAM SRI RAMA 
MURTHY: 

SHRI T. BALA GOUD : 

Will tbe Minister. of INDUSTRY bo 
pleased to state: 

(a) whether World Bank 'Will give two 
loans of 331 million doJlars aDd the 
International Development Association 
credit of SOR 127.S million to help India 
to finance projects in the cement in-
dustry; 

(b) if so, the details of terms and 
conditions of tbe loans and the time by 
whicb the loans will be received by India; 

(c) the State-wise break-up of the 
Joans and what wi:J be share of Andbra 
Pradesh and the ext~l1t to which it will 
meet the State's requirement in cement 
production; and 

(d) the extent to which the prices of 
cement win come down in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (c) . World Bank has 
ap.proved in March 1986 a loan of $ 200 
million to bo re,paid over a period of 
20 years with a grace period of 5 years at 
the standard variable rate applicabJe ·to 
all World Bank Joans (current rate 8. So/. 
per annum), details of which are as 
follows ;-
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Cooverlion of wet to ~ry pr~ess of followina cemeDt plants (tOlD tbrouab 
ICICI aDd IDBI-$ 163.3 'minion) 

1. 

2. 

Associated Cel'Qent Co. Ltd., 
M-.dhukkArai. Tamil Nadu 

Alsociated Cement Co. Ltd., 
Shababad, Karnataka 
(PJus) Training al)d Technical 
,5slstance 

3. India Cement Ltd. 

4. 

5. 

6. ,. 

Sankaroagar, Tamil Nadu 

Birla Jute & Industries 
Satna, Madhya Pradesh 

Cement Corporation of India, 
;Mandbar, Madhya .Pradesh 

K. C. P. Limited, Macherl8, A. P. 

Shtee Di.&vijay Cement Co. Ltd.~ 
Sik~. Gujarat. 

$12.1 minion 

-$ 28.0 million 

-$ 1.8 million' 

.-$ 38.6 million 

-$ 24.7 million 

- $ 24.9 million 

-$ 4.7 million 

-$ 28.7 million 

II. Grant of, 1.5 milJion to ICIeI for carrying out sub-sector leve1 training 
.and technical assistance. 

III. $ 35 million direct loan to IeleI (with Government of India guarantee) for 
re .. lendiog to projects undertaking a prOiramlUe of nlodernisation, rebabi.1ita-
tion, enerlY conservation. productivity improvement, etc., of cement 
plants. 

----.--------------------------------------------~-----------
I 

(d) It is Dot possible to indicate the 
direct impact of the above schemes of 
modernllation oa the prices of cement in 
tbe coo.try for the rea son that firstly. 
tbe cost of production depends OD several 
otberf'actors such as cost of inputs, level 
of wiles, e"te. and secondly, these schemes 
would constitute onJy a smalJ seament of 
the production from various cement 
plants in the country. 

Dela, in imple"eDtation of ArJuD 
Sen Gupta Committee report OD 

publJ e se~t.r ~nter,..j.el 

8282. SHRI V. TULSIRAM : 
PROP. RAMKRISHNA 
MOaE: 
SM .• 1 MANI" REDDY : 

Will the Minister of IN:DUSTR Y be 
pl .. sed to 111te : 

(a) whether it is a fact that the Arjun 
Sen Gupta Committee report bas been 
kept in cold storage as reported in the 
Economic Times of 30 March, 1986; 

(b) if so. the reasons therefor; 

(c) the hurdles which are coming in 
tbe way of implementation of the recom-
mendations made in the committee"s 
report; and 

(d) when Government propose to 
imp lement these recommendations? 

THB MINISTER OF STATE IN THE 
DEPAR.TMENT OF INDUSTIUAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM): (a) No, Sir. , 

(b) Does not ari~e. 

(c) and (d) The rec01llmend,uions of 
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the Con)miUoe are beIng eilamincd by 
tho, Government. 

RevisIon of cement pro dIction 
tar let for 1986·87 

8283. SHRIMATI JAYANTI PAT ... 
NAIK : Win tbe Minister of INDUStRY 
be pleased to state : 

(a> whether OovernmC1lt have revised 
tho cement production target fixed for 
1986-87; 

,(b) whether the cement production 
target for 1985-86 has not been achieved; 

(c) if so, the reasons therefor; and 

(d) the steps proposed to be taken to 
increase the cement output in the Seventh 
Five Year Plan '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM): (a) No, Sir. The target for 
1986 .. 87 has been fixed for the first time ,at 
36.5 million tonnes. 

(b) The production of cement during 
1985-H6 was about 33".1 tnillion tonnes 
againt the target of 33.S mimon tonlles~ 
Thus, target has been achieved to the 
extent of about 99 per cent. 

The marginal shortfall in the ,cement 
production compared &.0 the target during 
1985 ... 86 was mainly due to the beavy and 
prolonged power cuts in some or the 
major cement producing States particularly 
Karnataka and Rajasthan .. labour problems 
in some of the parts, shortage of coaJ and 
wagons in certain ca ses and delay in the 
commissioning schedule of some of the new 
projects. 

(d) With a view to increase the cement 
output in the 7th Five Year Plan, efforts 
are being made to encourage maximum 
utilisation of ex.isting capacity, by removing 
the lufrastructural' constraints, inhibitina 
production. The progress of new schemes 
which have been sanctioned is peraodicalJy 
reviewed to ensure commission'DS of tbc 
projects as per schedule. 

Optl .... PI •• t Letd Faetor or t ...... 
po1rer .. iu,. 

8284. SaRI MOOL CHAND DAdA: 
Win the Minister of.ENERGY be plea led 
to state: 

Ca) what is the acceptable optimum 
plant load factor (PLF) in respect of 
various Thermal PD"" Ubits/Statfons in 
the ~ountry; 

(b) the names of the major tbermal 
power stations in tbe country bavina10w 
PLF .. below 55 per cent durina tbe last 
two years; 

(c) the nlain reasons for Jow PLP 
working; 

(d) the remedial steps taken to 
achieve tbe optimum generation from sucb 
units; and 

te) in which cases optimum aeneration 
could not be achieved and reasons for the 
same? 

THE MINISTER OF ENERGY (SHR!. 
V ASANT SA THE)': <a) The COBlmit-
tee on Power set up by the Government 
had recommended that Plant Load Factor 
of 58 per cent should be considered al the 
norms for the system. 

(b) The desired information i. liven 
in the statement given below. 

(c) There are various reasoDS for Jow 
plant load factor of Thermal Power Sta-
tions which include deterioration io quality 
of coal. deficlencios in oquipmeDts, had ... 
quately trained operation and 8laiAtoaanQS 
staff, system load conditions etc. 

(d) For improvina the perfo11l*GCI 
of thermal power stations, RoyiaJ T .... 
and Task Forcea comprisin •• DUHOn 
from CBA. BHBL &; ILK periodicaU, -'visit 
tbe power station and tjmc*bouact _doa 
pJaDs are drawn to remove thr delicteacica. 
Iu' addition, a ccntralJy' sPouJoted "coo-
vation and ModetDisati~D Scheme haa beJn 
iDi~ated coverin, 32 tbermal power statioDS 
to improve their performance. 

(0) Tho thermal pow.r .tatioGI wlao •• 
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plapt load factor was less than the Nati· 
onal average of 52.4 percent during 1985-;86 
are indicated in statement· given below. 

The b~oad reasons for poor performance 
are indicated iD reply to part (c) above. 

Statement-I 
Name of thermal power stations having PLF less thaD SS% duriDS 

1984-85 and 1985·86 

1984-8S 
Name of Station 

1 

Badarpur 
Faridabac1 Extn. 
Panipat 
Obra 
Paoki 

Harduaganj 

Harduaaanj B&C 

RPH 'Kanpur 

Ukai 

Gandhi Nasar 

Nasik 
Koradi 
Kbaperkheda 
Para! 

Bhusawal 
Chandrapur 
Satpura 

Korba II 

Korba West 
Kothaaudem B 

Kotbaludem C 
Nel10re 

Ennore 
Balin Bridge 

Patratu 
Baruani 
Tat.;ber 

PLF (%) 

2 

.47.8 
27.9 

39.7 

29.7 

48.8 

32.0 

29.5 

24.8 

50.5 

39.8 

51.9 
36.0 

18.6 

34.4 

45.7 

45.2 

48.S 

44.3 

47.2 
32.1 

~8.2 

44.5 

36.2 

14.2 

33.0 
21.3 

,32.2 

1985·86 
Name of Station 

3 

Badarpur 
Faridabad 
Panipat 

Obra 
• Panki 

Harduaaanj 

HarduagaDj B&.c 

RPH Kanpur 
Parieha 
Ukai 

Wankabori 
Khaperkbeda 

Paras 
Chandrapur 
Uran G.T. 

Trombay 
Satpura 
Korba.1 
Korba West 

Kothaludem A 
Kothaludem B 

Kothaludem C 
Nellore 
Raichur 
Bnnore 
Balin Bridae 
Patratu 
Baraunl 
Nuararpur 

PLF (%) 

46.0 

25.2 

39.0 

41.6 

34.2 

23.5 

34.8 

14.2 
28.2 
49-.9 

47.3 

32.0 

45.9 

44.7 
27.4 
54.8 
'1.7 
'4.9 
45.7 

'4.0 
36.0 

54.9 

45.3 

33.5 

52.2 
3.6 

40.0 
21.3 
42.' 
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1 2 3 4 
Saataldih 41.4 Talcber 31.7 
Kolalbat 24.7 SaataJdih SI.3 
CBSC 45.6 Kolapat 28.6 
Cha~drapura 52.8 ' csse 4t.~ 
Durppur 40.3 Chandrapura 47.1 
B,okaro 51.0 Durlapur 52.6 
ChaDdrapur 35.0 Botaro 51.8 
Naml'up 38.2 Chandrapur SO. 3 

Namrup 46.6 

Bonaai,aon 15.9 BODa_ilaOD 1.9 

l Statement-II 

Station having P,L.F. less thaD National averaae duria, 1985.86 

Station PLF <%) 

1 2 

l. Badarpur 46.0 

2. Faridabad Extn. "25.2 

3. Panipat 39.0 

4. Obra 1·13 4J.6 

S. Panki 34.2' 

6. lIardua Ganj A 23.S 

7. Hardua Ganj B &. C' 34.8 

8. R.P .H. Kanpur 14.2 

9. Parieha 21,2' 

10. Ukai 499 

1 t. Wanakbori 47.3 
"12. Khaperkheda 32.0 

13. Paras 45.9 

14. Chandrapur 44.1 
15. Uran (OT) 27 •• 
16. Satpura S1.7 

17. korl? W .. t "'.7 
J8.' Xoth.pdem • 36.0 
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1 

19. NeHore 

20. ltaicbur 

21. Ennore 

22. Basin Bridge 

23. Patratu 

24. Barauni 

25. M uzaff'arpur 

26. Talcher 

27. Bandel 

28. Santaldih 

29. Ko)aghat 

30. D.P.L. 

3l. Chand'rapura 

32. Bokaro 

33. Chandra pur 

34. Namrup 

35. Bongaigaon 

36. . L akwa (Assam) 

Study made I. divorce casel 

8285. SHRI MOOL CHAND DAGA : 
Win the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) whether any study of divorce 
cases had been conducted in the light of 

.. causes and decisions on divorces; 

(b) jf so, the findings thereof; 

(c) if not, the reasons thereof; 

(d) whether Government propose to 
conduct any study now; and 

(e) how many times laws/rules in 
respect of divorces have been modified 
during the last teo years ? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHARDWAJ): <a> to (0) 

2 

45.0 

33.5 ' 

52.2 

3.6 

40.0 

17.0 

42.8 

31.7 

51.3 

28.6 

50.3 

26.3 

47.1 

St.! 

40.3 

46.6 

1.8 

40.1 

No study of divorce cases had been con· 
ducted in the light of causes and decisions 
on divorces. However, since the passing 
of the Hindu Marriage Act, 19S5 and the 
Special Marria'ge Act, 1954, various sugges-
tions were rec.iv.4 from Members of 
Parliament and the general public regard-
ina the grounds of dwerce. In the liaht 
of these suggestions, the Law Commission 
had made a study of these matter$ and 
aiven its recommendations in its 59th and 
71st Reports. 

To aive effect to the recommendations 
of the Law Commission in its 59th Report, 
tbe Marriage Laws (AmencimeDt) Act, 1976 
was pas .... d mainly to liberalise the provi. 
sions relating to diVorce and for the' expodi .. ' 
tious disposal of such proceodiqs. 

The Marriage Laws (Amendment) Bill, 
1981 was intftHlactd' fO give effect to tbe 
recommendatiOAl of -he Law CommisaioD 
a. contained ita its 71st Report "hleb 
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provided for irretrievable l>reak.dowD of 
mariiaac al a around or divorce in tho 
Hin"" MeniAl' Act. I." .DeS d\c.IpeoiaI. 
Marriage Act, 19'4. The BiU w~s referred 
to a Joint Committee of both Houses of 
Parliament 1l1ld it recormDea.ded tbe with. 
drawl of tbe Bitt tiM such 1ime the tioeeeeaey 
infrastructure like the .tablishmRt 01 
Family Court" etc., ia providod for. 

T= Hin.du Marriaac Act was also 
amended in J~4 to i'DSelt therein a provi. 
sion for dissolution of. marriage on the 
ground that there has' been no resumptien 
of cohabjtatiDn as between the parties to 
the marrialc for a period of one year or 
upwards after the passiog of a deeree (or 
judicial separation or there bas been no 
restitution of conjugal rigbts al between 
the parties to the marriage for a period of 
on~ year or upwards after the passing of 
a decree for rottitution of coajuel) riah:ts. 

No other amendments were taken up 
in respect o( di1l0ree durillJ' the last teb 
years. There is also no proposal at pre-
sent before the GoverDmetlt to undertak, 
any study fa tIte matter. 

Blfur.:ation of '.stl lad Telearapbl 
DepartDltllt 

8286. SHRI MOOL CHAND DAGA : 
Will the Minister "r COMMUNICATIONS 
be pleased to state: 

(a) when the bifurcation of Posts and 
Telegraphs Department occurred .arut the 
objects of bifurcation; 

(b) the advantages and disadvantaacs 
thereof; 

(c) the staff p.08ition before aad after 
the bifurcation in Oa.t I posts and Dis-
tricts _ad Cirda; wbetfler there has beOft 
an ittCreaae attd if 80, how much; 

(d) the profit and Joss statement of 
PO&(s aad Te1esrapas Dcpamneat. yearly 

. 'ftaattcos before bifurcation in . respect of 
two precedina years; and 

(0) tb. financial position in the' 
Departments of Posts and Tolecommunica-

, tioDI separately tilt December, 1985 show-
in, yearly figures after the bifurcation '1 

THE MINISTER OF STATE OF THB 
MIN11STRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AF'FAIRS(SHItI 
R.AM N'IWAS MIRDHA) : (8) Tho 
Ministry of Communications was reCoDstj .. 
tated into two \ separate departments. viz. 
Departro.ent of Posts and Department of 
Telecommunications vide Government of 
India orders issued on 4-1-1985. 

The object of bifurcation was to 
improve tbe efficieacy of Telecom. system 
in operational, technological and manage-
ment aspects. The Postal service was 
labour incentive while Telecom. service 
was hiahly technology oriented. 

(b) , The advantages of bifurcation are 
that both the Postal and Telecom. services 
will be able to devote better attention for 
the improvements of the services in their 
respective" departments, There are DO 
disadvantages of the bifurcation scheme. 

(c) Postal Service. 

No. of Class I 
posts before bi-
furcation. 

441 

-------... _.,-.,.._ .. __ 
No. of Class I 
posts after bi-
furcation. 

443 

There is an increase of 2 posts after 
the bifurcation. 

Tele.:oqa. Service 
There is DO increase after the bifur-

cation. 
Cd) and (e) The information is furni-

shed ill the statement given below. 
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ne Revellue, Workioa Expenses, SurplUl/Doficit for tbe year 1983.84 aDd 
1984-8S are as follows; 

Revenue Receipts 

Workios Expenses 
Dividend 

Total Expendit..,re 
Surplus (+) 

1983·84 
Postal 
service 

434.S4 

S07.77 
9.07 

516.84 

(actual.) 
Telecom. 

service 

1028.12 

681.38 
87.89 

769.27 

(Rup~s in crores) 

1984·85 
POltal 
service 

444.41 

568.66 

11.84 

580.50 

(actual.) 
Telecom. 
service •.. . 

1191.32 

810.89 

, 123.13 

934.02 

Deficit (-) (-) 82.30 (+) 258.85 (-) 136.09 (+) 257.30 

For 1985·86 and 1986·87 the Revised Estimate &. Budact Estimate are as 
follows: 

(Rupees in crores) 

J985·86 (JlE) 1986·87 
Postal 

(BE) 
Telecome. Postal Telecom. 

Revenue Receipts 

Workins Expenses 

Dividend 

500.00 

689.29 

689.29 

1360.00 

925.00 

166.18 

1091.18 

550.00 

773.60 

773.60 

1370.00 

904.50 

191.70 

1096.20 Total Expenditure 

Surplus (+) 
Deficit (-) (-) 189.29 (+) 268.82 (-) 223.60 (+) 273.80 

DeteetJoD of spurious ••• e,lI~cler. 

8287. SHRI MOOL CHAND DAOA: 
Win the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a> bow,maDY cases of spurious las 
~yUndera have been detected so far in the 
country; 

(b) the action taken against the 
defau1ters; and 

(c) how maDy cases 'of insurance 
alainst LPG explosioll have been dealt 
with duriDI the Jast three years ? 

THE MINISTER OF STATE OF THE 
)llNlSTJtY Of rETJtOLE1J~ A~P 

NATUR.AL GAS (SHRI CHANDRA 
SHEKHAR SINGH): <a> While DO 
separate statistics about spurious LPG 
cylinders arc mai»tained by tbe oil industry, 
weediua out of defecUve, iDcludiol spuri. 
OUS, cylinders is done at tbe bottling plants 
durinl tbe coutle of visual inspection and 
water bath test. 

(b) wherever a spurious cylinder is 
tendered by or can be traced to a trans-
porter or distributor action is taken alajnst 
tbe party which ranps from recovery of 
penal rate to termination of coDtract. 

(c) No statistics are maintained by 
tlte Oil ipdu,t,)'. ip tbi. r.rd; ape)) cia., 
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arc dealt witb by insurance compaDies 
directly with the claimants. 

8288. SHRI D. N. REDDY C' 
Will the Minister" of INDUSTRY be pleased 
to state: 

Ca) whether it is a fact that continued 
royalty payment for foreign companies is 
agreed to in rare cases involving hiah 
technologyaod industries which arc export-
oriented or on any similar consideration; 

(b) if so, tbe details of tbe guidclhies 
followed in this connection; 

(c) whether a list of items with n'ames 
of ror~ign companies, which were paid 
royalty in foreign exchange during the last 
three years, has been compiled, Ministry .. 
wise; and 

(d) if so, the details thereof indicating 
the total royalty paid year-wise? 

THE MINISTER OF STATE IN 
THE DEP'ARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) and (b) As a general 
policy or' the Government, royalty payment 
to foreign companies is normally allowed 
for an initial period of 5 years. However, 
a higher rate of royalty may be considered 
on merits in exceptional cases, where the 
technology involved is sophisticated or a 
major part of the production IS exported. 

(c) and (d) No Ministry-wise list of 
items with names of foreign companies 
which were paid royalty in foreign exchauac 
is prepared by the Government. However, 
the total royalty paid during the last few 
years is indicated below:, 

1980 .. 81 

1981·82 

1982-83' 

.... 

(in rupees 
croTes) 

8.88 

15.99 

39.72 

Complaints regarding faulty teJepbone 
service. In Calcutta 

8289. SHRI ATISH CHANDRA 
SINHA: Will the Minister of COMMUNI-
CA TJ 0 NS be ploased to state : 

(a) whether the number of com. 
plaints from subscribers in regard to 
telephone services have been constantJy 
rising; 

(b) whether the Calcutta Telephones 
have been passing on the responsibility 
for such large number of faulty telephone 
services to other departments like Calcutta 
Electricity, CMDA and municipaf depart. 
men~s for their digging roads a'nd thereby 
damaging teJ~pholle·cabl~s; and 

(c) if so, the facts thereof and the 
details of complaints received during the 
last six months alongwith the total number 
of telephones~ exchange-wise, which remai. 
ned unserviceable constantly for more than 
30 days duriftg the period of six months 
ending on 31·3·86 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA. 
TIONS AND MINISTER OF ST A T.E IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MJRDH.(') : (a) 
No, Sir. On the contrary there is an 
improvement over past 5 years In this 
parameter of performance as per state .. 
ment .. l given below. 

(b) it is a fact that a large number 
of faults arc caused due to damage on 
telephone cables by various utility 
agenci06. 

(c) (i) Average number of com. 
plaints per month during 
October, 1985 to March, 
1986 was 33.9 per )00 
telephones. 

(ii) Total number of telephones 
remained un-serviceable cons .. 
tantly (or more than 4 weeks 
during the six months period 
ending 31~l .. 86 are show.n as 
per statement·II' given belew. 
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Stat,meat-I 
Complaints p.et 100 .tations/Month durina last 5 years. 

Year Averaae/Month 

1981·82 44.6 

1982-83 35.7 

1983.84 41.4 
1984.IS 42.6 
1985·86 37.7 

Statement-II 

Telephone faults pending more than 4 weeks as on 

Blchanael 31-10 .. 85 29-11·85 31·12 .. 85 31-1-86 28-2-86 31·3·86 

21/24/29 87 61 67 S9 6 S 

23 2' 3 Nil Nil Nil Nil 

25126/27 837 487 78 61 56 80 

3)/31/33/34 942 518 133 S3 198 341 

35/36 269 2S Nil Nil Nil Nil 

41/42/~ 153 79 16 7 17 7 

43/44 219 16 Nil Nil Nil Nil 

.5/49 410· 188 116 3 Nil 14 

52 96 7 Nil 3 Nil 

54/55 1209 243 103 58 77 73 

57 14 Nil Nil. Nil Nil Nil 

64 19 2 10 Nil Nil 3 

66 234 155 106 57 43 42 

67 203 105 Nil Nil Nil Nil 

72 42 3 Nii Nil Nil Nil 

77 140 54 4 Nil 5 i 

SfSubarban Ex,s. 48 8. Nil 1 Nil 6 

HI " " 11 Nil Nil Nil Nil Nil 

N/ .. •• 110 SO 1 2 NiJ Nil _ .. 
Total 5072 2004 634 lOl 40S 572 
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8290. SHltI ATISH CHAND~A 
SINHA: Will the Minister of PETRO· 
L'EUM 'AND NATURAL GAS be pleased 
to state: 

<a> whether it is a fact tbat the distri-
butonbip or aiency for 'Iodane' domestic' 
aas planned to be allotted under tbe' 
Martetios, Plan of 1983,-84, 1984 .. 85 and 
1985·86· in the resion of West Benpl has 
not so far been allotted at different placos; 

(b) whether large and thickly popula .. 
ted areas under the districts of Hooghly, 
24·Parganas and Murshidabad have still 
not teen included in those marketing 
plans; 

(c) if so, tbe facts thereof and the 
rea ions therefor; 

(d) the steps being taken to identify 
the areas in these districts in the next 
Marketing Plan of Indian on Corporation 
Li~ited for the purpose; and 

(e) the total number of LPG consu-
mers in West Bengal durina' the last three 
years? 

THE MINISTER OF StATE OF 
THE MINISTRY OF PETROLEUM 
AND NATURAL GAS (SHRI CHAN· 
DRA SHEKHAR SINGH): (a) In the 
state of West Bengal IOC has planned a 
total number' of 47 LPG distributorships 
in its Marketing Plans 1982·84 (Pt. II), 
1984-85 & 1985.86 out of which 17 have 
been commi~~ioned and for 11 distributor-
ships Letters of Intent have been issued. 
The remaining 19 distributorships are at 
various stages of the selection process. 

(b) No, Sir. 

(c) Does not arise. 

(d) The oil industry is introducing 
LPG in a phased" manner in towns with 
a poputation of around 20,000, includiD& 
such towns in the districts of Hoolbly. 24 
Parlanas and Murshidabad, subject to 
adequacy of potential for an economically 
viable distributorship. 

(e) Tbe total number of LPG COOlU-
men In West BODaa) durinl tbe fait three 
yeari was al uDder': . 

, 1.4.84 1.4.85 1.4.86 

3,44,785 3,87,705 
---------------------------
Settl •• up of hoi dla. co.pa.lel by 

Dler"al lick Public Sector Val,. 

8291. SHRI C. MADHAV RBDDY : 
Will the Minister of INDUSTR. Y be 
pleased to state : 

(a) whether therc is a proposal to 
merle sick public sector units with heaUhy 
ones and to let up holdin, companies 
with units operatJDI on similar productiOll 
lines; 

(b) ,r so, the details thereof;' 

(c) whether any other proposals to 
restore health to sick public aector 'unitl 
are beiDa examined; and 

. (d) h so, tbe details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT. (SHRI M. ARUNA-
CHALAM): (a) and (b) It is presumed 
that the question relates to the Central 
Public Enterprises under the Administra-
tive cQntrol or the Mi~istry of Industry. 
There is DO proposal at prescnt to merl' 
sick public sector units with healthy ones. 
The feasibility of (orming' boldina com-
panies in certain Stctors is under exami-
nation of the Government. 

(c) and (d) Government is c01'1ltantiy 
endeavourina to restore health to lick 
pubJic sector unjts. The steps laken in 
this direction include. inter-alia. reaular 
.monitoriDI of performancc, arraDlem.ts 
for captive pnoration of power wherever 
considered fealible, inve.stment in balanciDi 
facilities, uparada tion or tecbDoJolY, 
modernisatioD and rehabilitation of pJaatl, 
product diversification, ttai.oinl Ud 
retraiDina of persoDnel, adoption 01 variOUl 
coat cODtrol and cost reduction meaaurea 
and encouraaement of workers participa-
tion _in maDapOleDt, 
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8292. SHRI C. MADilA V REDDI : 
Will the Minister of INDUSTR Y be 
pleased to state: 

(a) whether any long.t~rm and short-
term plans have been prepared by Govern. 
ment for improving the performance of 
the public sector undertakings; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CHALAM): (a) and (b) Performance of 
each Public Enterprise is rfNiewed by 
Government periodically and remedial 
measures botli long·term and short-term 
are taken whioh include. inter alia, tech-
nology ul-"gradation, modernisation of 
plant aud equipment, diversification of 
prod~ct .. mix, provision of investments in 
balancing facilities and captive power 
plants~ changes in structure of the organi· 
sation wherever considered necessary t and 
formulation of co-rporate plans. 

Reservation of job .. for bandicapped 
perSODS 

8293. DR. T. KALPANA DEVI 
Will the Minister of LA W AND JUSTICE 
be pleased to state : 

(a) whether it is a fact that a Jegisla-
tion for reservation of jobs for the handi. 
cappc'd was recommended by a Committee 
of his Ministry constituted in 1981; 

(b) if so, the reasons given for 
reservation; 

(c) the details of ' the other recommen-
dations of the committee; and 

(d) the action taken by Government 
thereon? 

THE'MINISTBR OF STATE IN THB 
MIN.ISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) No 
weh Committee bas been constituted by 
the Ministry. 

(b) to (d) Do not arise, 

I .. ptoyt ..... t :'a plaat load I.'ctor 

8294. DR. T. KALP',ANA DEVI 
Will tbe Minister of BN-BRGY be pleased 
to atate : 

(8) wllether it is feasible to improve 
plant load factors of State Electricity 
Boards from present 50 per cent to 60 per 
cent; 

(b) whether the energy transmission 
losses can be reduced from 21 per cent to 
10 per cent; and 

(c) if so, whether it would eliminate 
the present power shortage (H. T. 31.3.86)1 

THE, MINISTER OF ENERGY 
(SHRI V ASANT SATHE) : (a) The 
Committee on Power set up by the 
Government had recommended that plant 
load factor of 58 per cent should be 
considered as t he norm for tbe system. 
Efforts are being made to improve tbe 
plant load factor to this level. 

(b) The transmission and distribution 
losses in the country can be reduced by 
implementing system improvement pro. 
jeets for strengthening of transmission and 
distrJbution systems and Checking the theft 
of energy. Strengthening and improvement 
of the systems will require adequate . funds 
and implementation of the schemes for the 
same wjH take time. 

(c) Subject to availability of funds, 
efforts are being made to see that the 
power situation is considerably ameliorated 
during the next 4 to 5 years. . 

Reduction fo price. of VJtamln 
f~rDlulatlotl8 ' 

8295. SHRI P.R.S. VENKATESAN: 
SHRI . Y ASHWANTRAO 
GADHAK PATIL : 

WUI the Minister of INDUSTRY be 
pleased to state : 

(a) whether his attention has been 
drawn to the press reports about Vjtamin 
formulations prtce cut by 40 per cent; 

(b) if so. the names or tbe vitamin 
products whose prices have heeD reduced; 



(c) the earlier prices 6xed for each of 
these vitamin products and the revised 
prioes fixed for each product; and 

~ETRO.CHEMICA,LS (SHRI R. K. JAr .. 
CHANDRA SINGH): (8) Yes, Sir. 

(d) what is the PI ice at which each js 
bchli sold at present ? 

(b) and' (c) A. Statement is given 
below. 

TtlE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEtdICALS AND 

(d) Manufacturers have 'represented 
aaaiost the reductioJ) in prices and have 
not yet complied with the reduced prices 
so far. 

Sl. 
No. 

(1) 

I. 
1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

II. 

1. 

2. 
3. 

4. 
5, 

6. 

7. 

8. 
. 9. 

10. 

II. 

Name of the 
formulations 

(2) 

Pfizer Ltd. 

Becasule Caps. 

Becasule Caps. 

Becasule Syrup 

Multiviplex Forte 

M.ultivipJex Forte 

Multiviplex Forte Drops 

Multivitaplex Elixir 

Dumasule Caps. 

Dumasule Caps. 

Terramycin SF Caps. 

Sandoz (I) Ltd. 

Calcium Tablets with 
Vito C, D & BII 

-do-

Mutrisan Caps. 

Mutrisan Caps. 

M·utrisan Cap. 

Hematrine Caps. 

Hematrine Caps. 

Hematrine Liq. 

Hematrine Liq. 

Metules Caps. 

M.tui~1 Cap •• 

Statement 

Pack 
Size 

(3) 

20's B. 
lOOts B. 

50ln1 

20~s 

100's 

15ml B. 

lOOmI B. 

20's B. 

l00's B. 

25x4's Strip 

SO's B. 

200'. B. 

30's B. 

90's B. 

450'8 B. 

40's B. 

S(Xrs B. 

SSm!. B. 

200m1 B. 

30's' 

90~. 

Earlier 
Price 

(4)' 

8.85 

33.13 

4.98 

8.67 

32.12 

4.49 

9.61 

7.96 

29.52 

. 63.72 

5.78 

16.41 

9.52 

23.70 

104.80 

11.57 

112.36 
I 

5.11 

9.22 

11.68 

30.19 

Reviseed 
Price 

(5) 

7.58 

l·3.30 

4.80 

7.00 

3\).43 

. 4.25 

9.44 

6,03 

25.87 

68.44 . 

5.78 

18.84 

8.03 

21.6, 

92.40 

9.72 
93.04 

5.19 

9.33 

9.84 

27.09 
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1 2 3 .. 
12. Cal8ufar Tabs. l00's 7.47 8.00 

13. Callufar Tabs. SOO'. 27.3' 28.19 

14. . Macalvit Syrup SSml 7,.00 6.54 

15. Macalvit Syrup 200m1 13,15 12.S1 

III. Abbott lab •. (I) 'Pvt. Ltd. 

1. Ibero]·SOO 90ml 11.11 9:41 

2. Iberol.SOO 240m! 24.30 22.28 

3. Iberol Tablets 25'. 7.62 '5.97 

4. Iberol Tablets 100'. 23.'5 20.71 

s. Optilets.M 2S's 9.57 7.94 

6. Pramilets 25's 8.37 6.0S 

7. Surbcx-T . 2S's 9.88 8.08 

8. Surbex-T lOOts 33.00 29.18 

9. Vidaylin Syrup 90ml 7.04 S.3S 

10. Vidaylin Syrup 240m) 13.97 11.38 

11. Vidaylin· Syrup 480mt 26.21 19.77 

12. Vidaylin M Drops ISm} S.22 4.74 

13. Vidaylin Drops 30m} 8.00 7.22 

14. VidayHn Drops 15ml 5.15 4.66 

15. Vidaylin Drops 30ml 7.82 7.0' 

16. Vidaylin M Syrup 90011 8.46 6.43 

17. Vidaylin M Syrup 24Om1 17.83 14.26 

18. VidayUn M Syruy 480ml 34.05 25.S3 

19. Iberol Liquid 90ml 8.83 6.64 
20. Ibero) Liquid 240m} 18.38 14.83 

21. Optilets . Tabs. 25's 10.24 8.42 

22. Surbex Syrup. 9Om1 10.73 8.19 

23. Surbex 25's 5.97 4.10 

24. Surbex lOO's 16.75 13.26 
25. Surbe" ~OO's 64.03 53.69 

26. Bevidox Liquid 90mJ 13.1' 10.77 
27. Surbex T Liquid 9Om1 10.02 8.05 
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Ker ... 

8296. SHlU· SUR.BSH E.l1J.UP : 
'Will the Minister or INDUSTRY b. pleas-
ed to state: 

(a, whether thero are aDY drul 
maoufacturlna firms ira Keral. which have 
violate,d the provisions of the Druis 
(Prices) Control Order, 1979; 

(b) the nature of such violations and 
tbe names of such firms; aQd 

(c) whether any action bas been taken 
agajnst those firms ? ' 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF CHEMICALS AN~ 
PETRO·CHEMICALS (SHRI R. K.. JAI-
CHANDRA SINGH) : (a) No jnst~nce 
of violation of provisions 01 the DruJs 
(Prices Control) Order, 1979 by drug 
manufacturing units in Kerala bas com. to 
tbe notice of the Government. 

(b) aDd (e) Do not arise. 

Provi.loD of dome.tie electriclt1 coallec-
tloDi I D unloa Territory or Aad.lIlae aad 

Nlcobar 1I110ds 

8297· SHRI MANORANJAN BHA· 
KTA: Will the Minister of ~NERGY 
be pleased to state : 

(a) the number of applications for 
providing domestic electricity connections 
which are pending in tbe Union Territory 
of Andaman and Nicobar Islands despite 
all the requisito conditions haviul been 
completed and (or how much time; 

(b) how many.vinales are a<ffocted 
thereby; 

(c) the reasons for the deJeYi and 

(d) whether 8ny time frame has been 
laid down to provide cODnection. to all 
applicants? 

THE MINISTER OF ENER.GY 
(SHR.I VAS,ANT SATHB): <a> to (d) 
The Information is beiDJ coDed'" aDd will 
~, Jaf~' ~n f"" T.b~ f'I lb, HoDt', 

Pro poIIl, t. iet up LPG dl.trlb.tloa eea-
tret at dt.trf.t Headquarter. " 

1298. SHill LAlCSHMAN MALLICK: 
Will the MiDister of PETROLBUM AND 
NATUR.AL GAS be pleased to state: . 

(a> whether there is ,any proposal 
under the consideration of GovernmeDt to . 
lOt up at Jelit one LPG distribution centro 
at each district ,headQ uarters in tbe country; 
aDd 

(b) if so, the details thereof', 

. THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (8) and (b) The 
Oil marketing companies have been advis-
ed to accord priority in providing LPG 
facUities to district headquarters subject to 
economic viability. 

Ultra .. tub ,oUlge power houle in 
Uppal viliale near Hyde rabid ha 

Aadhra Pradesh 

8299. SHRI G. BHOOPATHY : Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether the Central Power Rese .. 
arch Orsaoisation has a proposal t~ estab. 
lish an ultra high voltage power house in 
Uppal village near Hyderabad in Andhra 
Pradesh; if so, the details thereof; and 

(b) how much power from this power 
house will be allocated to Andbra 
Pradesh 1 

THE MINISTER OF ~NEROY 
(SHRI V ASANT SA THE): No, Sir. The 
Central Power Research Institute, Banga-
lore, are setting up a laboratory at Uppal 
vil1ase near Hydcrabad in Andhra, Pradesh 
for undertaking research in tho field of 
Ultra Hi,h Voltage A. C. transmission 
Jines. 

(b) Does Dot arise. 

Import of PeDulthnafe J8 tbe 01 DIe 
of l.terDlecllat~. for Manafactare 01 

Etha.butol 
8300. SHRI SHANTI DHAIlIWAL : 

Will the Minister or INDUSTRY be pl •• s .. 
ed to .tate : 
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(a) w&ethor it is a fact that certain 
Drul Cottlpanies were (ouod· importing, 
Plnultimate under "he na~ of iaterme .. 
diet. (Of tho maau(acturQ' of Ethamb1lltol; 
and 

(b) if 10, th<' details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO.CHEMICALS (SHRI R. K. lAI· 
CHANDRA SINGH): (a) No. Sir. 

(b) Does oot arise. 

Orga.i.tlon fo a~ses, tedlitoJolY 
requlretrJtD" 

8301. SHRI JAI PRAKASH AGAR .. 
W AL: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether Government propose to 
set u'p an orsanis8tion to assess 
technology requirements and to identify 
areas for development of technologies and 
promote research and development skiJls 
in the industry; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CHALAM): (a) and (b) Government 
have set up in March, 19S6, nine Techno-
logy Development ~v;sory Group in the 
following fields to render advice on the 

. technology thrust to be made in these 
sectors: 

1. Agricultural Machinery (particu. 
larly Tractors and equipment); 

2, Electronics & Electro-mechanical 
Instruments. 

3. 

4. 

5. 

Energy Efficient Power Transmis_ 
sion and Distribution Equipments 
(Motors, Transforme·rs and swit-
cbgears). 

Information TechnorolY, Its 
hardware and software. 

Carbide, Ceramic and Diamond 
Tools; 

6., New' POllia, and CastiD, Techno-
JOlf, 

7. Fermestation teobnoloay .. Indus-
trial Applications of .Bio.Tecbno-
logy. . 

8. Patented operations liko conti • 
. nuous poly condeasation for' 

plastics synthetic fibre iadu •. try. ' 

9. Bagasse based paper. 

The terms of reference of these groups 
include assessment of existing technology 
in the country and contemporary interna-
tional tect,nology, identification of techno. 
logy gaps, fina1isation of technological 
goals for 1990 and identification of leading 
organisations for specific tasks with time-
bound prorramme. 

,TelepJloDe servi(es in CalelUs 

8302. SHRI P. R. KUMARAMAN .. 
GALAM : WiJJ the Minister of COMMU. 
NICATIONS be pleased to state; 

(a) whether the telephone services in 
the Capital as also in other metro cities, 
particularly Ca1cutta. continue to be unsa .. 
tisfactory and whether this is due to inadc 
quate training of ,operators and supervi. 
sory staff and if so, corrective steps taken! 
proposed to be taken; 

(b) whether introduction of high den .. 
sity of telephones as ill other large cities 
such as Tokyo and London wiJ1 reduce 
the running overheads, in(rease the efficie. 
ncy and reduce tbe investment; and 

(c) whether we expect to have one 
telephone per family in all the State 
Capitals as against 1.7 phones per penon 

, in New York? 

THE MINISTER OF ST A TE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAlllS (SHRI 
RAM NIWAS MIRDHA) : (a) The Tete-
pbone Services in the 'Capital (Delhi) and 
in other Metl'O cities viz. Bombay. Madras 
and C.leutta are by and I.rao satisfactory. 
Howover, i-. OIJovtta, complainta about 



unsatisfactory telopbooc services are recei. 
ved from tim' to time. But those comp. 
'latDt8- are DOt paeralJy attributablo to 
l.acloquat. traininl of oporators aDd 
suporvisors. 

(b) Yes, Sir. 

(c) No. Sir. 

M_fteture or alcobol from agri-
Culture Waste ,roRds 

8303. SHRI P. R. KUMARAMANG-
LAM: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether Indian Council of Agri. 
cultural Research and other laboratories 
bad evolved and claimed alcobol manufac-
ture from other agriculture waste products 
including tapioca; 

(b) if so, whether these processes are 
being used now; and 

(c) if so, quantity of alcohol manu-
factured therefrom? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PBTRO.CHEMICALS lSHRI R. K. JAI-
CHANDRA SINGH) : (a) The Central 
Tuber Crops Research Institute, Trivand· 
ram, under the leAR has developed pro-
cess for usiQg tapioca for production or 
power alcohol (ethanol). 

(b) The process bas not yet gone into 
commercial usc. 

(c) Does not arise, 

I Trans/ation} 

Supply of t,rel to farmers at ega-
e ••• iolll rates 

8304. DR. CHANDRA SHEKHAR 
TRI" ATHI: Win tbe Minister of ' 
INDUSTRY be· pleased to state : 

(a) the total production of tyres in 
the c~uatry; 

(b) the perCCotaae Of tot'll pr·oductioD 
utiliS4KI h1 f'mJOl1; 

(c) whether Go",<,ernmcllt are formu. 
latinl aby scheme to make tyres avaUabJ. 
to tamets at eon~gsiona] tates rrhtou,b 
,rants; 

(d) it so, the outUnes thereor; and 

(e) if not, how Government propose 
to provide tyres to farmers ai concessiooal 
rates? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE. 
VELOPMENT (SHRI M. ARUNA .. 
CHALAM): (a) &nd (b) The total pro. 
duction of all categone5 of tyres durinl 
1985 was 123.03 lakhs. Production of 
tract'or and Animal Driven Vehicle (ADV) 
lyres was 9,50 lakhs and 4.50 lakhs which 
corresponds to 8% and 4% respectively of 
the total production. DetaiJ~ aboul per-
centage of tractor & ADV tyres used by 
farmers are not maintained. 

(c) No, Sit. 

(d) and (e) Does not arise. 

Allotment or land by Directorate or 
Industries; De lh i at low ra fes 

8305. Dr. CHANDRA SHEKHAR. 
TRIPATHI : Will 'he Minister of INDUS-
TR Y be pleased to state : 

(a) whether it is a fact that the Dir .. 
ectorate of Industries, Delhi Administra ... 
tion has allotted land at the rates lower 
than that fixed by Urban Development 
Ministry; 

(b) if so, whether this bas caused 
great loss to the Department; 

(c) whether applications were nof· 
jnvited from the general public before 
doiol so ; 

(d) if so, whether this has been done 
against the rules; and 

• 
(e) if so, tbe action taken against 

tbe defaulters 1 

THE MINJSTER OF STATE IN 
THE DEPARTMENT OF INDUSTRlAL 
DEVELOPMENT (SMRI M. ARUNA. 
CHALAM) ~ (a) ~nd (b) No,Sir. Accordillf 
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to Delhi Administration. the Minis-
try of Urban Development flxed the rates 0' residential and commercial land only 
aDd Dot for industrial land. Howevor. 
Diroctorate of Industries, Delhi Adminis-
tration allots land on pre-determiDed 
rat', in accordance with its po1icy. 

(c) to (e) Accordina to De!hi Admi-
nistratioD, only one industrial p)ot bas 
been allotted in Badli Industrial Estate-
Pbase III without inviting applications 
from the public. The said plot has been 
allotted to a polished rice exporting unit 
Oil the recommendations of the Govern'" 
ment in their efforts to boost India's ex-
port of agricultural items. Certain aIle-
aations made in regard to allotment of 
this plot were gone into but no irregula ... 
rity was found. . 

DfDlaad tor increase In pricfs of tyres 

8306. DR. CHANDRA SHEKHAR 
TRIPATHI : Will tbe Minister of INDU. 
TRY be pleased to state: 

<a> whether owners of tyre industry 
havt made any request to increase prices 
of tyres; . 

(b) if so, whether their request is 
under consideration of Government; 

(c) if so, the percentage of price 
Government propose to jncrease; 

(d) whether keeping the interest of 
farmers in view, Government are trying 
to k.eep the prices of tyres balanced; 
and 

(e). if so, how and jf not, the reasons 
therefor? . 

THE MINISTER OF STATE IN 
THE DBPARTMENT OF INDUSTRIAL 
DBVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (c) There is no sta. 
tutory control on the prices and distribu. 
tion ot tyres. 

(d) and (e) Government are constan. 
. tty revlewiDI measures includ.ing fiscal reli-

e', so a. to stabili.e .the prices of automo. 
dvo tyrtS at a reason,bl, Jovel. 

V,e of 'orelln DaIDellly Food speclallty 
Limited for their .produets 

8307. SHRI MANPHOOL SINGH 
CHOUDHARY: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether the Food Specia1ity Limi. 
ted, an international company bad taken 
prior permission of the .Union Govern ... 
ment for using foreign names for their pro'" 
ducts like Lactogen, Maggi, Nestle, Nes. 
tum, Ncscafe, etc; 

(b) if Dot, the basis for giving ~"em. 
ption to this company and whether Gov-
ernment ensure that these products are of 
international standard; and 

(c) the steps proposed to be 'taken 
by Government to ensure compliance of 
law of the land and also safeguard the 
interests of co~sumers wit.h regard to qua .. 
lity as well as standard ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (c) Mis. Food Spe· 
cialities Limited was promoted by MIs. 
Nestle SA of Switzerland and they have 
been, therefore, using most of these trade 
marks almost from the inception. Under 
the provisions of the Trade and Merchan-
dise Marks Act, 1958 prior approval is 
also not necessary for the use of trade 
marks. 

In regard to maintenance of quality; it 
is for the owners of the trade marks to 
ensure· that the products which carry 
their reputed trade marks are of the requi-
site quality to maintain the reputation of 
the trade marks. 

{English] 

Pollution io Andhra Cement Fadory In 
VIJayawada 

8308. SHRI V. SOBHANADRESS .. 
W ARA RA 0 : " Win the Minister of 
INDUSTRY be pleased to state: 

(a) whether tbe residents near Andbra 
Cement Factory in Vijayawada city arc 
sufferinl due to the pollution from tho 
smoke emanatins from it; . 



(b) , if so, tbe action taken 8,ainst 
management whieh failed to install Pfecl .. 
pitatot· pa11u,tion preventing equipment; 
and, 

(c) the likely date by which such 
equipment will be instaUed by t~e Andhra 
Cement Factory, Vijaywada'l 

THE MINISTER OF STATE, IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA .. 
CHALAM):(a) to (c) And bra Cement Com-
pany. Vijayawada was set up as far back 
as 1938 & the township has grown around 
the factory since then. To contain dust 
and smoke, Andhra Cement Company has 
already installed three Electrostatic Preci-
pitators (ESPs) in the kilns" one ESP for 
their cement mills and bag filters for coal 
mills. However, an ESP at one of theiJ:' 
kilns got damaged in February, 1986 which 
is expected to be repaired/rectified by 
May. 1986. 

Heavy Demurrages in Eastern Coal-
fields Limited and Rharat Coking Coal 

Limited 

~309. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of 
ENERGY be pleased to state: 

(a) whether an expenditure of Rs. 
94.31 lakhs was incurred by Eastern Coal-
fields', Limited and Rs. 73.4 lakhs by 
Bharat Coking Coal Limited during 1984 
as demurrages;, 

(b) .if so, the reasons for these heavy 
demmurrage charges; 

(c) . whether this bea vy demurrage is 
justified; and 

(d) if not, the action taken in this 
rcaard ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) : (a) and (b) 
Demurrages are leviable on detention of 
wagons beyond tbe free loadinl time pre-
scribed by Railways. Detentions are caus-
ed by operational difficulties such 8S break 
down of loadins equipment, strikes, power 
failure, constraints in road transpottation 
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to tbe sidinp. \lorealistie free 10amDi timi. 
nas and nOb adherence to time schedules 
for supply of WaaOD8 by Railways Gte. 

(0)' and (d) Constaat dort. are beiDa 
made to reduct ,detentions by improviq 
loadiol efficiency and $treamliDiq tho 
procedures in respect of free loacUIlI time. 
adberence of time schedules by aafJwaYI - ... and maintenance of sufficient coal stocka 
at tbe sidia,s. 

Plants foi. prodaetfoll of AmpfclUla aad 
AmexydlJlae Trlbydrate 'yilll .'Ie for 

"a at of ra" lII.terlall 

8310. DR. B. L. SHAILESH : Will 
the Minister of INDUSTRY b. pleased 
to state: 

(a) whether it is a fact that pJants of 
,many Drug companies for the production 
of Ampicillin and AmoxycilHne Tribydrat. 
are lying idle for want of raw materials; 

(b) if so, the reasons thereror; 
,·and 

(c) when the raw materials required 
by these units will be made available? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CHBMICALS 
AND PQTRO ... CHEMICALS (SHRI ~.K. 
JAlCHANDRA SINGH): (a) to (c) 6 
APA is the raw material required for the 
manufact ... re of Ampicillin and Amoxyci. 

, Iline Trihydratc. As per the avaiJable in-
formation no unit' is Iyiol idle for want of 

, this material. 

MelDor •• da from olteer. of Ce.-
tral Public Sector'Uaderta,k'DII 

8311. DR. A.K. PATBL: Will tbe' 
Ministor of INDUSTRY be pleased to 
state: 

<a> whether Government have flCe-
i ved memoranda from tbe officer. of 
many of tbe 238 Central P"blic UDder .. 
takiop UraiDI to accept t hoir • certain de. 
mands iaclucUoa tbat Government .bould 
suitably amend its poJioiel re.poD.ible fo, 
undorutiUlation of tho capacity of maDl 
uD,4.rtakiop; and 



(b) if so, the dct~ls thereof 1 

. THE MINISTER O,F STA,TE IN 
THE DEPARTMENT OF INDUSTRIAL 
D~VELOPM,ENT ,(SHItI M. ARU,NA· 
CJ:lALA~): (a) and (b) Tbe Officers 
A~~oci'tions of indivi4ual Public Enter-
pr~e$ as well as Federation and Confed~ 
r.a,tlon of Officers Associat.ions have submi-
tted several memoranda to ,Government. 
These primarily relate to removal of ceil-
ing for coverage under the Bonus Act, 
provisions of jeb security, nemination of 
officers on the Board of the public enter .. 
prise enhancement in ceiling for payment 
arhtuity and .introductien of superannu-
ation scheme in addition to the existing 
retirement benefit5. These suggestions 
have been examined in the Government 
and it has not been possible fer the Gov-
ernment to accept them. But no .specific 
IUlgestion has come from them for impro-
vement in the capacity utilisation of the 
public enterprises. However Government 
of its own have taken several measnres to 
improve capacity utilisation of the public 
enterprises. 

Declaration of category' A' eNo i odu" 
sfry' districts and supply of raw mat .. 

erials to smalJ industries 

8312. SHRI P. NAMGY AL : wili the 
Minister of INDUSTRY te pleased to 
ata'te : 

(a) the names of the States which 
have been declared as category' 'A' for 
living special consideration by the Union 
Government for industrialisation in view 
of their backwardness ; 

(b) whether it is a fact that all the 

14 districts of Jammu and Kashmir have 
be.~ categorised as industrially backward 
by the Union ~overnment; 

(c) whether it is also a ract that Gov .. 
ernment organisations which are responsi-

~ 

bl, for supplyina basic raw matc;rials like 
ite. &. Iteel,' plastic materials, paraffin wax 
ttt; for tb. small scale industries of tb~ 

St~tes are npt slI,ppl.Yinl lrhe above .Ums 
as per a,Uoca ti,OD made by tbe GoV'Ctn· 
me~t; and 

(d) whether a State-wise Ust .of tbe 
above items indicating the derpand made, 
allocation made and actual supply made 
wil1 be placed on the Table of the 
House? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM): (8) The list of districts in-
cluded in Category 'A' is avaiJable in 
Appendix-I of the BookJet on "Incentives 
for Industries in Backward Areas-April, 
1984" read with Press Note No. 14/2/83. 
DBA.! dated 9.4.85 copies of which 
are available in the Parliament Library. 

The entire territories in the States of 
Assam, Himachal Pradesh, Jammu & 
Kashmir, MeghaJaya, Manipur, Nagaland, 
Sikkim, and Tripura and Union Territo-
ries of Andman & Nicobar Islands, Aru. 
nachal Pradesh, Dadra & Napr Haveli, 
Goa, Daman & Diu, Lakshadweep, Mizo-
ram and Pondicherry have been included 
in Category' 'A' as 'No-Industry Districts' 
and 'Special Regions'. 

(b) Yes, Sir. 

(c) Iron & Steel materials are supp· 
]jed to SSI· Units either through State 
Small Industries Corporations or di,ectly 
as per the capac~ty/past off-tako propDrtoG 

to actual avaitabilty. There is at present 
no system of allocation of plastic mate. 
rials and parafin wax. 

(d) Statements I and 11 showing de-
mand. allocation an<\ $ugply of lroll aq,d 
steel matotiala ,tltrollab S.tato S .... ll Wa, 
riel Corporations duriDi til. year 1984 .. 8' 
are ,iven b.low : 
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Demand, Allocation and supply or Pialroa on Account of SSI Corporation tor 
tbe year 1984-8,5 

(Figures in M. Tao) 

SI. No. State SSICs Dem.·nd Allocation SuppJy 

1. Assam 3,000 1,000 SO 

2. Bihar 5,000 S,06O 

3. Orissa 20,.300 1,000 21 • 
4. West Bengal EO,OOO 60,000 3,433 

S. Chandigarh 10,000 . 4,500 3,210 

6. Delhi 12,000 

7. Haryana 3,45,000 44,000 19,911 

s. Himachal Pradesh 7,()()() 1,500 164 

9. Jammu &. Kashmir 1,800 1,800 '559 

10. Punjab 3,80,100 1,62,000 26,815 . 

11. Rajasthan 65,000 16,000 

12. Madhya Pradesh 15,000 7,000 2.214 

13. Uttar Pradesh 1,04,000 1,995 

14. Gujarat 4,00,000 1,56.000 1,29,379 

15. Maharashtra 1,80,000 48.000 16,962 

16. Andbra Pradesh 50,000 22,000 5,'64 

17. Karnataka 1,18,800 22,000 

18. Kerala 10,000 4,500 498 

19. Pondlcherry 3,000 450 40 

20. . Tamil Nadu 66,000 

16,74,000 "1,38,748 2,10,81' 

Sourc. : Iron & Steel Controller. 
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St.t .... ·11 

Demand Allocation aDd supplios of Steel Mater,als on Account of , , 

SSI 'Corporation' tor the year 1984-85. 
(FilUrea in MTs) 

• 
SI. No. State SSIC Demaad AJlocatioll Supply 

1 2 3 4 5 

. - -"' .. -_..~-..... ,,---, .. ~--.... --'.-...... ~ ...... ~--- ... _----._ ..... 
1. Andbra Pradesh 1,01,380 29,100 15,025 

2. Arunachal Pradesh N.A 1,400 175 

3. Assam 17,914 12,000 728 

4. Bihar 15,460 10,600 3,150 

s. Chandigarh 26,240 14,600 17,357 

6. Dadra & Nasar Haveli N.A. 1,400 Nil 

7. Delhi 4,56,400 33,SOO 20,674 

I. Goa 6,350 5,400 174 

9. Gujarat. 3,00,000 53,000 1.,525 

10. Himachal Pradesh 26,760 6,«lC) \ 2,232 

It Haryana 2,38,060 41,000 24,114 

12. Jammu & Kashmir 13,440 13.600 6,328 

13. Karnataka 1,12,196 , 29,900 13,107 

14. Kerala 31,000 14,400 653 

1'. Madhya Pradesh 34,125 21,500 12.760 

16. Maharashtra 1,01,500 45,700 25.210 

17. Manipur N.A 1.400 Nil 

18. Meghalaya N.A 800 164 
19. Mizoram 3,100 1.300 9' 
20. ,Naaaland 9JO 1.500 422 
21. Orissa 31,322 16,600 9,215 

22. Poodicherry 21,500 3.510 777 
23. PUnjab 1,04,160 47,000 21,366 
24. Rajastban 1,00,'50 26,900 7.45' 
2'. Tamil Nad" 34.172 28,100 12,132 



'1 % 3 

2(;. Tripura' '2,790 

27. Uttar Prade.b S2,300 
28. West Benpl 66,475 

18.98,046 

Source : Iron and Steel ControlUer 

PfOII:e ••• , KOI.1 ",dr.electrlcal 
leaerall08 foartll Ita. 

8313. SHRI HUSSAIN DALWAI 
Will -the Minister of BNBR.GY be pleased 
to state: 

(a) what is the prolless of Koyna 
Hydro-eiectrical aeneration fourth stale; 

(b) whether under this project new 
technology is being experimented for 
generation of eocr8Y; 

(c) the salient Ceatures of that 
technology; and 

(d) the quantum of energy tbat is 
proposed to be IODerated on completion 
of fourth stage of Koyna Hydel Dam ? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE) ,: (8), KOYDa 
Hydro-electric Project (7S0 MW) in 
Maharasb tra has been cJeared techno-
economicaJly by Centrally Electricity 
Authority and baa been recommended to 
Planning Commission for investment 
approval. 

(b) and (c) No new technololY is 
involved in the pneration of power under 
Koyna Stage IV Project. 

(d) Tbe aDnual enerlY potential ot 
Koyna Project js estimated, at 208.5 Gwb. 
The e,datina instanation of 560 MW UDder 
Koyna Staae I .,\ II would be adequate to 
exploit this potential. Koyne Stale IV is 
mainly for provtdiD,' pakina capacity to 
tbe Mahara.btra/Woatorl1 1.00ioBai Power 
System aDd DO additionaJ eaer" 
gClleration would be IvailtbJ. under Ibis ,t",,, 

4 

3;300 

28,000, 

30,000 

5,29,214 

W,I",,,, Atu,tI,r, ' 

.. 
150 

11,632 

6,665 

GeleratloD or enerl' throll'" wind 
mills 

8314. SHRI HUSSAIN DALWAI : 
Will the Minister' of ENERGY be pJeased 
to state: 

Ca> whether it is a fact that tbere arc 
many suitable., locations . in Western Coast 
for leneratioD of cnergy through Don-
conventional media of wind mills; 

(b) whether a preliminary survey bas 
been made of possible locations of these 
sites and the State-wise break-up or tho 
same; and 

(c) the quantum of energy that f' 
expected to be lonerated through wind 
mills duriol the Seventh Five Year Plan 
period? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) and (b) 
Yes, Sir. AvailabJe wind data aad prt--
liminary wind surveys indicate several 
favourable locations for wind power 
generation on the Western Coast, parti-
cuJarly on the Saurashtra and K.utch 
Coasts In Gujarat, and Konkan Coast in 
Mabarashtra •. 

(c) Already 3 wind farms or a"relate 
capacity of 2.1 MW have been commis-
sioned~ Two more wind 'arms of total 
capacity, 1.1 MW are expected to be 
commissioned sbortly. La rae scale 
aeneration of wind electric power is 
feasible. However, the extent of installed 
capacity duriog the Seventh Plan period 
would depend on tho a'vaiJability of 
financial resources. 

Shortale .f eoal supplies to tIIermal 
po".r 1'.fioDS 

8315. SHItI HUSSAIN DALWAI: 
Will tbe Minister of ENERGY be pleased 
Sta't: 



(a) wbether thermal power stations 
are .run on buae r.ocurri.q expenditure; 

(b) wbetber on accoun.t of Ireat teo-
sion of railway traffic for movement of 
fooderaios, oil and other •••• Dtial supplies, 
~oal i." last priority. in . movements; . 

(0) whether 00 aC~QUD' of sbortaps 
ot coal supplies, some thermal projects 
are not in a position to use their full 
capacity of generation; and. 

(d) wh~ther any researcb bas' been 
"""de by Oovernment to substitute ooal ? 

THE MINISTER OF ENERGY 
(SHaI V ASANT SATHE) : (8)' The 
recurring oxpenditure in tbermal power 
Itations i.s hiah as tbe oper.aooa expcn.es 
include cost of fuel which depend& oa· the 
location of tbe power station aDd the 
co~,umption per unit 01 aeaeration. 

(b) No, Sir. Movement of coal is 
liven the highest prj~rity by the railways. 

(c) Coal requirem~Dts of the power 
Itations were, by and large. mot durio. 
1985-86. 

(d) Coal based thermal power len~a. 
tion constitutes a major share in the total 
leneration and this position would 
continue. 

A.end_eot. tu pro ••• ioa or ratio-
parameter 

8316. SHRIMATI USHA VBR.MA: 
Will the, Minister of INDUSTRY be 
pleased to stat. : 

(a)' wbether it is a fact that his 
Ministry amended tbe .prO\lJ$iODS of ratio-
parameter,; 

(b) whether certain drua compani,es 
wore allowed fe .. endorsement of capacity 
with certain condit-ions which did not . fulfil 
ratio parameter; 

(c) whether these companies did not 
fulfil ·the ·oondit;o.na; 

(4) if so, tbe Teas()ns lbereof; a~d· 

(e) the action taton by his Ministry? 

THE MINISTER. OF STATB IN THB 
uEPARTMENT OP CIlEMICALS AND 
PETRO .. CHBM'I~AtS (SHRI R. IC. lAt. 
CHANDRA SINGH): (a) No, Sir. 

(b) to (e) MIs Abbot Laboratories 
(Iodia) Limked, Mis Oabur (Dr. S .. K. 
Burman) Pvt. Ltd., MIs Amrutaldan 
Limited and Mis Laboratories Vifer (India) 
Limited welle Iranted re .. endo-aoment of 
capacities with coaditions to fulin the ratio 
parameters within a period of two years 
from the date of issue of re-endorsements. 
Notices were issued to aU tbose companies 
except MIs Laboratories Vi fer (India) 
Limited for non·fulfilment of tb. 
coodition. 

Drul companies having forella enquit1 

8317. SHRI HARI KRISHNA 
SHASTRI: Will the Minister of INDUS. 
TR Y be pleased to slate : 

(a) whether it is a fact tbat in other 
countries even if a foreign sharehoJdins is 
more tban 5 per cent, it is treated as a 
Coreian company; 

(b) whether it is also a fact that in 
our country only more than 40 per cent 
forei,n equity treats the. company as a 
foreian company; 

(c) if so, whether there is any proposal 
to provide more facilities to JOO per cent 
Indian Drug Companies than the drug 
companies having foreign equity upto 40 
per cent; and 

(d) jf so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PBT&O.cHBMICALS (SHRI R. K. lAI· 
CHANDRA SINGH): (a) It is difficult 
to generalise as nation~ relulatioM on 
forcip iavestmeDt vary from country to 
country. 

(b) UDder tbe Foreipl Excb.a.e 
RfIAl)at iOD , Aet~, 1973 and the 197' DruB 
Poli.;y •. onl, a compaoy 'with more than 
4()OA, direct foreiaD equity is (fe_t"'·:., It 
fp1ei,~ c~mpan)'. ' 
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Sl. Name of the Estimated Cost Present Status 
No. Project & Capacity 

1. Nort h Madras Rs. 547.79 crores Techno-economically. 
cleared by the Central 
Electricify Authority. 

(3X210 MW) 

2. G.T. Sets at 
Basin Brid,e 

., (4X30 MW) 

Rs. 56.48 crores T ochno-economically 
cleared by the Central 
Electricity Authority, 
subject to availability of 
fuel oil. 

3. Neyveli Thermal 
Power Station (Third 
Stale) (3 x SOO MW) 

Rs. 1401 24 crores The scheme is under 
examination in tbe 
Central Electricity 
Authority in ,consultat;o.o 
with tbe asencios 
concerned' and c0uld be 
techno-economically 
appraised after various 

Honey production 

8326. SHRI N. DENNIS: Will the 
Minister of INDUSTRY be pJeased to 
state : 

(8) the names of tbe States where 
honey is produced indicating the quantity 
produced annualJy in each; and 

(b) the details of financial and other 
assistance liven" to these States by the 
Union Government to improve honey 
production ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INI)USTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) (a) A statement is aiven 
below. 

(b) DuriJl11984-8S financial assistance 
to tH tune of Rs. -40.99 Jakbs was provi-

inputs baye been tied up 
and' necessary clearances 
have become available. 

ded for the development of Beekeeping 
Industry to State KVI Boards, registered 
institutions and Beekeepers Cooperatives. 
Apart from this, technical assistance was 
also provided for the purpose. The assis-
tance included distribution of Bee,-equip· 
ment, bee-boxes and honey extractors. 
setting up of Bee nurseries, providinl 
funds to set up medium-scale and semi .. 
commercial apiaries, helping introduction 
of beekeeping in schools and construction 
of honey bouses. In addition, bee 
migration to increase honey production 
and ageo horticulture barvest is boiDa 
cncouraled. The Central Bee Research 
Unit at Pune and its centres located in 
different parts, of tbe country also provide 
professional assistance in this reaard. 
TrainiDI courses are conducted and 
InstItutions/societies are assisted in the 
marketinl or honey which includes Wore 
kina Capital loan for the purcbase 01 
honey from beekeepers. 
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SJ. States aad Union Honey 
No. Territories ...... ...... ---...... -............... --~ ...... 

Quantity Value 
(Rs. in Lakhs) 

1 2 3 4 

A. States 

1. Andhra Pradesh 1,l9,286 23.'8 

2. Assam 2,93,896 49.96 

3. Bihar 1,71,203 29.10 

4. Gujarat 159 0.03 

5. Raryana 3,710 0.'3 

6. Him.cha 1 Pradesh 14,900 2.53 

7. Jammu &. Kashmir 71,266 12.12 

i. Karnataka 6,61,254 112.41 

9. Kerala 18,61,86' 3J6.S2 

10. Madhya Pradesh 32,712 5.56 

11. Mabarasbtra 55,872 9.50 

12. Manipur 1,25,507 21.34 

13. Meahalaya 34,696 5.90 

14. Naga')and 9,418 1.60 

1~. Orissa 3,56,783 60.65 

16. Punjab .S,31'6 1.70 

17. Raja'8ttian 33 0.01 

l8. Sikkim 3,:147 0.'3. 

19. Tamil Nadu 12,56,816 213.~ 

20. Tripura 4St4~ 7.72 

21. Uttar Pradesb 1O,tti 1.13 

22. .e~t 'Benaal 3).3_~ 51.55 

1'otal ',(A) 54,96.678 934.43 
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Central B~e Rose'fch 
I pst~\lt". Pune, 

. 'total: .(A) .+ (,9) + ,(C),,:;;:: 

Exteosion or fae lilt, of provldiaJ. pl.ped 
I.IPG ~ I. De Ib I 

8327. SHRIMATI SHEILA DIKSHIT : 
Will the Minister of PETROLEUM AND 
NATURAL GAB be4tlcased to state: 

(a) whether there is any proposal to 
extend the piped. IRS faciJity al.-d, Milt-
ing in certain cplQnics in South DQlhi,to 
other colonies/areas; 

(b) if so, when; and 

(c) the- colonies/areas which are pro-
posed to be covered by tbis facility ? 

THE MINISTER OF STATE OF THE 
MINISTRY .OF PETROLEUM ",AND 
NATUB.AL GAS (SHRI ~H~NDRf. 
SHEKHAR SINGH) : <a> to (c) The 
Municipal COJ:poration o'D~tbj is supply-
ing piped sewage aas 'rNo! {;IPO) in ·oertain 
colonies in South E>elbi. 'Pbere lie DO 
proposal to -supply 'LPG tbrousb pipoHocs 
at any .place in the country. 

8328. SHR.IMATI SHEILA'1)IXSHIT : 
Will the M'joisttr 'OC-llNf3ROY •• ~P"a8ed 
to state: 

.(~) with J'n outlar of 0¥fl"~301* ;ent 

3 

6,087 

54) 

154 

1,720 

4 

1.04-

0J)9 

0.03 

0.29 ----_._---_._--_ ... _--- .. --,,~ .. --.-----
8,504 1.54 

2,184 
'II 

0.37 

for energy in the Seventh Five Y car Plan 
bow much 01 the anticipated increase will 
be met by new projects and how ·much by 
streamJinina and upgrading the present 
projects; and 

{b) \li.hat will be the shortt.])" it 
any? 

THE MINISTER OF ENERGY 
(SHRI V AS~:NT SA TlJE) : (II) _nd (b) 
The inrormation. is being collected and will 
be laid on t·be Table of tbe House. 

I.port 01 ehaBlt of model of Marutl 
Vehicle on .,.UabUfty of sparea 

. &119. SHRlMA TI SHEILA DIKSIDT : 
Will ,Ole Minister of INDUSTRY be 
p leased to, state : 

,(a) wbe.~M.f i,t i.- a fact that t.he deci. 
sipJl rot. Mat\lti T)dyoS Lbnited to ,"AA~.ae 
the model will result in a probl~m of spares 
for owners of the present model; and 

. (b) wbetber the present hike by over 
R.I. t®l- p.er ~.ar is rea.listic in view of 
the ,ePRJ1.ed . ~licf lba t fiscal levies and 
the. ~pplecfa~jon of tb .. e Yen has actualJy 
r,ised. the Qq.t b, .R5. l~,OOO pcr vett~" 7 
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THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF INDUSTRIAL 
DBVELOPMENT (SHRI M. ARUNA. 
CHALAM): <a> No, Sir. 

(b) Fixation of prices is a commercial 
matter to bo decided by the board, who 
have taken into consideration' impact of 
fiscal levies and appreciation of YeD. 

Super Thermal Project uDder aegotlatioD 
I~, with ""orld Bank 

8330. SHRI BRAJA MOHAN 
MOHANTY: Will the Minister of 
ENERGY be pleased to' state : 

(a) whether Government have decided 
to set up any Super Thermal Power Gene-
ration Project in the country dUriD~ the 
Seventh Plan and if so, the location of tho 

project so docided with osthnate of fiaa. 
cial .involvemont and lODoratiDa capacity; 

(b) whether uy power project to be 
jostaned during tbe Seventh Plan is UDdor 
negotiation with the World Bank for fiDan-
cial assistance and if so, the details of tb. 
project, the capacIty of generation and the 
prosress of neaotiations with the World. 
Bank; aDd 

(c) whether the project of Orissa has 
been broadly approved by the World Bank 
and they ba've decided to finance tbe pro .. 
ject, and if so, the details thereof? 

THE MINISTER OF ENER.GY 
(SHRI V ASANT SATHE): (a) The 
followina seven Super Thermal Power 
Stations are under execution by the 
National Thermal Power Corporation : 

SI. Project/Location 
No. 

Capacity (MW) Approved Investment 
(including, transmis-
sion system) . 
(Rs. crores) 

1. Singrauli, U. P. 5 X2CO+2 X 500 1001.17 

1138.44 2. Korba, M. P. 3 X 200+3 XSOO 

3. Ramagundam, A. P. 3 X 200+3 X 500 1702.18 

1626.21 

1110.42 

1614.70 

10'8.64 

4. Farakka, West Bengal 3X200+2XS~ 

S. Vindhyacbal St-I f M. P. 

6. Riband St-I, U. P. 

7. Kahalgaon St-1, Bihar 

Of the above projects, 5 X 200 MW 
units at SingrauH, 3 x 200 MW units at 
'Korba and 3 X 200 MW Units at Rama-
Bundam arc under oper~tion; one unit of 
200 MW was synchronised at Farakka in 
January, 1986. 

(b) and (c). It is proposed to set up 
three combined cycle gas-based power 
stations with a total capacity of 1630 MW 
at Kawas (Gujarat), Auraiya (U .P~) and 
Ant. (Rajasthan). The World Bank have 
all'eed to provide financial assistance 
amountin. to US • 48~ million for tbose 
"lS·bal'~ power project,. Tbe Natiopal 

6X210 

2XSOO 

4X210 

Capital Thermal Power Project Stale I 
(4x210 MW) near the Union Territory or 
Delhi and the Talcher Super Thermal 
Power Project Stage-! (2 X 500 MW) in 
Orissa have been accorded techno-econo-
mic clearance by the Central Electricity 
Authority and await investment approval. 
These projects are in tbe pipeline for 
World Bank assistance. 

ConstractiOD of departmeata) bafldtaas 
for Sob POIt Oftlee. In rural are •• 

8331. PROF~ NARAIN' CHAND 
PARASHA,R,: Will tbe Minister of 
COMMtJNICATI()NS' . b, ple"s,d ·to 
'1,t~ ; 
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(c) aDd Cd) Tho Dew Drq Policy bas 
Dot been fiuJiaod. 

Mo.tar, l~ •• el •• St.te El,cfrwit, Board. 

8318. ,SHRI P.M. SAYEED: Will 
the Minister of ENERGY be pleased to 
state: 

,(a) whether various State Electricity 

Boards have incurr.d hup monetarY losses 
duriaS tbe Jast fow years; and' 

(b) if so, the total Joss as it stood I't 
the ond of 1985 in each case ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) and (b) 
The cumulative profit/losses of different 
Stato Electricity Boartts upto 31st Marcb, 
1986 are as ,iven below: ' 

(Figure in Rs. Crares) 

SJ. Name of the Board 
No. 

1. Andbra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryana 

S .. Himachal Pradesh 

6. Karnataka 

7. Kerala 

8. Madhya Pradesh 

9. Maharashtra 

10. Orissa 

11. Punjab 

, 12. Rajasthan 

13. Tamil Nadu 

14. Uttar Pradesh 

15. ' West Bengal 

16. Assam 

17. Mcabalaya 

Total 

·frovili9Dfli/Unaudittd 

LOlses 
Profit 
Net 

Profit (Positive) 
Loss (Negative) 

+ 76.3 

-129.3 

+ 7.8· 

-291.0· 

- 93.1 

+123.8 

+ 24.2 

- 50.7· 

- 51.3· 

- 34.6· 

- 96.1 

-161.9 

+ 73.0 

-683.7· 

-151.4* 

-22l.1· 

- 30.9· 

-1998.1 + 305.1 
-1693.0 
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8319. SHRI R.M. BBOYE : Will tbe 
'Mtnlster of INDUSTRY be pleased to 
state: 

(a)"Wbet1Jtr it'is a fact tbat tbe "Xhadi 
and Village Indu.tttea' Cdmmission bas 
been entruated with tbe task of oncourap-
meDt of lobar la&; 

(b) it so, the district.wile tarlet fixed 

for 'Mah.rasbtr3 dUMa tbe last three 
years in this regard; and 

(c) the suctCSS achieved in fulftIUna 
this taraet ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sir •. Biogas Scheme 
is one of the scheduled industries under 
the purview of K. v.I.e. 

(b) and (c) A statement is given 
below. 

Statement ----_._,_ ..... _-.._ __ .... _-.- ._----_. __ .. _._-_ .. _---------,_,_ -' .--.----

s. 
No. 

Districts 

1 2 

1. Ahmednaaar 

2. Aurangabad 

3. Amravati 

4. Akol. 

,. Bhandara 

6. Deed 

.,. BuJdhana 

8. Bombay 

9. Clandrapur 

10. DhuJe 

11. Gadchiroli 

12. Jailion 

),3. JaIn. 

14. Kolahapur 

IS. Latur 

16. Na8Pur 

17. Nalik 

YealS 

1983·84 1984.85 1985·86* ......------.-_---_ ------...... -----_ -------------------
Target Achieve- Target Achieve- Target Achieve-

3 

'7S0 

. 20 

SO 

100 

58 

20 

"100 

so 
100 

20 

50 

20 

150 

20 

.... 100 

1'0 

ment 

4 

621 

.9 
32 

22 

3 

4 

129 

35 

60 

14 

10 

49 

5 

1000 

20 

SO 

100 

50 

20 

100 

so 
100 

·20 

50 

20 

900 

20 

100 

ISO 

mellt 

6 

1153 

7 

18 

56 

13 

2 

56 

1 

60 

4 

686 

46 

66 

1 

750 

20 

50 

50 

SO 
20 

50 

50 

60 

20 

50 

20 

750 

20 

100 

lSO 

ment 

8 

1025 

13 

6 

39 

8 

19 

40 

666 

-
13 
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1 2 3 4 

18. Nanded 50 25 

t9. Osmanabad 20 21 
20. Parbhani 20 41 
21. . Pune 250 159 

22. Raigarh 100 36 

23. Satara SO 9 

24. Tatnagar 100 73 

25. Solatp\1r ISO 38 

26. SaDBli 100 11 

27. Sindhudurg SO 

28. Thane 160 249 

29. Warda SO 13 

30. Yeotmal 50 67 

Total 3000 2709 

·Provisiona1. 

Demand of Indian Ayurvedlc medicine. ill 
foreign countries 

8320. SHRI R.M. BH'OYE: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether there is demand for Indian 
Ayurvedic medicines in foreign countries 
also; 

(b) if so, the names of the Indian 
medicines which are in demand in foreign 
countries, country-wise; 

Cc) whether Government have made 
Some provision in the Seventh Five Year 
Plan to meet this demand; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMI'CALS (SHR.I R. K. JAI. 
CHANDRA SINGH): (a) to (.c) Infor-
mation to the extent a.vailable, would be 
collected from the Ministry of Health and 
Family Welfare, the administ rati vo 'Ministry 
concerned 'with Ayurvedic 'Medicines_ aod, 
laid on tbo table of the Housl. 

, '6 " ,8,· 

JO 13 50 1 

2,0 3 20 -
20 6 20 2 

2'0 104 250 67 

100 3. 100 f 
SO 1. SO 3 

100 45 1~ 3~ 

150 120 ISO • 
100 30 lQO ~ 

SO . SO ~8 

160 32 160 19 

50 6 SO , 
SO 29 SO 12 

3500 2618 2860 2173 

Indo·tluDlar, all.e.elt for boil et. 
for powel pl •• t. 

8321. SHRI K.V. SHAN·K.AaA 
GOWDA: Will the Minister of ENEROY 
be pleased to atate : 

'(a) whether Hunaary bas otrered 
boilers for power plaots in India; 

(I» if so, whether Governmenl have 
accepted the offer; 

(c) if 10. wlMthcr &8, qrctlUQt with 
Hunaary has been rOl¢ho4; ,and 

(d) if so, the details thereof? 

THB MINISTER OF ENERGY 
(SHRT VASANT SATHE) : <a> to (tI) 
Tbis Miqistry bas Dot received ,any offer 
frOQlIJ~ry ,(or .oaly b~llers; howevttt, 
lJug.~'y has ,1hPWD jpter~.t ira ~rtJctDl"" 
tiQ in setd11l up of TII_lm,,) PI,at' i.D 
India. ' 



leere.ae 18 coat LPG pbale III .... rketIDI 
projects 

8322. SHRI K. V. SHANKARA 
GOWDA! Will the Minister of ·PETRO .. 
LEUM AND NATURAL GAS be pleased 
to state: 

(I) whether there bas been an· increase 
in the cost of LPG phase III Marketing 
Project of Oil Companies; 

(b) whether the phase III project was 
originally estimated to cost Rs. S28.S0 
crores; 

(c) if so, the latest estimated cost of 
the project; and 

(d) the main reaSons for the escalation 
in the cost 1 

THE MINISTER OF STATE Of THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yes Sir. 

(b) Tbe LPG phase III Proj.ct was 
oriainally estimated to cost Rs. 529.2 
crores. 

(c) Rs. 846.2 crores. 

(d) The main reasons for increase in 
coat are; 

(i) Implementation of additional 
safety recommendations made by 
the Vasudevan Safety Committee. 

(ii) Escalation in prices. 

(iii) Change in scope of the project. 

Es.teDsio n of time to roreign companies 
for 11.1111 bids for 011 exploration In 'j,7 

oft'-shore blocks 

8323. SHRI K. V. SHANKARA 
GOWDA: Will the Minister of PETRO· 
LEUM AND NATURAL GAS be pleased 
to state: 

<a) whether foreign oil companies have 
a.ked for extension of time to' submit theit 
olerl to Government for explorltion of 
oil and natural las in 27 off-shore blocks 
I. r.dia; 

(b) if so, the reaSODS for aikin, 
extension of time; 

(c) what is the extended time aiVID 
by ,overnment fot submission of tbe bids; 
and 

(d) how many (orcian companies had 
submitted their bids for exploration of oil 
in the country on that date? 

THE MINISTER OF STATE OFTHB 
MINISTRY OF PETROLEUM 
AND NA TURAL GAS (SHRI 
CHANDRA SHEKHAR SINGH): (a) to 
(d) The foreign oil companies have not 
asked for extension of time to submit tbeir 
offers for exploration of Oil & Natural 
Gas in 27 offshore blocks in Indja. The 
Jast date for submission of bids is Novem-
bor 30, 19~6. No bids have been received 
so far. 

Proposed 'fhermtl Power Statio. ja 
Tamil Nadu 

8325. SHRI N. DENNIS: Will tbe 
Minister of ENERGY be pleased to 
state : 

(a) the details of the proposed thermal 
power stations in Tamil Nadu; 

(b) the financial assistance given by 
Government and various world financial 
insti tutions for these projects; and 

(c) what expertise consultancy services 
these power stations have and the basis on 
which the expertise are selected ? 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): (8) Details 
or the Thermal Power Projects proposed 
in Tamil Nadu are given'in the statement 
liven below. 

(b) Financial assistance is provided to 
the Sta tes in the form of block Joans and 
block Irants and i. not related to any 
specific programme/project. Auistance 
from World financial institutions has not 
been tied up ror any of these projects. 

(c) The informatiol1 is beiDa coUceted 
and will be laid 011 the TabJ. of t.e 
Houa.. . 



(a) ... other rural areas h.d been 
liven due. sh.re in th' cODS~ructioD of 
*"artm,eQtal bbildiQp for Sub 'ost Offices 
i. tbo Smtb Five Ye~r Pfao aad 'HVC also 
beeD livon dpe wei,hta." in the Seventh 
Fivo, Year Plan; 

(b) if so, tbe namos of the Sub Post 
Offices in each of constituent units of 
N. W. Postal Circle for which the construc-
tion or buildinas bas been approved and 
taken in hand, St.~wise and the estimated 
cost in eacb case, in the Sixth and Seventh 
Five Year Plans; and 

(c) if not, tbe reasons tberefor and 
whether Government would ensure ade .. 

A. Slxtb F've Year Plan 

st. The Names of the 
No. Post OfIces and 

Postal Division 

quat. t °w"t ... ,ia ,&1,_ .. Mt,uqCi,n of 
.., ...... tll .buildi.' for ,rural areal in 
the S.¥eaeb Pivo ,Year Pip ? 

THS, MINISTER OF STA'fB, OF 
THB MINISTRY OF COMMUf\UCA· 
TIONS AND MINISTER OF STATB IN 
THE MINISTRY OF HOME AF~AIRS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) The names of the Sub Post Offices 
in N. W. Circle for which the construction 
of buildings has been approved and taken 
in hand durin. 6th Five Year PIau and 
7th Five Year Plan with the names of 
States and estimated cost are as fonows : 

State Estimated Cost 

(In Rs.) 

-------------------------------------------------------------

B. 

1. 

2. 

N anaal Chowdhary 
(Guraaon DIl.) 

Pooh 
(Shimla Do.) 

Be, e.tll FI,e Yea, Plan 

1. Nagar CastJe 
(Mandi Do.) 

2. KUlar Pansi 
(Chamba Do.) 

3. Sarahan 
Busbehar 
(Shlml.) 

4. Tabo 
(Shimla) 

(~l Question does not arise in view of 
replies to parts (a) and (b) above. 

Workload I. Tete ... apb EDllneeriDI 
DI,I.108. 10 Himachal Pradesh 

8312. PIlOF. 'NARAIN CHAND 
PARASSA:R : Will the Minister or 
COMMtJ'NJeAT{QN$ b~ pttas,d t. 
staw; 

Harayan 

Hjmacha.l 
Pradesh 

Himachal 
Pradesh 

Himachal' 
Pradesh 

Himachal 
Pradesh 

Himachal 
Pradesh 

2,96,000 

6,93,615 

10,00,000 

8,00,000 

5,00,000 

8,00.000 

(a) the workload as on 1 April. 1986 
in each or the Telegraph EOBio«,ring 
Divjsioos in Himacbal Pradesh as als.o:in 
each of the Telelrapb Eogineerina Sub 
Divisioos;n Dbaramsala re1eSTaph ansi-
.eeri.,_ Diyi,iop; 



(b) wIl.tbor aDY or tbele Sub Dlv1aioll • 
. in I)baramlala T.Jearapll EDlio_rina 

DlvilioD are UDder bifurcatioD or aro due 
lor bifurcation and whether any new. sub-
DiviliOD$ bave beeD' proposed for 
.. nc:tion; 

(c) If 10, the details thereof; and 

(i) Sbimla Telearaphs En,ineeriQI 
Division 

(ii) Dbaramsala Telearapbs 

(d) If Dot, the reaaODI theretor ? 
THB MINISTER OP~STATB OF THB 

MINISTRY OF COMMUNICATIONS 
AND MINISTEll OF STATB IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Workload 
as on 1.4.86 as reported by the Circle 
Office I, as follows : 

12237 units on 
Grade 'At sca:es 

12870 units on 
Grade -At scales 

~"rkload of Sub .. Divisions under Dharamsata Telegraph Engineering 
Division: 

(1) Cbamba 

(2) Mandi 

(3) Dbaramslla 

(4) aamirpur 

(b) to (d) Due to tho introduction of 
the Secendary Switching Areas Scheme 
the jurisdiction of the existiD. DivisionsJ 
Sub.Divisions in Himachal Pradesh bas to 
be reoraanisftd. Thil is beinl worked out 
and tb. viability of !lew Sub-Divisions 
win be known after finaJisation of the 
reorl.Diaation. 

Dow •• r.datloD and elotiDI of Depart-
.eDtal Sub Oflc'/Railwa, Mall 
10rtl.1 olllee. aDd exlr. Dep.rt-

.entat DraDeb OIBees io 
Himachal Pradetb 

8333. PROF. NARAIN CHAND 
PAllASHAR: Will the )1inister of 
COMMUNICATIONS be pleased to 
stat. : 

(a) whether a number of Departmental 
sub ofBces/R.aUway Mail lortinl offices and 
1!xtra DepartmoDtal Branch Offices in 
Himachal Pradesh ha ~e eitbet been dOWD-
sraded or closed durin. 198.5 arid in tbe 
months of JaDUary, febru.ary, March and 
April, 1'. QUlin. incoDvenience to the 
public even thouah the Himacbal Pradesh 
Government bal offered to pay tho nop. 
refua'ablc ~ontrlb"tjo.; 

6200 units on Grade 'B' scales. 

11950 

11900 

11580 

-do-

-do-

.. do-

(b) it so, the names of the offices 
(i) closed and (ii) downgraded, division-
wise and the reasons therefor; and 

(c) whether datus quo ante would 
be resorted on the payment of non-refund. 
able contribution by the State Govern-
ment? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) and (b) 
The num her and. names of post offices/ 
sorting otfices closed down/downgraded 
during the period together with the reasons 
therefore are indicated in the statement 
liven below. The State Government have 
offered NRC in respect of Nabha Estate 
EDSO after its closure. Public represen-
tations have been received tn respect or 3 
offices, namely Nabba Estate, Dagsbai 
Bazar and Purani Mandt 

(c) NRC scheme is not applica~10 to 
sortin. oftices. In other cases. State 

. Government's offer of NRC if mad~ ~a.n 
be considered after the present baIt qn 
~r"atioft or posts is rel.xod/lifted, 



·ioj ;W,.;1I4N A.~, ." ~ " :11', ~ t f ., • " I 

VAtsAJCJ{A·'. ·1'908 ('AKA) .. ""i •• ""-, jld 

Stat ••• Dt 

I. POlt OfBceJ ClOled 

Sl. Name of the Division N.me of the Officc Reasons 
No. 

1 2 3 4 

1. Shimla Nabba Estate Post office situated jJl 
EDSO urban area, work 1 ... 

than" brl. 

2. Solan Daasbai Bazar as above 
EDSfr·-

3. . , HG R&T Factor), ., 
EDSO Nahan 

4. Mandi Puraoi Mandi u 
EDSO 

5. Shim1a Koorik Bo Due to earthquake, 
civil population bad 
shifted Nearest P.o. 

6. " Robini EDSO at 1 KM. 

7. RMS I Divn. Marinda To eliminate deJay in 
sorting office transport of mail 

II. Offices Downgraded 

1. Shim]a On. Nabha Estate Due to non-payment 
EDSO of N. R. C. Rs. 

117050.69 

2. Solan On. BoJQra EDSO Work loa4 Jess than 
4 hours 

3. " 
Baltan EDSO .. 

4. 
" 

K.aithUshat EDSO u 

S, I' Kotbar EDSO " 
6. ,. MamJiah aoso .. 
7. " Saloara SDSO u 

8. " Sby. ChabroD •• 
EDSO 

9. " Syri SDSO' ,t 

10. ,. TriJokpur 8D80 .t 



iii "'IIIM"~ A~fttl'2t:li86 W;l"111 .. ", .. " ' ;, •• 4 

1 2 '3 4 

11. Sbimla Dft. Mareg BDIO .. 
12. .. Choog EDSO ., 

13, '" 
Kupri u It 

14· " 
Samdoo ,t Work load Jess tban 

4 hours 

IS. " Doha-BelsoD EDSO ., 

16. .. Sbillaroo EDSO " 
17. " 

Dcori Kbanti EDSO , . 
18. H Monda Ghat EDSO .. 
19. ,. Gumma EnSO " 
20. . Cbbalila EDS 0 ., " 

21. " lubber Hatti EDSO " 
22. tit Bahli EDSO 

" 
23. ,. Gaura EDSO 

" 
24. ., Lubri EOSO It 

25. H Ghana Ghatti EOSO " 
26. .., Sbarambal EDSO 

Camp ,. 

27. Dharamsala Dn. Ghandwal EDSO 
" 

28,. " Banuri EDSO u 

29. Mandl Division Bajaura EDSO Work load less than 
4 bourse 

30. u Chambi EOSO 
" 

31. .' Giri EDSO 
~, 

32. It Kangoo EOSO 
't 

33. u Pangna E.DSO 
" 

34. 'U Pansara EOSO u 

35. ,. Tikkar BDSO •• 
36. " J anjehU EOSO .. 
37. ., Ja,at Sukb EDSO 

II 



1 

38. 

S9. 

'40. 

"I. 
42. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

5). 

52. 

53. 

53. 

55. 

56. 

57. 

58. 

59. 

""Itten A..,.., 
2 

Dehra DI vision 

,t 

Cbamba Division 

.. 

.t 
Kamirpur Division 

" 

" 
" 
, , 

" 

" 
., 

Shimta' Division 

., 

., 

Cheek'al of methods of .tor.le aDd 
s.ppl, of LPG Cfliaders 'a 

KoJha,.r 

3 

Balli EDSO 

'Masroor EDSO 

Chalali EDSO 

Kathog EDSO 

Kunbet BDSO 

Khajjiar BDSO 

Kiani EDSO 

Sarol EDS'O 

Bohni EDSO 

Awab Devi' 
SDSO 

lhaniari EDSO 

Kungrat, EDSO 

De oth Sidb EDSO 

Naswal EDSO 

Swahan EDSO 

Bassal eDSO 

Palkwah EDSO 

Lohara eDSO 

Cbaoao DO 
(Dept.) 

Nako 

Wangto 

Namaia 

4 

.. 
,. 

" 

,t 

Due to Jess than 
, 4 hours work load 

, . 
Work Load Jess than 
4 hours. 

., 

" 
" 
,. 

t' 

.. 
As per aeneraJ policy 
to ,eUmiaate depart-
ment (80) 

" 

833.4.. SHltl R.S. MANE: WUl the 
Minister of PETROLEUM AND NATU· 
RAL GAS be pleased to Ita to : 

(a) whetber any surprise check.s or 
the metlSodt of stotalc' and 5u'pp1, or LPG 
cylinders to OOlJlumers have been made In 
Mabar.alltra particularly in, Kolhapur dllr .. 
iDa tho last three years; 

(b) if 10. bow many cases of mal-
practice by the dealers wore d.tected, 
and 



(c) the Dumber of agencies cancelled 
on this account ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH): (a) Yes, Sir. 

(b) and (c) Separate statistios regard .. 
ina malpractices in the methods of storale 
and supply of LPG cyJinders arc not 
maintained. :, However, depending UPOD 
the nature of the malpractice es(abJisbcd. 
action against the erring distributors is 
taken under the MarketinB Discipline 
Guidelines. During the Jast 3 years, 4 
distributorships in Maharashtra have been 
terminated. 

(Translation] 

Utili.atloD of walt.s to prevent ea,iroll-
mental pollution 

8335. PROF. NIRMALA KUMARI 
_,SHAKTAWAT : Will tbe Minister of 
ENERGY be pleased to state whether 
Government propose to produce cookins 
las and manure from rubbish in cities at 
~heaper rates with a view to preventinl 
environmental pollutJon ? 

THE MINISTER OF ENERGY 
(SHRI VASA NT SATHE): Yes. Madam. 
An experimental plant for extraction of 
biogas from a sanitary land fiU bas b~en 
luccessfuUy commissioned by the Depart-
ment of Non-Conventional Boeray Sources 
in Delhi. The extracted gas is used for 
generation of electricity but could' a) so be 
used for cooking. Consideration is beina 
given to scaling up the pilot plant. Com-
post plants for production of manure from 
municipal solid wastes have already been 
set up by some municipal corporations. 

PollutioD caused by drillina operaUoD. 

8336. SHRI SUDARSAN DAS : Will 
the Minister of PETROLEUM AND 
NATUR.AL GAS be pleased to state : 

<a) whether drilling oporations of Oil 
atld Natural Oas Commission in Assam 
are cauliol considerable environntental 
dam ... ; and 

·ii, 

(b) if so, the steps beiDa taken to 
mitiaate such damaps ? 

THE MINISTER. OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHill CHANDRA 

r SHEKHAR SINGH): Ca> and (b) No, 
Sir. 'Special measures ha vc beeD initiated 

. to protect the environment through a.D 
integrated Environmental Management 
Pro,ramme. It include: 

(i) Strenatbenina and raising of riDS . 
bunds around tbe sites and provi .. 
sion of polythene lining on the 
pits. 

(U) Recycling of water near dee, 
drUJina ri,s for minimising the 
effluent aeneration. 

(iii) Incorporation of oil collection 
systems at drill sites. 

(iv) Introduction of an organised tree 
plantation scheme. 

SHORT NOTICE QUESTION 

Impo.ftion 01 "ale freeze in public 
sector units 

1. DR. DATTA SAMANT: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether Government are seriously 
contemplating imposition of wage freeze in 
all the public sector units; 

(b) whether one of the proposals is 
tbat annual increments will no longer be 
aiven automatically and will be governed 
by productivity index; and 

(c) whether Government have dis-
cussed this issue with variovi Trade 
UnioDs'l 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): 
(a) No, Sir. 

(b) No, Sir. 

(c) DOlI Dot ad ... 



,Jl1 ' 

12.0011". 

[English]' 

SHltY AMAL DATT A (Diamond 
Harbour): Sir, rcaardiDI tbo kilJinJS of 
Harijans In Bihar, wbat do wo have to do 
to get a _tatement (rom tbo Minister? •• 
[InlerfIiPtion8). Ted days' have gone 
since then ...... (Int~'ruplions) 

MR.. SPEAKER: I have to say one 
thing regar:dtng tbis~ I am Dot satisfied 
so far. You can come and talk to me if you 
have got argument to impressoD upon me 
or convince me whether this is that 
problem which you have been voicins on 
the floor of the House because I want a 
law and order situation ~ ...••.•.... 

( 11f1~'ruption) 

MR. SPEAKER; No, no. No ques-
tion. Not at ail ....... ' •• , 

(Interruptions) 

MR. SPEAKER: I am not aoina to 
allow. Don"t do it •••••• 

(lnlerruptio.ns)·· 

MR. SPEAKER : Not allowed ...... 
(Interruptions , •• 

MR. SPEAKER: No. It is wrOD,. 
There are not twenty Harijans. That is 
basically wrong, absolutely incorrect ...... 

(lnterruptionsj·· 

MR. SPEAKER : No, not allowed ••• 
( Interruptions)·· 

MR. SPEAKER: Whatever these 
gentlemen say does Dot from part of the 
record .••.•• 

( Interrupt ion$)·· 

MR.. SPEAKER.: NOt I cannot. I 
will not ..•••• 

(InterruptiolU)·· 
MR.. SPEAKER! Notbfn, loes on 

record. 
(1" er,"plions)·· 

MR. SPEAKER: No question. Not 
allowed. I bave not allowed auybody to 

4 4C , \ ; 

S11 

..y aDytb.iQI on the sub~t. I am not· 
coavinced ...... 

(Interruptions)·· 

MR. SPEAKER: Not at aU. Not 
a sioaJe word goes on record. I have not 
allowed anybody •.•••• 

(Interruptions)·· 

MR. SPEAKER: No questions or 
Harijans. Absolutely wrODg ..••• 

(1 nI8rruptions)·· 

MR. SPEAKER : Why are you doing 
this? ••••• 

(lnterruptlons) * * 

MR. SPEAKER: If you listen to me 
once. two things we discuss on the .tIeor 
of the House-concerning a thing which 
?as affected the Harijans; secondly, if thero 
IS a communal tension, we have discussed 
on the Boor of the House. These are the 
two things. This thing is not particularly 
Harijans ...... 

(lntfirruptlon.s) •• 

MR. SPEAKER: Because I am con-
vinced- of this fact ..•••• 

(Interruptions) 

MR. SPEAKER; Don't speak when 
I am speaking. Just listen to me . .. ,. ..... 

(Interruption) 

MR. SPEAKER: That is what I am 
sayiog. If you can convince me, come 
to me and say, "Sir, this is what it is". 
and if I convince you that it is five Hari .. 
jans and fifteen are other people ..••.••• 

(Intelruplion) , 

MR. SPEAKER: But took here. I 
am explaining certain things now, you 
have to listen to me .•...•.•. (Interruptions) 

SHRT V. KISHORE CHAN.DRA S. 
DEO: (Parvathipuram) Are you to go 
by quantity 1 

MR. SPEAKER : 
. 

No. I only want" 
Mr. Deo .• " .. ~ .....• 

f/atefruptlon) 



Mil. SPBAKBl\: UJtOA, to Qle ...... . 
( 1ftt.rruptlon) 

MR.. SPEAKER: Please sit 
'dowa .•••••••••••• 

(Interrupt/olU) .* 
MR. SPEAKER: I caoDot. No. It 

is not your sayiDI' wmf;b aoes, it is the 
rule, tbe law of the land which is prevail-
inl under the Constitution.. I do not waDt 
that the law should be taken into tbeir 
bands by people through the barrel of a 
lun. It is your rule... •• 

(Interruptions)·· 

MR. SP,EAKER.: No, I won't 
allow ...•..••.• 

(InterruJltkJlu) •• 

MR.. SPEAKER: You come to me 
a,nd convince me •..•••.••••• 

(InterruptltNts) 

MR.. SPEAKER: No, I not convin-
ced. I am prefoctly sure of my ground. 
I know the facts and if any facts come 
otherwise. I will be convinced, and I will 
go according to it ........ . 

( Interruptions)·· 

MR. SPEAKER: Come to me. This 
is not the way .•.•.• 

(Interruptions)·'" 

MR. SPEAKER: Central Govern-
ment doos Dot come into that at all ..... . 

(Interruption,) •• 

MR. SPEAKER: Absolutely not. I 
ba vt not allowed any bon. Member to say 
anything ..... 

( Int'r,u'tiolU~·· 

MR. SPEAKER: No, not allo· 
wed .•• , •••.• 

( InlerruptlonlJ·· 

MR. SPEAKER.: For me tbe life of 
ever, person is very important. ... « •••• 

l Interruptions)"'· 

MR.. SPEAKER: Not allowed. You 
are not allowed. If you want to say some-
thing~ 10 outside and say...... .' 

(lnt'r'~~i~)·'" 

··~ot r~erd'4· 

Mr. SPEAK.Blt: Not aUewe4 •• , ••• 
( Interf"plions)·· 

MR.. SP.BAKER.: Ne. I alQ ~Dot con-
viACOd. My l'uJiQl, i, B,aal. If you do 
Rot, lOt .e convinced, I ,ami ',.ot IQinJ", to 
aHow •••••• 

( Illter'raplio"'J 

MR. SPEAKER: I have allowed. 
Wherever the interests" of the HarijaDI 
are conceraed, I will alk>w them but Det 
otherwis •...•... 

(lnl err" pt Ion.)·· 

SH,R:I ASHUTOSH LAW('Dwa-Dum): 
Sir, it is a staggCfins figw:e-tbe arreafS 
of the Provident Funa in the Private Sec-
tor on the account or ... (Inte,,.uptJonlj 

It is a staggering figure. It hal been 
reported, Sir. 

MR. SPEAKER: You give it. 

( Inte'ruptions) 

PROF. K.K. TBWARY (Buxaf): I 
am raising a very serious matter and I 
want the entire House to listen to me ..• 

( lItttMiptitms) 

MR. SPEAKER: No. I have already 
given my ruJina. 

PROF. K.K. TEWARY ; One of our 
eminent Conaress-I MLAs. has been 
gunned down in PUnjab and extremists 
arc operating from the Golden Temple and 
other impartant centres of worship in 
Punjab. Sir, we have demanded action 
against tbe extremists that temple should 
be freed from tbe activities of tb., exter-
mists II"te,ruplions) Government bas 
not done anything so far. Therefore, Mr. 
Speaker, Sir, tbit ,is an extremely serious 
matter' (Inlerruptions) Therefore, Sir, we 
want some direction from the' Chair. There 
is a limit. We were waiting tha.t the: Gov-
ernment win take seln" action and ulti· 
mately Golden Temple, aad other places 
of worship in Punjab will be freccl- fro81 
these extremist. and" murderers, but DO 
action bas been taken &0 (ar. Therefore 
tbis House, and particularly you~ Sir. 
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should Jive lome direction. We should 
know what is happening in PUDjab. 

(Interruptiofl8) . 

MR. SPEAKER: It is a State sub. 
ject. 

(lPIt~rruptions) 

[ Tran.r/ation] 

MR. SPEAKER Tomorrow you 
may have to face problem. 

[English] 

You will be facing the same thing to-
morrow. 'No. I will not. I cannot infri-
oge my rules. I cannot infringe upon the 
powers of the State Government. 

(Interrupt ions) 

PROF. K. K. TEWARY: I seek 
your intervention in this matter. 

(Interruptions) 

MR. SPEAKER: No. I am not con .. 
vinced. 

( Interrupt ion,) 

MR. SPEAKER: The State Assem-
bly should know. The State Assemb Iy 
should be representative of the people of 
the State. 

( Illterruptions) 

MR. SPEAKER: Now, Papers 
Laid. 

12.06 hrl. 

• PAPERS LAID ON THE TABLE 

[Engllsh1 

Notlfleatlon under Supreme C~U tt 
Ju dIes (COD ditlon. of service) Ac t 

THE MINISTER OF STATE IN 
THE DEPARTMENT' OF PARLIA-
MENTARY AFFAIRS (SHRI GHULAM 
NABI AZAD) ON BEHALF OF (SHRI 
A. K. SEN): I beg to lay on the Table 
a copy. of the Supreme Court Judges (Tra-
velliDI Allowance) Amendment Rules, 1986 
(Hipdi and Eo,lish versions) pubUshod in 

Notification No'. G.S.R. 484(E) in Gaze .. 
ttl of India dated . the 7th March, 1986 
under sub-section (5) of section 24 of tho 
Supreme Court Judges (Conditions of Ser-
vice) Act. 1958. [Placed in Library Seo. 
No. LT/2571/86] 

Notification ond er Iq,llan Electr' cltJ 
Act. AUDual Report and Rewle" on Po".r 
Euglneers' Training Society. New Deihl, 
for 1984-85 aad a statement. 

THE MINISTER OF ENERGY 
(SHRI VASANT SATH E) : I beg to lay 
on the Table :-

(1) A copy of the Indian ElectriCity 
Amendmcnt)Rules, 1986 (Hindi & 
English versions) published in 
'Notification No. G.S.R. 117 in 
Gazette of India dated the 8th 
February, 1986 under sub.section 
(3) of section 38 of the Indian 

. Electricity Act, 1910. 

(2) 0) A copy of the Annu'al Re-
port (Hindi and English ver. 
sions) of the Power Engi. 
neers Training Society, New 
Delhi, for the year 1984-8' 
along with Audited Accounts. 

(il) A copy of the Review (Hin-
di and English versions) of 
the Government on the wor-
king of the Power Engineers 
Training Society, New Delhi. 
for the year 1984-85. 

(3) A statement (Hindi and English 
versions) showing reasons for de. 
Jay in laying the' papers menti-
oned at (2) above. 
[Placed in Library See No. L T 
2573/86] 

Notification UDder Indian PO&t Office 
Act 

THE MINISTER OF STATE OF 
THE MlNISTRY OF COMMUNICA'-
TIONS AND MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS MIR-
DHA): I beg to lay 00 the Table a copy 
of the Indian Post Office (Third Amend .. 
ment) Rules, 1986 (Hindi and EnBJish ver· 
sions) pub1isb~d ip Notiftc~tion No. 0.8.1\ 



637(B) J~ Q:azette of India dated the 
nSt .. A"ll 1916 issued ua4er, the Indian 
Post O,ffioo Act, 11898. 
"(Plac.d hi' Library ~ See NQ. L T 2574/86) 
" Notification. IDeler Idadrlt. (:De,elo, .. 

.eDt aDd RegalatloDI) Act, Re,le" 
, " .. A.~~ Rtport Qf Taoaer, •• 4 
,,.t.~ C~JGI'.tI" of hulla Ltd. 
K~ .... r Iclr 1984~15 ami alae An .. a] 
Report aad Re,le'. aad Kltacli .a. 
VIII_Cf. lad.strles Comml.lloo for 

1984-85 
THE MINISTER. OF STATE, IN 

THE DEPARTMENT OF INDUSTRIAL 
D£VlBLOPMENT (SHRI M. AR'VNA· 
CH\\LAM) : 1 beg to lay on the table :-

< (J) A copy' each of the fonowing 
Notifications (Hindi and English 
"'ersioDs) under 'sub·'section (2) 

, of section 18A of the Industries 
(Deve'opment and R.egulation) 
Act, 1951 :-

(i) S.' O. 142(E) published in 
Gazette of India dated the 
3 (st March. 1986 regarding 
extension oJ period of take 
over or management of Mes .. 
srs Alok Udyog Vanaspati 
and Plywood Lim,ited, Cal-
cutta, beyond five years. 
[Placed in Library See No. 
LT 2'575/86] 

(ii) s. O. I44(E) published in 
Gazette of India dated the 
31st March, 1986 regardini 
extension of period or take 
over of management of Mes .. 
srs Lily Biscuit Company 
(Private) Limited, Ca)cutta, 
beyond five years. 
[PJaced in Library. See No. 
L T 2576/86) . 

(iii) S.O. 14S(E) pubJished in 
Gazette of India dated tbe 
31 st March, 1986 teprcfine 
extension of period' of take 
over of manaloment of'Mes-
sers Indian Health Institute 
n4 La-botatOtY Limked, 
Calcutt •• beyond five yeers. 
fPlaced, in Library' See No. 
LT 25n,I61 

(2) A copy each of tho fQUowina 
Notifications (Hindi and EnaUsh 
versions)' undtr' sub·sections (2) 
of section '18AA of tbe Industries 
'(Developtnent and Regutation) 
Act, 1951 :-

(i) S.O. 47(E) published in 
Gazette of India dated the 
11 th February, 1986 regard-
ing extension of period of 
take over of Manageme'nt 
of Messrs Indore Textiles 
Limited, Ujjain, beyond five 
years. 
(Placed in Library See No •. 
LT 2578/86] 

(ii) S.O. 66(E) published in Gaz. , 
ette of India dated the 24th 
February, 1985 regarding ex-
tension of period of take. 
over of management of Mes-
srs Brentform Electric (India) 
Limited, Calcutta, beyond 
five ye~rs. 
[Placed in Library See No. 
LT 2579/86] 

(iii) S. O. 77(E) published in 
Gazette of India' dated the 
28th Febru'ary, 1986 regard. 
ing extension of period of 
take over of management of 
Messrs Bengal Poteries 
Limited, Calcutta, beyond 
five years. 
[Placed in Library See No. 
LT 2580/861 

(iv) S. O. 116(E) published in 
Gazet te of India dated the 
27th March, 1986 regarding 
extension of peri od of take 
over of management 'of 
Messrs Mabadeva Textile 
Mills, HubU', beyond five 
years .. 
(Placed in Library See No. 
LT 2581/86) 

(v) S, O. 11 S(E) publisbe4 in 
Gazette of India dated the 
27th March, }986 reaar4inl 
extel\ston of period of take 
over ,of manalemont Qr Mes-
srs Som"QPdr_ SUpef 



Spinniol Mills, Muthenen· 
dal. beyoftd five years. 
[Placed· in Library See No. 
LT. 2Sg2/86] . 

(vi) S. O. 119(a) published in 
Gazette of India dated the 
27th March, 1986 regarding 
extensiOIl of period of take 
over of management of Mes-
sers India Betting and Co-

. tton Mills Limited. Serum-
pore beyond five years. 
[Placed in Library. See No. 
LT 2583/86) 

(vii) S. O. 143(E) published in 
Gazette of Indja dateI'd the 
31st March, 1986 regarding 
extension of period of take 
over of management of Mes-
srs Gluconate Limited, CaJ. 
cutta, beyond five years. 
[Placed in Library. See No. 
LT. 2~84/86] 

(viii) S.O. 146(E) published in 
Gazette of India dated the 
31st March, 1986 regarding 
extension of period o.f take 
o.ver of management of Mes-
srs Apollo. Zipper Company 
Private Limited, . Calcutta, 
beyond five years. 
(Placed in Library See No, 
LT 2585/86] 

(ix) S. O. 180(E) published in 
.' Gazette of India dated the 

9th April, 1986 regarding 
extension of period of take 
over of management of 
Messrs Dr. Paul Lohmann 
(India)Limited, Calcutta, be-
yond five years. 
[Placed in Library See No. 
LT 2586/86] 

(x) S. O. 188(E) published in 
Gazette of Ipdia dated ttt. 
11th Aprii, ·1986 regarding 
extensJon of periqd of take 
over of management of Mes. 
ars Sri Durp Cotton Spin. 
niDI and Weavilll MUIs Li-
mited, Konnaaar, beyond 

five year~ •. 
(P.aced. in ,Lj~rary .See No. 
LT 2S87/86) 

(xi) 8 .. 0. 934(E) published in 
Gazette of India datod the 
3 Ast December II 1'85 'rtprd-
in, extention of period of 
take over of manaaement of 
Messrs SOmasundram Supet 
Spinning MUts. Muthanoo-
daJ boyon. five years. 
(Placed in Library See No. 
LT 2588/86] 

(3) A Copy each of the followilll 
papors (Hindi and BOSU. ver. 
sions) under sub-section (I) of 
section' 619A of the Companies 
Act, 19~6 :-

(i) Review by the Govor.ament 
on the working of the Tan-
nery and Footwear Corpo. 
poration of India Limited , 
Kanpur, for the year 1984. 
85. 

(ii) Annual Report of the Tan-
nery aud Footwear Corpora-
tion of India Limited, Kan-
pur, for the year 1984.8' 
aJoogwith Auditod Accounts 
and the comments of tbe 
Comptroller and Auditor 
General thereon. 

(4) A statement (Hindi and EasBab 
versions) showing reasons 
for deJay in laying tbe papers 
mentioned at (3) above. 
[Placed in Library See No. 
LT 2589/86] 

(5) (i) A copy of tho Annual Report 
(Hindi and En.lish, ersions) 
of the Khadi and ViJJaac 
Industries Commission for 
the year 1984 .. 85 under sub. 
section (3) of section 24 of 
tIle Kbadi and Vfllaal Indus. 
trios Commission Act, 
1956. 

(ii) A statement (Hindi and Bna-
tisb. "rliool) r ... rdia. It .. 
vi"" b,. tbe Oovnmeat on 
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the working of the Kbadi 
and Village Indu~tries Com-
mission for the year 1984. 
85. 

(6) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers menti· 
oned at (5) above. 
[P1aced in Library See No. LT. 
2590/86.] 

12.07 hr •• 

PUBLIC ACCOUNTS COMMITTEE 

[Ellglilh] 

Forty-Second, Fort,-Third, Forty· 
Fourth. Forty-Fifth, and Forty-Sixth 

Reports 

SHRI RAJ MAN GAL PANDE 
(Deoria) : I beg to present the follow-
ing Reports (Hindi and English versions) 
of the Public Accounts Committee: 

(1) Forty.Second Report on Para-
. graph 41 of the Advance Report 
of the Comptroller and Auditor 
General of India fOI the year 
1983-84, Union Government 
(Railways) relating to Railway 
Recruitment l1oards. 

(2) Forty~Third Report on Paragraph 
2.68 of the Report of the comptro-
ller and Auditor General of India 
for the year 1983.84. Union Gov-
ernment (Civil), Revenue Recei. 
pts, Volume I, Indirect Taxes 
relating to central Excise-Impact 
of reduction in duty on prices of 
refrigerators aijd tyres. 

(3) Forty-Forth Report on Paragraph 
5 of the Report of the Comptro-
Her and Auditor General of India 
for the year 1982·83. Union Gov. 
ernment (Defence Services) rela-
to Review on the working of the 
Department of Defence Supplies. 

for the year 1983.84. Union Gov-
ernmcDt (Defence Services) reJat. 
ing to Construction of a· sub. 
standand airfield. • • (5) Forty-Sixth Report OD paragraph 
39 of the Report of the Comptro .. 
Her and Auditor General of India 
for tbe year 1982-83, Union Gov .. 
ernment (Civil) relatlDg to Nati-
onal Hig'ttway by-pasl, Srinaaar, 

CQ-MMITTEE ON PUBLIC UNDER-
TAKiNGS 

{EngTish] 

Se,enth aad Ninth Reports 
and 

Minutes 

SHRI K. RAMAMURTHY (Krishna. 
giri) : I beg to present the followinB Repo .. 
rts and Minutes (Hindi and English vcr .. 
sions) of the Committee on Public Under-
takings :- • 

(i) Seventh Report of the 
Committee on Action Taken 
by Government on the reco-
mmendations contained in 
the Eighty-Ninth Report of 
the Committee (7th Lok. 
Sabha) on Durgrapur Steel 
Plant. • 

(H) Ninth Report of the Commi. 
ttee on Bharat Electronics. 
Ltd-Objectives 'and Imple-
mentation of Projects and 
Minutes of the siUjDas of 
the Committee reJatio8 
thereto. 

--
COMMITTEE ON THE WELFARE 

OF SCHEDULED CASTES AND SCHE. 
DULED TRIBES 

{English} 

(4) Forty·Fifth Report on Paragraph 
18 of the Report of the Comptro-
Utr and Auditor Gen.r.1 of lad1. 

Thirteenth and SlxteeDth Reports 
-SHRI IC. D. SULT A NPUIlI (Simla) : 

I beg to' pr,sent til' fell.", iD, atJ)ortl 



(Hindi and English versions) of the WeI. 
fare of Scheduled Castes and Scheduled 
Tribes :-

'(i) Thirteenth Report of the 
Committee on the Ministry 
of Welfare-working of Inte-
grated Tribal Development 
Projects in Andhra Pradesh. 

(ii) Sixteenth Report of the 
Committee on the Ministry 
of Petroleum and Natural 
Gas on Action Taken by 
Government on the reeom-

.mendations contained in the 
Forty-Seventh Report of the 
Committee (7th Lok Sabha) 
on the Ministry of Energy 
(Department of Petroleum)-
Reservations for Scheduled 
Castes and Scheduled Tribes 
in the allotment of Djstri .. 
buti~e agencies by Indian 
Oil Corporation Ltd. and 
other oil comp.anies. 

COMMITTEE ON PAPERS LAID ON 
THE TABLE 

[English} 

Eighth Report and Minutes 
t 

SHRIM.V. CHANDRASHEKHARA 
MURTHY : lKailakapura). : I beg to pre ... 
s('nt the Eighth Report (Hindi and English 
versons) of the Committee on Papers Laid 
00 the Table. 

I beg also to Jay on the TabJe Minutes 
(Hindi and English versions) of the sittings 
of the Committee on Papers Laid on tbe 
Table relating to their Eighth Report. 

( Interruptions) 
{En, lis h) 

Mil. SPEAKER: I am not convinc~d. 
Absolutely Dot. Now, 377. 

[ShrJ C. Madhav Reddi Qnd ,ome other 
hone Memb~r., then left the hous~} 

(J nterrltptions) 

Mk. SPEAKER; Not allowed. Not 
a sinale word forms part of the record. 

. (Interruptions)·· 

. PROF. K. K. TEWAR Y (Buxar) : 
This House should know what is happen-
ing in Punjab. It is an extremely serious 
matter., Every day people are being killed. 
Why is DO action ~ejng taken? 

[Trans/allon) 

MR. SPEAKER: Mr. Tewary, I havc 
said in this House many a time and till 
the moment I am abJe to speak I wi)) BO 
on saying tbat unless the cancer of com .. 
munalism-be it from within or fronl 
without-is not got rid of and unless 
exploitation by outsides in the name of 
religion be it in a temple, mosque, Burud. 
wara or church, is not stopped, the future 
of this country cannot become bright. You 
may keep this in mind and this House as 
well as qthers arc aware of this. If we 
do not,do this co]Jectively and indulge in 
poJiticalJy motivated activities, nothing 
tangible will come out. The Government 
as well as the Members should engage in 
such activities as are in the interest of the 
country. 

[English) 

PROF. K.K. TEWAR Y : Some action 
should be taken as they are continuing to 
operate. 

MR. SPEAKER: We have to tackle 
this problem once (or all. Mr. Vijaya-
ragbavan. 

SHRI V. S. VUAYARAGHAVAN 
(Palghat) : ,Sir, under rule 377, I raise 
the following matter. 

( lnlcr1uptiOlls) 

r TrailS / at ion} 

MR. SPEAKER Think of the 
country. Legal battle should be fou,ht 
Ie&ally. I am always prepared' to get such 
thing discussed here, I never come ,in the 
way. Whenever there are atrocities on 
the Harijans at any place I allow discus. 
sion and even now I can allow but there 

•• Not recorded. 
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Matters ""tkr 

should be something CORC"'te to ,discuss. 
If some people take law in their baDds· and 
attack the HarijaDs and want to rule by 
tottioa guns, where then will your. demo-
crac~ ,10 ? 

[English] 

I do not want this to come out of the 
barrel of a gun. It shou:d Row from the 
people's own hearts because you arc 
their representatives. They must be the 
rulor. It is th~ir wilt which must run in 
thi. country, not throush the barrel of a 
SUD.. I cannot allow that. Thilt is what I 
am against. 

Yes, ,Shri Yijayaraghavao, you can 
continue now. 

12.11.1/ ~ hr •• 

MATTERS UNDER RULE 377 
[En,lish] 

(I) Demand for setting up til. proposed 
electronic s"ftcblng eqalpment 
factory at Palghat tn Kerala. 

·SHRI V. S. VIlA YARAGHAVAN 
(Patghat): Mr. Speaker, Sir, the Indian 

. Telephone Industries. a public sector unit 
at Palahut was started in 1976 with a 
capital investment of Rs. 2 crores. Tbe 
original plan was to manufacture 6,000 
lines per annum. The annual turnover of 
this unit is a mere Rs. 3 crores. Altbouah 
this unit has great potential for develop. 
ment, it remains only a token of a public 
Stctor unit. 

12.12 hrs. 

[MR. DEPUTY SPEAKER in the 
Chair) 

It is understood that the IT! has a 
proposal to augmont the production of 
el.ctronic ,wi tching equipment. In this 
CODQ.ection, it is said that preparations are 
on f()r setting up a third' electronic' swit-
chip. factory durin, the 7th Plan. Tqe 
mott .uitable place for that fac~ory is 

-The speech was oriaina1Jy delivered 
In Malayalam. 

Paltbat. in Keral.. Tb,~ , ~io. re~sQD :is 
·tbat if tbis ',otory Is set up near the ITI, 
the" capital investmen't cowd be re~uced' b)' 
ball. The infrastructural facilities available 
in tbe ITI could be u~d for this factory. 
The ITI at PaJ,hat' is already m~DU. 
laeturing Dialtal Trun~ Exchange lines in 
collaboraUo,n with CIT ·ALCA TEL 
company. Since thore is similarity in the 
technology used for DT AX as well as 
electronic switch, the technical faci titles 
available there could be used (or both. 

Therefore, considering the industrial 
backwardness of Kerala in general and 
Pa)shat in particular, it is requested that 
the proposed electrooic swilthing factory 
should be sot up at Palghat itself. 

(iI) Demand for stopj)ale of Nilacha) 
aDd New Nllacbal "Express tralDS at 
JaJpar·Keonjbar Road Station in 
Orl ..... 

SH.RI ANADI CHARAN DAS (Jaj-
pur): Sir, from religious and historical 
point of view, Jajpur IS an important 
town not only in Orissa but in the who]e 
of India. Thousands of piJsrims visit this 
town every day" Its nearest railway station 
is Jajpur-Keonjbar Road. The 175/176 
NiJachal Express and 915/916 New Ni1achal 
Express introduced between New Delhi 
and Puri are passing via Jajpur.Keonjhar 
Road Station. The passengers from Nort-
hern stLtes come to Jajpur town to per-
form the religious rites by these trains are 
experiencinl areat difficulty as there is no 
stoppage of these trains at Jajpur-Keonjhar 
R.oad. A number of sponge iron plants, 
iron orc and manganese mines are located 
in Keoojhar district. Similarly, one of the 
biqest coal· bearing area in tbe country 
and thermal power plant at Talcber aDd a 
major Aluminium. project at AnuguI are 
located in Dbenkanat district. Tb.ousands 
of people working in these districts depend 
on NiI.chal Express to go to Delhi and to 
the northern States. Jaipur.Keenjhar Road 
is the most convenient station (or thtnl. It 
is also an important trade Centro in 
Orissa. 

As such, th~ro is every Justification to 
provide a .toppage of these two trains at 
Jajpur-Keonjhar Road. _ 
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, . This will provide a areat relief to the 
pooJ?le . 01 these two districts aDd poople 
01' Cuttaek 'district rivIng n¢itby .)l{ toad 
as' tbey are at presem traveflin. a lonl 
dletance to board, the trains at Cuttack 
R'ailway Station . ., 

In the "circum,tances stated, above, I 
demand that a stoppage of these traia. 
should be provided at Jajpur Road with-
out any'fwther del.y. 

(Ui) Demand ror meaaure •. , to preveat 
: p,otlutiCh of .rr 81h' .ster at anll-
rajDager 8· ... T .. lehH 1.'Orts ... 

SHRI SRIBAL.LA V PANIGRAHI 
(Deogarh): Sir, it is a matter of grave 
concern that most ,of tne industries both 
in public arid private sector located in 
different areas of the country especially in 
Orissa are quite indIfferent to the 
environmental aspect. As many as 236 
major and medjum industries have been 
presently identified by the Orissa State 
Prevention and Control of Pollution Board 
from their pollution potentia) point of 
view for specific' attention. But these 
industries, by and large, do not appear to 
respond favourably to tne suggestions of 
the Board and the Government in the 
matter of taking anti-pollution measures. 
As a result, air and water poUution is 
developing as a serious menace at different 
industrial centres of which specific mention 
may be made of Brajarajnagar in Sambal-
pur district and Talcber in DhenkanaJ 
district. At Brajrajnaaar, the ef~uents of 
the Orient Paper M·jlls are fiowin'l into 
the river and at Ta)chor the affluents 0'( 
Thermal Power Station and Fertiliser Plan.t 
are ft'Owing to tho river Brambani topther 
with the ash comins out of tho Thermal 
Power Station are responsibJe for such 
pollution. 

Considerinj the gravity pf the sit~ation 
and the mountina resentment a,nd discon-
tent of the wor·kers and the general pubhc, 
adoption of necessary measures both, to 
prevent and control air aDd wat~r 

pollution at these two pJaces should be 
ensured, without any iur.the'r delay. 

(Translation] 

(") De ..... "o.f,cI.'elopl.g, "ltb~r tOWD 
Dear K .. pur a •• tourist eeatre. 

I ',I 

SHRI JA(jDISH AW;ASTHI (BUhaur): 
Mr, :J)tpu!f Sp"ttr, $if, ~Q k~~ awtr 

from the industrial city of J{aDpur, there 
is an'"ancient and historic Bitboor town ~n 
the. 'oanks 0" the Ganga. The pJace bai 
6oen'sanctified by the activities of Mabrishi 
~.linlkj. Lav and Kush, NaDasa~eb, 
taxml Bai of 'hans; and Tanda Tope. 
Thousands of pilgrims and tourists flock 
the

l place every. day_the people from the 
industrial town of Kanpur also go there 
for picnics a~ we,ekends. Huge ,fairs are 
held there where lakhs of 'people come 
from far off p.laces as token of their 
devotion. The' town has now been reduced 
to ruins. The ancient pucca 'ghats'. old 
and historic sites on the banks of the 
Ganga have now became ruins. 

In such a situation I want to draw tho 
attention of the Tourism Department so 
that facilities for the tourists should be 
provided in this ancient historic city. 
'Yatri Aavas Vikas Samiti' should also be 
dh-ected to construct dharmshaJas there. 
Boat clubs should be set up for the 
tourists for sailing in the Ganga. Shuttle 
trains should be jntroduced for the 
convenience of the travellers between 
Kanpur and Bitboor. One diesel Caf which 
is at present running there is insufficierrt. 
It is hoped that the Government of Indla 
by, doing the needful wil1 d~clare Bithoor 
as a tourist centre as early as possible. 

(,) Need to bring about neec:ssary mOtlf-
ftcafion hi the Sebedule lor Scbed. 
Jed Caste. a ad Scheduled TrJbel. 

SHRI RAM PYARE PANJKA 
(Robertsganj): Mr. Deputy Speaker. Sir, 
there is great discontent among the people 
of Scheduled Castes and Scheduled Tribes 
as the list of Scbedu!ed Castes and 
Scheduled Tribes. has not been amended, 
which is a matter of concern ' Actually, 
the Government had brougbt a Bill in tbe 
Parliament to amend the Jist in 1961 but 
that could not be passed because it was 
referred to a Select Committee and after 
submission of its report the Lok Sabha 
had been dissolved. In the meantime 
Government have been c'ontinuouslY 
assuring Parliament that by amending the 
list, deficiencies will be removed. But for 
one or tbe otber reason tho amendment 
has 110t $0 far been br-ought, with the 
result that I'akh, of Harijans aDd Adivasis 
romain deprived of tbe constitutioaal 
~aclnHe.. At tb, same time d,ve!9~men~a) 
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works have also been hampered due to 
Scheduled Tribes remaIning in the Sche-
duled Ca~tes category and tbe Scheduled 
Castes remaining in the Scheduled Tribes 
category. For example, in Uttar Pradesh 
apart (rom S Scheduled Tribes aU other 
Tribes are in the list of Sched~led Castes. 
It obviously is creatina many difficulties. 

I, therefore, demand from the Govern-
ment that a comprehensive Bill to amend 
the aforesaid list should be brought before 
Parliament. 

[English] 

(,i) N ted for completion of i Dter·State 
Durgapur-JaDlshedpar 400 KV 
line to ~eet power requirements 
or Orissa 

SHRIMATI JAY ANTI PATNAIK 
(Cuttack) : Sir, Orissa has a share of 75 
MW from Farakka Supper Thermal 
Power Project and 30 MW from 
Chukha Hydel Project in Bhutan. 
To evacuate power from, these 

. Stations, there is no direct line to Orissa. 
In the absence o~ appropriate transmission 
Jines, Orissa will get its share of power 
only to a limited extent through D. V.C. 
and West Bengal transmission system lea-
ding to operational and commercial prob-
lems. Since Joda·Jamshedpur 200 KV 
line has already been, completed, smooth 
evacuation of power to Orissa will be 
possible only after the inter·Sta te Durga ... 
pur.Jamshcdpur 400 KY line is completed 
early. 

The proposal has been sent by the 
Government of Orissa to the Centre to 
complete the above·mentioned inter·State 
)ine. I request the Union Minister of 
Energy to take early steps to complete 
inter-State Du.rgapur-Jamshedpur 400 K Y 
line as early as possible. As the power 
position in Orissa is very critical, this 
inter-State Une should be completed at an 
early date. 

(vii) DemaDd for provi diDl alternative 
employment to tbe Yoga teacber s 
beiDi removed from service by "tadr.,. Vidyal.ya Sangathan. 

DR. SUDHIR ROY (Burdwan): 
i{elldri),a Vid)'aJa)'a San,athan bad iQ 

1980·81 introduced a scheme of yoaa teacb .. 
ina in 500 Kcndriya Vidyalayas spread all 
over tbe country. About 800 yoga teacber. 
were appointed and posted in these Vidya-
Jayas in the pay-scale of Rs. 425·750. They 
were appointed tempotarily aDd were 
.ranted extension on every 3Otb, April till 
further orders. . 

The scheme . became very popular and 
the yoga teachers have been awaiting regu-
larisation of their service. But the ,Kend. 
riya Vidyalaya Sangathan at the instance 
of the Ministry of Human Resources 
Development has decided to discontinue 
teaching of yoga in these Vidyalayas and 
has decided to terminate the services of 
these 800 yoga teachers many of whom 
have become age.barred for appointment 
in the meanwhile. 

I urge the Government to provide 
these unfortunate teachers alternative em-
ployment in the name of justice. 

(,iii) Need for expansion of insurance 
servic e in the State or Sikklm . 

SHRTMATI D. K. BHANDARI 
(Sikkim): There is a crying need for 
expansion of insurance service in 
the State of Sikkim. Till today tbe 
service is minimal. Not much attempt has 
been made to educate the people of the 
State on the benefits that insurance 
schemes bestow to the people and at the 
same time the much-needed infrastructure 
bas not been set up in the State. The 
pity is that none of the subsidiary compa .. 
nies of tbe General Insurance ·Corpora-
tion of India have undertaken any constr-
uctive functioning almost for the last 
decade in its apportioned fields. It is, 
therefore, extremely desirable that, to 
give a fiJiip to the insurance service, a 
divisional office needs to be set up at the 
State Capital, Gangtok, at lthe earliest. It 
bas been keenly felt that settlement or 
insurance claims in Sikkim takes a 10Dg 
time giving much hardship to the claima,nts, 
as they have to run to the offices which 
are located outside the State. There is a 
genuine and legitimate demand of the 
people of the State that local youths 
should be ,iven chance for appointment i~ 
ttle ()ffi~~~ loe_ted .n th' State. There is 



at., . tho . b.cl· that crop . insurance facili. 
t101lbo\dd bo extended in Silklm~· This is 
pardcularly 10 iD teapect of cash crops 
liko cardamom, oraoses, alnser aDd the 
Itte. It Is to be hoped tbat the Goverp ... 
ment would' consider theso .mattors· sympa-
thetically and' take action ,to spread tbe 
boneits that accrue from insurance 
scbemes. 

---
,2.25 hr I. 

TEA (AMENDMEN:r) BJLL 

[En,II,h) 

MR. DEPUTY SPEAKER: Now we 
shall take up Item No. 12, Tea (Amend. 
ment) Bill. 

THB MlNISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : Sir, I beg 
to move: 

"That the Bin further to amend the 
Tea Act, 1953, b~ taken into conside-
ration. " 

The main objectives of the Board, 
which was set up under the Tea Act, 1953 
include besides regulation of production 
and exports of tea, measures for develop-
ment of the tea industry, such as increase 
in productivity, improvement in quality, 
undertaking research projects, promotion 
of Indian. Tea and provisions of incentives 
for planned increase in tea productio.n and 
modernisation of tea industry. For this 
purpose the Board incurs expenditure on 
tea promotion activities and number of 
other schemes. In order to defray this 
expenditure there is a pro"ision under 
Section 2S of tbe Tea Act for Jevyof 
cess at a rate of Dot exceeding 8 paise per 
kg. Over tbe years expenditure of the 
Tea Board has been increasing and rate 
of cess was lncroased from 4 paise per ka· 
to 6 paise per ka. on 27. J 1.197S and 8 
paise per kg. with elect from 11.8.1978. 

The averale tea prices in 1978 when 
coss was fixed· at 8 paise was Rs. 14 per 
kilopam. III 1985 aver.so a\Urtioll price.s 
wore It,. 2S per Ila. 

Altho.u,lf tbe· rate of oess 'Iev;~~ is !lear 
tho maximum allowed .under the Tea· Act~ 
the cess COU~ODS are DO lonaer sufDci,nt 
to meet the expenditure of tho T oa Board 
00 its developmeatal schemes. Tbe sho.rt-
raU in cess c.oJJectioD in 1983 .. 84 over tbe 
Get expenditure was of the order of Ils. 47 
Jakbs, and in 1984·85 was of the order of 
Rs. lIS Jakhs. If the current rate at 
wbich ,~ess is levied is maintained, the lap 
is likeJy to increase because of a bilbet 
level or txponditure envisaaed in the 7th 
plan, 'Further, the lower cess collections 
will limit the capabHity of Tea Board to 
eoxtend its operations for promotion of tea 
in India and abroad as weU as its develop-
mental activities for increasing productioD-
expecially so-in the context of resource 
constraints with regard to plan outlays. 

Taking into account the increase in 
prices and profitability over the last seven 
years which bas enhanced the capabiJity of 
the industry to bear a higher rate of cess, 
as well as the need for increased incentives 
and expenditure by the Tea Board, up-
ward revision of rate is fully justified. 
Teas produced in certain weak areas 
where profitability is low, for which con .. 
cessional excise duty has been extended, 
can be exempted from the increased rate 
and continue to pay a cess at 8 paise per 
kg. This differential is jU,stified keeping in 
view the peculiar topography and agrocli. 
matjc factors and special developmental 
needs of the tea industry in these areas. 

There is, at present, no express provi. 
sion in the Tea Act to provide for powers 
of the Tea Board to write off losses as 
irrecoverable. The BiU also seeks to incor-
porate a provision to thjs effect in the 
Tea Act. 

I take leave of tbe House for conside-
ration of the Bill. 

MR. DEPUTY·SPEAKER: Motion 
moved: 

"That the BiU further to amend tho 
Tea Act, 1953, be taken into conside-
ration/' 

DIt" G. VIJAYA RAMA RAO (Sid:-
oj pet) : Mr~ Poputf Speaker Sir. I tbauk 



.,339 , rell (Amal.) 

(p,. 'po ~iJal' • .ta .. ma i}\;a,O) 

you very mU,ch for ,ivins, me this opportu. 
nity to s~.k on tbe Tea B~l1. -

Sir, taki~ of tea bas become a tradi-
-tional habit In our country. Even in the 
utmost rural areas you tlnd tea stalls 
tbrouabout tbe coun~I'Y. A common lDaD 
also consumes tea everyday twice or 
,thrice not onJy in rural areas, but in ur~an 
parts also. Even the poor people take 
tea. What does it contain'? Why do they 
take tea? Ch'emicaUy it cqntains some 
caffeine, nicotinic acid and tannin. These 
thinas stimulate the brain and creates 
In e~phoria for the man. 

(1n,ltrrupt!om;) 

SHRI P. SHIV SHANKER: There 
,is a c'_,se 9f phobia ~Jso. 

DR. G. VIJA Y A RAMA RAO : With 
·the temporary euphoria, the person goes 
on working and it improves the nature or 
the work, quality and quantity of the 
work also. In our country, students, 
,teachers lecturers, doctors and' in fact, 
everybody, takes tea. In the early part of 
this century, Indians were not used to 
takina tea, but tbe Britishers used to offer 
tea free of cost. After catching the habit 
for 'taking tsa, they started charging reaso· 
nabJe rates. But after independence, the 
Tea Board came into existence in 1953, 
and tbe people have to pay more now for 
the tea. 

The Tea Board ~as come into existence 
with wopderful funGtioos. They have to 
,reallJa.t~ tbe production and ~xtent of cuI-
~iv.ted area for tea in tea growiqg areas. 
tie)' W~~ also to improve tbe JQuaJity of 
tea. But what has happened d~ring ,the 
last more than thirty years? If you go 
tbrough the production fiau..res of tea ,from 
1972 to 1983, you will find that thQre has 
been a constant stagnation of production. 

SHRI P. SHIV SHANKER: Who 
told you 1 Have you got any figures? 

DR. G. VIJAYA RAMA RAO : Yes, 
I bave. 

SHRI P. SHiV SHANKER: I am 
lorry t then you ar. tote)))' mia.informed. 
¥ au do Det know InytbiDa about toa. 

DR. G. MIJ AYA RAM1\. RAO: The 
.production was ,staanant at 560 'million 
kilolrams for a11 tbese yearS. Tbe export 
in J.970 and .1971 was 199 million kilograms 
wbereas in 1983, it bas come down to 187 
mHlion kilograms. The' export depends ,on 
the production of tea in o~r country. 

SHRI P. SHIV SHANKER : ,What is 
the present position? It is 222 million 
kilograms. 

DR. G. Vl.TAYA RAMA RAO : The 
Tea Board has to assist the farmers, enco-
urage the farmers in adopting latest scien-
tific techniques to improve the production, 
but according to the figures "or the last 
ten years, ,the production is not much; it 
is going up only by 15 mi1Jion kilograms 
every year. The measures taken by the 
Board are not effective. They are not 
reaching the farmers. The existing plants 
have been planted some time fifty years 
back. There bas been DO replantation 
for the last fifty years. The Board has got 
some propaganda units in India and other 
countries also. According to the report 
of.the Tea Board, they have their units in 
Parliament House. Yojana Bhavan etc. but 
not in rural part of the country. The 
consumption of tea in our country among 
the people is not due to the propaganda 
of the Board I it is because of peoples' 
awareness, and because there are now 
good Jiving conditions for certain people. 
They are taking tea because of thisJ not 
because of the propaganda of the Board. 

The present rate of colJection of levy 
on tea j"l ~.8 paise per kilogram. In 1983, 
it was 4 r.l1se only. It was again raised 
in 1978 by about 0.08 paise. Now the 
Minister wants to raise it upto 0.5: paise, 
which is almost six times more. So, with 
this increased cess, the rate of tea goes up 
and the common man will· find it very 
difficult to consume even one cup of tea 
per day. Not only that. The Minister 
wants to increase the cess depending upon 
the quality of tea. If that is the case, 
it may lead to corruption. So, it is Dot 
advisable that the tax be raised in this 
manner. I ,therefore, oppose this Bill and 
I request ,the hon. Minister to wi· hdraw 
this BUl for tbe benefit o.f tbe cOQUn"n 
man. 



SHIt BlPIN;' PAL DAS (Tezpur) : 
Mr. Deputy Speaker Sir, the StJ,tement of 
01>jcets aDd' Reason~ says' tbat the amount 
of'ceS's collected has' become insufficient to 
meet' the expenditure of the various deve';' 
JOPn1~ntal and other activities of tbe Tea 
Board. I would have beto happy if the 
Government had phtced a statement in 
tbe House ab'out the developmental activi· 
ties' of the Tea Board. I have my own 
doubts in this regard and I have a little 
bit of knowledge also. But 1 do not want 
to go into aU thes'e things for want of time. 
But further clarification is necessary. 
What developmental activities is the Tea 
Board carrying on ? 

First, I must submit that the increase 
suggested by the hon.· Minister is very 
sharp and high. It will not only raise the 
price of" common tea consumed inside the 
country, but a far greater fear is that it 
will also hit the small tea gardens and the 
sick tea gardens will find it diificult to re-
covcr. This will be the effect of this hike 
in the cess. 

Now, they have suggested that there 
would be dltferent rates for different cate-
gories depending upon their quality. Yes, 
qualities differ according to climate, 
according to soi 1 and according to the 
seeds and according to many other factors. 
But in these matters, the Tea Boards plays 
politics. I want the Government and the 
hon, Commerce MinIster of take cale of 
this aspect Bt!causc of this clause intro-
duced in the Bill, the Tea Board can play 
politics in favour of some gardens and 
some big companies and against the smal-
ler ones. 

Section 28A of the Bill says; 

" ... th~ Board may, with the previous 
approval of the Central Government, 
sanction the writing off finally of the 
said amoun t or loss.' , 

So 10ng as it is with the prior approval of 
the Central Goverllment, I remain assured 
bec'ause the Commerce Minister wiIJ take 
care of it. But then, the subseque'nt 
proviso' hi very dangerous. It says: 

"Provided that no such approval of tbo 
Central' Government sbaU bo necessar)' 

where such irreeoverable amount or 
'C)'ss doe'" ndt exceid ill' aD')' ltlaI~Ic1ul1" 
cas~ aDd' hi aUtollte in' any year' siJcb~' 
athouttts as may' be prescribed.·' 

I consider this to be a very dao"'OU.' 
clause in th'e' wholt 'BUJ. To wh~M' 'is tbW 
Tea B04rd accounfablc? Ultbll"tcf1, flie 
Governmolit win' have to be t a~couhtabif.C 
I r Tea B"oard' is aiven full r1pts to' writ __ ' 
off 16l1:rts a'd los'ses and all' tbal withoUt' 
the' prior approval ot CentrAl' OovetnmeDt, 
I think' that' we wilJ Jand in aerioU~' trou~ 
hIe. Therefore, th'e GoVernment' sbould 
reconslde'r this particular' clause' or the 
BHI. 

The Tea' Board is a cesspool of internal 
politics. Big companies dominate there' 
and tbe furids are used for favourilll'som. 
particular companies and gardens' while 
others are neglected ot injustice is done to 
others. This is the overall picture. The 
enhanced cess may seriously hit the tea 
producing areas of South, Cachat' District 
of A ssam and D UafS of Benga I. 

The' Tea Board should take steps to· 
help in the matter of supply of foodgrains 
to the tea labour because' the rice supply 
to the tea labour is not regular and 
adequate. Sometimes, bad rice is supplied 
by the FCI in colJusion with either the 
Tea Board or some officials of the Stato 
Governmeot-I do not know~ 

I cODgratulate the Government for 
opening an inland container depot at 
Gauhati. That will certainly make Gauhati 
a uctfOD centre more attractive. This is a 
very important step taken by tbe Govern-
ment and I congratulate them. 

About production of tta, India is at' 
the top in tbe world. The other countries 
like Sri Lanka second, USSR tblrd, 
Turkey fourtb, Kenya fifth, "Jndode.ia 
sitth and so Orl. Tea is very important 
fot us. If I am not wrC'ng, tea today is 
the highest totl!jgn excbanle earner in tb. 
country. 

SHRt P .. SHIV SHANKER: In 198' 
we earned lla. 711.90 crores. 

SHa.I BIPIN PAL DAS: I tied from 
a document supplied by the Indian Tt. 
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{S~i Blpin Pat Das} 
AssOCiation, a ve,y importet' orsanisation 
.ia tbis industry, tha.t comparing be,tween 
1984 and 1985 tbe tea productioD has lone 
up fn the BrahmapUtra valley, Cacbar 
District, Duars and 'Terai. B\Jt in all the 
other area.s the tea production has fallen. 
I can quote tbe figures, but f'lf want oi' 
tiine I do not intend to do so. Wby is it 
so? The Tea Board is accountable for 
tbat. They have to explain what develop .. 
menta) activities they have undertaken 
and whether the Commerce Ministry bas 
also taken care of that. In only four areas 
the PI'OdUCtiOD bas Bone up and in other 
areas the production bas gone down. 

So rar as exports are concerned, they 
a.re going up. The highest export value of 
tea was in 1984 when the tea prices were 
Rs. 34.12 per kg. Again in 1985 the unit 
export price ~ad 80ne down. That also 
bas to be looked into as to why it is so. 

The tea production in Cachar is quite 
high but the prices are also very Jaw. What 
is the remedy 1 The Tea Board must take 
care of that and something sbould be done 
about that. 

.The IT A is asking for further relaxa-
tion of duties mainly in excise. I cannot 
agree to that, because both production 
and export market is rising. If tbis relaxa .. 
tion in duties is agreed to by the Govern-
ment. this will only help the big companies 
and not the State or the small companies 
or sick tea gardens. 

I want to know from the Government 
and througb the Government from the 
Tea Board why the excise dUlY on 
Darjeeling tea must be reduced, Darjeeling 
tea is world famous. When ever I ~o 
abroad. 1 b~ar a Jot of praise for Darjee .. 
ling tca. Why was the excise duty on 
Darjeeiing tea reduced ? What is tbe 
result because of this reduction in duty on 
Darjeeling tea ? The need is now for a 
stable and long term export policy. That 
must be firmly laid down. 

I, would say a word about Pakistan 
with whom we are tryins to build up good 
relations and some trade agreement is 
beinl si,ned with them. In 1984. Pakistan 

imp-a.fled ' 1 S8 metric tODDes Qf tea from 
I.ndia whereas. from BaD.ladesh it imported 
11,137 metric tODDes. from Sri ~aDka 697~' 
metric toones, IndoDO$ia 1'0668 .. metric 

. tonaes and odd. China 10,000 metric 
tonnes, Kenya 22732 metric tonDea and 
Argentina l0611 metric 'tonDes. They have 
lone so far as to Ar,cntina to purchast; 
10611 metric tonnes of tea whereas from 
India they purchased oo'Jy 158 metric 
tonnes in 1984. 

SHRI P. SHIV SHANKER: Political 
reasons. 

SHRI BIPIN PAL DAS: What poli-
tical reasons 7 Our negotiations are going 
on. We should take care of it. And we 
should insist that they should buy more 
tea from India as we are the highest 
producer of tea in the world. 

Spurious tea is being sold as Darjeelin8 
tea. I want tbe bon. Minister to take care 
of that. 

There is a suggestion from some 
experts about alternative methods of 
packaging tea which, according to them, 
is cbeaper and lasting. Have tbe Govern-
ment and the Tea Board examined this 
proposal ? I want the Government to 
examine this proposal. If it is really 
cbeaper and lasting, it wiJl help the 
industry very much. 

There is a levy on inter-State move-
ment of goods and materials. Now tbe 
IT A and the Tea Board leaders, the 
barons of tea who dominate this ITA. 
want this levy to go. If this levy goes, 
who will s,u1fer? It this goes a way t the 
Gauhati action centre will be completely 
paralysed. I warn the Government that 
this should not be agreed to in spite of 
p.rcssurcs from IT A or the Tea Board. 

The Gauhati auction centre needs to 
be further strengthened. The demand for 
abolition of levy by the vested intetests 
should be rejected. I hope tbe bon. Minis-
ter and bis Ministry and the Tea Board 
will tbrow some Uaht 84 to the develop-
mental activities that are beinl undertaken 
by them. Wby is the Tea Board allowed 
to be dominated 'b)' bj~ ,compani,s ?' 
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HS, "'.:,fAnui,.l 
,'S~lU .P,II ,SHIV. SHANKER. : 'The' 

... ndment 'is so' smaU aad the speech is 
so lona. 

SHR! B1PIN PAL DAS: The impli. 
eatiods are very Jarae. Therefore. I thought 
of bringing . this . to tbe molice of the hon. 
Minister ,for necessary action. 

SHRI AJOY BISWAS' (Tripura West): 
, The Bin seeks to amend sections 2S and 

49 of the Tea Act, 1953. 

The main purpose of the Bill is to 
increase the ceiling on cess from 8.8 paise 
to SO pajse. The Minister has stated in the 
Statement of Objects and Reasons oJ'the 
Bill that it has become necessary because 
the T, a Board has taken up various , 
developmental and other activities during 
the Seventh Plan. I think. raising the cess 
from 8.8 paise to 50 paise is a big jump. 
If this is the decision of the Government, 
then we must review the activities of the 
Tea Board. Without reviewing the activi. 
ties of the Tea Board, it will not be proper 
to allow the Government to increase such 
a cess. 

The tea industry is a very important 
industry. It is playing a vital role in our 
economy. It earns a lot of foreign 
exchange for the country. In 1985 it 
earned Rs. 711 crores in foreign exchange. 
In 1984 it earned Rs. 745 crOles. About 
11.6 lakh people are directly employed in 
this industry. So it is a very important 
industry. 

I apprehend that if the cess is increa-
sed from 8.8 to SO paise, then that shall 
have a serious effect. You can rationalise 
that but that is not the rna.in p()int. But 
you have come to this House' to raise it 
from 8.8 to 50 paise. That is the maximum 
ceiling. 

I apprehend that t he price of tea in 
the internal market will rise sgain and 
there will be a serious effect over the 
export of. tea and tbat will create some 
problems also to. our foreign exchanse 
car.nin. wbich is a major industry. 

The total coUectiou of tea cess durina 
1984 was RI .. 4.90 crorel. If the now rat. 
I. iatroducod, thep, it "UI b.. Its. 30 

·Ctor.... Wbat is the Oo·verftment 
. coatributioD to Tea Board? It is' R.a. 6.20 
crorts· only. 

'Qudn' the Seventh' Plan.' you want to 
develop tea industry and you want to 
expa,nd the scope of tbe tea industry. But 
why did not the Government Idve more 
money to the Tea Board for this, purpose? 
If the Te. Board requires the money, 
that can be done from the budgetary 
support. You are aivinl only Rs. 6.20 
crores to the Tea Board. So, I shall 
request the Government without imposinl 
more cess, to come forward and help the 
Tea Board. 

SHRI P. SHIV SHANKER By 
taxing the people ? 

SHRI, AJOY BISWAS You 
are helping the monopJists. You are 
giving crores of rupees to them for the 
development of the industry and other 
thinBs. You can do that. 

The total expenditure of tbe Tca 
Board is Rs. 5.60 croces in 1984-85. Out 
of tbat, the expenditure for tea promotion 
outside India was Rs. 2.81 crores. Total 
expenditure was Rs. 5.66 crores. Out of 
Rs. 5.66 crores, tho expenditure for tea 
promotion outside India was Rs. 2.81 
crores. What does it mean ? It means that 
the officers of the Tea Board undertook 
foreign tours. 

About Rs. 2.81 crores, the major 
portion was spent on the foreign tours or 
officers. Their purpose was to promote 
the tea industry outsIde India. What did 
the officers do during this period 1. They 
undertook so many foreign tour's. The 
expenditure was Rs. 2.81 crores-balf of 
the total expenditure. 1n 1984. tbe world 
export was of the order of 926 million keg 
and our contribution was 215 million kgs 
only. We are the main tea exportio, coun .. 
try. In 1985, ~be U .. K. imported tea only 
to the extent 0' 19.30 million klS in com. 
parison with the previous year t 984 in 
which the U.K. imported 43.90 million 
kll. So, you spent Rs. 2.81 crores on 
account of foreigD tours and other things 
but in U.K. our export declined. If you 
increase tbe cess, that win not hel,p aho 
industry. But tbat will heJp tbe bureau-
crat,a and officers for their v.doul 
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purposes. The top bureaucrats 10 round 
the foreign countries and enjoy at tbe coat 
of tbe Exchequer. SOll1e of tbe officers 
have their vested interest and they have 
lot lome links with the traders. 

Another point. I would like to make. 
That is about the Darjeeling tea. Not only 
about the Darjeeling tea but also about 
the other varieties produced throughout 
the country 51 to 52 per cent bushes are 
about more than 50 years old. So, my 
main point is to develop the tea-gardens, 
and the tea plantations and all these 
things. But there is a total failure on the 
part of the Tea Board in this respect. 

Now, I come to Tripura. There are 
about 40 to' 45 tea' gardens and most of the 
tealioSardens are sick. The Gove"tnrnent 
have decided to take over the sick tea'; 
gardens and to run them with the workers 
cooperatives. Already 10 tea-gardens have 
been taken over by the Government, in 
Tripura. What the funny thing is that our 
Government has approached the Tea~ 
Board for marketing all the tea-about 1 
lakli kg. of tea. But now it is not possible 
to sell without the help of the Tea-Board. 
That is lying in Tripura. My point is this. 
I shall request the Government not to 
increase the ce~s from Rs. 8.80 upto 50' 
paise because that shall have serious effect 
on" tea industry; that shall have serious 
effect on the price of tea. So, our main 
demand is to nationalise the tea industry 
and without that the problem of tea 
indus'try will not be solved. I shall reque6t 
the Government to withdraw the Bill and 
bring forward a Bill that win nationalise 
the tea-gardens in the countrj. 

13.00 hrs. 

MR. DEPUTY SPEAKER The 
Houst stands adjourned for lunch to meet 
aguin at 1400 hrs. 

The Lok Sablta tllclt adjourned for lunch 
till Fourteen if the dock. 

Th~ Lok Sabha re",semhlt.d aller lu"ch 
at Fivt'Minutes past Fo",tttn of the 

c/ot'k 
lMR~ DBPUTY.SPEAK'EIl In th .. 

Chair] 

PROF. P .. J. KURIEN (Idukki): Mr. 
Deputy-Speaker, Sir, I rise to support this 
Bill wbicb is brought forward for raising 
the tea cess from 8 paise to a maximum 
of SO paise. Certain amouDt of flexibility 
is allowed for the Government in this Bill.' 
The Government, by notification, can 
decide the quantum of cess. So, I hope 
the HOD. Minister will not use this flexi-
bility to the detriment of the growers. 

From 8 paise the limit is increased upto 
50 paise. I hope you will increase in the 
first instance. Only 4 paise that is, 50% 
and Dot more than that. Since the 
authority is vested in the proper hands, I 
have no objection to the flexibility. 

Coming to the new provision in the 
Bill that is, Clau)e 28 (a) which empowers 
the Tea Board to write off a certain 
amount'-which may be sometimes 
required also-1 do not object to that. 
But writing off any amount should be done 
with the prior approval of the Government. 
In such ca'ses if it is so warranted, the 
prior· approval of the Government should 
be obtained~ 

There is an additional proviso where 
it is said that in some cases, in individual 
cases, the Government can delegate the 
Board. That is, for writing off certain 
amount. They need not come to the 
Government at all. I beg to disagree with 
this. In all the cases, whatever may be 
the amount- and whatever may be the 
reasons, for writing off. each individual' 
case should be brought forward before the 
Government and prior saDction of tbe 
Government should be obtained. Otherwise 
that will lead to mis-use or funds. I hope 
the Minister will take note of this. 

Comini to the performance of the last 
year-I' 41n saying fcom the r~Pbrt of the' 
Commerce Ministry-it is true" that' out' 
export earnibp haW increased. The' 
Increase in export earniQls is due to the 
hliht:t, unit' value ra",1rtion in the last 
twC)Jy.af'~ !lut' there 'I .. no in~ease hi tb, 
expbrt q\lan'tfly.wiao. 



SHill P. ,&liIV SHAN"BR It i. ;thc 
olbor ,way. 

PROF.,P.J. ~U&ISN: I am quotiDl' 
from the Jast year's report. 

UThe increase in tbe eKport earninls 
for the last two years was attributable 
mainly to risc in worJd prices of :tea 
wbi(;h enabled "bisber unit value rcaU· 
sation" • 

SHRI P. SHIV SHANKER: That is 
1983 .. 84. 

PROF. P. J. KURJEN: Yes, that is 
for the last two yeArs .. I ,m comins to ,.the 
c~rt:ent year. In the ~f:.st lia1f of Jhe 
cUJ;rent year also .tb.ere is a ,decrease jn ,the 
quantity of ~.xport. 

SHRI p. SHIV SHA~l<ER : 10 tbe 
current year the position.is .that we have 
exported 222 .million kgs. as 8Bainst 217 
million kgs. of last yea~ 

PROF. P. J. KURIEN: That is the 
latest figure; I do not have the latest 
figure; 1 stand corrected. Therefore, the 
export earning has also incre~sed I 
suppose. 

SHRI P. SHIV SHANKER: The 
unit value bas gone d()wn. That is why 
instead of Rs. 740 crores of export we 
earned Rs. 711.90 crores. 

PROF. P. J. KURIEN Thank you 
Sir. That is the latest figure. I stand 
corre,cted. 

I am happy that quantumwise this year 
there is incr,ease even though (or the last 
two years quan.tumwise there was a 
decline. 

In this cpqnectiOD, I ha.ve to give s~me 
~.ugaestj~ns for incr~asins .pr Ollt expprt& 
further. I understJnd Ithat our ,t.ea bas a 
good market in the world, especially the 
Darjec;1ins tea. I. know, it .is ~hc best in 
the world a,d we should be pro~d of 
that. 

CQ,pling to Sp~'b, tl;lo . ~i.I"iri ~oa js 
al~o ~mp,a,[~jv~,ly ,&o.Q~, bpt the t~ 
,ardens in ,t~e.\~()utb .Qt~r .t~'n U~, ,N.i.~~Fi 

lJill J~O 

lardens are pr,oducing t~a ~.of inferior 
quality. The South Indian tea industry is 
faciDI a erisis. Tbe cost of procluetioD of 
the' South Indian tea is higher. You know 
·the obvi'ous reasons. These arc higher 
wages, DA Hnked to the cost of UViDi, 
distance from the c,ollieries, transportation 
oftbc coal etc. All these contribute to 
the bigher cost of production. but at the 

. same time, the quality is inferior, and that 
fetches a Jow price. 

. I also want to briog to the notice of 
tlle .hon. ~inistert tbat the r~'trjctions 
i~'po~ed on export last year were detri. 
mental to tbe South India tea industry. 
Th~e .. are special problems for the South 
India tea industry, b,ecause of Jow quality. 
hJlper cost of production and low produc-
tivity .and all that. Last year we bad 
imposed the control of the minimum exp~rt 
price. Even ,though the minimum export 
price has actually been: removed now, it 
went to the detriment of the South Indian 
tea industry. What happened because or 
this minimum export price? Tbe SO.Qtb 
India tea, whose price is otherwise low 
(:,ecause of the low q:uality, c.'ould not be 
exported to the traditional mtlrkets. The 
trad~tional markets are UK, the Nether-
hinds, F.ederal' Republic of Germany t 
Canada. Aus(raJja etc. Because of the 
miniJnum export price, we could not export 
tea .to these countries. In this gap of our 
nonperformance, Sri Lanka came in and 
they exported tea to these countries and 
we lost these markets. Therefore, it is 
very important that we should take steps 
to recapture these markets. Minimum 
export price is, of course, removed, but 
the damage is already done. These markets 
shou1d be recaptured by effective action 
from Commerce Ministry. 

Again, there is a tea mar keling control 
order. I agree with the purpose of that 
order. The tea marketing control order 
is al$o 4etrimontal to tbe interests of . the 
Soutb Indian tea industry ~ After the 
imposition of ,this order, the blenders are 
mostly. k.,epiDB away from the aucth>D 
centres in Sou.th. These blende'fs .Iso 
barlain in tbe lowest price. But the 
marain tltoy let is pot passed on to 'be 
<:OQs~mets. ph_, buyers are at an advan-
tqe ,an4 ,the ,orw.ers.are ·at a .disadvaptlae. 
1 ",."cd to br;iR, tbis position to )lour 
Ilp~lto. 
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Witb ~ard to . the development aeti-
vitiea of the' Tea Board. one hon. Member 
has already mentioned that it, is Dot satis-
factory. The Tea ,Board is not extendioa 
it. actiyities throughout tbe country. The 
developmental activities conducte~ by the 
Toa Board in the South aro negligible 
SiDce the inception of the yarious schemes 
the total' amount sanctioned for tbe tea 
plaotation scbeme was Rs. 1855 lakhs and 
the amount spent in the South was Rs. 
130 lakhs only, tbat is only seven per cent. 
For replantation also, only] 4 per cent of 
tho total amount spent is used for develop-
ment in South. It is the same story for 
toa machinery t hire-purchase and so on. 
The total amount spent for development 
of tea by the Tea Board in South is only 
14 per cent of the total amount spe~t. 
This clearly sbows that the Tea Board is 
Dot functIOning properly. There are so 
many reasons for that. One of the reasons 
is the distance between the Southern tea 
estates and the Calcutta Office of the Tea 
Board~ Therefore a suggestion was made 
earlier that there should be a regional 
office of tbe Tea Board in the South and 
tbe Government of India was pleased ito 
sanctit)n a regional office at Coimbatore. 
This office was sanctioned two years ago 
but I am sorry to say that even today, it 
is a non-starter. It is not functionins. 

MR. DEPUTY·SPEAKER : Professor, 
you please conclude. 

PROF. P. J. KURIEN : Give me 
some more time so that I can speak about 
your State. 

MR. DEPUTY SPEAKER: No, no. 
As the Presiding Officer, I am representing 
all the States berc. 

PROF. P. J. KURIEN: As I have 
been sayina. Coimbatore Office is still a 
non-starter. I would request the bon. 
Minister to take immediate steps in this 
rcaard. Sufficient funds should be liven 
to the office in Coimbatore so that tbey 
can start invi tiol applications and pro-
cossin. the a.pplicatioDs. Assistance should 
be decided tben and tbore at the Coimba. 
tort O·ftlce.· Then on.ly will it belp 
h~crealil'la productio,Q. In south, there are 
a number of small tea ,rowers. It is lot 
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like ·the Nortbern aroas and W •• rlho,p,l. 
Out 0' a total of 30,000 smaU tea ,rowers. 
20 .. 000 arc from Kerala. 

(J nterruplion's) 

These small ,rowers should ,et a.pocial 
assistance from the Tea Board. The Toa 

. Board is not having a proper prolrammo 
for assisting tbese sma)) boJders. They 
should chalk out special prolrammes for 
tbem so that the srowers can be 
benefited. 

I would like to mention one point 
more regarding tea research. Tea researcb 
is being conducted by tbe Tea Research 
Association in Northern India and by 
Upasi in the Southern India. I know that 
there is a proposal from the Government 
to' change it. It should be reviewed. If 
they are doing it in the best and the most 
proper way, then they should be allowed 
to continue the research and it should not 
be taken away, just for no reason. 

I have to say what some more points, 
but due to Jack of time I have to stop and 
with these words I support the Bill. 

SHRI PRIYA RANJAN DAS MUNSI 
.. (Howrah): Mr. Deputy-Speaker, Sir, I 

rise to support the DiU with some observa-
tions and suggestions. The hon. Minister 
is dynamic. He is also very judici OUSt I 
shall appeal to the hon. Minister that be 
should judiciously examine certain parts 
of this Bill. 

First or all, this Bill seeks the sanction 
of the House to .crease the cess from 8 
paise per Kg. ,t4.~,.Jook after tbe ove~a~l 
exp.enditure of the Tea Board. The MInI-
ster at the outset bas stated that the ,scope 
of the debate OD this Bill is limited. I 
would like to differ with him respectfully 
on this issue, in the sense that the scope 
is very largc indeed' when you are brinsins 
the entire activities of the Tea Board 
within the scope of tbis cess. 

As the time is sbort. I do Dot want to 
go into details. I will make just a few 
p.oints for the consideration of tbe bon. 
Minister. The first point is witb resard to 
powers tbat you would Uke to Sive t,o the 
Tea Board .utborities, to 'write off JoalS. 
rlcls~ do n9t do it. J rtqUl~ lOU.' If 
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you are thiokjDI 01 anakina SO~O amead-
monta, or some provis.lons,. you do, it. This 
same Parliament wHI have to debate on 
this issue within a year or so, There are 
• Jot of scandals about corruption in terms 
of writi1'lS' off the loans. Please don't do 
it because the composition of Tea Board 
is such that even if you wish judiciously, 
they canDot get out of the vested interests 
linked with it. This is my first 
submission. 

Secondly, the cess which you like to 
increase to SO paise, six times more than 
the usual rate, will definitely create a 
sensation in the tea industry circles. I 
would, therefore, suggest to the hon. 
Minister that while he imposes the cess on 
respective quaJi' y of tbe tea-I do not 
want to question your SO paise. nor do I 
want to oppose it -please do take the tea 
assessees into confidence from time to time 
and at Jeast they should also be given an 

" opportunity to express their views wbile he 
imposes the cess from time to time other. 
wise suo motu, at their own discretion, if 
the Tea Board goes on doing it, it may 
not create a good atmosphere for the 
productivity in the industry. 

I would now dea1 with the most impor-
tant point for the benefit of the hone 
Minister and for the benefit of the han. 
M embers of this House. This is a point for 
which I am keen to participate in this de-
bate, and I came for this only. 

Sir, the Tea Trading Corporation of 
India (TICI) was formed with the sole 
objective of exporting toa outside. If 
the bon. Minister goes into the merits of 
this organisation, he will find a pathetic 
scene. STC is also under his Ministry 
and TTCI is also under his Ministry. But 
STC has not given for the last ODe year 
even one kilogram of export through TTCI 
whereas they are enSaging sub-contractors 
from the private sector. The fate is so 
horrible that the TTCI is about to wind 
up the wboJe show. Why it is being done 
when your own organisation is there? 
T~at is what is happening., 

So rar as the Soviet tea is conncerncd, 
tbo TTCl t

• sellins is only three per ceot. 
Wby don't you make it al Ie_at tCD, per-
cent 7 I do Dot say cenC per cent bcoauso 

yeu have many other agencies also) but 
the ncr should have at least ten per 
cem share in it wbj·ch Is only throe Per 
cent •. In, t~e matter of procurement of 
exports. al I have said, STC is dolibo· 
rately tryios to see that TTCr sets tiUed. 
I know thore was an inquiry about the 
corruption in TTCI and for that he had 

. taken enough action against some officiala. 
I do not want to go into those matters 
but the organisation as such is now 
dying. 

I would like to br~ng to the notice or 
the hon. M·jnister another important point. 
Under the same Governlnent there arc two 
public sector units. One is caHed Balmer 
Lawrie & Co. Ltd. It has a tea wing. 
Another unit is called Andrew Yule & Co. 
Ltd. This also bas a tea wing. These are 
very profit earning tea wings. Balmer 
Lawrie is being looked after by the M·;nis .. 
try of Petroleum and Andrew Yule is 
being looked after by the Ministry of Indu-
stry because of their engineering activities .. 
My submission is why not the tea wing of 
Balmer Lawrie and the tea wing of Andrew 
Yule be operated through TTCr under the 
command and jurisdiction of this Ministry? 
Wby it is being delayed for years and 
years, I do not know. Those who manage 
the affairs, hardly understan.d what tea is. 
That is why they always give step-motherly 
treatment, to these unit. That is my third 
suggestion for consideration. 

In regard to the tea gardens, Bipin 
Pal Das Ji bas righfly stated that the pro-
ductivity and the general production and 
growth in Terai and Duars areas of North 
Bengal have gone up comparativeJy better 
than that of Kachbar and other areas of 
Assam. Factually speaking, the Tea 
Research Unit will have to look for new 
plantation programme in view of the cri-
matic cbanges. Because of deforestation, 
in many parts the rain water is not being 
untogged. The result is that in some parts 
of Duars and Terai-don't take it other .. 
wise, I am not accu'Sing any' government-
very soon you will find a serious crisis-
of course, Tiraky Ji will also agree with 
me - (or ex,paosion of the plantation pro-
grammes in that area. So, if you are 
serious to see that tea plantation is fur-
ther ,xpanded. tea prodUction is further 
incroasod, ,you bave tQ have a corporate 
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body witb the represontatives of tbe Minis-
try of Forestry or Environment, Ministry 
of Commerce and the NABARD. If they 
Jive a comprehensive proposal for the 
expaos.ion programme taking all things in-
to account, things will be all right. On the 
one hand if dtrorestation will continuo, 
much more bright and sunshine will 
come. water will not be logged and even if 
it is lOlled, it wi11 not go away. Then 
tea wUJ not grow in that area after 5 
ycars. I am from that area. From my 
boybood, I have stayed in that area. It 
is very difficult to see the fate after 10 
years. These two thiogs you should take 
care of. 

Lastly, I submit that tbe financing au~ 

thority is Dot in your hand. I know. It is in 
the hand of the public sector banks. Why 
not this financial authority be a definite 
and a re&ular statutory authority? Let it be 
within the Finance Ministry, but in coor-
dination with you. You know what is 
happening in Bengal today. I hope the 
bon. Members will agree. The United 
Bank of India is deliberatety d~termined 
to soc that the Tea Gardens of Bengal 
must &0 into the hand of the blackmarke-
teers through their third-hand channels. 
These poor people might have made profit 
in one year and loss in another year. I 
know at last about 10 gardens. In the 
boom period the machinery got broken 
because the'y were old machinery. They 
went to United Bank. The United Bank 
through their corridor, created some dalals 
as alents. It they are not satisfied they 
will not get the machinery advance in 
time. The result is, they could not manage 
the cash )OS8. Suddenly UBI Chairman 
loes from Delhi. He is posing to be the 
only honest man in the country and all 
others are thieves aDd decoits. He is 
trying to deal with them in such a manner. 
OD the one hand he is giving them, on the 
other hand his dalals are waiting outside 
to grab the garden at throw-away price. 
This is a pitiable condition. I pJeaded this 
case every time. I wrote letters. I don't 
represcnt any tea garden. I have no vested 
interest in it. Tea industry as a whole 
in Ben,al will utterJy collapse if this atti .. 
tude loes on year after year. I am not 
talkin. in any parochial torms. Many 

people have said that tea Board should '. be shifted to Gaubati. Mr f Minister' I 
humbly submit and I respectfully submit 
this to you, and to the' other hon. Mem-
bers. Calcutta is a city where people 
never talk of provincialism, c .. aste, creed 
and reJigion. We have no sbiv sena. like 
Bombay. We have not got some other 
Sena like Ahmedabad. We have no other 
corporate city. Calcutta is not only for 
Indian people, but Calcutta is free for 
everybody in the world. They can go 
and settle there. thanks to its culture. Tea 
Board is in Calcutta because the port is 
there. Comnlunication network is there. 
Tea Board should not even remotely 
thought of to be shifted or changed. Some 
of the other things you can give to some-
body else. I do not mind. Tea Board's 
development project should be spelt out 
in the House. I request the Minister 
while ref11ying to explain out of this. what 
are the new programmes of t'1e tea Board 
in terms of modernisation and other deve. 
lopment works in the Tea Gardens. 

The point of rice supply was referred 
to by other Members. I knew it. \Ve 
know the poor quality of rice; we know 
how it is distributed to workers. r know 
how horrible it is. Always third-hand 
dealing is going on every day. Mr. Piyus 
Tiraky is here; he is from a different 
party. You visit the place and see the 
things yourself. You see the condition 
of the workers. where they live, what they 
eat, and when I see the rice they take, I 
shed my tears. Third rate quality is sup-
plied to them. Best quality is taken away 
by some others and only the third rate 
quality is ~uPDJied to them and they have 
to eat It, digest:t. If the Ira:fe union 
leader comes to defend them, the police 
comes and shoots them. We always think 
here of the Textile labour, coalmine 
workers, P & T workers etc. But th..:se 
conditions of the tea garden workel S are 
always forgotten. You should go into it. 
Otherwise you cannot understand under 
what conditions they live These are some 
of the po ~nts of mine. You please consi-
der it in the right perspective and take 
appropriate steps. 

With tbose words I conclude. I hope 
after passing the Bill the Minister will take 
into account and Judiciousl)' consider the 



viewpoi.nts which I have made. In the 
end I would .(cquest ·him kind1y to see that 
the TTCI deveJops more and more. Please 
don't allow it to d,C. 

SHRI PIYUS TIRAKY (AUpurduara): 
Mr. Deputy·Speaker~ Sir, I cannot support 
this amending Bill because it is a sudden 
jump from 8 to SO paise at a time. It will 
Dot hamper the Management or the Tea 
Board or aoybody else, but it will hamper 
the poor labourers. Always the pressure 
is coming only on the labourers. Much 
workload is extracted from them to balance 
this money. What they do is not office 
work or de~k work. It is a manual work. 
8.hollr duty is something very much for 
them. It is 8-hour manual work. How 
can you Imagine it? He is not a machine. 
He has to work for 8 hours continuously. 
But if there is no working hours, the 
management will give over work-load to 
the labourers and it is very difficult to 
fllifil that also. The enw10ymcnt avenues 
will total1y be slopped because these 
people have come. Now, the Indian 
planters ha vc entered into l~.e 1ield for 
profit b~causc tea market in the world is 
good. They arc not actually the original 
planters. They huve no love for the tea 
bushes. Some changes in the plantation 
and re-plan:ation are not being done by 
them. They only know plucking and 
selling it because it has a good market. 
Tea garden sbould get good nourishment. 
Manures are needed for a good growth. 
Irrigation is also needed, Replantation is 
also needed. Now, the capitalists and the 
Indian people have entered because the 
market is good. In this position. it is 
quite a different industry and it depends on 
the produ(.:tion and the weather also because 
you cannot manage irrigation everywhere. 
If the weather is aIJ right, season is all 
right you will get better crop. But once 
you tax so much per kg., perhaps it is too 
much and you mu~t think over it. It 
should not get hampered and it should not 
be a losing concern as other industry, as 
you have public sector undertakings. So, 
don't try to make it a losing concern. 
Many of the small gardeners wi II try to 
get rid of it and perhaps would think of 
getting money and their capital may be 
Shifted to some other industrjes. If tbe 
tea garden gets sick or any sort of misbap 
is happened to it, the maJor employment 
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opportunity is 10s.t to these people who 
ar" illiterate. especially tbe Scheduled 
Castes and the Scheduled Tribes people. 
They are UJiterate and they have been till 
now kept. Ji kc slaves. Thore are no 
chances of education for tbom; even 
primary education is not there. Because 
they are tbinking that jf the labourers let 
education, tbey wiU not be willing to work 
in tne tea garden. Tbat is tbe motive. 
Now, after 40 years of our independence, 
you must think of equality of the pe.opJe. 
How can they progress? Tbe chJldren or 
tbe labourers are given only labour work. 
They are not even allowed to 8ive a 
chance to the office work, even if they are 
qualified for clerical job or maistry or 
such other work. For these posts, they Bet 
people from outside. There should be 
reservation of 80.90% for the workers' 
children in the offices right from tea garden 
to the office, and even upto the Board 
itself. You wiJI not find a single person, 
man 01" woman or anybody coming from 
the working. class, la bour class, even if 
they are qualified, in the office of the Tea 
Board or in the management itself. 
Naturally. unemployment problem is there 
because they are illiterate and they do not 
know any otber work. These tea compa· 
nies are making profit. Sub,iect to correc-
tion, in 1985, you have made Rs. 745 
crores of foreign exchange and this money 
is coming to Delhi, Bombay, Calcutta and 
such other cities. But why don't you look 
after this area for providing cottage indus .. 
tries measures or some other ancillary 
measures just to give employrn.ent t(l these 
people aod to have a decentralised sector. 
They are g.iving so much money to the 
country_ At least, you must look back to 
their conditions also. I am very happy 
that a person like Mr. Shiv Shanker has 
come and he is looking after it. I hope 
there must be some change in tbe condi. 
tions of tea garden workers. At least, they 
should live as buman beings and they can 
come to the level of ot,her communities. 
Tiley are supposed to be most·ncilected 
people. They are kept nea1ecicd because 
then only» they will be willina to work. 
That is tbe improssion created by these 
employers. So. thoy are forced. becausc 
in the beainnin·8. perhaps you know the 
history. ,hey have been brousht from 
Cbhota NaSPuf, Santhal Parpnll, Orissa 
and Madhya Pradcsb. Now, stiU tb050 
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conditions are continuing. They are still 
livbll Uk·e tbat. It ts the look out of DO-
body. They are oo·ly making profit. The 
management is getting pressure from the 
Government. I The industry is itself in 
danger. It js in a very difficult position. 

You ~D pass thi.s Bill because you 
have a brute maJority. But after passing 
this Bill, please see that tbe interest of tea 
labourers is served and tbat they are gi~en 
education and 'other things. Earlier. Shri 
Priya Ranjan Das Munsi bas already said 
that the tea garden labourers should be 
supplied tooth-paste. soap, kerosene oil, 
sugar and other materials. The tea garden 
labourers are the only people who are not 
beiDg provided with this iacility of getting 
essential commodities. All other workers 
in the country are getting these facilities. 
What is the reason for this? 

The tea garden labourers should be 
provided with free education. It will take 
even 200 or 300 years for the present tea 
labourers to come up educational1y to the 
level of the present society. 

Tea industy is not a losing industry. 
You are making lot of profit. I wish this 
indostry should flourish. You can earn 
not only Rs. 700 crores or Rs. 800 crores 
but a thousand hundred crores. But, at 
the same time, all those who are working 
in tea industry should also flourish. We 
are also thinking of having a Pay Commis-
sion for the ofiice workers of the tea 
industry. You afe giving them only Rs. 2/. 
after getting three hours work. They are 
also Indians and their interests must be 
kept in view. This is my request. Tea 
garden workers should be given incentive. 
It is tbe only jndustry which is giving you 
the money. These people working in the 
tea industrY must be respected as free 
Ipdians and socialist Indians. 

SHRI SONTOSH MOHAN DEV 
(SUchar): Sir. I rise to support this Bill. 
Two le.aves and a bud is a sweet wurd in 
our part of the country. Specially I come 
from tbat part of India where there are 113 
lardens. 35 of them are sick in my Cons-
tituency and we produce 30 million Ki. of 
toa per yea r. 

AliI. 

This Bill wbich has b.eeo 'brouahl ,today 
if I remember rilbt, .,;WI' recommended by 
tbe Tea Board in 1982 when 1 happened 
to represent tbe Parliam.ent in tbe Tea 
Board. When Sbri Prlya Ranjan . DIs 
MUDS! raised a point regardina discussion 
of the Bill with industry. Tea Board is 
represented by consumers, trade unioDs, 
industrialists as well as the Government ot 
India. This Bill bas been duly passed and 
recommended by the Tea Board. ,This BUI 
has come ,after it has been thoroulhly 
debated in a forum called Tea Board. I 
do not think there should be any objection 
to this 50 paise. The money should be 
raised by this Bill and tbis win be spent 
for the development of the tea industry, 
for its research as welJ as for raising its 
production. 

But I would like to urge upon the hone 
Minister of Commeree why is it that for 
the last three years the Tea Board is with· 
out a permanent Chairman? There is ad 
hoc Chairman working there and no 
permanent Chairman has been selected as 
yet. The sooner the permanent Chairman 
is appointed, the better. I urge upon the 
hone Minister to look into this particular 
point. 

Shra Priya Ranjan Das Munsi, a co]Je-
ague of mine and of the same party, has 
objected to the demand of sh:fting of Tea 
Board to Assam. I also think that the 
Tea Board should be in Calcutta. But 
why not, an Officer from Assam should 
not be the Chairman of the Tea Board ? 
This was the demand of Assam from a 
long time. You are giving an Officer of 
UP cadre who has never seen tea bush 
before. Eacb and every district of Assam 
has got a tea garden. So each and every 
officer working as Deputy Commissioner 
has got an idea about tea. 

I request that the present Tea Board 
O~ce in Assam should be streosthened 
and more powers should be given to tbe 
officers concerned so that more and more 
decisions can be taken at Guwahati instead 
of sendina the proposals to the Head 
Office at Calcutta. 

SHRI PIYUS TIRAKY:, He can be 
from Sobeduled Caste or from Scheduled 
Tfibe. Tbat you can de. 
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MR,~ DEPUTY SPEAKeR.: You, 

could bayo said it when you wore given 
tho chance to speak. 

SHIt.I 'SONTOSH MOHAN DBV 
They should. be given morc powers so that 
decisions may be taken at the higher level 
for financial grants to the tea gardens 
from the Guwahati office tban shifting to 
Calcutta office. 

One of the aspects of tbis tea-board is 
to develop more areas. In order to deve-
lop these areas, you are gaining more and 
more in non-traditional areas. I would 
request you since you are raising more 
funds and in'Jthe Seventh Plan many new 
schemes are being taken up in the tea 
growing States, there are faUow lands 
available, and these fallow lands should 
be utilised first for development. There 
should be new schemes like re-plantation 
and rejuvenation. In West Bengal there is 
fallow Jand; in the South it is available; in 
Assam, it is available. There are fertile 
lands available in the tea estates. Some 
new schemes should be introduced so 
that they get financial help and the tech· 
nical know-how to develop because they 
have better infrastructure to develop such 
areas. 

Another thing is you are iocreasing the 
cess. When we debated in the Tea-Board 
meeting, one of the main reasons advaaced 
was the welfare of the tea-garden people. 
Now we are giving some help for the 
hospitals; we are undertaking some welfare 
measures. Further, tbe people who are 
working in the tea-gardens in West Bengal 
or in Assam. they are mostly from Orissa, 
U.P. and Bihar. They have gone tbere 
long years back. They have settled there. 
Now, they do not want to go back to their 
respective places. ' There" should be some 
scheme whereby these people who are 
working in tbe tea-gardens, after their 
retirement, they should get some rejuve-
nation scheme. T.h. Central Government 
with the respective State Governments 
should make somo scheme for such 
people. 

In my areas, most of the tea-garden la· 
bourers have not crossed tbe bordet of my 
own district. Tbey have Det 'seen what i. 
CalcuUa;thoy, have not seea what is Dethi'; 

they have not seon the various' places in 
the country. So, in your welfare scheme. 
Uke t.he Nehr,u Yuva Kendra. oraanise the 
Bharat Dat'sban. ' Out of the cess money. 
when they do the wetfare work, they 
should im,plemellt some schemes wbereby 
the tea-garden labourers are taken from 
the toa-estate to other parts of the country. 
You can organise a trip from Bengal to 
Assam; Assam to Bengal; South to Benpl. 
etc. whereby they can know about the 
larger parts of our country. 

Another point J would Uke to, say 
about the value added tea in the world 
trade. In TRA and other areas, it mUlt 
make more research so that we can go 
into the world market with better value 
added tea. This is the most important 
need today. If you want to compete in 
the international markets, you have to 
detain your market and also you have to 
catch more market. During the Janata 
Government period, suddenly they imposed 
excess duty and we have lost the target in 
the international market. In order to 
maintain this international market, the 
value added tea should be more 
introduced. 

I would like to say one thing. That is, 
the Tea Marketing Control Order has been 
implemented. As per that order, from the 
Cachar area and Karimganj area we have 
to sell 75 per cent in the auction market 
and the remaining 25 per cent in the open 
market. We have been appealing 1,0 the 
Government to cbange this ratio to 50:50 
because Cachar is definitely growina 30 
million kgs. of tea. But unfortunately. 
Cachar tea's quality is not as good as that 
of Assam tea. As a result, wben the buyer 
goes into auction, if be cannot get the 
price in the first auction, he has to com-
pete in five or six auctions. It puts him 
into paying bank interest. So, I would 
request the Minister to consider this parti-
cular aspect. It is a very important tbina 
for our survival. As I said already, 35 
gardens bave been closed down and some 
gardens are facins serious difficultios 
because of the auction price we are let tin,. 
Sometimes we are aettiol from Rs. 2 10 
Rs. 17 por ka. which is tho hi.b.st where-
as in other areas they are ,ottinl from Rs. 
2S to R.I. 30 per ka. There are two tea 
,ardons called Charlol. and Siahl.cher., 
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which were originally taken over by the 
TICI, but for some reason, they have 
given up the management. The labourers 
in those tea ga.rdens arc actually starving. 
During the Prime Minister's visit in tbe 
last election, the labourers met him and 
submitted a memorandum to him and the 
Prime Minister assured that it would be 

. thoroughly examined and something would 
be done to redress their grievances, but 
unfortunately nothing has been done. I 
myself have sent a memorandum to the 
Ministry. The INTUC, Cachar, has also 
submitted a memorandum. But nothing 
has beeD done so far. I would appeal to 
you that the TTCI should be asked to take 
over those tea gardens or something 
should be done to redress the grievances 
of the labourers there. 

MR. DEPUTY SPEAKER 
conclude. 

Please 

SHRI SONTOSH MOHAN DEV: I 
have already requested about the Tea 
Marketing Control Order regarding 
Cachar, because our tea gardens are 
small gardens and they are not economi-
cally viable. In our tea gardens the 
management is good. they are looking 
after the tea gardens well and the labour 
relations are also good. But this policy is 
creating a very difficult situation for us. 
So, I would request you to consider this. 
As per section 17 of the Te'l Act, the 
Chairman, Tea Board, is entitled, the 
Ministry is entitled, to make changes in 
the ratio sale of tea; the ratio should be 
made fifty-fifty. 

With these words, I support this 
Bill. 

{Translation] 

DR. G. S. RAJHANS (Jhanjharpur): 
Mr. Deputy Speaker, Sir, I will submit 
only one or two points. You may ask 
how people coming from Bihar can be 
interested in tea? As the han. Minister 
has said that this is a small amendment 
but the speeches be.iog delivered are quite 
Jona. I would, therefore, not deliver a len-
gthy speech. I would submit ooe or two 
points. 

I understad that you are ,oin, to 10· 
create the ces! from 8.8. paise to SO 
paise which is six fold increase so far my 

· knowledge goes durio, the Jast few years 
at no time six fold increase has been 
effected. 

SHRI GIRDHARI LAL VY AS 
(BbUwara): The value of the rupee bas 
come down to J5 paise only . 

DR. G. S. RAJHANS: I have to 
make one m ore submission. AU our 
col1eagues have forgotten and no one has 
paid attention to this f~ct that during the 
last three or four years the prices of tea 
have skyrocketed'. I drink a particular 
brand of tea, that is 'Lepchu'. Our fri-
ends from Bengal will be knowing that 
this tea is available in Bengal 
and Bihar and here it is not freely 
available. Four years back Its rate 
was Rs. 15 per 100 gms, three years 
back its rate was Rs. 25 per 100 gms and 
nowdays it is available for Rs. 60 to 70 
per 100 gm. and that too in the black 
market. I om not talking only of 'Lep-
chu'. You can take any variety of tea 
and try to find out how rates have increa-
sed during the last three or four years. 
Earlier even a beggar used to ask for 10 
paise for having a cup of tea but now he 
wou1d beg for olle rupee to have a cup of 
tea. Today it is difficult to have a cup 
of tea even for one rupee. What I mean 
to say is that the tea prices have iner .. ased 
phenomenally and this imposition of cess 
is going to put extra burden on the COD-
sumer; no one else is going to be affected. 
It is true that India is the biggest 
exporter of tea but we are 
competing with East African countries. 
They will see how exports would be affec-
ted with the increase in prke. What 
I want to say is that they may 
increase the cess and fix an upper 
limit but in actual practice the in-
crease sh.ould be only that much which is 
proper. They can increase the efficiency 
of tho Tea Board by reducing the expendi· 
ture on overheads. Have they constituted 
any committee to go into the workina of 
the Tea Board? Tea Board consists of 30 
members, in addition to the Chairman, 
wbo are toa aardeD oWDers. representa-
tiyes of tb.e tea ... rd~1l employees. trade 
u~iGns and and also of Parliamoot but 



rea (Amd,.) VAISAkRA 9, liIOI· (SA~A) Bill 316 

only the interests of the tea garden owners 
'are taken C8're of. 

One tbing morc. Have Government 
noticed that during the last 3 to 5 years 
the prices of the tea gardens have increa-
sed steepJy and certain vested, interests 
have purchased the tea gardens. The hon. 
Minister must be aware of tbis. The pur-
chasen include very big names. The 
scope for creatiog bJack money is more 
in the tea gardens tban in any other busi. 
ness. I have seen tbe working in this 
field. I would. therefore, teU you about 
this. New machines are installed and 
within a year those are thrown as scrap 
and it is said that these machines have 
become useless. Government do not 
have any check to find out whether the 
machines have actua1ty become useless or 
not. Machines are sold to scrap dealers 
and they are then re.purchased very chea-
ply. The scope for earning black money 
is maximum in tea gardens as to other 
lines and if I start telling about this it 
will take hours to give a full account. 
The workers are exploited. The labour-
ers coming from Bihar, Bengal and other 
places are exploited. It is said in Bihar 
that the labourers who go to the tea gar. 
dens of Assam are converted in rams. 
How? People say that they are not con-
verted into rams by tea garden owners 
who provide the labourers liquor for three 
or four days in a week and extract work 
from them like an 1maJs. That is why it 
is said that they are converted into 
rams. 

I would submit one thing morc. 
Other Members have also spoken on this 
point. Government should Dot give this 
right to the Tea Board that it can wrIte 
off certain amount, may be it is Rs. 2 
lakhs, without permission. This writing 
off business is quite a doubious one and 
1 know the ins and outs 01 it. In private 
companies, the General Managers ar., not 
given the right to write off even 5 paise 
by the Board of Directors. Here jf you 
allow to write off amount upto Rs. 2 Jakhs, 
5 lakhs or 10 Jakhs, the management by 
giving one or the other excuse will write 
in the books that the amount is unreco. 
verable and as such it should be written 
off. On tbe one band it' will be written 
()tr 8pd Oll t~~ 9th,r '"aDd~ btlr,aioln, 

will be made with the person from whom 
the amollnt bas to be recovered. Tbere-
fore~ in DO cODdition' the power or writing 
off should be given to the Board. 

I wanted to submit' many things but 
due to paucity of time I will conclude by 
sayina that tb~re is ·wheel within wheel' 
in tbe tea gardens and Government should 
try to find out about tbis. ThcJe is a big 
racket in it and huge amount of foreian 
exchange is being repatriated. I will tell 

, the bon. Minister about this separately. 
The poor are very badJy exploited in thiS 
field. The cess which they want to raise 
to 50 paise should not be in actual prac-
lice be more than 10 or 11 paise. This is 
nlY request to the hon. Minister. 

[English] 

SHRI P. KOLANDAIVELU (Gobi-
chettipalayam): 1\1r. Deputy-Speaker. 
Sirt first of all, I would request the hone 
Minister to reca)) some of my requests 
made at the time of discussions on the 
Demands of the Ministry. 

MR. DEPUTY.SPEAKER: Prof. 
Ruden has already put forth some of 
your demands. 

PROF. P. J. KURIEN: And you 
are supporting them, SJr. 

MR. DEPUTY.SPEAKER: I am 
neither supporting them, nor opposing 
them. 

SHRI P. KOLANDAIVELU : Firstly, 
I would like to know, why the Tea Board 
is not having a permanent Cha'rman. 
The post of the Chairman, Tea 
Board bas been lying vacant for the 
last two years, but tbe Government has 
not come forward with a proposal to fill 
it up for reasons best known (0 it. 

SHRI P. SHIV SHANKER ~ He has 
now been selected. 

SHRI P. KOLANDAIVELU: Thank 
you. I would. however, like to mention 
that if suitable persons are not available 
from amoDlst the lAS officers, you can 
bave Don-official Chairman frotll the 
Troasury Bencb"s~ 



~". . r~(I (Amdl.) 4 P.ltJL 21. 1986 .1111 .Ut 

(Shd P .. Kol~DdaivelU) 
Secondly" there is a zonal office of the 

Tea Board at Coimbatore~ but tbere is 
not even skelton staff for that office. Tbe 
zonal office looks after three States. 
There is no car, DO telephone facility for 
the Officers. The zonal office is there 
without any faciUties. Necessary facilities 
therefore need to be provided to enable 
this office to work effectively. 

You have said that you want to uti· 
lize the cess fund for developmental purpo-
ses. What are the developmental activi-
ties for which you want to use this fund ? 
I know fully well that no developmental 
activities are taking place in the Tea 
Board. I am a Member of tbe Tea 
Board for the last one year and I know 
it. 

AN HON. MEMBER: That means 
you are dlso partly responsible. 

saRI P. KOLANDAIVELU: There 
are on1y two Members from this House in 
the Tea Board. We are raising ollr voice, 
but there are big bosses inside the Board. 
Already they have got vested interests in 
the Tea Board. They are selling their 
products for a very good prices, but the 
small growers are not able to do that, 
The small growers are mostly in Tamil 
Nadu and Kerala in the south. They 
are suffering a lot. 

This Bill ,eeks to amend Sections 25 and 
49. You are now adding Section 25(a). 
By this the Central Government can 
collect cess at any rate from 8.8 paise per 
kilogram to 50 paise per kilogram. AI. 
ready, the Tea Board is collecting cess. 
which totals up to Rs. 6 crores. ItIt is 
J aised to SO paise per kilogram, how much 
would be the amount. We can calculate; 
It would be more than Rs. 30 crores that 
they would be getting by way of cess. 
With Rs' 6 crores already available, they 
arc not at all taking up any development 
work. You have, however said that tbe 
funds are not· sufficient for the develop .. 
mental activities, and that is why the cess 
bas been raised from 8.8 paise to SO paise 
per kilogram. I want to know what act-
ually you are goinS to do with Rs. 30 
crorts. You are earning foreign 
exchan,e to tho tune of ~s. ,eV~Q 

hundred crores from tbe export ol:,.lcl. 
We are exportinl ·to tho tUDe of 220 
million kilol1ams per year. Thouah we 
are earnj~i so much forcilo oxcbanao io 
the Tea Board, tbe Tea Board bas, bow-
ever, not been stre~mlined in order to 
suit the conditions of the tea ,rowerl 
in tbe country. 

15.00 br •. 

With regard to replantation alao. 
funds which are supposed to be utilised 
for purposes of replantation arc not uti-
lised for the same purpose. I know ab-
out it fully well. Big companies like tbe 
Birlas, Tatas, Lipton, Brookebond, Kan-
nan Devan. etc. ace actually getting these 
loans and they are not utilising the Joan 
for this purpose but tor some other pur. 
poses on1y. This is what is happening 
actually in the Tea Board. 

(1m erruptlon, J 

Today as 150 tomorrow, the Tea 
Board is having a meeting at Darjeeling. 
But I am unable to go over there because 
of this Tea (Amendment) Bill here. Other-
wise, I would have gone to DarjeeJiog in 
order to enjoy the climate at Jeast, if Dot 
to have a look at the activities of the 
Tea Board. 

You are giving so much of powers to 
the Board. Even with the prior approval 
of the Central Government, the power to 
write oft'loans may be p\isuscd. Whether 
it is Rs. 2 lakhs, or Rs. 5 lakhs or 
Rs. 101akhs, they may actually write off 
the loan and we would not be able to 
know the real reason because the Minis .. 
ter or the officers will not be able to know 
about it. So, I want to say to the hon. 
Mi nister that the powers of the Board 
have to be curtailed. 

The other point that I would like to 
mention is that we should have permanent 
Chairman aDd that too a non-official 
Chairman. He must be having the pub-
lic interest in view, and not an otHcial 
one. Therefore, I again request that a 
non-official chairman should be there on 
the Tea Board. 

Now days, tea is not Ictting 800d pri. 
~,s. 2v~p ip rest,rdJ\Y·, .,.per also it 



':,wal reported "Tea prices seek to lower 
Jovols"_ We . are .Dot aettils good price. 

,So. tho Governmont must come forward 
to fix an assured price' at least for the 
smaU tea arowers.. Then only we can 
lave tbo tea arowC'rs. 

[Trandat j on I 
SHRI .·OIRDHARI LAL VY AS (BhiJ. 

wara): Mr. Deputy Speaker, Sir, I sup-
port this Bill and I would like to know 
from the bon. Minister tbat when tbe tax: 
used to .be 4 paise how much money was 
collected and how much out of that was 
spent on development when the tax used 
to be 8 paise how much money was colfee·' 
ted and how much out of that was spent on 
development and now when you are going 
to make it 50 paise bow much out of that 
wil1 be spent on development? We should 
know about this so that people may feel 
assured tbat after this hike something 
would' be spent on development. 

All the hon. Members have stated 
that not a single paisa bas been spent on 
development by the Tea Board. The 
Tea Board has not made any provision to 
increase the productivity of tea and to give 
relief to the poor tillers. Therefore, first 
of all I want to know whether the money 
you are going to realise will be spent 011 
officials and Directors or will any thing be 
spent on the poor also '1 We have come 
to know tbat ,he Tea Board has not done 
any work till now. It has not done any· 
thing in the interest of the growers their 
development or for increasing tea produc-
tion. I r not, the hone Minister tell us 
about this as we are not aware. We only 
know that 'the Tea Board collects money 
and spends it on its employees and the 
officers and does not do any tbing worth-
while. 

My next submission is that it bas been 
provided in it tbat different rates win be 
fixed for different varieties of tea. If fixa-
tion of rates is Jeft to the Tea Board 
offioers. tbey wiU not Jook after the intere-
sts of tbe growers, Therefore, he shouJd 

deside before hand the rates of the different 
varieties of tea. Otherwise, as the Tea 
Board is already known for corruption 
and if thia job ia Jeft to the Board. then 

'W' 01.,. very well imafino ~he cOl1se<JueDc,~. 

'III ,:'S1C 

The(eforo. he should, make, thi~ : arrange-
me'ot before hand after getting full d~taUs 
a:bout"tbJs so that they may Dot Bet any 
chanco to manipulate tbinp. ' 

My tbird p()int, Mr. Deputy Speaker, 
Sir, is that the hone Minister has stated 
tbat if·the Joans siven by the Tea Board 
are not recovered in fuJI and there are 
some losses, th~ Tea Board will have the 
power to write off such amounts. I re-
quest tbat such wide p.owers should DC't be 
given to the Tea Board. On tbe other 
hand, this power should remain with tho 
Government. Because if the Tea Board 
is allowed write off to the loans, they will 
start misusing this power and will give 
Joans to tbeir favourHes only. Later on, 
they will be shown as bankrupt and money 
will not be recovered from them. There .. 
fore, he should reconsider this provision 
so that he may be able to reco"er full 
amount and utilise It on extending the 
activities of the Tea Board and on increas-
ing the production of tea. 

The entire country wants that tea 
production in India should increas" and 
alongwith that the export of tea should 
also increase so .that we may earn more 
and more foreign exchange and also the 
country my progress. This should be our 
primary aim. If we spend money for this 
purpose then nobody will object eve 1 if h~ 
imposes a cess of one rupee instead 0(. 50 
paise. But we must take steps to increase 
production and heJp the tea labourers and 
growers in a positive manner. Only then 
our system will be streamlin edt 

[SHRI V. PURUSHOTHAMAN 
in the chair I 

When Government realising so much 
money, they should pay proper attention 
to the welfare ot' tbe labourers also. The 
bigw.igs are earning a lot of money from 
the tea estates and several new companies 
have entered this field. As, Dr. Rajbans 
was telling US t many top capitalists 
have purcbased tea gardens. Why 
Government do not contemp:ate 
categorising it as an industry 
so that tea labours are provided an faci-
lities which are. available in other indust. 
ries. 'They should set minimum waaes, 
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provident .fund }acilitiy, ESI facility, 
bonus and aratuity etc. When Govern-
mc.ot are able to let all these facHitles 

. available to them from the tea . garden 
owners.· only· tllon the system will funcl~on 
smoothly because aU the capitaUsts who 
aro, tryiol t·) e.uter this industry are coming 
with the sole purpose of earning more 
... d more fro.m it. Alongwith this. it is 
·Qov:ern£nent',· responsibility to see tbat the 
poor labourers ge.t their r,jabts. 

Just now one hone Member Shr; Prlya 
Ranjan l)as Munsi~ was mentioning' about 
tho Tea Trading Corporation and I also 
Igtee witb him that Oo'vernn'Jent have not 
bMn' able' to' manage 'properJy all trading 
corporations like the Cl)tton Trading Cor-
poratton, ·Mica Corl'oration.- STC or for 
tbAt matter any other corporation. They, 
in leaaue with the capitalists, want to 
abort its purpose. As ODe bon •. Member 
bas said-I do -not know how far it is nue 
the hon. Minister should himself find out 
tho: truth .... it· is correct that the mEtin aim 
of the setting up the Tea Trading Corpo-
ration was to expo!'t tea to tbe maximum 
to . (C!JIrOisn markets ··and to ensure fair 
price to the growers. But what we have 
seen is that instead of doing that the 
COf1)'oration has appointed certain agents 
or export is being resorted to through cer-
tain other agencies. What then is the 
use of the Corpotation ? If it is ot no use 
then it should'be wound up because the. 
purpose (or whichcit'was set up and lakbs 
of rupees were spent and' officers and other 
people are being paid, has not been achiev. 
ed. We wanted to help the poor. The 
Hon. Minister is busy jn talking. Who 
will then JisL n to us and who will pay 
attention to tbe suggestions I have given? 
Therefore, the Tea Trading Corporati on 
is proving to be white elephant. My sub. 
mission is that either this should be 
wound up or such arran~'ement be made 
10 that it proves to be of some utility. 

I am talking of his Depar~ment. If 
he waDtI to benefit Crom my suggestion 
be should pay attention. Otherwise 
lac. mar do whatever he wants to. 

My neM' .ubmissicD is that jt s loaniag 
system Iboukl also b. streamlined. In 

South as also: in 'AS8am, stnalt t'atm~rs 
grow tea. Just now' tbe" representative' of 
Cachar was also mentioning ttiat there 
also small farmet$ Brow tea, tbougb noW a 
days big capitalists are aJ~o' purchasing 
tea gardens because th'ey want' to 
earn big profits. Therefore, he must im-
prove the loaning arrangements-for this 
be may even increase this cess 'from the 
proposed 50 paise to even one rupee''''''::so 
that the farmers are able to get loans. In 
the preseht set up they are not getting loans. 
I would suggest that Goverhment should 
provide interest ·free loans or subs'idy' to 
thf' farm~rs for development and new plan-
tations so that they are abJe to increase 
the p·roduction and earn more profit. This 
will strengthen his Department and it will 
be in a position to spend more on their 
welfare as well as on increasing produc-
tion. He should pay prompt attention to 
a11 these things. 

I also feel that more and more represen-
tatives of the people should be included in 
the Tea Board. The labourers' represen-
tath-'es should be taken in more numbers 
and growers' representatives should also 
be included. At present certain persons 
have been included in the Tea Board who 
are either rich people or they are tea-
garden owners. Labourers' representation 
is Jess. Their representation should be 
increased. Growers' repre~entalion should' 
aJso be increased. He should also increase 
the representation of the Members of 
Parliament. The Members of the Assem* 
hUes of the States where tea is grown 
should also be taken so that they are able 
to safeguard their interests. If these things 
are done, the Tea BOi.lfd will be streng-
thened ~ln'! people will be bcnclilcd more 
and more from it. 

Lastly, I would request the hon. Mini· 
ster to make this Board strong and vibrant. 
Let us not let this Board remain weak 
and good·for-nothing whose onJy {unction 
may be to spend l~lVishly and send its 
members on foreign jaunts. This Board 
should ensur.e how production of tea can 
be iDcrea~d, how it can be strengthened, 
bow the growers can be helped and given 
all the facilities. If these things are' done 
by the Board, that will be a welcome 
step. I hope that be will make this Bo~rd 
strong and powerful and wall try to pro-
vide a~lluine belp to the pcoplo_ 



With these words • .I support. .the .Bin 
and .take rolf seat. 

(En,l(,h) 

SHit} BHADRESWAR TANTI (Kalia. 
bor):' Thank YOu very much, Sir. for 
giving me this opportunity to participate in 
the Tea _{AmendmenO Bill. 1986. May I 
draw the attention of the hon. Commerce 
Minister that at one time the Indian tea 
was very famous in the world market be-
caU$C of its quality and that is why it has 
earned its reputation in the world market, 
but at present it has gone down. Why? 
Because of the inefficiency of the manage-
nlent and the adulteration in the tea. 
maanf~cturing. And that is why it cannot 
compete in the world market now. 

After remaining stagnant at around 
560 million kgs, the production of tea in 
India has registered a steady increase from 
581.5 million kgs. in 198] to 645.1 million 
kgs. in 1984. The product jon 
level of 645.1 million kgs. which 
was reached in 1984, showed an incre. 
ase of around eleven per cent over 
the previous year and that has set aside 
all previous record" Improved cultivation 
practices. application of fertilizers. 
adoption of pest control measures and use 
of high .. yjelding plants have all been the 
contribut ory facto 1's for this record pro-
duction. 

The tea garden labourers are the most 
j I-paid labourers in the country. The 
Government has the obligation and duty 
to improve th!.;;ir socio·cconomi ~ condi. 
tions in respect of the prevailing laws of 
the land. You are dealing with the prices 
of tea but what about those people who 
are rendering th~ir services in tbe interest 
of the country? The workers are giving 
their sweat and blood in the interest of 
the country, But their SOCIO economic 
condition has not been improved at all. 
We have the obligation to see that their 
condition improves. If you go on increas-
ing the prices but. If you do not look into 
the living condition. of the workers our 
country cannot progress. You have 
enacted many Jaws, like the Mimimum 
Wasos . Act, W·orkmcD's Compensation 
Act, Mat,rQ.ity BellQQt, Act, Factor·iel Act .. 
Co.otr.ct ~a·bour ROiul.tion and Aboli~joQ' 

Act, Payment at B.onus Act, Bmplo)'llfttat, 
of CbUd Labour Act, Equal R.emuneration 
Act, _ Payment of· 'Wales Act. 'IC. AU 
these Acts have been madef bot you bavo 
never implemented tbese laws. .' In IDdia 
there are 1300 tea estates. 20 laths. of' 
people are employed. But till today 
you have· not made any efforts to 
have separate Ministry for the. Tea Ind~ 
stey. I submit that the Minister that be 
should properly look into the interOlts of. 
the workers of the tea industry, a. well as 
the Tea Industry in general. Merely 
increasing the prices or levying a cess will 
not help to improve the condition of tbese 
people. I demand that Tea Board .ofticc 
should be shifted to Assam immediately, 
as it has got the hiahest percenlace of tea 
production in tbe world. There are 775 
tea estates iu Assam and 10 lakhs workers 
are involved in it. The Chairman . of t~o 
Tea Board should be from Assam. The 
Board·s financing needs a review. 
We should see whether Tea Board bas 
become a top·heavy bureaucratic machi. 
nery. This should be examined. Car. 
must b.! taken to see that tbe increased 
cess does Dot lead to increase of prices in 
the domestic market. We are not inclined 
to support the cess as Tea Board's expen-
diture should be curtailed and the tca com-
panses should not be made to suffer. 

In the end I wouW like to say that the 
headquarter.·s of the Tea Board and Head· 
Offices of the tea companies sbould b. 
shifted to Assam immediately. There 
shou!d be a sepal ate Ministry for the Tea 
Industry. The ecoD0mic problems of ·the 
workers of the Tea Industry should b. 
considered properly without delay, Wit h 
these words I conclude. 

SHRI DINESH OOSWAMI (Guw·a-
hati) : The Chairman should be from 
Assam cadre; this haa· been the demand or 
everybody in this House. Everybody has 
subscribed to this ,view. 

SHRI PI Y US TIRAK·Y: He should 
be a ·tribal or a' schoduled "caste. 

15.18.1. 
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salI VIJOY KUMAR YAOA V : ;Mr. 
CbaIt'l1lan, Sir", on this oCcasion I would 
Uke to make only one point tbat tbe 
matter. reaardjng Provident Fund of the 
Tea-Estate employees bas become very 
serious. 

Sbri AnJiab had assured on 7th January 
that Government would take stern actioq 
and would .aJso take stringent legal action 
in this matter. Now tbe situation has 
become very tragic. The management of 
tne Tea Estates is bungling with the 
Provident Fund accounts of the workers. 
Due to the carelessness of the management 
Rs. 14.40 crores was in arrears in 1977 in 
West Bengal atone which has increased to 
Rs. 73.70 crores in 1985. The workers' 
representatives have raised thIS matter 
again and again and have demanded that 
Government should pay attention towards 
it. If it is not looked into, these workers 
will meet the fate of the workers of Jute 
and other industries who were deprived of 
their provident fund on closure. At prcisent 
there are 775 tea estates. If the total 
provident fund amount of the workers is 
taken into accoun t, a huge amount would 
be found involved therein. The workers' 
union has also been complaining since 
long that the Government takes a long 
time to file the cJaims. Until the present 
Employees Provident Fund Act is amended 
and 8 penal provision is made to punish 
the offenders. this problem cannot be 
$olved Therefore, I request the Govern-
ment to ta.ke this matter seriously and 
amend the Employ.ees Provident Fund Act. 
The management should be sternly dealt 
with 80 that the workers may get fheir 
blocked money. 

[English] 

SHRI AMAR ROYPRADHAN (Cooch 
Behar) : Mr. Chairman. Sir, I rise to 
oppose this Bill. I know, Mr. Shiv Shan-
kar is a judicious Minister in the Central 
Cabinet. But I am sorry and I am su.rpri. 
sed rather~ when I find that he is bringing 
forward this Bill. It is to increase the 
cess from 8.8 paise to SO paise. It means. 
it is a big jump can it be justified after this 
budge.t? The prices would get pushed up 
is tbat way. (Interruptlonl). 

They say, the amC'UtU of eel. ~lJccted. 
has become insufficICl1,t to meet the' 
expenditure of tbe various development 
and othor activities of the Tea Board. 
What are the activities of the Tea Board? 
This is the 31$t report of the Tea Boatd. 
for tbe year 1984·85. Tbe total expenditure 
for the year 1984 .. 85 comes to Rs. 5,66,83, 
OL7.58 paise. Out of tbis, how mucb bas 
been spent for the Tea Promotion in India? 
It is Rs. 15,67,002.65 paise only. Now, let 
us take the Tea Promotion outside India 
for which tbe Members of the Tea Board 
are very much interested, the Tea Board 
executives are very much interested to So 
abroad, to have their dinner and luch and 
th~ir dances. It is Rs. 2,81,63,378.03 paise 
only. The total expenditure is Rs. 5.66 
crores. So. this is more than 50% of the 
total money which has been spent abroad, 
not inside India. Where wiJl the tea srow-
~side ? Will 'it be grown in U.K., U.S.A. 
or some other country 7 Whatever it may 
be, tet me come to that point also. Let 
me come to the promotion of Tea 
plantations. 

Mr. Chairman, do you know what is 
the present position of the tea busbes ? 
U pto three years, the tea bushes should be 
under planting position. Between 3 and 5 
years, the bushes may be plucked. 5 years 
to 20 years is the best period of plucking 
when flavour, liquor, everything will be 
the best. During 20 years to SO years 
busbes, there is plucking at the normal 
rate. After SO years the bush, should be 
uprooted gradually and new bush should 
be planted. There may be tea bushes of 
more than 100 years and even more than 
that. What is the present position of the 
age group of tea bushes in India at present 
5 to 20 years of tea bush is only 21 %. 
More than 50 years of age tea bush is Slo/e 
This is the condition. What have you 
done so far? The Tea Board did not do 
anything for the development of tea. Tea' 
is earning more than Rs. 100. crores per 
year as foreian exchange. I do not find 
any justification to make more cess fO.r 
this purpose. 

Secondly, what is the fUDctionin, ? 
The Darjeeliol Interest SubSidy Scheme 
for revi val of Darjeelinl tea larden up to 
31 st October, 1985 ia 31 sc:bem.. ha. 

\ 
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liven ,10 assistanco' or its. 8.,61 Jatc'ha' and 
'NABARD Refinance bas, ,iven an a.$si •• 
t~c, o~ as. 7,'SO,OO,()()()/ ... Can you tell me 
wbe.n this m,oney was allotted and 
sanctioned? The baraai'ning was gOi.DI on 
in between the Tea Board and tho tea 
lardens for a long per~od of t¥ne. Who 
will pay more silver tODic tt. the Tea 
Boa.rd? They did nothing. 

(Interruptions) 

Now I would Hke to draw your atten-
tion to tea auction. The entire tea 
produced did not come to tbe auction 
centre. In 1984) according to the Govern-
ment figure, the total production is 645 
million kg. But only 470 miUion kg. 
reached the auction centre. To stop black 
in the tea, I think the entire tea should be 
taken into auction. 

We are earning foreign money on the 
label of Darjeeling tea, the best tea in the 
world. It may be Nilgiri tea or Assam tea 
or Dwars or terai tea! But on the Jabel of 
Darjeeling tea. we are earning foreign 
money. Do you know what is the total 
production? It is about 13 mi11ion Kg. per 
year. 

Will the hon. Minister tell us what is 
the total tea sold either in the country or 
abroad on the label of DarjeeJins tea 
which was prepared either by Brooke Bond 
or by Liptons ? It is about 100 million kg. 
But you do not pay much to the Darjee. 
ling tea growers. That is t he tragedy. 

I cannot support this Bill. 

SHRI BIPIN PAL DAS: Can I ask 
two questions ? 

MR. CHAIR MAN: When the hon. 
Minister speaks you can ask. 

SHRI BIPIN PAL DAS: If the hon. 
Minister does not 8arec, I win sit down. 
~iDce the Bill is goiog to strengthen the 
bands 01 Tea Board financiaJ1y. why some 
lardens are takin.l advantage of IRDP and 
NRBP and tbereby deprivina other sections 
of kisaus from lettiul aid ? 

(,lnterfuPtions) 

My second question is, tbere are two 
typ.. ;.r to labour. On.' II r.,ular 

employees or tea \iardeos. The other is 
called ex~tea labour who are very poor. 
Wb.at is tbe Government or Tea . Board 
doiu, 'to improv.e the lot of the$e .ex·tea 
Jabour' 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): Sir, various 
hon. Members have been pleased to parti-
cipate in the debate. I presume tbat tbe 
amendinl Bill is a very innocuous Bill. 
But hon. Members bad expressed them· 
selves on diverse issues. In a short time, 
jt cannot be possible for me to answer 
each a.nd every question, But I have 
condensed tbe points generally raised by 
the hOD. Members. I wilt try to answer 
them. 

I would like to deal Wit h the provisions 
themseJves and the various apprehensions 
that have been expressed by tho bon. 
Members, so that the matter is clear. 
Under Section 25, the amendment that is 
sought is that instead of 8.8 paise per kg-
the power is sought ,'or 50 paise per kg 
that i3 upto 50 paise per kg. Now, the 
point is that does not necessarily mean 
that the cess would be fixed at 50 paise 
per kg. 

SHRI DINESH GOSWAMI: You 
have got the power. 

SHRI P. SHIV SHANKER: To have 
the power is something different. The 
position is that we have decided to increase 
it to 15 paise per kg. as a result of which 
what would happen is •••.•. (Interruptions) 
In fact, you have been pleased to see, 
according to the topography, climatic 
conditions and according to production, 
these figures will vary from place to place. 
I am not goina jnto it because the provi. 
sion itself has taken care of. One of tbe 
main arguments that has been advanced 
was that it will affect the price of the tca. 
I do not see bow it atreets the price or 
tea because today t be price of the tea i, 
at AN. 27 per kg. Now, if from the R$. 
27/.. seven p.aise is increased. I do Dot see 
bow tho price of tea will increase. In tact, 
my own information alt.er loina into tho 
details -because I bad asked my authori. 
ties to ,0 aad examine the whol. coactJtio. 
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and report to me-our feeling is that this 
would be absordcd by the producers thom-
selves. An increase of 1 paise per kg. 
where its cost is Rs. 27/- per kg. is not' 
goinl to affect the market price in any 
form. I have gone into tbe statistics of it, 
I bave been satisfied. I thought that this 
much power we shou'd bave and why we 
should ,have it is a different thing.. I am 
going to answer. But I assure the hon. 
Members that 7 paise increase per kg. on 
Rs. 27/- per kg. is not going to affect tbe 
market price of tea. The point is actually, 
under the law, why I thought that I should 
go 'right upto 50 paise at this stage itself 
is that l did not want to come every time 
before the Parliament for the purpose of 
again increasing by 5 paise or 6 paise. It 
was in 1953 that 8.8 paise per kg. was 
fbted and, from then on, quite a lot of 
changes bave taken place and it is precisely 
for this reason. after going into the whole 
economics of it that the producers can 
absorb the 7 paise per kg. more than we 
decided that we should go up to 15 paise. 
I have come before the Parliament to seek 
power to increase it upto 50 paise per kg., 
in future and about the contingencies I 
cannot say at this stage. We should have 
this power to increase. 

The second part of it is that a Jot has 
been said with rlJference to Section 28-A. 

( Inte,.ruptions) 

I am just going to say why it has to be 
explained. Today the Tea .. Board under 
its administrative powers has a right to 
write off the various claims. In fact the 
Committee on Subordinate Legislation of 
the Lok Sabha has gone into' tbis and 
generally they have made a report that in 
an the Jaws, under all the Jaws, where the 
claims are written off, instead of e?Ccrcising 
the executive power, it is desirable that a 
provision sh ould be made in that regard. 
In fact, this pro'vision has been made only 
in conformIty with the views expressed by 
the Subordinate Legislation Committee of 
the .Lok .8abha. Supposing if the provision 
in not there, even then the power was to 
be exercised. This power is not only being 
exercised uod..:r this Jaw but there are 
other laws also where administrativC'ly, 
the authorities had written off the claim. 

It w~~'ith~~t t~~~ it, .~qul~: be . brqu,nt 
011 tbo ,anvil of ,the Jaw itself. 

." , ! 

That is why, there is an addition of, 
this section. It is nothing now. It is 
not as tboulh that a new section is sought 
to be incorporated in order to jnves,~ the 
Board to exercise undue powers. That is 
Dot the point. 

AN HON. MEMBER: What about 
the proviso? 

SHRI P. SHIV SHANKER: Even 
toda.y the Board exercises cenain powers 
with reference to writing off of the claims' 
Maybe, baving regard to the provision, 
the hon. Members might be exercised 
over the power that is being given to the 
Board-which in fact is there even today. 
I am aware that hon. Members have 
always been pleading that there should be 
decentralisation of power. Even with 
reference to the public sector undertakings 
where discussions had been @oing on, 
arguments have been addressed from ac-
ross the House that powers should be 
decentralised. In a case like this what 
has only been done is that upto a partie 
cular level, as prescribed under the rules. 
to that much extent, the Board would be 
entitled to \yrite off the claims. What it 
should be, what that amount should be, 
is a matter which bas got to be gone in-
to. I will take care to see that an amo .. 
unt is fixed in such a fashion that it does 
not give cause for concern or to make 
grievance from aoy quarter whatsoever. 
That part of it, I will take care. But 
otherwise the main part of the section in-
vests the power in the Government or the 
other authorities for the purpose of writ-
ing off the claims. I was only trying to 
make tbis submission that what is actually 
happening in practice is sought to be 
transformed into a provision of Jaw having 
regard to tbe recommendation of t he Sub. 
ordinate Legislation Comm'ittee. 

Now, an araument was addressed as 
to what exactly are· the functions of the . 
Tea' BOfll'd. Witb reference to the fUnc-
tions, I must submit that the ,Board regu. 
lates the production, tries to improve the 
quaUty of ~,e_.. pro~ote$( co·oD~'Uive eff-
orts, ,un~eri~kea'l &CiCD~~, tOQb,QolQiical , 



aDd "'eeono11l1.c rts~arch, . controls the 
1'ests, fe*dJat~s !ale ahd' lexport;\1t>f" tea, 

. reiisters' tho' licences and' the ': marrufactu-
, r·ers, dealers, etc., tdes to' improve the 
marketin, of tea' dttd~'-securcs lab'our Wei. 
fate ... 

saRI AMAL DATTA (Daimond 
Harbour) ~ These are the objectives for 
which the Tea Board has beeo constitu-
ted. 

SHRI P. SHIV SHANKER: These 
are the functions which the Tea Board 
is expected to discharge. 

SHRI AMAL DATTA: But they 
are not discharging. 

SHRI P. SHIV SHANKER: The 
functions of tbe Board are these. This 
is what I have said. I have never said 
that it is discharging them to the satis. 
faction of at least Mr. Amal Datta. 

SHRIMA TI GEETA MUKHERJEE 
(Panskura): Is it to your satisfaction? 
That is what he is asking. 

SHRI P. SHIV SHANKER: It is 
not to the satisfaction of Shrimati Geeta 
Mukherjee. 

SHRl BASUDEB ACHARIA (Ban-
kura) Are you satisfied 1 

SHRI P. SHIV SHANKER: I will 
come to that. 

Who'n it comes to the questi9n of 
labour welfare, they have got to discharge 
certain I'unctions. I have information 
that it had been following qtiite a few w~l. 
fare schemes which supplement those 
provided under the Plantation Labour 
Act. The schemes inClude educational 
stipends to the children of workers, ration 
at subsidised rates, capital 'aran'!s to edu-
cational institu'tions and 'hospita1s: in tea 
plantation areas. reservation of seats 'in 
vocatignal, trainina .institutions for. wards 
of workers and reservatiQD o('bods in spe-
Cialised hospitals for treatDleilt of cancer t 
tubeiculoris, . etc. If tile bOD. Members 
are interested, I will j'ust ; live tile qu .. 
r,s,. OurisaJ ·1984.85, stipeDds 'W,R fi~.q 
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to 401 studentS/wards or the workers. 
I a~ givins .filures so that jf ,they are 
wrona, I will. be arateful if you brina i~ to 
my notide. When I am suppJied some 
Dlurcs, I cannot be at that pJace for the 
purpoao of doioB it. May be tbat you 
~lre closer, you could aive me some more 
figures. 

The· daily wages of tea plantation Jab. 
ourers are Rs. 9.05 in Assam, Rs. 10.59 
in West Bengal. Rs. J 5.59 in Kerala, Rs. 
16.32 in Tamil Nadu. If there is a little 
subsidy, which has got to be given that 
is also taken care of. 

SHRI BI PIN PAL DAS: They aro 
tryios to take advantage of the funds 
bel.onging to the 20 point programme. 

SHRI P. SHIV SHANKER: I have 
said that these are the functions that this 
institution is expected to discharge. It is 
possible that there might be infirmities. 
Many an Hon. Member have made very 
wild allegations and I do not think that 
that is a responsible alJegation--that this a 
den,. (Inter rup! iOl1s) Mr. Das. will you 
listen to lne for a while 1 I am not yield 
ing. I hold the Floor. You had been 
a very oJd Parliamentarian. 

They have brushed the organisation 
by saying that it is a den or corruption. 
I am not prepared to accept this type of 
very wild allegations. If they were in 
p'ossession of the material and jf they 
were to say, welJ these are the cases I 
would have certainly considered. It is 
very difficult for me to just brush the 
whole organisaf ion by saying that it is a 
den of corruption. I cannot proce~d on 
this type of alIegations. I do not presunle 
that everythjng is perfectly aU right. It 
is possible that there might be infirmi .. 
ties. 

Some of tbe HOD. Members ha\e 
very rightly said that for quite sometime 
the CHairman bad not been there. We 
now see to it that the Chairman is appo-
inted within a few days. The name has 
be.n appro\led. Only the notificeation 
bas to take place. It will certai_'y 
take place. (Inter'IIp1lonsj He is ,p Itldi'n Sir II t~at m'uch I can 181. I do 
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{Shri P. Shiv Shanker 1 
not know whether he bolongs to Assam, 

, Kerala. I am not sure about this. 

Some Hon. Members were also rererr-
, iDa to the production fisures. In faot, I 
thought that I should correct these figures 
because I found that some of the Hon. 
Members were not quoting the correct 
figurers. I must submit that in 1951 the 
production figure was 285.4 million kgs. 
In 1982 it was 560.7 million kas. In 1983 
it was 581.S million kgs. In 1984 it was 
64S.I million kgs. and in 1985 it was 657 
minion kiS. Therefore, it is a case of 
Increaseing production. 

The other part of it that some of the 
Hon. Members were trying to say that 
so far as exports are concerned. they arc 
dwindling That is not correct. In 
fact, I have already intervened 
to submit that in the year 1985 
it was 222 million kgs. of tea that was 
exported of the value of Rs. 711,90 cro-
rds. In 1984 it was 217 million kgs.; but 
the unit value at tbat time was more as a 
result of which it was Rs. 741 crores. 
Now the unit value bas gone down; but 
so far as the quantum is concerned there 
;s an increase in it. 

Some of the Hon. Members have said 
that tea association should be taken into 
confidence when the cess is increased. I 
have already submitted that the cess has 
been increased to SO paise; but not at a 
flat rate, subject to the conditions that 
have been made in the section itself which 
seeks an amendment. About that also 
as I bave submitted, this decision was 
taken at the level of the Cabinet, after 
we have gone into the whole satistics. In 
fact, I have gone into the statistics myself 
and after coming to a conclusion only 
this decision was taken. 

SHRI p. KOLANDAIVELU: Why 
$hould you raise when there is the Cabi-
net decision for 1 S paise? There shouid 
be an amendment for .. raisin, it to 50 paise. 

SHRI P. SHIV SHANKER: I bave 
taken the power from tbo C,biDct to rahe 
it to firty paise so far' as tbe amendment 
of tbe SfC&iop is ~oQcerlled, I qav,,' f41~Q 

taken tbo power DOW' that I should be 
permitted tc;> raiso it to 15 paise" subject 
to the variatioDS tbat I have roferred t.o 
in this section. The pobn is this. I may 
tell you that in the earlier staae also why 
we had to do this. Tho cess was around 
Its. 6 crores. But what had happened 
was. actually it so happened that in tbe 
year 1983·84, tbe expenditure was Rs. 47 
Jakhs more than the cess. That was 
collected and, therefore. ther.; was a drain. 
When it came to 1984-85, the expenditure 
exceeded Rs. 115 laths. Now, the point 
was what should be done, how to adjust 
this expenditure in order to help Mr. 
Kolandaivelu and his colleagues in the 
Tea Board? I have come forth with 
this amendment. . 

saRI DINESH GOSWAMI: Are 
you satisfied that there is no possibility 
of cutting down the expenditure, because 
the allegation is that a lot of expenditure 
are made in areas where it is Dot nece .. 
ssary ? 

SHRI P. SHIV SHANKER: The 
point is that there are various areas where 
the expenditure is made. In fact, Mr. 
Pradhan was right when he read out cer-
tain portions. But he only read out a 
small portons of it. I thought I had not 
been bad Jawyer. He read out about the 
internal expenditure with reference to Tea 
promotion. But then the amount is also 
spent on labour welfare measures, not 
only the marketing part of it, but tbe pro-
duction part of it also where raising the 
cess, taking to new areas for the pur. 
pose of plantation and all these things 
should be reckcned with. I also feel that 
when it comes to the question of expen-
diture, outside the country, it appears on 
the higb side. But we have some offices 
also. particularly office in London and 
other places wbere we bave llot to 
promote our Tea. But whether it sbould 
be there wit'b so much expenditure, well. 
it is still a question mark. I am not say-
ins that this expenditure should be justi· 
fied. 

SHRI DINESH G'OSWAMI : We are 
ready t.o 10 and examine tbis. 

SHR.I P. SHIV SHANKER: I have 
no objection if Mr. Goswami wou1d Uke to 

, pa Vf ,11 l"~ pap,r. 9QOC,.-n_O, (hi.. I 11m 
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pr.eparod to live them ,to bim. not in 
LOl)doD but in Delhi. But nonetheless I 
would certainly look ioto whether Rs. 2 
croces· of expenditure are justified and it is 
a matter which all tbe bon. Members are 
concerned with and it is a case one s.hould 
80 into' it. 

Then, some points have been raised. 
But they were all of general arguments 
with reference to the so-called offices, etc. 
One important point made by the hon. 
Member is with reference to the Provident 
Fund. I see a very great force in that 
argument and I will look into it as to why 
the provident fund bas not been paid to 
the Labourers. This is a. matter which 
has to be gone into and I will take an 
appropriate occasion for the purpose of 
answering this point in this House. 

I would not like to go into this further 
in details. I think it is an innocuous 
amendment. I am only making a submis-
sion that only two clauses are added subs-
tantially, that is one raising it from 8.8 
paise to 50 paise per kilogram. The other 
is bringing a provision on the basis of 
the recommendations of the Committee 
on Subordinate Legislation for the purpose 
of writirtg off losses as irrecoverable. 

I am sure, the hon. Members would 
pass this Bill and see that the powers 
which the Government is seeking are grant-
ed to it in the larger interests. 

PROF. P. J. KURIEN: Are you 
going to increase the cess to 50 paise per 
kilogram for all varieties of tea? 

SHRI P. SHIV SHANKER: If the 
hon. Members are pleased to see tbe 
amendment to Section 25, the proviso 
says ': 

"Provided that different rates may 
be fixed for different varieties or grades 
of tea baving regard to the location or, 
and the climatic conditions prevailing 
in, the tea estates or gardens produc-
ing such varieties or grades of tea 
and any other circumstances applica-
ble to such production." 

Tbeso arc tbe luide]iQcs basod 011 wllicll 

the cess win differ from place to place, 
from tea to tea havioi reaard to the cH-
matic conditions etc. 

is : 
MR. CHAIRMAN: The question 

~'That the BHI further to amend 
the Tea Act, 1953 be taken ioto consi. 
deration. " 

The motion wal adopted 

MR. CHAIRMAN: The House will 
now take up clause by clause consideration 
of the Bill. 

MR. CHAIRMAN : The question is : 

"That Clause 2 stand part of the BiB" 
The nl.ot/on was adopted. 

Clause 2 was added 10 the Oi II. 

Clauses 3 Clnd 4 were addttd to the 
Bill. 

i 
Clause 1, lhe E,iacting formula and 

the Tille we, e added to lilt! Bill. 

SHRI P. SHIV SHANKER: I beg to 
move: 

"That the BiIJ be passed." 

MR. CHAIRMAN: The question is : 

··That the Bill be passed." 

The Motioll was adopted. 

15.52 bu. 

COAL MINES LABOUR WELFARE 
FUND (REPEAL) BILL. 

[English] 

THE MINISTER OF, 
(SHRI V ASANT SA TH E) : 
move: 

.ENERGY 
I beg to 

"That the Bil1 to repeal the Coal 
Mines Labour Welfare Fund Act, 1947 
and to provide for certain matters inci-
dental thereto, be taken into considera. 
ti~Q". 
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[Sbri Vasaot Sathe] " 
The bOll. Mtmbet$ would have gone 

tbrouah tbe Statement of Objects and 
Rca.ons attached to the sm, which gives 
the background on the formulation of 
tbis Bill, which seeks to repeal the Coal 
Mine. Labout Welfare Fund Act, 1947. 
With your permission, I would like to brie-
fly mention a few salient features of the 
Bill. 

The principal Act was enacted as far 
back as 1941 when the coal sector was 
atmost entirely in the private sector. As 
han. Members are aware, the coal industry 
was nationalised in 1973 and now barring 
a few captive mines of TISCO, the entjre 
coal industry is in the public sect or. Com-
pated to what the erstw hi Ie coal mi ne 
owners used to spend on the welfare of 
their workers which was Jess than Rs. 6 
crores when we nationalised the coal 
industry, after nationalisation and uptil 
now, we have spent more than Rs. 400 
crores. In one year, now tbe expendi-
ture is Rs. lOS crores. In the 7th Plan, 
we propose to spend Rs. 800 crores on 
the welfare purposes. Therefore, you 
win kin~ly see ttla"t the welfare aotivities 
have now been taken over by the nationa-
lised coal companies. Coal India Ltd. and 
its subsidiarit's. The sbort question is 
there was this Act when there was no pro-
tection for the welfare of employees in the 
coal industry in the private sector. in the 
private hands. That is why, an Act caU-
cd the Coal Mines Labour WeJfare Fund 
was brought into force. The idea was to 
impose a cess on per tonne of coal, which 
varied from time to time. At that time it 
was 4 annas and it has now come to 75 
paise per tonne. The amount collected 
from this cess is used as a fund for wel-
fare activities. But what was the total 
amount? The total amount from that 
cess DOW comes to hardJy Rs. 12 crores. 
As tbe hon. members are aware, very 
often, most of this fund is spent on the 
establishment itself and a very little 
amount reacbes the beneficiaries actuany. 
So, we felt that it is only 1eading to dup-
lication of activities. A small fund under 
a small body is carrying out some welfare 
activities and tbe same acti\'ities are being 
dODo on a vory Jara' scale Hospitals 
and housina schemes arC! the two major 
purposes fOf which tbe fupd was mainly 

being used. A bout 40 per cent was ~Ied 
for housing and 60 percent fm-"general 
welfare. That was the break.up of that 
Rs. 12 croteS fund. It was a paltry sum 
as rar as the 71lakhs of workers and ,tbeir 
families are concerned. Tberefore, we 
felt that it has outlived its purpose. The 
activities have been taken over and the 
old Act bas become redundant after natio-
nalisation because the entire welfare 
acti'vities ha ve been ta tc en over by the 
nationalised companies and it is their 
obligation to look after these welfare 
activites. 'That is why, instead of having 
this as a formality, (because this Bill which 
has been unnecessarily there on the Statute 
is creating problems in the sense that it 
}eads to duplication of the S3me activities), 
we have brought this Bill to repeal this 
provision. That is the on1y purpose of 
this Bil~. 

Welfare activities will continu"e and 
they will grow. I gave you the figures. 
Where is Rs. 6 crores and where is Rs. 
100 crores that is now being spent per 
annum? Even then, one can never be 
totally satisfied. I believe that we have 
to do it Jot more and there we have to 
take the workers into confidence. You 
may ~ay that it is my pet theme. I have 
been constantly saying that in the entire 
working of the pubHc sector, the represen-
tatives of the workers must be involved. 
Unless there is real participation of 
workers in the mana,gement welfare pro-
grammes also cannot be successfully imple-
mented. I myself am very keen on that 
and I am sure the hon. members of tbe 
House are also very keen. Therefore, we 
wiB try our best to improve things. I 
will alwu) s be gukkd by the advice and 
views of the hon. members. 

With these remarks I suggest that this 
Bill be considered and passed. 

MR. CHAIRMAN: Motion moved: 

"That the BiB to repeal the Coal 
Mines Labour Welfare Fund Act, 1947 
and to provide for certain matters 
incidental thereto, be taken into 
consideration. " 

[Translation} 
SHRI O. BHOOPATHY (PeddapaJli) : 

Mr. Cbaitman. Sir. if Sbri Va:sftnt S«,h a 



is taking the responsibility to look after 
the coal-mine workers, we have no objec-
tion. Instead we are with him to look 
after the welfare of the workers. In the 
residential JocaHties of the coal mine 
workers, private doctors open their cHnics 
and nursing homes and some people open 
oLher shops too. More damaging is the 
opening of liquor shops there. More 
Hquor Jjcences arc issued for these locali-
ties because of the mine workers which 
causes great harm to the worker. They 
ask the Government officials to raid these 
areas and as a result thereof, disorder-
liness prevails in the locality, since there 
are thousands of work~rs there and many 
of them drink in the open ground. There 
is an open ground like parade ground 
there where some pCI..)pJe sell Jiquor and 
the workers go there on the pay·day 
alongwlih their full pay packets and drink 
in the open. lile thieves als0 go there 
a)ongwith so mCJny stray animals like 
dogs, pigs, donkeys etc. roaming there in 
search of food and sprcaJ filth and lawless .. 
ness. L therefore, request the Govern-
nlent to prohibit the sale of liquor and 
drinking in the open area. There should be 
a club or restaurant for t.he workers there 
where they might sit and drink so that 
some kind of decorum is maintained 
there. 

16.00 bn:. 

Sir, Government mu~t provide good 
housing colonies for the labourers and 
due CJre should be taken of their health. 

We should not limit our thinking to increa-
sing production only. We have not been 
able to increase production to the desired 
extent. However, Government should 
consider increasing production as well as 
adequate housing facilities for workers. 

The number of policemen is more in 
areas where coal mines are located. The 
policemen round up the workers 
on the pretext of drinking by them or on 
some other pretext and take them to the 
police station and take away their money. 
There is no one to look after the develop ... 
ment of their rcsid ential areas. Therefore, 
] woul d request the Governnumt to Jook 
to the problems of the work~rs who dig 
coal rfOm the mines at tbe risk 
of their lives which is used for the deve. 

~ ~ 'i ' ~ '" 
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Jopmcnt of the country. The Ooverment 
which does not look after the welfare aDd 
development of these people cannot 'make 
any progress. J also request the Govern-
Inent to open Super Bazars in the worker~$ 
colonies, so that they may aet essential 
commodities of good quality at a fair price. 
Those who want to drink in the opeD, 
Jet them do so because they will not listen 
to our advice, but we must atleast open a 
club or restaurant where they caa sit and 
drink. It will also be helpful to improve 
the local environment aad some de~orl1m 
can be maintained. Alteast Government 
should show this much consideration to 
them, so that they may not drink in the 
open and may sit inside the restaurant. 

Government have taken severa) mea-
sures to boost coal production but till now 
we could not achieved the stil,ulated tar-
gelS. Therefore, Government should 
Inake morc efforts and lake further steps 
to increase the coal production. 

Sir, we have been noticing for the last 
3.4 years that accidents are occurring fre-
quently in the coal mines. Sometimes the 
accident occurs due to the leakage of 
carbon monoxide gas and sometimes due 
to the falling of the roof of the mine In 
this regard I have also asked the hon. 
Minister through a supplementary que'stion 
as to how many labourers bave died in 
coal-mine accidents during the last three 
years, but till now I couJd not get a 
reply. J. therefore, request the han. 
Minister to arrange good machinery for 
the coal mines and send competent people 
there so that such accidents may not 
recur. 

Sir, 1 would like to mention one more 
point regarding t he workers of the coal 
mines that due to the non-availability of 
good medical facilities, they are faciol 
problems. Sometimes du: to non-availa-
bility of prQper medical facility and good 
doctors, they have to take the patient to 
other places at their own expenses. 
Therefore, I request you to send 
lood doctors especially speciaJists 
to theso areas so that comp-
lete medical care may be available there 
for tests or dialDosis of all diseases and 
proper treatment thereof. The boa, 
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Minister must make such arrangements. 
There should be cleanliness around the 
house and tbose peepJe should be belped 
in every way. Many brokers promise 
them jobs and they charge as much as 
four to five thousand rupees from each 
individual. Such people should be check-
ed from doing so. 

The health of those coat-mine workers 
who go inside the mi' es is not sound, We 
have no objection to the Bill which has 
been brought forward to amend the Act so 
as to improve their condition and look 
after their welfare. We support the BiII. 

SHRI DAMODAR PANDEY (Hazari-
bagh): Mr. Chairman, Sir, while intro-
ducing the BUI here. the hon. Minister 
has rightly said that after the nationaJisa .. 
tion of coal mines, there is no need of 
different departments and agencies for 
carrying out the welfare scbemes of the 
workers ot" coal mines. Thercf~lre. it has 
been felt that tne Coal Mines Welfare 
Organisation should be wound up. But 
one thins has not been kept in view. There 
are some activities of the Coal Mines Wel-
fare Association which the Coal Company 
is unable to carry out. There are some 
other activities in which both the Coal 
Company and the Association participated. 
There is no provision in the Bill in re-
gard to the arrangement to be made in 
future in this respect. 

In my opinion, the matter sbould have 
been discussed before winding up the 
Association. At least the labourers and 
the Advisory Committee of the Coal 
Mines Welfare Fund should have been 
consulted in regard to implementation of 
the programmes in future. This organisa-
tion consisted of the representatives of 
workers and the Government as well as 
the Coalmine company, They used to 
consult one another before taking any 
measure and used to work unitedly. I 
have bad personal contacts with this 
organisation for the last 25 years in one 
or the other capacity-as a member 0 f 
Advisory Committee or Housing Board or 
as a member of Coal Field Sub·Committee. 
Therefore. 1 know that all the representa-
tives of the Of Janis at ion used to deliberate 

on the issues concerning tbe Welfare 01 
labourers. You wiU find that some wel-
fare measures which were initiated with 
their co'nsultation in 1947 benefited tb~m 
later 00. It would be better to eonsider 
bow he can carry out the task of their 
weliare. 

I would cite one example. The Coal 
Company undertakes welfare schomes but 
it has no provision for running multi-
purpose institute. It bas atso no provision 
for constructing a boarding house. Multi-
purpose schools are functi oning there. 
Coal Companies run such schools at one 
or two places. But there is no menti on 
in it regarding these schools in the Bill. 
There is no provision for holiday homes 
in tbe Bill which are run only by this 
organisation. Similarly, there is no provi-
sion for further improvement in the welfare 
schemes for women workers. Only this 
much has been mentioned that the assests 
and liabilities of the company will now be 
taken over by the Government. Goveln .. 
ment will have the ownership of the coal 
mines which was already with them. But 
it would have been better if this arrange-
ment had been mentioned in detail. 

The Coal companies undertake malaria 
eradication programme and they have op-
ened hospitals also. But, some provision 
should be made in the Bill to see that it is 
made compu)sary. There is no arrangement 
to ascertin the needs of the labourers 
and welfare measures to be taken up for 
them. 

Government talks of partnership and 
wants them to accept the concept of part .. 
nership. I want that more serious thought 
should be given to it. Till now the oppo .. 
sion parties and the unions belonging to 
the opposition tide over all their difficul-
ties by blaming the INTUC. We want 
that the concept of partnership should be 
further clarified. I do not agree that 
partnership is the only solution for all 
welfa'te schemes. Advisory Committees 
can be formed even now for the welfare 
schemes as was done earlier. We do Dot 
think that there will be any difficulty in 
that. Wqen there is partnership, we will 
also have a Director amon,st us and tbeD 



we will talk of partnership to run the com· 
pany. I would request the hone Minister 
to take a deoislon in this regard without 
delay. This year a sum of Rs. 12 croles 
was spent. Our partnership is there in 
tbis expenditure also. We all decide colle .. 
ctively what to do and what not to do. 
We feel deeply satisfied by doing all these 
things. Therefore, I am also prepared to 
agree that there should be partnership 
but tbere should be some changes in it. 

Government want that drinking water 
must be made availabJe to all but they 
have not mentioned in the annual report 
when the drinking water will be available 
to all. 14 to 15 yeArs have passed since 
coal Industry wa,s nationalised. We do 
not know for how many more years we 
will have to wait. Therefore, the' hone 
Minister shoull.! make a mention of this 
also. 

The Coal industry has been nationalis-
ed and it has come under public sector. 
But the norms in the publac sector should 
be applied here also. In the public sector 
when some project is undertaken, housing 
facilities are also provided for the workers 
and the norms etc. for the designs of 
houses to be built are also laid down. 
The houses are built a,;cording to the 
wages of the workers. But unfortunately, 
when the question of housing for coal .. 
mine workers comes, they talk of provid-
ing barracks and cheap houses. \Vhen we 
raise this matter, they say that it is a 
temporary phase. But for how 10ng they 
wi II live in cheap houses and barracks? 
What kind of arrangement is this where 
We have not been able to provide houses 
to even 40 per cent of workers even so 
Ions after nationalisation 1 What is our 
concept of the public sector 1 

In regard to recreation, we say many 
things. Of course, we spend money on 
recreation. But except, construction acti-
vity there is no other activity on which 
t he allotted money does not lapse. The 
money is spent through the General Mana-
gtr and managers (Interruptions). They 
Want the welfare activities through the 
(Jeneral Manager, manager and agent. 
They want to increase the production 
throu,h tbom. They want to ensure safety 

. throuah them. We agree that be' is a 
. capable man. Tbat is why be bocame tbe 
manager or General Manaler. But after 
all his capacity is limited and he can'not 
Jook after all the activities. If produc'tion 
falls, he will be asked to expJain the 
reasons and adverse entry is likely be 
made in his service books. If there is 
any lapse in safety, its responsibility will 
a Iso come on him. Lastly, when t e thinks 
that all is going well, he undertakes welfare 
activities also as a last priority. They 
have given last priority to the welfare 
activities of the labourers. 

There was a huge backlog when the 
hon. Minister took over. There were 
seven Jakh mine workers who had all atong 
been exploited by thousands of mine 
owners. Government has raised an organi-
sat;on for their benefit and imposed a cess 
on the consumers, in order to colJe~t the 
required amount as the mine owners were 
not prepared to help at all. They col'ccted 
the money by imposing the cess on the 
consumers so that these poor labourers 
could at least have basic amenities like 
drinking water, housing and medicines. 
The programme that Government had 
undertak~n was not only gigantic but also 
a great liability. But, unfortunately, the 
necessary arrangments for completing the 
programme have not been made. It is 
mentioned in tbe Annual Report, which he 
must have seen, that all such activities are 
going on through the welfare Boards. I 
do not know, I asked a high official of his 
Department where the welfare Board is. or 
who are its members or who is the Chair-
man because although I have spent my 
entire life among the mine workers, yet 
till today we are not aware as to where 
these Boards arc. Yet it has been said 
that the welfare Boards are there in every 
Company except Coal India Limited. If 
this is so, we are very happy. However. 
if tbe case of the Board is similar to that 
of Ood who is no where yet we can feel 
his omnipresence, then we have nothing 
to say_ This fact should be given duc 
consideration as such a state of affairs can-
not continue for Jona-

It is our considered opinion that the 
body which is meant to J ook after tbe 
welfare of thOle have no share in itt must 
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have a predominant role to play, be~aus" 
thtY are spending money for them only. 
I assure you that if tbey are entrusted with 
the responsibility of runnilll the Board it 
will show better results. I myself cantr;. 
b\Jted in the fund for which the labourers 
of a company also contribute. The 
labourers collected the amount at the rale 
of only Rs. 2 per person per month. They 
ran. the Board with their own contribution. 
I do Dot know how far he agrees with 
labour participation but we are successful 
in initiating the various welfare pro-
grammes, with the help of this scheme. 
He must be aware of the scholarship 
prQaramme which we have provided under 
our welfare scheme and the extent of 
assistance that we render through this 
scheme to the labourers during time of 
distress. Such programmes have not been 
made in any other company. Thus we 
have proved that we call also implement 
such programmes. We only want that he 
should, have some f::dth in us. On the 
other hand we have always trusted him. 
We have deposited money in public funds 
and we get our expenses audited also and 
thus ensure against wasteful expenditure. 
Government propose to spend Rs. 800 
crores during the Seventh Five Year PJan. 
Therefore, such programmes must be taken 
up to the satisfa;:tion of workers. He 
should teJl us whCl her G 0vernment propose 
to take the labourers into confidence while 
implementing these programmes and allow 
them to playa predominant role and act 
according fo their decisions? We do not 
regret the winding up of the Coalmines 
Welfare Organisation. I am a member of 
its Advisory C',-lmmittee even today. 1 am 
grateful to all the old members for the 
good work they had done. All the work 
which ha~ been done till today is praise-
worthy. At present, we are bidding them 
Good.bye and it is my belief that such 
people would be provided with lotal pro-
tection. Again, we should try to get better 
work from them. anJ also think about 
companies taken over by the Government, 
the conditions of service of the people 
have to be clearly Jaid down. These are 
my suggestions. What more can I say 
When the belJ is ringing hard. Finally t I 
hope that the hon. Minister would give 
due consideration to aU the pOints. We 
b..v. no doubt about his intentions but we 

want that steps should be ta.ken to ensure 
that those arc properly implemented. 

SHRIMATI JA Y ANTI PATNAIK 
(Cuttack): Sir, production, development 
and welfare are closely Hoked. Hence in 
order to exploit these mineral resources, 
the welfare of the miners is to be looked 
into. 

The basic policy of the Government is 
to raise the standard of Ii\ling of the work-
ing classes, the weaker sections and other 
backward classes. It is a very important 
aspect of the coal industry that the wQrkers' 
welfare has to be Jooked after. 

With a view to improve the Jiving and 
working conditions of the coal Ininers and 
providing the basic amenities and faciiities 
in resp.ect of housing, water supply, hea !th, 
educatlon etc., the Government of India 
had promulgated in 1944 an Ordinance, 
subsequently repJaced by an Act known 
as the Coal Mines Labour Welfare Fund 
Act, 1947. 

As the hon. Minister has said, Coal 
Mines Welfare Fund was formed at a time 
when the coal mines were in the hands of 
~he private owners. At that time, the 
Idea was not that it should be for the 
t~tal welfare. The only idea was to pro-
vide somethlOg for the working classes. 
ActuaHy there was no serious effort to 
look into the total welfare of the 
workers. 

Anyhow, coal is nationalised. In the 
public sector, there are minimum. respon-
sibilities to be performed by the Govern .. 
ment to look after the welfare of workers. 
Keeping this objective in view, the public 
sector of such a hazardous industry tried 
to abide by the recommendations of 
Commit~ees, Conferences, Standing Com-
nlittees and so on, for the industry, like 
the Committee or Conference on Safety in 
Coal Mjnes. The Mines Act and the 
Rules and RClulatioDs are there which 
constitute the statutory base for regulating 
safety and workina conditions of workers 
in 00. J 1l1!nes. 

Tbere are the Mines Act and rules and 



reau1atioot aDa tbe st. tutory bodies for 
resu!a~i., the sa,fety and worJoina' coodi-
dOAS of tbe coal mints and to look after 
the wel,fare of. the workers. So there 
should not be duplication. Now, instead 
of a small body, a larger body is to work 
into the weifare of the workers. That is 
W:by. (ht repeal of the· Act of 1947 is 
D'ecessary and we welcome tbis. 

In order to look after the welfare of 
workers, inside and outside the mines, 
various measures were recommended by 
the Committee on Safety on Co'al and 
those recommendations should be' taken 
serjously. Those reeommebdation'$ are 
like the setting up of internaJ safety orga-
nisation in coal mines" development of 
open cast mining and activation of pit 
safety. The Commit'fee also recommended 
that the fatality rate of one pet million 
tonnes of coal raised should be achieved 
by 1990. They also recoMmended that 
the fatality rate of 1 per million tonnes of 
coal raised should be acbieved by 1990. 
There is a steady decline in the fataJi'ty 
fate from J976 to 1981. We are glad ·about 
that. Since we are marching ahead, by 5 
years, there should be sottle improvement 
in this situation. But during the year 
1982-83, the situation is not such because 
the fatality rate in 1981 was 1.28; in 1~82 
and J983, it increased to 1.31 and 1.33 
respectively. Or course, afterwards it 
decreased. 

Sir, we are talking about the welfare 
of the workers. So we should see that 
th~re should be some improvement as far 
as the fatality is concerned. 

Further, we should go for open cast 
methods where the technology is safer 
compared to the underground mining 
technology. Of course we afe having 
underground mining technology. On under-
ground mining also there should be some 
suitable technology so that it win reduce 
the number of men exposed to hazardous 
conQitions. The safety measures should 
be strengthened to save the coaI·mine' 
workers from the accident. Whenever 
death occurs due to accident, their family 
members should be immediately absorbed 
in the job, an4 suftiCietlt cotnptJrsatioll 
§hould 'be fM'tl to ·tlle,.~ , 

Sir, tbe bousing. medical, drinkin, 
water facilities. education facilities aDd 
otber welfare measures should be ta1('on 
up seriously by the Public Sector. As tar 
as housing js concerned, we see tbat 27 
percent of coal-miners have been provided 
with this faciHty. Compared to other 
public sector industries, it is very low 
because in the other public sector 40 per 
ceot employees get housing accommoda. 
tion. But as far as coal-miners arc 
concerned. even in some places, we do 
not find this 27 per cent. r would like to 
say that this housing accommodation is 
most important thing. 

Regarding medical facilities, I would 
like to say that the medical facilities to 
the coal-miners are practically limited in 
the distribution of routine medicines and 
that is not adequate also. The coal.miners 
are actually working in hazardous condi-
tions. They do not Jive in the proper 
accommodation with proper sanitary 
faciHties. The sanitary condition is very 
poor. The incidence of Tuberculosis is 
highest among the coal-mine workers. 
Curative as well as preventive measures 
'should be taken up. Even today the 
workers find it ditftCult to get adm';ssion 
in the hospitals; they have to wait for a 
long time, som limes even more than a 
year, to receive sanatorium treatment. We 
do not have ambulances in each collieries. 
If-it wiJ) not be possible, the requirement 
could be met by the system of pOOling in 
certain coJlieries. 

It is said that arrangements already 
exist for periodical modical check.up. But 
it is not so. For tbis purpose, special 
camps for medical check·up should be 
organised with the help of speciaJists-
even with the help of private doctors-to 
provide full and complete coverage to the 
workers within the reasonabJe time-frame 
under proper monitoring system. Besides 
this. there should be a regional health 
centre or hospitals built up so tha t from 
the neighbouring areas, they can be trans-
ferred for proper 1reatment because the 
present arrangement is insufficient and 
inadequate. 

About drinking water, I wouJd like to 
say tbat it is not properly availabJe and it 
;s ver'1 disJJeartenins to sec the pli~bt for 
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d.rinking water. Everybody should get 
potable water .. This is the 'Sanitation 
De.cado'. Specific steps should also be 
taken to provide water to these workers. 
The workers face accidents when the mine 
is full of water. In order to ensure safety. 
the water in the coal-mine bas to be 
pumped out. There is no conservation of 
water in a better and scientific way. If the 
water is properly used and conserved, then 
tbis water can be used for irrigation 
purposes. I do not know whether it is 
possible or not. In this connection, I 
would like to know the hon. Minister 
whether any such comprehensive scheme 
bas been ma1e. 

16.30 hr •. 

[SHRI SHARAD DIGHE in the chair 1 

About educational activities, we are 
glad that multi·purpose institutions have 
been set up in these areas. Government 
should see that women are educated in a 
large scale and some incentives should be 
given, if required. Besides this, vocational 
training should be iliven to t he female 
workers. 

MR. CHAIRMAN: This is only a 
Bill to repeal the Act. You need Dot 
speak about a1l labour welfare measures 
now. Please conclude. 

SHRIMATI JAY ANTI PATNAIK : 
In Orissa there are many coal·fields. In 
order to be employment-oriented and 
welfare oriented, IB Valley should be 
exploited and shou:d be Hnked with IB 
Valley project. The people of Orissa have 
been pleading for a long time for the 
creation of a separate Coal Company in 
view of the large potential and programme 
for the working class residing in these 
areas. With the separate company their 
welfare can be looked into. This should 
be favourably considered; at least. pending 
creation of a sepa.rate company. a Coal 
Division should be created for Orissa. 

With these words. I support this Bill 
for repealing the Coat Mines Labour 
W~lfare FQnd A~t, 1947, 

SHRI BASUDEB ACHARIA (Bao-
kura) : The welfare aspect of the workers, 
particu]ar)y of the coalmine workers, is 
very important because you know in what 

, condition the coalmine workers Jive. They 
Hvc: in 'Dhauras'-the quarters of the 
miners are called 'Dhauras'; only one 
single room with no proper sanitary 
arrangement, no ventilation and DO supply 
of pure drinking water. Several ')akbs of 
colJiery workers, coalmine workers, were 
on strike on 9th April, and the strike was 
a complete success. What were their 
demands? Their demands were mostly 
relating to the welfare of the workers such 
as formulation of a pension scheme for 
coalminers, finalisation of uniform standing 
orders for the entire coal industry, remo-
ving of ceiling on bonus, time-bound 
promotion schemes, and so on. One of 
the major demands was recruitment of 
one of the dependents of the coalmine 
workers, to which the Government have 
said that it is unconstitutional. But there 
was an agreement; both the parties, the 
representatives of the Trade Unions and 
the elL management. represented on the 
JBCCI, signed the argeement. Before that 
Agreement was signed, the elL and the 
Government did not think that would be 
unconstitutional. Already three years 
have elapsed after this Agreement was 
signed. After three years, only 40 per 
cent of the promised houses have so far 
been constructed. Though it has been 
claimed that Coal India management are 
supplying water to the 16 lakhs people, 
most of the coal mine workers are to rely 
on the accumulated impure water of 
collieries. 

In regard to education. the required 
grant of schools which was agreed upon in 
NCWA bas not been disbursed. There has 
not been any improvement in .the educa-
tional facilities of the children of coal 
mine workers. Why the CIL do not have 
their own schools when other public sector 
undertakings like Steel Authority of India 
or the Bbarat Heavy Electricals have their 
own educational institutions? Why the 
Coal India Limited do not have any 
schools? 

The medical facilities available for tbe 
~Q~l rpiPfrs b,v~ Q9t be'll improve4 ,0 
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far after tbat agreement. Even an ambu .. 
lance is not available for the needy coal 
miners. Sanitary facilities also are non-
'cxistCDt in the worker's colonies and 
Bastis. 

In the name of curbing absenteeism, 
workers are now being dismissed. For one 
day's absence eight days' wages are 
deducted. Workers are being dismissed 
and tben recruited afresh. The money 
deducted under CDS (Compulsory Deposit 
Scbeme) bas been deposited to the provi-
dent fund of the workers and they are not 
getting their refund. The Hon. Minister 
once assured me that be would bring a 
suitab:e legislation so that (he amount 
which was deducted under CDS wiJl be 
deposited in the provident fund account of 
the workers and that amount can be 
refunded to the workers. 

U ptil now, it has been admitted in the 
report, after nationalisation only 125927 
houses have been added till 31 st December 
J985 thereby raising house satisfaction to 
32.29<},o of the total workforce. 

MR. CHAIRMAN: Is it all relevant'l 

SHRI BASUDEB ACHARIA: It is 
related to tbe welfare measures of the 
workers Sir. 

MR. CHAIRMAN: We are repealing. 

SHRI BASUDEB ACHARIA: Yes, 
you are repealing; but you are taking the 
responsibility of the welfare of the workers 
after repealing the Act. 

Sir, a few days back Shri Sathe assured 
that by the turn of the century an the coal 
mine workers wilJ be provided with 
accommodation. I do not know how this 
can be done when uptil now only 32.290/0 
of the workers have been provided with 
accommodation. Sir, o~e of the important 
aspects is the safety of the coal miners. 
Even after nationalisation, this unscientific 
mining is still continuing and due to 
inadequacy of the staff of the Directorate 
General, Mines safety, the inspection is 
not carried out properly. Even some 
.posts of PiroctQr GeneraJ, Min~s S~foty ~ 

have been abolished, as a result a number 
of mines have been coming up and they 
have increased in the last five years. The 
staff strengtb of the Directorate General, 
Safety Mines, bas declined. The situation 
regarding the fatal accidents shalJ continue 
to be serious even with the amendment to 
the Mines Labour Weft~re Fund Bill. In 
1980, the number of accidents that took 
place was 141 and the number of persons 
kiIJed was 160, In J981, the number of 
accidents was 165 and the number of per-
sons kiJIed was 184. In J982, the number 
of accidents was 15S and the number of 
persons killed wn s J 85. In 19~3. 156 
accidents look place and 191 persons were 
kilJed. In 1984, 160 accidents took place 
and 171 persons were killed. 

Sir, some of the recommendations of 
the Safety Conferences have not been 
implemented, despite the lapse of several 
years and even the inquiry report of the 
accidents available are only 5 and DO 

action has been taken by the Government 
so far with the result that similar accidents 
occur again and again. Sir, observation of 
Safety Week is only soapy and it does not 
help develop safety consciousness among 
the workers. The questIOn of education 
of workers 011 sa fety aspect is l!eneraJly 
neglect.ed by the management of the mines. 
It is the usual practice of the management 
to have the same officer inwcharge in both 
production and safety. 1 n this way, the 
aspect of production does get priority and 
the safety aspect goes to the background. 

Sir, he has already said that what is 
needed is workers· participation. Though 
initiative was taken hy the Minister, no 
progress has so far been made. I do not 
know why this has been stopped. The 
process has been stopped. Why is it that 
the secret ballot for sending the represen-
tative not being considered? One of the 
important and serious matters is the 
subsidence, particularly in Ranigunj area. 
Two Committees were consti,tUlcd and they 
submitted their report. Th~ whole Rani .. 
gunj township is in danger. Government 
must take concrete steps to save Ranigunj 
township and save the loss of people who 
are Ii ~ing in the unsafe area in Ranigunj. 
Sir, I hope that after repeal of this Bill t 
after nationalisation of Coat, this Act is 
stHI in existence. Now, Government wants 
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to r~peaJ the Coal Mines Labour Welia~e 
fl10d Act. 

A(tcr tbe repeal oJ this Act, G ovcrn-
ment' m~t t_ke tbe r~spons'jbi1ity of th~ 
weJfar~ measures, particularJy tQ provide 
housinl J accQmniod~uion to the ..:oal 
miners. to provide drinking water, to 
ImpJ;ove educational faciiities, to improve 
m"dicaJ facilities and to improve the wor-
king conditions of the coal mines. I hope, 
the'Minister ·wi'l take concrete steps in this 
rogard'; . 

PIt. PHl;LRENU GUHA (Contai) : 
Mr. Chalrman, Sir, I welcome the Bill, 
though I feel that it .has been introduced 
very Jate. The coal industry was nation-
alised in 1.973 but t.he Government is 
bringiIJ8 forward this Bill in 1986, after 13 
years. II.) any case, I welcome the Bill. 

The Bill says that the coal companies 
ia tbe public sector have assumed respon-
sibility for' looking after the welfare of the 
employees. I am very sorry to say; it is 
anybody's guoss what type of welfare work 
is being done in the coal mines. If any-
body bas visited the coal mines, he or she 
w.iU agree with me that there is hardly any 
welfare work. There are hardly any medi-
cal facilities; hospital, is of course, out of 
quostion. There are no creches for the 
childron; hardly any school worth the 
name; tbe housiDg facilities are very 
limited and whatever is there t it is not 
lood at all. There is scarcity of water, 
and there is no arrangement for entertain-
ment for tbe children and eJderly people. 
Thc$c hard working people need proper 
arranaements for their entertainment. The 
rosult, in the absence of any entertainment 
facilities, is that tbey have no other alter-
native but· to go for the drinking and 
consequently, the women at the house 
suffer economically and a) so suffer 
physically. I request the hon. Mini.er 
t,o 10 to any coal mine wit-hout informing 
them. It is not a question of this party's 
Gove"Qment or that party's Government. 
CODJl'ess(I) or any other Government. 
Whenever a Minist.er goes anywhere. 
cVQrythiul is staac.mallaged. The Minister 
may . "olonl to Congress(l) party or may 
betoua to any other party. be,cause there 
Ire so maDy parties in our country, and 

we have Governments of different parties 
in certain part of the count.ry. 

The arrangement for s.afety is distres-
sing. I wanted to speak on the safety 
arrangements also, but the previous 
speaker has spoken at length and, there. 
fore, I am not going into that any further. 

I would request the Minister to see 
that propt:r community halls are established 
in different areas. These community halls 
should not be in name only. I ha~e vi~ited 
a number of community hal;s being run by 
the different industrjal houses in the 
industrial areas. Community halls must 
be a place where men, women and children 
can spend their leisure time with different 
type of educational, cultural and playing 
arrangements, both olltdoor and indoor. 
The Government has said that by the end 
of this century, all the people should be 
literate. With that in mind, arrangements 
should be made for proper education of 
men, women and Children in the coal 
mine areas. Th«.:fC should he adult edu-
cation centres, fUllctional education centres 
and schools for the children. 

I wouJJ like to say that there must be 
arrangements for the cultural development 
ot' these people. 1vfany of them are very 
talented and they Jearn things intUitively. 
But they do not have the fadlities. Some 
of them can sing, some of them cun dance 
and some of them can play different 
instruments. But they do not get any 
facilities in their life to' develop their skills. 
Hence I would request the hone Minis~er 
to provide some opportunities for these 
people. It may not be pO"l":!)lc for you 
to do it just no\\' But if you have a 
pJan, gradually it can be done. And out 
of these people,. we may get very talented 
people. 

With these words? I welcome this 
Bill. 

SHRI SOMNATH RATH (Aska) : 
Thank you Mr. Chairm~n, for calJing me. 
I rise to sUPI,ort the Bill. This Bill is 
meant to repeal the Coal Mines Labour 
Welfare Fund A_ct, 1947 which was enacted 
much earHer for pro,riding facilities to the 

. workers employed in the coal' t:nini,og 
industry, in terms of hous.ing, · w~ter 



stipply, medical, educational, recreational 
artd tntllsport facUities. 

The hon. Minister has already stated 
that the private",sector did not attach much 
hnportance to the welfare of the labourers. 
Since it.is now in public sector, it 'is the 
ataty 'of the public sector as well as· the 
Government of Ind ia to' look after the 
welfare of these labourers. This is also 
the motto of our Government. As slated 
rightfy by the hon. Minister, for carrying 
out these welfure activities, this Act is not 
at all ncces~ary because in the Seventh 
Plan alone more than Rs. 800 crores are 
m\!f'nt to be spent on these welfare 
measures. 

I would like to invite your attention to 
Clause 5 of the BIll regarding the powc.r 0 • .-

the Central Government to direct vesting 
of rights in a Government company. May 
I suggest one thing JD the interest of all 
the workers? \Vhy not a comprehensive 
Bill be brought for having a Central 
\Velf,lfc Board to look int~) the affairs Hnd 
welfare of all the workers induding that 
of the coal sector '? Of C(.)UTse, difTe·rcnt 
compa;niet;; can have their own separate 
welfare boards. But to coordinate all the 
welfare activities more effc';Livcly al,ld to 
give the nccI'!ssary instructions to these 
welfare boards, a COm(lfChensive Bill may 
be brought for the bt:ndit of the workers 
who are w0rking not ()nly in coal mines 
but in other factories, dc. also, so that 
the real benetit Ca Il reach the workers. 1 
request the hon. l''IIinisler (0 kindly think 
over this aspt!ct. 

,Similarly in ChHlse u(2) it is staled, 
" ... pro{:ee~ing on such c~use of action or 
the filing of such appeal was not barred 
before the appointed day, .• " 1 would 
like, to say here that there may be cases 
where for obvious reasons appeals have 
not been field. There may be cases also 
where appeals have not been filed in time 
which may have become time barred. So, 
1 submit through you that the Minister 
may cons.ider whether this sentence 'appeal 
was not barred before ,th~ appointed day~ 
~al1 be oOliued. so tbat the appeals, if 
time barred for allY other reasons and 
there are valid reasons, can be filed with 
an application ·to exonerate time bar. 

The nationalisa'ti<1o of coal industry 
took place in 1973. Cel'tsinty tb" wol'kers 
in the coal industry were very much 
benefited by this and we want that they 
should be given l'l1ort! benefits. But this is 
an acbievtment of fhe Government. 

In India the formulation of labour 
policy m~jnly depends on the deJiberatfans 
and recommendations of the Labour 
Confetence. Recently there was a Con-
ference on saf..:ty of workers in mines. 
The hon. Minister also attended t'bat 
Conference. Not only did he aU'end'the 
Conference but he also participate4 in the 
discussi ons and made some valuable 
suggestions. There was participatiOn of 
th"t working class, employers, goverrul1~nt 

officials and the hon. Minister himself in 
this Conference. The recommendations 
made by this Conference should be 
implementell. On severaJ aspects the Con-
ference made reconlmendatiohs. I need 
not repeat them here. The Minister knows 
it. All these matters have been discussed 
in detail. The hon. Minister has also 
raised the pojnt of labour participation in 
the management. This is envisaaed in 
article 43A of the Constitution which 
states : 

"The State. shall take steps by 
suitable r"egislation or in any 
othe~ way, to secure the partici. 
pation of workers in the manage-
ment of undertakfngs. establish-
tl1ents or other organisations 
engaged in any industry." 

As early as 1956 the industrial policy 
rec;otution was : 

"In a socialistic democracy, 
labour is a partner in the com. 
mon task of deveJopment and 
should participate in it with 
enthusiasm. There should be a 
joint consultation and workers 
representatives should, wherever 
possible, be associ·ated progres .. 
sively in management. H 

As such I request the hon. Mf.tlister, 
who is also in favour of labour pa·ttidlpa. 
tion in manapment, that this may bt 
implemented soon, 
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About the safety aspect, this has also 

been discussed in the Conference. And 
the Joint Director-General of Mines has 
been entrusted with the task of enforcing 
the Mines Act of 1952 and rules and 
regulations framed thereunder~ Yet the 
safety of workers in mines is not compJete. 
The number of fatal accidents in different 
years are as ronows and I draw the 
attention of the hon. Minister to this 
respect. In 1961, the number of fatal 
accidents was 222, whereas in 1983 it is 
149; the number of persons killed in 1961 
was 258 and in 1983 it is 182;-1 am 
talking about coal, not others-in 1961, 
the number of persons seriouslY injured 
was 36, whereas in 1983 it is 30. laIn 
not going into the details of all other 
statistics. So, this shews that there is a 
reduction in the number of accidents to 
some extent. But still necessary attention 
should be paid to this aspect. The hon. 
Minister knows the various reasons for 
the accidents and also how to avert them. 
This also has been d:scussed threadbare 
in the recent Conferer.ce where he was 
also present. 

17.00 hrs. 

I n Orissa, there is poverty in the mid st 
of plenty. The hon. Minister has stated 
in this House that there is availability of 
suitable coal in Orissa whkh is best suited 
for generating power. In Orissa there is 
an acute shor.tage of powcr~ Times with .. 
out Dumber. many Members in this House 
have requested for super thermal power 
station at Talchar whe"'re coa 1 IS available 
in plenty and for a power generation plant 
in Ib vaHey. So, this urgent matter may be 
considered because coal suitable to 
generate power is available in plenty in 
Orissa. It is necessary to have a separate 
coal company and a coal, division as 
demanded earlier. 

It is said that drinking water is not 
avai!able to the workers in coal mines 
br.t from inside the coal mines. water i; 
pumped out. This very water which is 
pumped out can be treated in such a 
manner that it can be made suitable for 
drinking purposes, besides for irrigation. 
jf possible That process may be taken up, 
So, tbe prQblem or 1he workers and the 

employers not' getting drinkins water can 
be solved by this process,' leave' apart 
irrigation. Irrigation can be 100lted after 
later but the problem ot drinking water 
can be solved by this process. _, 

Housing problem is a problem which 
needs immediate attention of the Govern-
ment. I suggest that the National Council 
for Safety in Mines should be activised 
and education should be imparted to the 
workers about safety so that there will be 
Jess accidents. This can be done through 
publicity and propaganda mainly with 
audiovisual aids. 

Members have stated that thefts of 
coal are taking place in coal mines and 
they have-also mentioned about the other 
problems in coal mines which I need not 
repeat. Those matters may please be taken 
into consideration and suitable action 
taken. 

17.02 brs. 

[MR. DEPUTY SPEAKER in the 
Chair J 
[Trans/at ion) 

SHRI RAJ KUMARI RAI (Ghosi): 
Mr. Deputy Speaker, Sir. I am grateful 
,to you for granting me this opportunity to 
express myself. I support the Coal Mmes 
Labour welfare (Repeal) Bill. The whole 
House is aware that the old Act was unable 
to cope with the present day needs fully. 
That is why we hr.d to amend it. By 
amending it, the old act would end and 
other 'more important steps couJd be 
taken. 

I would like to congratulate the hon. 
Minister of Energy for his decision to 
make use of the cooperation of the mine 
labourers in respect of which. as has been 
pointed out by our other friends, they 
have got a majority. He deserves to be 
congratulated for that. Our Government 
is fixing a new target till the year 2000 A.D. 
with Soviet copperation, so that there is 
no shortage of coal and we could march 
forward. Again', it is a matter of added 
pleasure that, coal prospecting Is going to 
get primary importance in the Seventh 
Five .. Year Ptan. It is also heartenios to 
note tbat in 1985, there has been a .record 



production of coat. In 1985, 17 crores,and 
22 lakh toones of coal had beeQ prQduced~', 
The rate of production has ill creased in 
) 986 and I would congratulate lhc' .bon .. 
Minister of Energy for that. But this 
bill is concerned with ,Labour Welfare and 
its funds. India is a Welfare State. When-
ever we talk of taking the country to the 
21st Century with, the help of modern 
technology, we must ponder over as to 
what is being done to provjde amenities 
and for the welfare of the people of tbis 
country. When this be so, ·the labour 
class receives top priority. The plight of 
the mine workers is the worst amongst the 
various categories of labourers and we 
should have first consideration for them. 
Therefore, I would request the hon. 
Minister through you, that although thF~~ 
are other priorities like increasing produc-
tion with Soviet Collaboration, 'yet the 
welfare of the labourers must rece.ive dUe 
attention. 

When the Coal industry was nationali· 
sed in 1973, it was hoped that the labourers 
would get better facilities as the industry 
had shifted from the Private Sector to the 
Public Sector. \\'hat I want to say is that 
high hopes were raised I hen but soon they 
were dashed to the ground t ecause the 
situation and pace (.1f . work in the Public 
Sector is no dIfferent even 13 years after 
from that of the Private Sector. There is 
neither any pH)\'ision for the cducatiO,Q of 
children of mine workers nor are nlany 
houses available to them. 1 understand, 
that if the hon. Minister visits those areas 
he would find small. houses without any 
ventilation, or even windows or balconies 
and with low ceilings, where one would 
freeze during winter and burn like a hot-
plate in summer. No human being can 
live in such a house in the 20th century. 
Due to nationalisation of the coal industry, 
the wages of mine worker.s have certainly 
increased, but despite a number of 
assurances, they have not been given their 
due share in a Welfare State. They are 
being explOited in tbe same manner by. 
money lenders even today. I would submit 
that in a Welfare State, Government and 
the Nation arc committed to protectioB the 
rights of the working class but in reality. 
something quite contrary is happening. 
The Mafia Groups, by pttiol protection 
from iome officials and even political. 

leaders, have become so darh18 that the 
welfare of the labourers has been lost sight 
of .. Government bave not been able to W1pe 
the tears from their eyes. That is why I 
would like the hon. Minister to pay. 
special attention to this. 

So (ar as the health of tbe mine 
workers is concerned, you might be aware 
that a deadly disease like black lungs 
(f. B.) bas still not been eradicated from 
their slums. The mosquito menace is also 
there. Therefore, the Government should 
first, Jook afrer. their. health, education 
and sanitation.' Again, when Governnlent 
increased the price of coal by Rs. 27 per 
tonne two-three months back, the price of 
bricks increased as a consequence in tbe 
rural areas. Therefore, the persons who 
wanted to construct their own houses have 
now shelved it. 

Sir, there is the problem of black .. 
marketing of coal. I belong to an eastern 
district of Uttar Pradesh which has direct 
connection with the coalfields of Raniganj, 
Jharia and Dhanbad. The labourers from 
our areas, go there in thousands Jeaving 
their houses and their villages. They Jive 
there for years working hard througbodt 
the day and earn only Rs. 500 to Rs. 1000. 
The'Mafia people, on the other hand. 
earn' lakhs and crores. They Jive in 
Dhanbad and are protected by Government 
officials and political leaders. Therefore, 
our first task ~hould he to look into this 
matter. The other category of peopJe arc 
those who get coal issued by fictitious 
D. Os and then sen it in the black market. 
If you go to BaHia, Ghazipur, Azamgarh 
or Jaunpur, you will find that people 
draw coal on fictious D.O.s issued by 
Officers in the Supply Department and seJl 
the same there itself at double and treble 
the prices. Coal is not at all available 
there, either by railways or by trucks. 
Therefore, two categories of people have 
come up. Officials as well as Mafia groups 
have progressed who are involved in 
fictitious D.O. business. The bon. Minister 
must consider how to control them. 

The hon. Minister has outlined a very 
comprehensive scheme and has promised 
to do something concrete, but I would 
emphasize, before I conclude, that thero 
is no dearth of coal in our CouDtr)' • li, 
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must pay heed to the suggestions that 
I as well as other Members have given in 
the House. Coat pl'oduction is important 
and it will not come down till 2000 A.D. 
What important is to reguJater its supply. 
If misuse of coal is controlled and it is 
d'istributed properly, then I think there 
could be no difficulty. The most import-
ant issue at present is the welfare of the 
labour force. Till their welfare is not 
properly Jooked aiter, we cannot make 
any head way in this regard. Even today, 
in the 20 Century, the are Ii ving in pov-
erty. illiteracy and malnutrition .. A day 
will come when the" volcano wlthm them 
would er l1 pt and it would envelop the 
whole society. How long would they 
tolerate this sufrocation and live fn this 
society'? After all they are our children 
and a part of this society and have a role 
in builning the nation. . Therefore, they 
must be made partners and given due im-
poria nee and welfare measures mus~ be 
un(lertaken fO,r them as early as possible 

With these words, 1 support the Bill. 

[English] 

SHRIMATI GEETA MUKHERJEE 
(Panskura): 1\-lr. Deputy·Speaker, Sir, 
1 understand the limited purpose of this 
BilL Even then, the purpose is ,to de'at 
better with the welfare measures. While 
introducing the Bill, the Minister has said 
that the workers must b\! made to parti ... 
cipate in the man~gcment to make the 
welfare measures a success. May I ask 
the hon., Minister whether one of the 
principal dcmanJs of the strike by the 7 
lakh coal workere ca lied by alJ the trade-
unions of all hues -- belonging to the rul-
ing Party, belonging to the Ol)Position-
was this, and thut strike was c~nt percellt 
success practically. 

N ow, one of the principal demand5 of 
that strike was precisely this welfare 
question. After that strike, what 
Is being done'? Hundreds and hundreds 
of show-cause notices are being ser-
ved to the workers as to why their wages 
$houtd not he cut for this strike? ThIs 
is bt'lfn~ resorted to. Is this the way the 
participation is being sought from 
the workers? May I know, if this i's the 
wry. then how are the workers brt'>u.ht to 

barticfpwte in tht manageme'nt? 1 ... ~~)'· 
Were 'on strike 'for this very 'measure. Not 
iliat, it is not vety relevatlt. It is very 
ret~Vant 'to dds eill. 

Let Us see what was done with regard 
to these very welfare measures, after 
sfgnina the agreement. How much has 
been done in regard to housintt? In, the 
three year wage agreernen't, there was a 
stipulation. 

Is it also not a fact that in the minu-
tes of the J aCCI meeting held' on 24to 
December, 1985 it is written that the TU 
representatives, that means all the repre-
sentatives of TUs, have pointtd out that 
even 50% of that stipulation is not going 
00' be fulfilled? And that is true. It is 
not :yet fulfined. 

The other day, prior to the day of 
the strike, when the grant for the Minis-
try of Steel and Mines was debated, I 
had the misfortune of taking up the very 
s'ame thing, the issue of the strike. The 
hon. Minister. I know. is really person-
Hy sympathetic to labour. That is why, 
I am making this special plea. On that 
day itself, the hone Minister told me how 
many taps have been Biven and how many 
areas have been covered by supply of 
wat~r. In the JBCCI meeting, the wor-
kers~ representative poin'ted out -. an'd had 
it not been' pointed out, even then all of us 
know-that it necessarily does not mean 
water. I had g'one from colliery to colli. 
ery to see that there may be taps but 
there is no water. That was p~inted out 
by these workers. 

On the question of medical fa.cilities, 
they pointed out that-other things ,have 
been said and I will not repeat them-
specailis\'S'wtre not tbere,adequate number 
of doctors were not there and there were 
not adeqllate number of arriubaJances. The· 
workers are suffering from a special dis .. 
ease or the area from w'hich they Come. 
The Pnumoconsis Board was set up to 

, , 
deal with this particular disease and 
that Board is not e1en function 1n8 ih the 
me45icaJ sector. Were tbe workers 
wron'g wben they went on ~trikes 'I 

011 the ClUettfoD of edueation, there 
is the sitpolation that in the!e thtt. y~ats 
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of '~is wage agreement, cumul~tive amo-
'unt' of 'Its. 2 crores each year will be 
spent. " Tba t h~s not been spent. It is 
true that it was more or less worked' out 
tbat per head Rs. 300 will be spent.' Only' 
Rs. tOO were spent. Were the workers 
'very mucn in the wrong when they pro-
tested against this? Therefore, it is good 
that now you are taking over the entire 

responsibility. The responsibility 
has bee~ yours. But it is not a 
question of reapealing that Act and 
thereby you will be' able to encompass the 
situation. 

Therefore, I have no objection to the 
Bill itself. I support it. But I make a 
particular plea to the hon. Minister not 
to go in for" these hundreds of show cause 
notices that you are now giving to the 
workers, "because of the cent per cent 
strike that they took part in. That is 
not going. to bring "the workers' participa. 
tion nearer and there it is the Government 
which is to be blamed, which did not 
fulfil its commitments with regard to these 
various welfare measures which are stipu-
lated. 

Therefore, please improve the situa-
tion and make a gest ure not to persecute 
workers for trying to implement thoir old 
commitments in their terms. 

1 hope the hon. Minister will remem-
ber this act accordingly. Thanking you 
for ,the time given. 

I support the Bi:l. 

[ Tralls/ation] 

SHRI RAM PY ARE PANIKA 
(I~obert~an~): Mr. Deputy Sp~aker, 
Sir, unfort1.~n~teJy. wh~n tl)is Bill was 
beill. int.roduced by the bon. Minist~r, 
Shri Pan day ji spoke on bebalf of our 
party, as I was not p~esent, J beh~,ve he 
has aJr"adly left. H;«:. is. loo~iQ~ ilftcr tlJe 
Rashtiya MaldOOl" COD8r~s. Si,r, I sup .. 
port this niH. It 1.5 tn~e that tb~ p,re~ent 

sit~atjon is q~ite d'ifferent < ff:Qm" th~ on~ 
prevam.ng in 194;7. Thpre is. al~o no 
doub~ that nati:u~,.li~~ti9~ ha$ b~'.~~ i~ 
ac" elerating Jabour welfare pro8ramm~s. 

For this the Coal India, our Government 
(\pc;f ~tlc ~o~" Minister ~o .. vo" '9 be' cOJl-

gratulated. But there are two or throc 
issues which are agitating our mines today. 
On~ is about the agreement which has 
been signed and everybody knows about 
it. Just now Shrimati Mukherjee pointed 
out that the need of the hour is to 'neso-
ti~te ~.itP their represcQtatives. The 
ag,t;eem~pt 4id not help in resolving tile 
iss~l~s and as a resJjJt t hey went op strikes 
a/$ 'a m~rk Q( protest against it. The 
Government should not proceed 8gai)lst 
them in a revengeful manner and try to 
n~t¥.ot,iate with them. If this is not consti ... 
tutional, a middle path should be followed. 
If the Government acts otherwise it would 
not be proper. 

Two different policies cannot be adop-
ted for over 100 public sector undertakings 
in, the country. It hurts when we find 
that the emplo.~ees of NTPC get every 
facility whether it is housing, school and 
coJJeg~, education alongwith good grades, 
whereas the workers of Coal J ndia do not 
get anything. Unless the Gov(!rnment do 
not provide all those facijities to our wor-
kers aod bring tbem at par with other 
lIodertak.inis we cannot satisfy them. I, 
tb,erefore, demand that a High sC'hool 
should be opened in the SingrauJi Coal 
Mi.~ area-where children have to go 
far to study. Similarly. I would urge to 
a~lopt the same norms for Coal India, as 
are being adopted for NT PC or the Min.'. 
stries. The workers of Coal India should 
be provided houses, drinking water, fuel 
and Il)~djcal car~.' Medical centres should 
be opened to provide them health care. 
The Govermucnt say that Rs. 800 crores 
have already been sactioued but we arc 
not concerned with that. We want that 
the n'or~s adopted in NTPC should be 
implemented here as well. Pandey ji, who 
has dedicated his entire life to the cause 
of workers must have spoken about their 
problems in greater detail. A basic pro-

. gramme needs to be formulated in this 
regard. The Coal mines are generaJJy in 
the forests. I t was an accepted principle 
everywhere that employment to at least 
one person per family will be off~red to 
those wh~se 1alld is acquired for mining 
purpose I was pained to see the orders 
issued by Coal India on 3rd Februa,ry 
whe~ei~ the lo~al!, •. 
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[Eng/i,h] 

MR. DEPUTY SPEAKER: You are 
not loing to the BHI. 

{TranI/arion] 

SHRI RAM PY ARE PANIKA: 
This is a basic question. The order dep .. 
rives the local people of employment. 
The entire management was extremely 
happy over it. But if Coal producti~n 

has to be, increased, Government wIn 
have to reconsider its decision regarding 
not employing more than 50 per cent 10cal 
employees. I fail to understand how t~e 

C.I.L circulated this decision. This deci. 
sion of the Industry Department cannot 
work. So far as the Singrauli Coal Field 
is concerned, I am highly obliged to the 
Government for converting it into 
a company. But I fail to understand that 
in spite of an agreement with us and 
between the management and the local 
people-wherein it is provided that if work 
is available, every famny will be given 
work and efforts will be made to rehabili. 
tate them and provide them other faci Ii. 
ties as well. How then a circular was 
issued that local people wiJl not be given 
anymore employment? As a result. there 
is acute resentment in the coal fields 
throughout the country. I, therefore, 
strongly demand that this should be recon-
sidered in view of maintaining harmonious 
relations with the workers. The bon. 
Minister should declare here and now, 
that this decision win not be implemen-
ted and the old agreement will continue 
to operate. 

The Government has created two Coal 
companies in Madhya Pradesh but I 
would lik.e to suggest that one of it should 
go to Madhya Pradesh while the other·~ 
tbe Northern coalfields-should have due 
share for Uttar Pradesh also. Already 
there are five-)ix mines in that State. 
Separate infrastructure will have to be 
created wherever these coal companies are 
established. Otherwise, it will be tho 
same old story.-people demanding facili. 
ties, schools for children etc. Therefore, 
one of these companies should be set up 
in Bilaspur while the other can be any-
where in U.P. Besides, a chairman 
should be appointed for each of th~se 

,companies. This is a genuine, de~nd. 
Unless aU these facUities are provided DO 
system ' can function properly. How 
strange it seems tbat when Shri Pandcy ji 
gocs there and be is sheraoed. People 
teU bim that while quarters are given to 
each and every NTPC employee. no atten-
tion bas been paid to the conditions of 
workers 'in the coalfields, which is a key 
sector. Sometimes they are agitated and 
say that NTPC cannot work if they do 
not provide coal to, it. Therefore, I 
would like to give j or 4 suggestions in 
this regard. At the outse~, a time bound 
programme should be formulated under 
the Seventh Five Year Plan to provide 
accomodation, drinking water, hospitals 
and educational facilities for children. At 
least one Degree College of Coal India 
or the Central Government should be 
opened in each area. Good schools like 
Central Schools should be opened 
at every project for boys and girls 
because when one comes across an NTPC 
schools one is envious of it. If the hone 
Minister can assure of these facilities, I 
can also assure him that we will increase 
coal production manifolds and will not 
let you down as we are working under the 
able guidance of Pandeyji. I am happy 
that today every power house has coal 
reserve for 20·25 days. Therefore, atten-
tion should be paid to welfare measures. 
With these words I thank you. 

{Eng/ish) 

SHRI A.C. SHANMUGAM (Vellore) : 
Sir, on behalf of the All India Anna 
DMK, I wish to say a few words on the 
Coal Mines Labour Welfare Fund 
(Repeal) Bill, 1986. 

I am not in a position to accept the 
proposition to repeal the Coat Mines 
Labour Welfare Fund Act, 
1947. Just because the coal companies 
in the publicisector have assumed responsi. 
bility ror looking after the welfare of the 
taboure cmployed ill the coal mines, it is 
being proposed to abolish the cess whjch 
is now being levied und'cr the said Act. 
The Coal Mines Labour Housing and 
General Welfare Fund is being repealed. 
The Housing Board is also being wound 
up. 

Wh~n the ;lC~~m\llat~d J O$S of C9.1 



India is more tbaD Rs. 1 abo crores. how 
do you except die ~Coal India to look 
a'fter die· wolfare of coal mine workers ? 

The fottne'r Chairman of the Neyvell 
Lignite Corporation has become the Chair. 
man of Coal India. Immediately after 
8ssumlog that office, he has appointed 
sevetal Consultants who have worked in 
'tbe private sector coal companies. They 
are all befng given rat consultancy fees. 
I do not mind their appointment, but the 
officials of Coal India who have been 
found inefficient and who have been jndul-
,ing in corrupt practices should be d'ismis-
sed, if Coal India is to be run efficien-
t1y. I say that in the interest of coal 
mines, by just appointing consultants you 
cannot make the Coal India a profitable 
unit. 

The coal mines were nationalised in 
1973. During the past 13 years the wor-
king conditions of the coal mine workers 
have not improved. It has been univer. 
sally accepted that even the basic safety 
measures are not being impJemented in 
coal mines. The coal mine workers con. 
tinue to live in primitive conditions, in 
hovels nearer to coal mines. 

T he Estimates Committee of the Lok 
Sabha had submitted a report also about 
the coal mines in the public sector. 

Sir, it is not enough that tbe cess is 
abolished. If the price of coal is not 
reduced to the extent of cess, what is tbe 
meaning of abolishing the cess and the 
welfare fund ? 

I would also like to point out here 
that unless the coal mine workers' repre-
sentatives are on the Board of Manage-
ment of the Coal India, the lot of coal 
mine workers is not going to improve. 
The Hon. Minister sho'uld endeavour to 
bring about a reconciliation among the 
unions and ensure that the workers' repre-
sentatives are nominated on the Board of 
Management. 

I suggest that coal mine workers 
should be given housin8 Joans on nominal 
rato of interest ·by Coal India. The LIC 
and HUnCO should encourage the h'ous .. 
ina cooperative societies of coal mine 

work.ers and aive substantial loans for 
house building. 

The third mine at NeyveJi LilOi te Mines 
in Tamil Nadu should be sanctjonaci by 
the Government. The Government ot 
India should formulate a policy of sradual 
replacement of outdated coal-mining mac-
hinery. The workers arc giving their best; 
but the machinery is not supplementin, 
their efforts. 

Similarly, the coal washeries should 
also be modernised. Modern technique 
of coal washing should be adopted for re-
ducing the high ash content in our coal. 
It bas been accepted that coal worth Rs. 
100 crores is lost in continuing fire in 
some coal mines. The Government 
should endeavcur to save the coal from 
being burnt like this. Sir, coal is called 
the black gold. It must be preserved and 
protected. 

Inspite of the fact that coaJ mine 
workers give out their best. the large 
accumulated stock of coal at pit-heads is 
'not cleared within a time-schedule. It 
must be cleared. 

In tbe end I would say that goondaism 
in coal mine areas must be tackled effec-
tively, and seven Jakh coal mine workers 
must be protected from such anti-social 
elements. 

With these words, I conclude my 
speech. 

[T,an,ltllion) 

SHRI MOOL CHAND DAGA (PaU) : 
Mr. Deputy Speaker, Sir, I have full con .. 
fidence in our able and dynamic Minister 
but J fail to understand why he bas 
brought this Bill seeking to repeat the Act? 
According to him, this is being done 
because coal industry has been "nationalis-
ed. But, Sir, it was nationalised in 1973 
and I fail to understand why he wants to 
repeal it now in J 986. 

Sir. it was the function of the Advi. 
sory Committee. appointed by the Central 
Gover.riment to levy cess and ensure tbat 
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the cess so collected-Rs. 12 crores-was 
• pent oa tbe welfare of the workers. How 
'di4 tbe Contral Government think tbat it 
was· Dot fUDctioning properly and incurr .. 
ina losses. Seven times the prices were 
raised. How do tbe Government 4!xpect 
that repealina tbis Act will improve ,the 
situation I.nd serve the interests of workers 
in a bettor way? Morever, it has now· 
where been stated that construction of 
bouses for workers will be undertaken or 
tbe company win share a specified percen. 
tage or funds will be allocated for the weJ· 
fare of workers or a substitute system will 
be formulated. 

Sathe Sahib, the question is that berore 
depriving the workers of their rights or 
facilities that they are enjoying at present, 
we sbould consider how these can be 
ensured for them. But he has Dot men-
tioned any such proposal. I wanted that 
be should have taken the workers, politi .. 
cal parties and those working for the cause 
of workers into confidence prior to bring. 
iDg this Bill. Then, it would have been 
better. The worker community would 
have benefited at large. 

The entire work of contructioD of 
houses will eome to a grinding halt because 
the Government officials do not take that 
much interest or have dedication for the 
work. There might be some shortcomings 
in our organisations like the Advisory 
Committee etc. but it could have been 
improved. Some amendments in the Act 
would have improved the situation. Now-
where bas it been clarified what will bl 
the source of income. But only this much 
has been said that this Bill be repealed. 

I want to submit that, even if tbis Bill 
is passed and tbe President gives bis 
assent, still prior to repeal an announce-
ment should be made in the press regard .. 
ing the substitute system wherein it should 
be provided tbat the Government will Iwork 
Doly in the interest of workers. If this is 
not done. the workers will revolt. Even 
Dow,tbe company is incurring loss of Rs. 1 
crore every day and one does not know 
bow many more crores of rupees will be 
added to it as a result thereof,' More-
over, there will be no improvement in 
coal production or co,,) s\JppJ)' in tbo 
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country. I, therefore, urgc upon the", 
Government to recons,ider it. After the 
Bill is repealed and prior to implem'onta • 
tion, Government sbouJd consider how it 
can be implemented so that the workers' 
interests are safeguarded. 

SHRI SIIANTI DHARIWAL (.Kota) : 
Mr. Chairman, Sir, I rise to support the 
Coal Mine Workers' Welfare Fund (Repeal) 
Bill. This Bill was passed in 1947 and 
was quite appropriate keeping in view the 
prevailing circumstances. In those days 
almost all the Mines were privately owned 
and the Mine owners used to exploit the 
workers. They earned a Jot but did not 
spend even a single penny on workers' 
we1fare., That is why this was enacted. 

Coal Mines were nationalised in 1973. 
It was a right step and it was thought that 
this would help in accelerating the pace of 
welfare activities for Mine workers. 
Government had proposed to provide 
education, medicare, transport and hous-
ing facility to the workers but unfortuna-
tely, after 13 years, today, Government 
has reached this conclusion that this Act 
should be repealed. Shri Sathe has point-
ed out that though Rs. 12 crores were 
collected from the Cess, yet the entire 
amount was spent on maintaining the 
assets. If it is so, Government should 
have woken up much earlier so that it 
would not have become a point of criti. 
cism today. 

I want to submit to the hon. Minister 
to step up the welfare activities for the 
workers. I demand, as my previous spea-
kers ba \ c also done, that Government 
should fOI mulate a time-bound programme 
in repeet of h01Jsing, education and health 
care for the workers whether they ,.. eloDg 
to NTPC or any other Public Sector 
undertaking. Government should not 
think that as the Coal India and its subsi· 
diaries are in a sound fioancial position 
and have been nation~)jsed, they can take 
up these welfare activities on their own. 

Those who are made ineharge of we)· 
fare activities should not be entrusted with 
tho added responsibility of production. If 
this is done, they will give priority to pro .. 
du~.ion and as a result tbereof they ask 



the labourers to work for more hours f and 
nOllect tbeir welfare activities. ~ . 

In tbis 'context, I fed that the entire 
~orkina of provident fmid scheme of Coal 
miao workers sho·uJd be reviewed. specialy 
the pr,ocedure relating to payments etc .. 
be simplified and better services be made 
available to the subscribers and beneficia-
ries. Even after making amendments in 
the Coal Mines, Provident Fund Act in 
1984, labourers and employees are facing 
several difficulties. In regard to purchase 
of houses or fta ts the entire process comes 
to a stands stilt when instalments are not 
paid due to nonavaiJability of· advances 
on the plea that funds are not .. vailable or 
for some other reasons. Thousands of 
workers and employees have so far not 
been issued pass books by the Provident 
Fund Organisation. The disposal of the 
claims is very slow. Cases are not dis-
posed of for years on the pretext of 
incomplete information. 

Moreover, some mine .. owners adopt 
wrong mining procedures endangering the 
life of workers. 25 colonies in the coal-
belt of Raniganj and Dhanbad have been 
facing such danger since January 1986. A 
committee was constituted in 1979, under 
the chairmanship of a Joint Secretary, 
Shri S P. Gogani, to examine the safdy 
conditions in coal fields. The Committee 
had stated in its report that such areas 
should be immediately vacated. But it has 
not been implemented so far. I request 
the hone Minister to pay greater attention 
towards welfare activities otherwise it 
would bring .a bad name to the Govern-
ment. With these words. I conclude. 

[English} 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): I am highly 
obliged to the hone Members for their 
most valuable suggestions. I know they 
took advantage of this simp1e repeal Bill 
to practically convert it into a discussion, 
as if it were a discussion on the Demands 
of the Ministry. But I always benefit by 
the valuable suagestions made by the hone 
Members. ·They have done in the best 
interest ot' the coal sector and the coal 
industry. 

There is a mi.taken Dotion pro&ably; 
UDwittlD,ly, criticism was made that tbere 
was no consultation with tbe tra4e union 
leaders or workin, class representatives 
before tbis repeal Bill was brou,ht. 

Actually, the fact is tbat a one-man 
Committee under tbe chairmanship of Shri 
K. K. Ray was appointed in July 1982 to 
80 into this whole question and live a 
report. It is on the basis of this report 
that we have taken thiS measure. We did 
not want to do anything in hastt'. If a 
welfare measure is serving a good purpose 
we were reluctant to take any step aaainst 
that. It was a very small amount; where 
you are spending Rs. 100 crores per year. 
you collect Rs. ) 2 crores and that too by 
cess. That means you add to the price! A 
smaJl committee operates and the sam. 
activities are being done, which on a 
much larger scale are to be dODe by the 
coal companies. It is their duty to do 
that. Therefore, I thought tbat this was 
a redundant thing. This was what the 
report submitted. The Committee held 
discussions with six central trade union 
organisations, viz. INTUC, CITU, Akbil 
Bharatiya Khan Mazdoor Sangh, HMS t 

the other group of the HMS and the All 
India Trade Union Congress and also all 
their representative unions in the coal 
sector. Memoranda were invited from 
them by issue of personal letters. The 
Committee had visited the coal fields and 
'it is only after a detailed study of all the 
activities, that they gave a report and 
based aD that report only this Bill is 
being brought. 

I entirely agree with tQe hon. members 
that aU that is required for welfare must 
be accomplished. It is the responsibility 
of the nationalised sector to ensure full 
satisfaction regardina hous.ing, full satis. 
faction regarding drinking water, in terms 
of basic medical amenities and even 
specialised facilities for the type of ailments 
that are caused in the eaal fields. All 
these things are an absolute must. That is 
why, I said tbat progressively far,er aDd 
laraer sums .have been put in. But I 
entirely aaree that merely puttina money 
and that too evan 10 times more, wfJl not 
serve the purpose.. We have put in ten 
times more money Where is Rs. 6 crore. 
and wboro is Rs. 100 crores? Now, I, 
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acainst a totat amount of Rs. 300 crores 
spcnf in tbe Sixth Plan, we are going to 
iI!~o~se it to more than Rs. 800 crores in 
the Seventh Plan. In one Plan alonc f we 
have increased so much. But I know that 
all tbis amount, unless it achieves the 
o~jective tllat we have in mind, will serve 
n9 purpose. But Sir, as I said the other 
d,y woUe discussing the Demands, we aU 
must tak~ a wholistic and total view of the 
public sector. It is high time that irres. 
pective of which side of the spectrum we 
belong to, we must take a total view of the 
responsibilities. It is also high time that 
we should take a view on what we want 
to achieve in the public sector. We use 
public money. Don't we have some 
responsibility, responsibility towards the 
pu\,lic of India, to the people of J ndia 'I 
What is that responsibility? As I said 
tbe other day, before nationalisation the 
total amount that was spent in private 
lector for producing 77 million tonnes of 
cQal was Rs. 50 crores, since nationalisa-
tion, the pub1ic has invested more than :as. 6000 crores in coal sector alone. And 
how much additional product.on has been 
brought about? 70 million tonnes more. 
Please consider this. Nation's money, 
people's money, poor peopJe's money we 
h~ve invested in one sec lor and additional 
production is not even double though 
investment is hundred fold. Where afe 
we going? What are we trying to achieve? 
I entirely agree that workers must be 
provided with houses and all the facilities. 
B~t if you say that then: should not be 
any workman output ratio, what is known 
as OMS-we are the lowest in the world, 
less than 1 (~~) as OMS-then we should run 
coal sector in heavy Josses. The cumula-
tive loss in Just ten years is more than 
Rs. 1000 crores. We should increase the 
prices, as Dagaji was saying, seven times 
aDd make it so high i.e. Rs. 210 per tonne 
today as against Rs. 27/- so that as an 
input to energy everything becomes costly. 
Even the workers cannot get it at reason-
able prices. Please give a thought to it .. 
As I said the other day, we have reached 
154.million tonnes of coal whereas China 
bas reached 800 million tonnes though we 
started at the same level. The moment 
f say this, you say. do not talk about that 
China bas a different system. That means, 
i~ our democratic country, we as a public 

sector, we as a representatives of the 
people should have no resPoDsibility to 
the people. (Interruptions) I 'agree that-
some of the hone Members are more 
knowledgeable and have greater experience, 
If they had an opportunity, probably they 
would have brought. about a miracle. 
What I am saying is that this is a question 
that has to be considered by all afresh and 
with a little open mind. It is not a ques-
tion of thjs Government or that Govern-
ment, this party or that party. The hon. 
Member, Shrimati Geeta Mukherjee 
mentioned tbat they went on strike and 
for legitimate reasons and all that I know 
the strength of employees. I know tbey 
are united. I respeot their feelings. I 
appealed, "What is this show-down? For 
what? You have lost your wages and the 
production Joss has been Rs. 10 crores 
worth of production in one day. H How do 
we benefit? Who has been benefited by 
this? I was willing to listen to every .. 
thing. I went to the JVCI meeting myself. 
I have been willing to listen, to meet as 
many times as the people want, to sort 
out. and we have agreed to aU the eleven 
demands that were there. I have agreed 
to everything except one on which I have 
a genuine doubt and that was regarding 
giving employment to every worker who 
retires. As against a per Jon who dies, we 
have considered it. Even for those who 
retire, I said, we will give priority but 
dontt treat it as a right. The moment you 
do that by virtue of that agreement. then 
you are going to militate against article 16 
of the Constitution which says in vC'ry 
clear terms that: 

~'No citizen shaJl, on grounds 
only of religion, race, cast~, se1(, 
descent, place of buth, residence 
or any of th~m ... " 

'Descent" is one of the grounds. 

" ••• be ineligible for, or discrimi-
nated against in respect of, any 
employment or office under the 
State." 

Now, thi~ is the" princ:ipl.e a~d ther., 
is some meaning ·to that principle. T,befe· 
fore. I w!l~ su~mittinl ,th.at bere. allo . w, 
could lort it out. In practico we' thall I .. 



trY to see tbat ma~imum numb-.r or child· 
r~o ot'()ur own wQrkers; when 'thcfe is 'a 
\(~9aQcy, get QPpo.rtuQity, bpt don·t try to 
rqb it as a riabt This is tbe point. On 
t~i,. 0,1:\0 issue tbey h;td a show .. d,own .. And 
in tbat s~ow~dowp also, Sir. all uniqns. 
l'\a~f agreed that tbose who are in essential 
sop'ices-there are s~me ,services like fire 
fighting operations. preventive measures, 
s~fcty moasures which are required all the 
time-will not go on strike, bpt in some 
sectors even they went on strike. What 
wi)) happen to ,he coal sector and if an 
accid~nt takes place. who will be responsi-
ble then? Therefore, show cause notices 
h ave been issued only to such type of per .. , 
sons and not to all. not (0 al1 the seven 
la.khs of people. Therefore, it is very 
e'asy to sa),. I have said I am next to 
no~e. I have spent all my life fighting 
for tbe cause of employees and I am next 
to none in championing the cause of 
employees... (Interruptions) 

SHRIMATI GEETA MUKHERJEE: 
Is it not a fact that the welfare clauses of 
the agreement were not fulfilled? ....... . 
(/ nterrll ptio" ... ) 

MR. DEPUTY SPEAKER: You 
continue. 

SHRI VASA NT SATHE: I will 
come to that. 

SHRIMATI GEETA MUKHERJEE: 
What about the welfare clauses of the 
agreeement? That was the I question 
which was being debated ... (Interruptions) 

SHRI VASANT SATH.E: As far a~ 

the other parts of the agreement are cQn~ 
cerned, I said that tbey were not compJe-
tely fulfilled and, therefore we. were will-
ina, to sit wIth the representatives of em .. 
ployeos to find out how that could be 
dOQ.e how much additional funds will b~ 
nee.de4,. At mancy places for housins we 
did not get land. Wjth State Govern-
ments and in other areas there have been 
some problems. Now I all this we were 
willing to discuss with the representatives 
of the employees. What was the cause 
for a show-down? We wero not hos tile 
to each other. 'And it is not my conten-
tion tb,at every clause of the agreement 
baa been implemented bundred per cent. 
I arp not sayinl . so. I know there is 
• Jacunl. I know there is a 

shortfalJ. But for thi •. if 'Ye ha~:e such 
show-downs and strikes, than what will 
h41Ppen to tbe indu.strial peace a no rQI ..... 
ti ons? Tberefore, my general submi.si~Q 
is that if you want the coal sector to benc. 
fit to advance. Jet the Parliament toll 
me. We invest and you say on tbe one 
hand 'mechanise open cast min~s' , 
bring in the latest equipment, machinery 
etc.. spend thousanqs of crores, and, on 
the other hand, you say. Jet this eqtdp~ 
ment work only for one hour as .sainst 
8 bours, with 10% or 20% capacity utili. 
sation, because, we must simultaneously 
also have more workers., every sinJ.lc per-
son (If the dtspJaced family must be em-
ployed, ever} single person of a retirina 
man must be employed. every single 
person of a person who dies 
must be employed. That is to say. 
you continue with 7A Jakh people all the 
time. keep on employing more and more 
peopJe and keep on adding also mo~e aQd 
more machinery !-Then how to achieve , 
aU this? Could you tell me the miracle? 
As I toJd you other day, output man sbjft' 
is tbe real test. Output man shift in 
China, is three times more thaQ in India. 
And the wage that they get is 4 times less 
than what our workers get in India. 24 
Rupees per person for producing 3 times 
more. And our man aets 90 Rs. per per-
son per shift for producing less then one 
tonne. What are we talking of? I am 
not finding fault with anybody. AU that I 
am saying is this. As a nation you must 
think of productivity, of our responsibility 
to the people whose money we arc utili-
sing. By all means produce well and 
earn well and from that, utilise for welfare 
also. That is what we want. 

18.00 hrs. 

In spite of all tbis, as far as welt4re 
activities are concerned we are devoting 
tbe maximum that we can do and I can 
assure the hone Members about this. 
Damodar ji has raised a very pertinent 
point. UptUl now there was this Advi-
sory Council. 'Workers' representative$ 
were there. They were consulted. I 
assure you tba t in the scheme that we 
have-afte~ this repeal the entire thioa 
\Ii ill be taken over by tbe companies-we 
will abo brina in this element of co-optinl 
the representatives of employees so that 
we can have the benefit of their ceope .. 
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ration ib the management of welfare acti-
vities. 

( In.Urruption,) 

SHRI GJRDHARI LAL VY AS (Bhil· 
wara): How the staff of the welfare 
fund is going to be accommodated? 

SHRI VASANT SA THE: I had 
just requested you not to disturb me while 
I am speaking. You may ask when I 
have finished. 

SHRI GIRDHARI LAL VY AS : I 
thought you have finished. 

SHRI V ASANT SATHE: No, let 
me finish first. 

.f AN HON.MEMBER 
me In Hindi. 

Please, teU 

SHRI VASA NT SATHE: All the 
staff working there would be accommo-
dated in the company with an option 
either to go into G overnmeot service or 
C.G.S. Nobody will be deprived of his 
job. All the current projects would 
continue. 

[English) 

As I was say ing, again. don't miss 
the basic thing. Don't miss that. Oth-
erwise you miss the whole bus ! 

MR. DEPUTY·SPEAKER: He is 
always missing the bus. That is the 
problem. 

SHRI V ASANT SATHE: That is 
the trouble. Sir, regarding the participation 
or labour. so many hon. Members have 
spoken. And Mr. Basudeb Acharia and 
Geetaji asked, why you are not accepting 
th .. , demand of elections by secret ballot. 
Now the question which arises is this, 
after all tbe parleys that we have bad. 
They are say in, that the INTUC is oppo .. 
sin, the secret ballot. N.ow, tbe INTUC 
ttas come round and they are s,yilte. we 

wt11 accept secret ballot. Representa-
tiODS, In our mOlt democratic style or 
fasbloD, must be by the workers,. of the 
workers. They must elect their represen-
tativ.es from amona the workers if election 
is to beld. But CITU union says, No, 
no. This we will not accept. We will 
Dot accept that workers' representatives 
must be elected from amonl the workers. 
No. They say, workers will vote and 
will eJect outsiders. H ow can this be 
accepted? This is the whole crux. I 
have presented it very squarely. You ple-
ase try to persuade the CITU represen .. 
tatives. There can· be easily an agreement 
on this issue of participation. They have 
discussed it. They have come very 
close. What was suggested was, if yo u 
want that the trade union should repre-
sent, let only tbe unionised people, those 
who believe in unionism only vote for 
whichever union they want and let respec .. 
tive unions live their own list and that 
total lists will form the electrorate and 
they wilt elect the union according to 
their choice. That is not acceptable. I 
am willing to accept that also. If you 
want that aU workers must vote and elect 
their own representatives, then Jet them 
elect the workers as their representatives. 
We are willing to accept either of the for-
mulae, and now it is for them to decide. 
I want to take everybody into confidence. 
The participation is not a thing that can 
be imposed. Therefore~ jf the represen· 
tatives of tbe CITU will agree to either of 
these formulao~ I think, we can find a 
solution and once we find a solution. 
once we let proper representatives of 
employees in the management, many a 
problem, tbat today plague the coal stc-
tor, I feel, can be resolved. 

With these words, I once again thank 
all the Members who have participated in 
the debate for their valuable advice and 
suggestions, and I request that the BiJ1 
be passed. 

MR. DEPUTY SPEAKER: Now 
the question is : 

, That the Bill to repeal the Coal 
Mines Labour Welfare Fund Act, 
1941 and to l'rovlde for certain 
matte)l incidental thereto, be tak,o 



into co,n8ideratioD~" 

Tht motitln was adopted. 

MR. DEPUTY SPEAKER.: The 
,Houaa will DOW take up cJause.by.clausc 
consideration of the Bill. 

The question is : 

"That clauses 2 to 8 stand part of 
BUt" 

The motion was adopted. 
Claflle, 2 to 8 were added to the Bill. 

MR. DEPUTY SPEAKER: The 
question is : 

, That clause I, the Enacting For .. 
mula and the title stand part of 
the Bill. " 

The mQlioll was adopted. 
Clause I, the Enacting Formula und the 

title were addea 10 tht Bill. 

SHRI VASANT SATHE : I be, to 
move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That t he Bill be passed. H 

He wants to ask one clarification. 
Don~t make any speech. 

SHRI SRIBALLAV PANIGkAHI 
(Deogarh): Sir, in fact, I am grateful to 
you for giving me an opportunity. Really. 
I missed the bus because I was absent 
from the proceedings of the House when 
this Bill was beina discussed here. I was 
away in connection with some meeting. 
some matters relating to coal industry 
working etc. There was a meetio, aDd I 
was busy tbere. 

Anyway, tbe Minister bas clearly ex-
plained the circumstances under wbich he 
his come up with tbis BiU before the 
House. When sucb an Act Is beiDa repeal. 
ed, it rniaht be in a limited maDDer tbat 
tb~ 9r.~nis~'ioll was 4oin, loci,. w~lfar' 

work. Now the Ministor's rosponsibility 
hal beeD to tbat extent increased. The 
Coal India IUld the other nationaUsed 
coal. oralnisatioDi responsibUitl bas· also 
boen increased in 8 limited sphere. This 
or,8oisatjoD was doing the work of the 
order ot fourteen-point .. some crorea. Any .. 
way that was involving the workers, An 
elemeot of participation of workers wa. 
tbere. 

I am happy and I cOllgratulate tho 
Minister tbat he bas conceded and he has 
readily agreed bere that in the new set up 
also, the workers' representatives win be 
taken, and due attention will be paid to 
their opinion. This should be ensured 
weU in time. Much time should not be 
left ~nd as quickly as possible. the repre· 
sentatives of labour should be associated 
with these bodies so that work will go on 
effectively. 

I would pointedly bring it to the 
notice of the hon. Minister with the re-
quest tbat only Jast week he was kind 
enough to make a declaration that by the 
turn of the century, the problem of hous-
ing and the problem of drinking water will 
be solved totally in the coal field. That 
means every coal miner wjH be provided 
with a Jiving house and also drinking 
water problem will not be there. 

While welcoming this announcement, I 
would like to add tbat yesterday only in 
this House there was a question anwer. 
Hon. Minister Shri Abdul Obafoor, speak. 
iog about drinking water said that our 
national objeotive is to provide drinking 
water to the entire population of the 
country by 1990-91. Of course, in rea) 
terms the performance will be to the tuno 
of 85% in rural areas. When in uDorga-
niscd sector, in the rural area, this win be 
the performance. why not in an organised 
area like coal field. coal workers, it should 
Dot be cent percent. Drinking water faCi-
lity should be provided by the turn, not 
of the century. but of the Seventh Five 
Year Plao. This is my request. 

MR. DBPUTY SPEAKER: I cannot 
allow more. The hon. Minister will reply. 
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smtI DAMODAR. PANDEY (Hazl.ri. 
blab) : Mr. Deputy Speaker, Sir, 1 waDt a 
ctatitlcadob here. He metitionCd about a 
baas aDd K. K. Ray Committee a1'60 rc-
tommend-ed tbat instead of that a fresh 
be'linning Should be made. But I .ailt to 
know whether there was any representative 
of workers in the K.K. Roy Committee? 
If not, what could be the reasons thereof? 
Similarly, we expect that we will haVe a 
welfare board in future but one cannot 
say 'br sure that it will not be controlled 
by a person in the democratic Set rap, 
Whose order we will have to carry out? 
Since it is an important question and we 
feet concerned about our fu'ture, therefore 
I want to know from tbe hon. Minister 
wbat would be the basis in fut-ure ? 

SHRI V ASANT SA T.KE ~ Mr. Deputy 
Speak.er. Sir, I am obliged to both the hone 
Members for their suggestions. First of 
aU I want to inform them that since the 
Committee was a one-mao .. c()mmittee, 
therefore the question of taking other 
representatives doe, not arise. Sec ondly, 
I have always requested the hon. Members 
that tbey should come to a conclusion 
themselves and· I do not want them to 
Wriggle OUt of this responsibility. When I 
talk of the Participation of tbe workers, it 
also includes the responsibility of all the 
workers of the country and their represen-
tatives. They have a responsibility towards 
their country and they should shoulder it. 
The eatire coal.sector is their and they 
have been given as much pubhc money as 
they demanded. Now, it is their respon. 
sibility to run it and make it economi. 
cally viable by increasing production. Then 
from the profits they might utilize as much 
amount as they like on tho worker's wel-
fare. This is the only basis we want. 
When it is adopted by the entire country, 
the shape or public sector will undergo a 
radical change. 

MR. DEPUTY SPEAKER: The ques. 
tion is : 

"That the Bill be passed." 

The motfon wtll adopted. 

18.15 hn. 

$illt,m,nt AI 'SI." 4SJ 
to Contnln IIld, 

ST~TEMENT RE STEPS TO CON-
TAIN AIDS 

(English) 

T·H-E MINISTER OF HEALTH A'ND 
FAMILY WELFARE (SHRIMATI MOg. 
SINA KIOWAI): The House would bo 
aware that we had earlier informed the 
House in response to a question from a 
member that no authentic caSe of AIDS 
had so far been r.;ported from our country. 
The nation-wide surveillance studies ~'or 
AIDS disease and AIDS virus infection 
initiated by the Indian Council of Medical 
Research has revealed that while it is still 
true that authentic cases of AIDS disease 
have not yet been found in India, evide-
nce has just now been obtained of the pre-
sence of AIDS virus infection in 6 femaJes 
in Tamil Nadu who have been known to 
have promiscuous heterosexual behaviour. 
The situation is under close and constant 
surveiIJance. The Indian Council of Medi. 
cal Research has already established AIDS 
Survei1lance Centres in 7 places in the 
countrY-Pune, Vellore, New Delhi, Delhi, 
Srinagar, Madras and Calcutta. The num. 
ber of SurveIllance Centres is proposed to 
be immediately increased to Cover aJl parts 
of the country adequately, eventuaHy Jea-
ding to the establishment of one centre in 
each State. A separate cell is heing esta-
blished in the Directorate General of 
Health Services which wi1l work in close 
liaison with a CeJl in the ICMR which is 
already functioning. An intensive educa-
fonal campaign about the nature of AIDS 
infection, how it is transmitted and what 
measures should be taken to prevent the 
spread of infection is being mounted. The 
medical profession in the country both in 
public and private sector is being mohilised 
along with the public through a nation-
wide educational campaign. Scientific 
institutions have been identified and are 
already engaged in work leading to the 
identification of the virus in precise terms. 
its relationship to related AIDS viruses 
prevalent in other parts of the world. The 
required number of test kits are beiDa 
made available to the SurveiIJance Centres. 
At the same time the 6 cases identified as 
carrying the infection are beiog attended 
to with tho cooperation of the State 
GOYOl'nm~nt to ensure Cbat tbe infection 
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does not spread from these sources. Instru .. 
ctions have been issued to stop the import 
of blood and blood products fr.om outside 
the country without certification of their 
freedom from AIDS virus contamination. 
Advance action bas been initiated to have 
Indian scientists trained in sophisticated 
methods of investigation of this disease and 
it would no longer be necessary to have 
the confirmatory test done abroad. 

I am making this statement to enlist 
the cooperation of the hone Members and 
through them, the public at large in moun. 
ting a national effort for the control of 
AIDS virus infection. 1 would like to 
assure the House that our scientists are 
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fully aearQd to (ace tbe task and it is to 
their credi~ that in such a vast country 
like ours, they have beeD able to trace 
down these cases at this stase of infection 

._ without any outward manifestation of 
disease. We arc fully learod to facc tho 
task before us. 

MR. DEPUTY SPEAKER: The house 
slands adjourned to meet aaain at Eloven 
of the Clock on Wednesday, April 30, 
1986. 

18.18 hr •• 

The Lok Sabha .. helt adjourned till Sleven 
of the Clock on J-Vt:dlJesday, April 30, 
lY~6lVaisakha 10, 1908 (Saka) 




